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 Kamath,  Shri  Hari  Vishnu  (Hoshanga-

 bad).
 Kamble,  Shri  T.  D.  (Latur).

 Madeppa  Bandappa



 K—contd.

 Kanakasabai,  Shri  S.  (Chidambaram).
 Kandappan,  Shri  S.  (Tiruchengode).
 Kanungo,  Shri  Nityanand  (Cuttack).
 Kappen,  Shri  Cherian  J.  (Muvattu-

 puzha).
 Kapur  Singh,  Shri  (Ludhiana).
 Kar,  Shri  Prabhat  (Hooghly).
 Karni  Singhji,  Shri  (Bikaner).
 Karuthiruman,  Shri  P.  G.  (Gobichetti-

 palayam).
 Kayal,  Shri  Paresh  Nath  (Joynagar).
 Kedaria,  Shri  Chhaganlal  (Mandvi).
 Keishing,  Shri  Rishang  (Outer  Mani-

 pur).
 Kesar  Lal,  Shri  (Sawai  Madhopur).
 Khadilkar,  Shri  R.  K.  (Khed).
 Khan,  Dr.  Purnendu  Narayan  (Ulube-

 ria).
 Khan,  Shri  Osman  Ali  (Anantapur).
 Khan,  Shri  Shahnawaz  (Meerut).
 Khanna,  Shri  Mehr  Chand  (New

 Delhi).
 Khanna,  Shri  Prem  Kishan  (Kaim-

 ganj).
 Kindar  Lal,  Shri  (Hardoi).
 Kisan  Veer,  Shri  (Satara).
 Kohar,  Dr.  (Phulbani).
 Kotoki,  Shri  Liladhar  (Nowgong).
 Koujalgi,  Shri  H.  V.  (Belgaum).
 Koya,  Shri  C.  H.  Mohammad  (Kozhi-

 kode).
 Kripa  Shankar,  Shri  (Domariagan)).
 Kripalani,  Shri  J.  B.  (Amroha).
 Krishna,  Shri  M.  R.  (Paddapalli).
 Krishnamachari,  Shri  T.  T.  (Tiru-

 chendur).
 Krishnapal  Singh,  Shri  (Jalesar).
 Kumaran,  Shri  M.  K.  (Chirayinkil).
 Kunhan,  Shri  P.  (Palghat).

 Shri  Baij  Nath Kureel,  (Rae
 Bareili).

 L
 Lahri  Singh,  Shri  (Rohtak).
 Lakhan  Dass,  Shri  (Shahjahanpur).

 (iv)

 L—contd,

 Lakshmikanthamma,
 (Khammam).

 Lalit  Sen,  Shri  (Mandi).
 Laskar,  Shri  Nihar  Ranjan  (Karim-

 ganj).
 Laxmi  Bai,  Shrimati  Sangam

 rabad).
 Laxmi  Dass,  Shri  (Miryalguda).
 Lohia,  Dr.  Ram  Manohar  (Farrukhe-

 bad).
 Lonikar,  Shri  R.  N.  Yadav  (Jalna).

 Shrimati  T.

 (Vica-

 M

 Mahadeo  Prasad,  Shri  (Bansgaon).
 Mahadeva  Prasad,  Dr.  (Maharaj-

 ganj).
 Mahanand,  Shri  Hrushikesh  (Bolan-

 gir).
 Mahato,  Shri  Bhajahari  (Purulia).
 Mahida,  Shri  Narendra  Singh

 (Anand).
 Mahishi,  Dr.  Sarojini  (Dharwar

 North).
 Mahtab,  Shri  Hare  Krushna  (Angul).
 Maimoona  Sultan,  Shrimati  (Bhopal).
 Majithia,  Shri  Surjit  Singh  (Taram

 Taran).
 Malaichami,  Shri  M.  (Periyakulam).
 Malaviya,  Shri  Keshav  Dev  (Basti).
 Malhotra,  Shri  Inder  J.

 Kashmir).
 Malliah,  Shri  U.  Srinivasa  (Udipi).
 Mallick,  Shri  R.  C.  (Jajpur).
 Manaen,  Shri  T.  (Darjeeling).
 Mandal,  Dr.  P.  (Vishnupur).
 Mandal,  Shri  Bhupendra  Narayaa

 (Saharsa).
 Mandal,  Shri  Jiyalal  (Khagaria).
 Mandal,  Shri  Y.  P.  (Jainagar).
 Maniyangadan,  Shri  Mathew

 yam).
 Manoharan,  Shri  K.  (Madras  South).
 Mantri,  Shri  Dwarkadas  (Bhir).
 Marandi,  Shri  Iswar  (Rajmahal).
 Maruthiah,  Shri  P.  (Melur).

 (Jammu  and

 (Kotta-



 (९)

 M—contd.

 Masani,  Shri  M.  R.  (Rajkot).
 Masuriya  Din,  Shri  (Chail).
 Matcharaju,  Shri  M.  (Narasipatnam).
 Mate,  Shri  Kure  (Tikamgarh).
 Mathur,  Shri  Harish  Chandra  (Jalore).
 Maurya,  Shri  B.  P.  (Aligarh),
 Mehdi,  Shri  S,  Ahmad  (Rampur),
 Mehrotra,  Shri  Braj  Behari  (Bilhaur).
 Mehta,  Shri  Jaswantraj  (Pali).
 Mehta,  Shri  Jashvantrai  N,

 nagar),
 Melkote,  Dr.  G.  8,  (Hyderabad),
 Mengi,  Shri  Gopa]  Datt  (Jammu  and

 Kashmir).
 Menon,  Shri  Panampilli

 (Mukundapuram),
 Menon,  Shri  V.  K.  Krishna  (Bombay

 City  North).
 Minimata,  Shrimati  Agamadas  Guru

 (Baloda  Bazar),
 Mirza,  Shri  Bakar  Ali  (Warrangal).
 Mishra,  Shri  Bibhuti  (Motihari).
 Mishra,  Shri  Bibudhendra  (Puri).
 Mishra,  Shri  Mathura  Prasad  (Begu-

 sarai),
 Misra,  Dr,  Udaikar  (Jamshedpur).
 Misra,  Shri  Mahesh  Dutta  (Khandwa).
 Misra,  Shri  Shyam  Dhar  (Mirzapur).
 Mohan  Swaroop,  Shri  (Pilibhit>.
 Mohanty,  Shri  Gokulanand  (Bala-

 sore)
 Mohiuddin,  Shri  Ahmed  (Secundera-

 bad),
 Mohsin,  Shri  F,  H.  (Dharwar  South).

 (Bhav-

 Govinda

 Morarka,  Shri  Radhyeshyam  Ram-
 kumar  (Jhunjhunu).

 More,  Shri  Krishnaji  Laxman  (Hat-
 kanangle).

 More,  Shri  Shankarao  Shantaram
 (Poona).

 Muhammad  Ismail,  Shri  (Manjeri).
 Mukane,  Shri  Yeshwantrao  Martand-

 rao  (Bhiwandi).

 Mukerjee,  Shri  मं,  N.  (Calcutta  Cen-
 tral),

 M—contd.

 Mukerjee,  Shrimati  Sharda
 giri).

 Munzni,  Shri  David  (Lohardaga).
 Murli  Manohar,  Shri  (Balia).
 Murmu,  Shri  Sarkar  (Balurghat).
 Murthy,  Shri  B,  S,  (Amalapuram).
 Murti,  Shri  M.  5,  (Anakapalle).
 Musafir,  Shri  Gurmukh  Singh  (Amrit-

 sar),
 Muthiah,  Shri  P,  (Tirunelveli).
 Muzaffar  Husain,  Shri  N,  (Morada-

 bad).

 (Ratna-

 N

 Naidu,  Shri  ४,  Govindasamy
 vallur),

 Naik,  Shri  D.  J,  (Panchmahals).
 Naik,  Shri  Maheswar  (Mayurbhanj).
 Nair,  Shri  N.  Sreekantan  (Quilon).
 Nair,  Shri  P,  K.  Vasudevan  (Ambala-

 puzha),
 Nallakoya,  Shri  Koyilat  (Nominated—

 Laccadive,  Minicoy  and  Amindivi
 Islands).

 (Tiru-

 Nambiar,  Shri  Ananda  _  (Tiruchira-
 palli),

 Nanda,  Shri  Gulzarilal  (Sabarkan-
 tha).

 Naskar,  Shri  P.  S.  (Mathurapur).
 Nath  Pai,  Shri  (Rajapur).
 Nayak,  Shri  Mohan  (Bhanjanagar),
 Nayar,  Dr,  Sushila  (Jhansi).
 Nehru,  Shri  Jawaharlal  (Phulpur).
 Nesamony,  Shri  A.  (Nagercoil).
 Nigam,  Shrimati  Savitri  (Banda).
 Niranjan  Lal,  Shri  (Nominated—

 Andaman  and  Nicobar  Islands).

 ०
 Omkar  Singh,  Shri  (Budaun),
 Oza,  Shri  Ghanshyamlal

 nagar).
 (Surendra-

 P

 Paliwal,  Shri  Tika  Ram  (Hindaun).
 Pande,  Shri  Kashi  Nath  (Hata),



 P—contd.

 Pandey,  Shri  R.  S  (Guna).
 Pandey,  Shri  Sarjoo  (Rasra).
 Pandey,  Shri  Vishwa  Nath

 pur).
 Panna  Lal,  Shri  (Akbarpur).
 Pant,  Shri  K.  C.  (Naini  Tal).
 Paradhi,  Shri  Bholaram  (Balaghat).
 Paramasivan,  Shri  8.  K.  (Erode).
 Parashar,  Shri  V.  C.  (Shivpuri).
 Patel,  Shri  Chhotubhai  M.  (Broach).
 Patel,  Shri  Man  Sinh  P.  (Mehsana),
 Patel,  Shri  Nanubhai  N.  (Bulsar).

 (Salem-

 Patel,  Shri  Purushottamdas’  R.
 (Patan).

 Patel,  Shri  Rajeshwar  (Hajipur).
 Patil,  Shri  Deorao  Shioram  (Yeot-

 mal).
 Patil,  Shri  J.  S.  (Jalgaon).
 Patil,  Shri  Madhaorao  Bhagwantrao

 (Ramtek),
 Pati),  Shri  Ss.  8.  (Bijapur  South).
 Patil,  Shri  S.  K.  (Bombay  City

 South).
 Patil,  Shri  T,  A.  (Osmanabad),.
 Patil,  Shri  V.  T.  (Kolhapur).
 Patil,  Shri  Vasantrao  Lakhagounda

 (Chikodi),
 Patnaik,  Shri  Baishnab  Charan

 (Dhenkanal),
 Pattabhi  Raman,  Shri  Cc.  R,  (Kumba-

 konam).
 Pattnayak,  Shri  Kishen  (Sambalpur).
 Pillai,  Shri  Nataraja  (Trivandrum).
 Pott-katt,  Shri  8,  K.  (Tellicherry),
 Prabhakar,  Shri  Naval  (Delhi—-Karol

 Bagh).
 Pratap  Singh,  Shri  (Sirmur),
 Prithvi  Raj,  Shri  (Dausa).
 Puri,  Shri  D,  0.  (Kaithal),

 B

 Raghavan.  Shri  A.  ५,  (Badagara).
 Raghwnain  Singh,  Shri  (Varanasi).
 Rov  iaramaiah,  Shri  K.  (Guntur),

 (vi)

 R—contd.

 Rai,  Shrimati  Sahodra  Bai  (Damoh).
 Raj  Bahadur,  Shri  (Bharatpur).
 Raja,  Shri  Chittaranjan  (Junagadh).
 Rajaram,  Shri  K.  (Krishnagiri),
 Rajdeo  Singh,  Shri  (Jaunpur).
 Raju,  Shri  D,  Balarama  (Narasapur).
 Raju,  Dr.  D.  S.  (Rajahmundry).
 Rajyalaxmi,  Shrimati  Lalita  (Auran-

 gabad),
 Ram,  Shri  T.  (Sonbarsa).
 Ram  Sewak,  Shri  (Jalaun).
 Ram  Singh,  Shri  (Bahraich).
 Ram  Subhag  Singh,  Dr.  (Bikram-

 ganj).
 Ram  Swarup,  Shri  (Robertsganj).
 Ramabadran,  Shri  T.  D,  (Cuddalore).
 Ramakrishan,  Shri  P.  R,  (Coimba-

 tore),
 Ramanathan  Chettar,  Shri  (Karur).
 Ramaswamy,  Shri  8,  V.  (Salem),
 Ramaswamy,  Shri  V.  K.  (Namakkal).
 Ramdhani  Das,  Shri  (Nawada).
 Rameshwaranand,  Shri  (Karnal).
 Rampure,  Shri  Mahadevappa  (Gul-

 barga).
 Ramshekhar  Prasag_  Singh,  Shri

 (Chapra).
 Rananjai  Singh,  Shri  (Musafirkhana).
 Rane,  Shri  Shivram  Rango  (Bul-

 dana),
 Ranga,  Shri  N.  G.  (Chittoor).
 Ranga  Rao,  Shri  R.  V.  G.  K.  (Chee-

 purupalli).
 Ranjit  Singh,  Shri  (Sangrur).
 Rao,  Shri  P.  Manmanth  (Medak).
 Rao,  Shri  J.  (Karim-

 Nagar).
 Rao,  Shri  Jaganatha  (Nowrangpur).
 Rao,  Shri  8.  ए.  Krishnamoorthy

 (Shimoga).
 Rao,  Dr.  K.  L.  (Vijayawada)
 Rao,  Shri  ठ  Madhusudan  (Mahbuba-

 bad).  ’
 Rao,  Shri  J.  B.  Muthyal

 nagar).

 Ramapathi

 (Mahbub-



 (vii

 R—contd.

 Rao,  Shri  B.  Rajagopala
 lam).

 Rao,  Shri  J.  Rameshwar  (Gadwal).
 Rao,  Shri  M.  Thirumala  (Kakinada).
 Rattan  Lal,  Shri  (Banswara).
 Raut,  Shri  Bhola  (Bettiah).
 Rawandale,  Shri  Chudaman

 (Dhulia).
 Ray,  Shrimati  Renuka  (Malda).
 Reddi,  Dr.  B.  Gopala  (Kavali).
 Reddi,  Shri  Ravi  Narayan

 gonda).
 Reddiar,  Shri  R.  V.  (Tindivanam).
 Reddy,  Shri  C.  L.  Narasimha  (Rajam-

 pet).
 Reddy,  Shri  G.  Narayan  (Adilabad).
 Reddy,  Shri  G.  Yallamanda  (Marka-

 pur).
 Reddy,  Shri  K.  C.  (Chikballapur).
 Reddy,  Shri  K.  V.  Ramakrishna

 (Hindupur).
 Reddy,  Shri  Y.  Eswara  (Cuddapah).
 Reddy,  Shrimati  Yashoda  (Kurnoo)).
 Roy,  Dr.  Saradish  (Katwa).
 Roy,  Shri  Biswanath  (Deoria).

 (Srikaku-

 Ananda

 (Nal-

 5

 Sadhu  Ram,  Shri  (Phillaur).
 Saha,  Dr.  Sisir  Kumar  (Birbhum).
 Sahu,  Shri  Rameshwar  (Rosera).
 Saigal,  Shri  Amar  Singh  (Janjgir).
 Samanta,  Shri  S.  C.  (Tamluk).
 Samnani,  Shri  Nazir  Hussain  (Jammu

 and  Kashmir).
 Sanji  Rupji,  Shri  (Nominated—Dadra

 and  Nagar  Haveli).
 Saraf,  Shri  Sham  Lal  (Jammu

 Kashmir).
 Sarma,  Shri  A.  T.  (Chatrapur).
 Satyabhama  Devi,  Shrimati  (Jahana-

 bad).
 Satyanarayana,  Shri

 vathipuram).
 Scindia,  Shrimati  Vijaya  Raje  (Gwa-

 ior).

 and

 Biddika  (Par-

 S—conta.

 Sen,  Dr.  Ranendra  Nath  (Calcutta—
 East).

 Sen,  Shri  Asoke  K.  (Calcutta—North
 West).

 Sen,  Shri  Phani  Gopal  (Purnea).
 Seth,  Shri  Bishanchander  (Etah).
 Sezhiyan,  Shri  Era  (Perambalur).
 Shah,  Shri  Manabendra  (Tehri  Garh-

 wal).
 Shah,  Shri  Manubhai  (Jamnagar).
 Shah,  Shrimati  Jayaben  (Amreli).
 Shakuntala  Devi,  Shrimati  (Banka).
 Sham  Nath,  Shri  (Delhi—Chandni

 Chowk).
 Sharikaraiya,  Shri  M.  (Mysore).
 Sharma,  Shri  Anant  Prasad  (Buxar).
 Sharma,  Shri  Diwan  Chand  (Gurdas-

 pur).
 Sharma,  Shri  K.  C.  (Sardhana).
 Shashank  Manjari,  Shrimati  (Pala-

 mau).
 Shashi  Ranjan,  Shri  (Pupri).
 Shastri,  Shri  Lal  Bahadur  (Allaha-

 bad).
 Shastri,  Shri  Prakash  Vir  (Bijnor).
 Shastri,  Shri  Rama  Nand  (Ramasane-

 highat).
 Sheo  Narain,  Shri  (Bansi).
 Shinde,  Shri  Annasaheb  (Kopargaon).
 Shivananjappa,  Shri  M.  K.  (Mandya).
 Shree  Narayan  Das,  Shri  (Dar-

 bhanga).
 Shrimali,  Dr.  K.  L.  (Bhilwara).
 Shyam  Kumari  Devi,  Shrimati  (Rai-

 pur).
 Shyamshah,  Shri  Lal  (Chanda)
 Siddananjappa,  Shri  H.  (Hassan).
 Siddhanti,  Shri  Jagdev  Singh

 (Shajhar).
 Siddiah,  Shri  8.  M.  (Chamaraja-

 nagar).
 Sidheswar  Prasad,  Shri  (Nalanda).
 Singh,  Dr.  Basant  Narain  (Hazari-

 bagh).
 Singh,  Shri  Ajit  Pratap  (Pratap-

 garh).



 (viii)

 S—contd.

 Singh,  Shri  Digvijaya  Narain  (Muzaf-
 farpur).

 Singh,  Shri  Jai  Bahadur  (Ghosi).
 Singh,  Shri  Krishna  Kanta  (Maha-

 rajganj).

 Singh,  Shri  S.  T.  (Inner  Manipur).
 Singh,  Shri  Yuvraj  Dutta  (Shaha-

 bad).
 Singha,  Shri  Govinda  Kumar  (Mid-

 napore).
 Singha,  Shri  Yagnya  Narain  (Sun-

 dergarh).
 Singhvi,  Dr.  L.  M.  (Jodhpur).
 Sinha,  Shri  Banarsi  Prasad  (Mon-

 ghyr).
 Sinha,  Shrimati  Ramdulari  (Patna).
 Sinha,  Shri  Satya  Narayan  (Samasti-

 pur).
 Sinha,  Shrimati  Tarkeshwari  (Barh).
 Sinhasan  Singh,  Shri  (Gorakhpur).
 Sivappraghassan,  Shri  K.  (Pondi-

 cherry).
 Sivasankaran,  Shri  P.  (Sriperumbu-

 dur).
 Solanki,  Shri  Parvinsinh  Natavarsinh

 (Kaira).
 Sonavane,  Shrj  T.  H.  (Pandharpur).
 Soundaram  Ramachandran,  Shrimati

 T.  8,  (Dindigul).
 Soy,  Shri  Hari  Charan  (Singhbhum).
 Srinivasan,  Dr,  P.  (Madras  North).
 Subbaraman,  Shri  N.  M.  R.  (Madu-

 Tai).
 Subramaniam,  Shri  C.  (Pollachi).
 Subramanyam,  Shri  Tekur  (Bellary).
 Sumat  Prasad,  Shri  (Muzaffarnagar).
 Sunder  Lal,  Shri  (Saharanpur).
 Surindra  Pa]  Singh,  Shri  (Buland-

 shahr).
 Surya  Prasad,  Shri  (Bhind).

 Swamy,  Shri  M.  N.  (Ongole).

 Swamy,  Shri  M.  P.  (Tenkasi).

 Swamy,  Shri  M.  V.  (Masulipatnam).

 Swamy,  Shri  Shivamurthy  Siddappa
 (Koppal),

 S—contd.

 (Jullundur).
 (Assam—Autono-

 Swaran  Singh,  Shri
 Swell,  Shri  G.  G.

 mous  Districts).

 T

 Tahir,  Shri  Mohammad  (Kishanganj).
 Tan  Singh,  Shri  (Barmer).
 Tantia,  Shri  Rameshwar  (Sikar).
 Thengondar,  Shri  M.  G.  (Nagpatti-

 nam).
 Thevar,  Shri  V.  Vairava  (Thanjavur).
 Thimmaiah,  Shri  Dodda  (Kolar).
 Thomas,  Shri  A.  M.  (Ernakulam).
 Tiwary,  Shri  Dwarka  Nath  (Gopal-

 ganj).
 Tiwary,  Shri  Kamal  Nath  (Bagaha).
 Tiwary.  Shri  Ram  Sahai  (Khajuraho).
 Tripathi,  Shri  Ram  Sahai  (Khajuraho).
 Tripathi,  Shri  Krishna  Deo  (Unna9).
 Trivedi,  Shri  Uma  Shankar  (Mand-

 saur).
 Tula  Ram,  Shri  (Ghatampur).
 Tyagi,  Shri  Mahavir  (Dehra  Dun).

 U

 Uikey,  Shri  M.  G.  (Mandla).
 Ulaka,  Shri  Ramachandra  (Koraput).
 Umanath,  Shri  R.  (Pudukkottai).
 Udadhyaya,  Shri  Shiva  Dutt  (Rewa).
 Utiya,  Shri  Buddhu  Singh  (Shahdol).

 Vv

 Vaishya,  Shri  Muldas  Bhudardas
 (Sabarmati).

 Valvi,  Shri  Laxman  Vedu  (Nandur-
 bar).

 Varma,  Shri  Manikyalal  (Chittor-
 garh).

 Varma,  Shri  Ravindra  (Thiruvalla).

 Veerabasappa,  Shri  S.  (Chitra-
 durga).

 Veerappa,  Shri  Ramachander  (Bidar)..

 Venkaiah,  Shri  Kolla  (Tenali).



 (ix)

 V—contd.

 Venkatasubbaiah,  Shri
 (Adoni).

 Verma,  Shri  Balgovind  (Kheri).
 Verma,  Shri  Krishna  Kunwar  (Sul-

 tanpur).
 Verma,  Shri  Suraj  Lal  (Sitapur).
 Vidyalankar,  Shri  Amar

 (Hoshiarpur).
 Vijaya  Ananda,  Maharajkumar  (Visa-

 khapatnam).

 Pendekanti

 Nath

 Vijaya  Raje,  Shrimati  (Chatra).
 Vimla  Devi,  Shrimati  V.  (Eluru).
 Virbhadra  Singh,  Shri  (Mahasu).
 Vishram  Prasad,  Shri  (Lalganj).

 Vyas,  Shri  Radhelal  (Ujjain).

 w

 Wadiva,  Shri  N.  M.  (Seoni).
 Warior,  Shri  K.  K.  (Trichur).
 Wasnik,  Shri  Balkrishna  (Gondia).

 Y

 Yadab,  Shri  Nagendra  Prasad
 marhi).

 Yadav,  Shri  Ram  Harkh  (Azamgarh).
 Yadav,  Shri  Ram  Sewak  (Bara

 Banki).
 Yadava,  Shri  Bhishma  Prasad  (Kesa-

 ria).
 Yajnik,  Shri

 (Ahmedabad).
 Yashpal  Singh,  Shri  (Kairana).
 Yusuf,  Shri  Mohammad  (Siwan).

 (Sita-

 Indulal  Kanaiyalal.



 LOK  SABHA

 The  Speaker
 Sardar  Hukam  Singh
 The  Deputy-Speaker

 Shri  5.  V.  Krishnamoorthy  Rao

 Panel  of  Chairmen

 Shrimati  Renu  Chakravartty
 Shri  Surendranath  Dwivedy
 Shri  Thirumala  Rao

 Shri  R.  K.  Khadilkar

 Dr.  Sarojani  Mahishi.

 aa  Secretary
 Shri  M.  N.  Kaul,  Barrister-at-Law
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 PARLIAMENTARY  COMMITTEES

 7  ~=6Business  Advisory  Committee

 Ll  Gardar  Hukam  Singh—Chairman
 2.  Shri  S.  V.  Krishnamoorthy  Rao
 3.  Shri  Frank  Anthony
 4.  Shri  Ramchandra  Vithal  Bade  \
 5.  Shri  Bibhuti  Mishra
 6.  Shri  Priya  Gupta
 प्‌,  Shri  Kapur  Singh
 8.  Shrimati  T.  Lakshmi  Kanthamma
 9.  Shri  Maheswar  Naik

 ३0.  Shri  Ananda  Nambiar
 il.  Shri  Purushottamdas  R.  Patel
 12.  Shri  Shivram  Rango  Rane
 13.  Shri  Satya  Narayan  Sinha
 34.  Shri  Sinhasan  Singh
 35.  Shri  N.  M.  R.  Subbaraman.

 Committee  of  Privileges
 Shri  s.  V.  Krishnamoorty  Rao—Chairman
 Shri  Brij  Raj  Singh
 Shri  Sachindra  Chaudhuri
 Shri  G.  N.  Dixit
 Shri  Hem  Barua
 Shri  Jwala  Prasad  Jyotishi
 Shri  Kapur  Singh
 Shrimati  Samgam  Laxmi  Bai
 Shri  Harish  Chandra  Mathur
 Shri  H.  N.  Mukerjee
 Shri  Maheswar  Naik
 Shri  Shivram  Rango  Rane
 Shri  Asoke  K.  Sen
 Shri  Satya  Narayan  Sinha

 15,  Shri  Indulal  Kanaiyalal  Yajnik.
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 Committee  on  Absence  of  Members  from  the  Sittings  of  the  House

 l.  Shri  R.  K.  Khadilkar—Chairman
 2.  Shri  B.  Anjanappa
 3.  Shri  Bateshwar  Singh
 4.  Shri  Onkarlal  Berwa

 (xi)
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 (xii)

 Shri  Tulshidas  Jadhav
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 LOK  SABHA  DEBATES

 LOK  SABHA
 Monday.  November  18,  963/Kartika

 27,  885  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 {[Mr.  SPEAKER  in  the  Chair]

 MEMBER  SWORN

 Mr.  Speaker:  Secretary  may  call
 eut  the  name  of  the  Member  who  has
 come  to  make  and  subscribe  the  oath
 er  affirmation  under  the  Constitution.

 Secretary:  Shri  Ku.  Sivappraghas-
 san.

 Mr.  Speaker:  The  Minister  of  Parlia-
 mentary  Affairs  may  introduce  the
 Member  to  the  House.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  I  have  great  pleasure  in  intro-
 ducing  to  you,  and  through  you  to
 the  House,  Shri  Ku.  Sivappraghassan,
 who  has  been  returned  to  Lok  Sabha
 from  Pondicherry  constituency.

 Shri  Ku.  Sivappraghassan  (Pondi-
 cherry).
 ORAL  ANSWERS  TO  QUESTIONS

 Colombo  Proposals
 +

 [
 Shri  Yashpal  Singh:
 Shri  Vishram  Prasad:
 Shri  Hem  Barua:
 Shri  Hari  Vishnu  Kamath:
 Shri  Prakash  Vir  Shastri:
 Shri  L.  M.  Singhvi:
 Shri  S.  M.  Banerjee:
 Shri  Umanath:
 Shri  Harish  Chandra  Mathur:
 Shri  P.  C.  Borooah:
 Shri  D.  D.  Mantri:
 Shri  Balmiki:
 Shri  Surendra  Pal  Singh: “Ld

 Shri  Koya:
 Shrimati  Savitri  Nigam:
 Shri  Maheswar  Naik:
 Shri  Mohan  Swarup:
 Shri  D.  C.  Sharma:
 Shri  Vasudevan  Nair:
 Shri  Balkrishna  Wasnik:
 Shri  Ram  Sewak  Yadav:
 Shri  Bishanchander  Seth:
 Shri  B.  P.  Yadava:
 Shri  Dhaon:

 |  Shri  Rameshwar  Tantia:
 |  Shrimati  Renuka  Barkataki:
 |  Shri  P.  R.  Chakraverti:
 |  Shri  Bhagwat  Jha  Azad:
 |
 |

 Sidheshwar  Prasad:
 Shri  Kolla  Venkaiah:
 Shri  Tridib  Kumar  Chaudhuri:
 Shri  Hem  Raj:
 Shri  Heda:
 Shri  Indrajit  Gupta:
 Shri  Vishwanath  Pandey:
 Shri  Balgovind  Verma:
 Shri  Sarjoo  Pandey:
 Shri  Bade:
 Shri  Kachhavaiya:
 Shri  Raghunath  Singh:
 Shri  K.  C.  Pant:
 Shri  Bibhuti  Mishra:
 Shri  Gulshan:
 Dr.  Mahadeva  Prasad: |

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  any  further  efforts
 have  been  made  by  the  Colombo
 Powers  to  influence  the  Chinese  Gov-
 ernment  to  accept  the  Colombo  pro-
 posals;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  The  Govern-
 ment  of  India  are  not  aware  of  further
 efforts,  if  any,  made  by  the  Colombo
 Powers  to  persuade  the  Chinese  Gov-
 ernment  to  accept  the  Colombo  Pro-
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 posals  in  toto  and  without  reserva-
 tions  in  the  same  manner  that  the
 Government  of  India  had  done.

 (b)  Does  not  arise.

 क्री  यशापाल  सिह:  जबकि  चाइनीज
 गवर्नभेंट  कोलम्बों  प्रपोजल्ज़  से  इंकार  कर

 चुकी  है  तो  सरकार  की  क्‍या  दिलचस्पी  है  कि
 इस  मामले  को  कोलम्बो  प्रस्तावों  का  नाम
 देकर  लटकाये  हुए  है  ?

 अध्यक्ष  महोदय  :  अब  तो  दिलचस्पी
 सरकार  की  नहीं,  आपकी  मालूम  होती  है।

 प्रषान  मंत्री  तथा  देदेशिक  कार्य  मंत्री
 तथा  भ्रणुशक्ति  मंत्री  (श्री  जवाहरलाल
 नेहरु) :  मेरी  समझ  में  नहीं  भ्राया  है  कि
 माननीय  सदस्य  मुझ  से  क्‍या  जानना  चाहते
 हैं  ।  कोलम्बों  प्रपोशलज  एक  वाका  हुआ,
 उसको  लटकाने  या  उखाड़ने  के  सवाल  नहीं
 हैं  ।  एक  वौका  हुआ  ब्ौर  उसका  जिक  होता
 है  और  कुछ  न  कुछ  कार्रवाई  होती  है  कभी
 कमी  हमारे  लटकाने  का  यह  सवाल  नहीं  है
 अगर  यह  कहा  जाए  कि  जो  कोलम्बो  प्रोपोजल्ज
 में  लिखा  है  और  जिसको  हमने  मंजूर  किया  है,
 उसके  बारे  में  हम  श्त्ह  कह  दें  कि  हम  नामंजूर
 करते  हैं  तो  इसको  हम  बिल्कुल  गलत  समझते
 हैं  1

 श्री  यहापाल  सिह:  इन  कोलम्बों  प्रोपो-
 जलज  से  छुटकारा  पाकर  सरकार  कब  तक
 अपनी  जमीन  खाली  करायेगी  ?

 ग्रो  जवाहु  (लाल  ने  (रू:  कोलम्बो
 प्रोपोजल्ज  से  यह  बात  ताल्लुक  नहीं  रखती
 है।  यह  बात  तो  हमारे  इरादे  की,  हमारी
 तैयारी  की  है,  हमारी  कोशिश  की  है  ।

 Shri  Hari  Vishnu  Kamath:  Is  it  a
 fact  that  on  the  occasion  of  his
 seventy-fifth  birthday  the  Prime
 Minister  received  communications  or
 suggestions,  either  directly  or  through
 common  friends,  such  as  the  ex-
 Premier  of  France,  Mr.  Edgar  Faure,
 or  our  Napalese  friends,  to  the  effect
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 that  the  Chinese  Prime  Minister  ia
 anxious,  to  visit  Delhi  for  talks  about
 this  matter  and  also  that  either  the
 Colombo  Powers  or  others  are  arrang-
 ing  an  Afro-Asian  meet  and,  if  so,  has
 the  Prime  Minister  made  it  very  clear
 to  the  Chinese  Prime  Minister,  Mr.
 Chou  En-lai,  that  he  will  be  a  most
 unwelcome  visitor  here  in  our  country
 and  India  will  not  join  any  such  con-
 ference  unless  and  until  China  has
 vacated  the  military  aggression  on  our
 territory?

 Mr,  Speaker:  That  is  a  different
 question.  Here  the  question  is
 whether  further  efforts  have  been
 made  by  the  Colombo  Powers.

 Shri  Hari  Vishnu  Kamath:  Yes,
 Sir.  But  it  is  the  same  Colombo
 Powers  who  have  said....

 Mr.  Speaker:  The  question  whether
 he  has  received  any  message  from
 Mr.  Chou  En-lai  that  he  was  prepared
 to  come  here  is  quite  distinct  from
 the  question  whether  the  Colombo
 Powers  have  made  any  further  efforts
 to  influence  the  Chinese  Government.

 Shri  Nath  Pai:  May  I  submit  that
 it  is  the  Colombo  Powers  that  insisted
 that  the  Chinese  Prime  Minister  ie
 willing  to  enter  into  discussions  with
 the  Government  of  India?  So,  it  is
 very  relevant.

 Mr.  Speaker:  But  that  was  not  the
 first  question.  Anyhow,  I  will  give
 him  an  opportunity  later.

 Shri  Indrajit  Gupta:  We  were  told
 just  now  in  the  reply  to  the  original
 question  that  as  far  as  the  Govern-
 ment  of  India  knew  no  further  efforts
 had  been  made  by  the  Colombo
 powers  in  this  direction.  May  I  know
 what  significance,  if  any,  the  Govern-
 ment  attaches  to  the  statements  which
 appeared  in  public  on  behalf  of  the
 Governments,  particularly  of  Ghane
 and  the  United  Arab  Republic,  to  the
 effect  that  they  were  hopeful  that
 certain  moves  which  were  afoot  would
 lead  to  a  rapprochement  on  the  basis
 of  the  Colombo  proposals  and  that
 China  would  be  persuaded  to  accept
 them?
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 Shri  Jawaharlal  Nehru:  It  is  a  little
 difficult  for  me  to  state  what  import-
 ance  or  significance  is  to  be  attached
 to  statements  made  in  Ghana  or  in
 the  United  Arab  Republic.  It  is  the
 interpretation  of  events;  their  hopes
 expressed.  They  may  have  some
 additional  information  or  may  not
 have  it.

 श्री  विश्राम  प्रसाद:  जब  कोलम्बो
 प्रोपोज़ल्ज  को  चीन  सरकार  मानने  से  इंकार
 करती  है  तो  जो  35,000  वर्गमील  इलाका
 चीन  के  कब्जे  में  हमार।  है,  जैसा  कि  पंडित
 विजय  लक्ष्मी  ने  संयुक्त  राष्ट्र॥में  कहा  हें,
 उसको  वापिस  लेने  के  बारे  में  हमारी  सरकार
 का  क्‍या  रुख  है,  क्‍या  कारंवाई  करना

 चाहती  है  ?

 अध्यक्ष  महोदय  :  इस  सवाल  में  खुल  कर
 श्गर  श्राप  चलेंगे  तो  कहां  तक  चल  सकेंगे  |
 आप  देखें  कि  यह  सप्लीमेंटरी  इस  सवाल  में  से
 उठता  है  या  नहीं  ।  सवाल  आप  देखें  कि  क्या

 है  ।  सवाल  यहं  है  कि  और  कोशिश  कोलम्बो
 पाव  ने  की  है  या  नहीं  ।  भ्रापका  सवाल

 दूसरा  है  ।

 Shri  Hem  Barua:  May  I  know  if  it
 hag  been  brought  to  the  notice  of  the
 Colombo  Powers  that  by  standing
 still  on  the  Colombo  proposals  they
 have  allowed  initiative  to  China  over
 us  and  have  helped  them  to  win  the
 diplomatic  war;  if  so,  what  is  their
 reaction?

 Mr.  Speaker:  Again,  the  same  objec-
 tion  is  there.

 Shri  Jawaharlal  Nehru:  This  fact
 that  the  hon.  Member  mentions  has
 not  particularly  been  brought  to  the
 notice  of  the  Colombo  Powers  by  us.
 I  suppose,  they  realise  the  situation
 and  it  is  not  very  proper  for  us  to
 instruct  them  al]  the  time  as  to  what
 they  should  do  and  what  they  should
 not  do.

 Shri  Hem  Barua:  Because  of  the
 stalemate  created  by  the  Colombo
 proposals......
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 Mr.  Speaker:  Shri  P.  C.  Borooah.

 Shri  P.  C.  Borooah:  What  has  been
 the  reaction  of  the  Colombo  Powers
 to  the  Chinese  rejection  of  their  pro-
 posais  describing  them  as  an  arbitrary
 award?

 Mr.  Speaker:  That  also  I  cannot
 allow.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  if  Government  has  got  any
 information  about  any  fresh  proposal
 on  the  part  of  the  Colombo  Powers
 for  any  meeting  in  future  to  consider
 this  question?

 Shri  Jawaharlal  Nehru:  I  have  just
 now  said  that  we  have  none.

 Mr,  Speaker:  Next  question.

 Some  Hon.  Members  rose—

 Shri  Nath  Pai:  Sir,  I  stood  up
 earlier  when  you  said  that  you  would
 allow  me  later  on.

 Mr.  Speaker:  Order,  order.  Hon.
 Members  will  kindly  hear  me.  There
 are  about  50  hon.  Members  who  have
 given  notice  of  this  question.  They
 cannot  expect  me  to  cal]  every  one  of
 them  here.

 Shri  Nath  Pai:  Please  call  only
 those  whom  you  promised  you  would
 call  later  on.

 Mr.  Speaker:  Then  I  called  Shri
 Hem  Barua  after  Shri  Kamath.
 Further,  every  question  that  has  been
 asked  is  not  relevant  to  the  real  pur-
 port  of  the  question.

 Shri  Nath  Pai:  You  specifically  said,
 “You  sit  down;  I  will  call  you  later
 on,”

 Mr.  Speaker:  Now  I  am  sorry.

 Shri  Bade:  Sir,  it  is  our  right  to  ask
 a  question.  I  rose  twice  or  thrice
 and  you  have  not  given  an  oppor-
 tunity.  That  is  an  injustice  done  to
 us.
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 Mr.  Speaker:  Order,  order.  Will  he
 kindly  resume  his  seat?

 Shri  Bade:  I  will  sit  down.  But
 we  have  given  notice  of  the  question
 and  after  seeing  50  names  you  have
 given  an  opportunity  for  asking  five
 or  six  questions.

 Mr.  Speaker:  Hon.  Members  should
 realise  that  they  urge  upon  me  to  go
 a  little  faster  to  cover  some  more
 questions.  On  this  question  there  is
 nothing  to  be  asked.  All  the  ques-
 tions  that  have  been  asked  I  was
 rather  obliged  to  disallow.  Shri  Bade
 would  realise  it.  It  is  unfair  on  his
 part  to  say  that  injustice  has  been
 done  to  him.  Next  question.

 Shri  Bade:  |  am  really  sorry  for
 using  that  word.

 Mr.  Speaker:  He  will]  kindly  resume
 his  seat.

 Shri  Bade:  But  there  are  50  names
 and  you  have  given  only  5  or  6
 minutes  for  this.  You  cannot  antici-
 pate  the  supplementaries  which  we
 are  going  to  ask.

 Mr.  Speaker:  Shri
 Kamath.

 Next  question.

 at  बागड़ी  :  एक  व्यवस्था  का  प्रश्न  में
 उठाना  चाहता  हूं  ।  श्रापने  यह  फरमाया  है
 कि  आप  पचास  श्रादमियों  के  अगर  नाम  हों
 तो  उन  सबको  श्राप  सवाल  करने  की  इजाजत
 नहीं  दे  सकते  हैं  >  यह  सवाल  सारे  संसार  से

 ताललुक  रखने  वाला  है  और  अगर  हर  एक  को
 सवाल  करने  की  इज़ाजत  नहीं  दी  जा  सकती
 है  तो  कम  से  कम  हर  एक  पार्टी  के  एक  दो
 आदमियों  के  खयालात  तो  सामने  आ  जाने
 चाहिये  थेझौौर  हर  एक  पार्टी  के  एक  दो
 श्रादमियों  को  सवाल  करने  का  मौका  मिल
 जाना  चाहिये  था  ।  क्‍योंकि  प्रधान  मन्त्री

 छटटी  चाहते  थे  क्योंकि  ठोस  वात  ही  नहीं
 इसलिये  आपने  प्रधान  मन्त्री  को  छुट्टी  दे
 दी...

 अध्यक्ष  महोदय  :  अगर  मेम्बर  साहबान
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 डिस्कशन  चाहते  हैं  तो  उनके  लिये  बहुत  से
 तरीके  खुले  हैं,  द्ौर  वे  ऐसा  कर  सकते  हैं  ।
 सवालों  के  समय  ऐसा  नहीं  हो  सकता  |

 V.O.A.  Transmitter  Agreement

 Shri  Hari  Vishnu  Kamath:
 Shri  P.  C.  Borovah:
 Shri  S.  M.  Banerjee:
 Shri  Yashpal  Singh:
 Shri  Prakash  Vir  Shastri:
 Shri  Bishanehander  Seth:
 Shri  B.  P.  Yadava:
 Shri  Dhaon:
 Shri  Bishwanath  Roy:
 Shri  Maheswar  Naik:
 Shrimati  Savitri  Nigam:
 Shri  Sidheshwar  Prasad:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:

 #2,  Shri  B.  K.  Das:
 {  Shri  S,  N.  Chaturvedi:

 Shri  Sivamurthi  Swamy:
 Shri  D.  C.  Sharma:

 Dr.  L.  M.  Singhvi:
 Shri  Vasudevan  Nair:
 Shri  Surendra  Pal  Singh:
 Shri  Kolla  Venkaiah:

 Shri  P.  R.  Chakraverti:
 Shri  Heda:
 Shri  Sham  Lal  Saraf:
 Shri  Bade:
 Shri  Kachhavaiya:
 Shri  Vishram  Prasad: |

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  Voice  of  America
 Transmitter  Agreement  has  been
 reviewed  and  reconsidered;

 (b)  whether  any  modifications  have
 been  made  therein;  and

 (c)  if  so,  the  particulars  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Yes,  Sir.

 The  Government  of  india  have
 informed  the  United  Siates  Govern-
 ment  that  the  only  busis  on  which  the
 Government  of  india  can  go  ahead
 with  the  transmitter  agreement  is  that
 there  should  be  no  broadcasts  from
 this  transmitter  by  the  Voice  of

 Shri  Tridib  Kumar  Chaudhurk
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 America.  The  matter  is  under  discus-
 sion  between  the  two  Governments
 and  the  reaction  of  the  U.S.  Govern-
 ment  is  awaited.

 (b)  and  (c).  Do  not  arise.
 Shri  Hari  Vishnu  Kamath:  Is  it  a

 fact  that  before  the  Agreement  was
 signed,  the  entire  matter  and  issue
 was  put  up  before  the  Prime  Minister
 in  its  entirety?  The  Prime  Minister
 has  been  saying  time  and  again  that
 he  saw  it  in  parts  and  not  as  a  whole,
 and,  if  so,  may  I  know  which  parts
 exactly  he  saw  before  he  signed  the
 Agreement  and  which  parts  he  missed
 and  how  and  by  whom  were  those
 parts  which  he  missed  to  see  brought
 to  his  attention  later  on?

 Mr.  Speaker:  So  many  questions
 have  been  mixed.

 Shri  Hari  Vishnu  Kamath:  It  is  one.
 The  Prime  Minister  has  been  saying
 -that  he  did  not  see  the  Agreement  as
 ‘a  whole  and  that  he  saw  it  in  parts.
 ‘Now,  let  us  know,  precisely  which
 parts  he  had  seen  before  he  signed
 the  Agreement  and  which  parts  he
 missed  and  how  and  by  whom  were
 ‘those  parts  which  he  missed  to  see
 brought  to  his  attention  later?

 Shrimati  Lakshmi  Menon:  A  com-
 prehensive  statement  on  the  subject
 was  made  by  the  Prime  Minister  in
 the  Lok  Sabha  on  the  l4th  August,
 1963.

 Shri  Hari  Vishnu  Kamath:  I  know
 the  statement.  He  said  that  he  saw
 if  in  parts,  not  as  a  whole.  We  want
 to  know  which  parts  he  failed  to
 see  before  he  signed  the  Agreement.
 This  is  a  very  serious  matter.  The
 Agreement  was  signed  in  all  its
 entirety.  The  House  wants  to  know
 und  the  country  wants  to  know  which
 parts  he  did  not  sec,  und  how  and  by
 whom  they  were  »rought  to  his
 notice.

 Mr.  Speaker:  The  ::on.  Member  has
 mixed  up  three  or  four  questions  at
 a  time  and  he  wants  such  details
 which  it  would  b:  difficult  at  this
 moment  to  answer.  If  I  disallow  him,
 he  would  certainly  just  accuse  me.  If
 he  puts  a  elear  question  covering  one
 point,  I  would  al*ow  him.
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 Shri  Hari  Vishuu  Kamath:  I  will
 be  the  last  man  to  accuse  you,  Sir.

 We  want  to  know,  before  the  Agree-
 ment  was  signed,  which  parts  were
 seen  by  the  Prime  Minister  and  which
 parts  were  not  seen  by  him,  and  how
 and  by  whom  were  those  parts  which
 he  missed  to  see  brought  to  his  atten-
 tion.

 The
 External

 Prime  Minister,  Minister  of
 Affairs  and  Minister  of

 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  I  hope  I  have  dealt  with  the
 matter  in  the  statement  that  I  made
 to  the  Lok  Sabha  on  the  last  occasion.
 I  never  read  it  as  a  whole.  Some
 parts  of  it,  some  odd  points,  were
 referred  to  me  for  my  opinion  and  I
 once  or  twice  wrote  a  note  about  it
 that  this  does  not  appear  to  be  desir-
 able—whatever  the  note  was—and  so
 the  points  referred  to  me  were  con-
 sidered  by  me  on  the  spot,  then  and
 there.  And  I  said  that  the  matter  was
 not  considered  by  me  as  a  whole  with
 all  the  papers.  Now,  as  I  said  pre-
 viously,  that  was  my  fault  that  I  did
 not  go  more’  deeply  into  it.  But
 unfortunately  I  committed  that  fault.

 Shri  Hari  Vishnu  Kamath:  Is  it  a
 fact  that  our  troops  on  the  Himalayan
 frontier  are  being  subjected,  day  in
 and  day  out,  to  broadcasts  by  high-
 powered  Chinese  transmitters  and,  if
 so,  what  attempts  have  been  made  by
 the  Government  or  are  being  made
 by  the  Government  at  the  moment  to
 counter  that  propaganda?

 Mr,  Speaker:  The  hon.  Member  says
 that  our  troops  are  being  subjected  to
 constant  propaganda  by  the  Chinese
 transmitters.  He  wants  to  know
 whether  the  Government  of  India  are
 also  doing  something  to  counteract
 that,  if  this  agreement  is  not  to  go
 through.

 Shri  Jawaharlal  Nehru:  I  suppose
 that  what  the  hon.  Member  says  is
 correct.  I  have  not  listened  to  that,
 that  is,  the  Chinese  propaganda,  but
 it  is  pretty  active,  and  they  have  got
 strong  transmitters  for  that  purpose.

 Shai  Hem  Barua:  They  have  63
 transmitters  all  along  the  border.

 —_—



 II  Oral  Answers

 Shri  Jawaharlal  Nehru:  That  may
 be  so.  Some  attempt  is  made  in  our
 broadcasting  stations  to  deal  with  it.
 Some  attempt  was  made  to  deal  with
 it;  I  cannot  say  exactly  when  and
 how  it  is  done,  but  an  attempt  is  made
 to  deal  with  the  propaganda  of  the
 Chinese.

 Shri  Hari  Vishnu  Kamath:  I  sub-
 mit  that  this  is  too  vague  an  answer.
 This  is  evading  the  question  com-
 pletely.  He  says  that  some  attempt
 is  being  made.  What  attempt  is
 being  made?  The  answer  to  that
 question  is  that  some  attempt  is  being
 made.  Sir,  do  you  consider  it  an
 answer  to  the  question?  I  leave  it  to
 you,  Sir,  to  judge.  I  can  also  answer
 a  question  similarly.

 Shri  Jawaharlal  Nehru:  I  do  not
 understand  how  I  can  go  into  what
 exactly  is  done,  in  answer  to  a  ques-
 tion.  Personally,  I  have  no  know-
 ledge;  I  have  no  knowledge  obviously,
 for,  it  is  for  the  Information  and
 Broadcasting  Ministry  to  keep  in
 touch  with  it  with  the  help  of  the
 External  Affairs  Ministry.  But,  as
 regards  what  is  said  here,  I  may  say
 that  I  do  not  listen  to  it;  I  neither
 listen  to  the  Chinese  broadcasts  nor
 to  ours.

 Shri  Hari  Vishnu  Kamath:  You  are
 the  Head  of  the  Government....

 Mr.  Speaker:  Order,  order.
 should  be  no  discussion  now.

 There

 Though  it  is  not  proper  for  me,  I
 might  also  bring  it  to  the  notice  of
 the  Prime  Minister  that  in  South-East
 Asia  also,  this  complaint  has  been
 brought  to  my  notice  and  it  has  been
 urged  that  Government  should  do
 something.  Otherwise,  the  Chinese
 propaganda  is  sustained  there  very
 consistently.

 Shri  Jawaharlal  Nehru:  That  is
 perfectly  true;  it  might  be  so;  I  might
 add  that  it  applies  also  to  Western
 Asia  and  Eastern  Africa.  The  fact  is
 that  the  equipment  that  we  have  got
 ६5  not  powerful  enough  to  be  heard
 all  the  time;  sometimes,  it  is  heard,
 and  sometimes  it  is  not.  That  was
 one  reason  why  we  tried  to  improve
 it.
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 डा०  राम  मनोहर  लोहिया:  पश्रध्यक्ष

 गहोदय,  यह  खाली  प्रचार  का,  मामला,  नहीं,
 नीति  का  मामला  है  tv

 Shri  S.  M.  Banerjee:  In  case  the
 U.S.  Government  do  not  accept  the
 modifications  suggested  by  us  that  the
 Voice  of  America  should  not  broadcast
 through  this  transmitter,  have  the
 Government  of  India  made  up  their
 mind  to  scrap  the  agreement  and  start
 their  own  transmitter  station  with  the
 help  of  any  other  country?

 Mr.  Speaker:  That  would  be  rather
 hypothetical.

 Shri  Jawaharlal  Nehru:  If  the  hon
 Member  would  pay  attention  to  the
 answer  given,  he  will  find  that  to  be
 an  adequate  answer.

 Shri  S.  M.  Banerjee:  I  want  to  know
 whether  the  agreement  is  going  to  be
 scrapped  or  modified,  because  this  was
 described  as  a  national  humilitation
 by  some  people.

 Mr.  Speaker:  It  is  not  possible  for
 Government  to  say  at  this  stage  what,
 !f  one  thing  happens,  Government
 would  be  prepared  to  do.  It  is  a
 hypothetical  question  that  he  is  ask-
 ing.

 Shri  Nath  Pai:  May  I  know  whether
 any  protests  were  received  from  any
 countries  after  the  announcement  of
 this  agreement  with  the  U.S.A.,  and
 if  so,  the  names  of  those  countries,
 and  whether  in  reply  to  the  protests
 from  the  Soviet  Union,  the  Indian
 Ambassador  in  Moscow  offered  by
 way  of  mollifying  Soviet  objections,
 that  the  Soviet  Union,  in  order  to
 maintain  quid  pro  quo  could  set  up
 a  transmitting  station  in  Bombay?

 Shri  Jawaharlal  Nehru:  I  do  not
 think  that  any  formal  protests  were
 received  from  any  country.  It  may
 be  that  in  the  course  of  informal
 conversations,  something  might  have
 been  said.  I  do  not  quite  recollect
 what  the  Indian  Ambassador  in
 Moscow  said  in  reply,  but  possibly  he

 did  say  that  it  was  open  to  any
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 eountry  to  er‘er  into  the  same  type
 ef  agreement  wi!h  us.

 श्री  प्रकाशवीर  शास्त्री  :  चीनी  झानदो-
 लन  का  मुकावला  करने  के  लिये  जैसे  शक्ति-
 झाली  ट्रांस्पटिर  की  आवश्यकता  थी,  क्‍या
 परिस्थितियों  की  गम्भीरता  को  आंकते  हुए
 सरकार  कुछ  देर  तक  अमरीका  के  उत्तर  की
 प्रतीक्षा  करेगी  शौर  भ्रगर  उस  समय  के

 पश्चात्‌  श्नुकूल  उत्तर  नहीं  आता  है  तो  उस

 तरह  का  शक्तिशाली  ट्रांस्मिटर  किन्‍्हीं  दूसरे
 स्थानों  से  लेने  का सरकार  विचार  कर  रही  है  ?

 श्री  जवाहरलाल  नेहरू:  ट्रांस्मिटर  के
 सिलसिले  में  उस  वक्‍त  जो  निश्चय  हुमा  था
 उसमें  यह  बात  भी  थी  कि  दो  वर्ष  बाद  वह
 काम  करेगा  ।  यानी  इस  वक्‍त  की  हमारी
 दिक्‍कतें  उससे  हल  नहीं  होतीं  ।  दो  वर्ष  बाद

 बह  आता  श्र  लगने  वगैरह  में  समय  लगता  ।
 तो  यह  भी  वजह  थी  कि  दो  वर्ष  तक  हम  कुछ
 श्र  कोशिश  करें  और  देखें  कि  हम  क्‍या  कर
 सकते  हैं  7  वह  कोशिश  जारी  है  कि  कहीं  से
 श्रच्छा  मिल  जाय  ।  बहुत  कम  मिलते  हैं  ।

 बहुत  मुश्किल  उनको  मुहैया  करना  ।

 Shri  Vasudevan  Nair:  May  I  know
 whether  the  attention  of  Government
 has  been  drawn  to  the  repeated  state-
 ments  made  by  the  American  Ambas-
 sador  to  this  country  that  this  agree-
 ment  will  ultimately  stand,  andq  that
 he  hopes  that  it  will  stand  in  spite  of
 these  difficulties,  and  if  so,  whether
 it  means  that  they  are  prepared  to
 meet  this  basic  objection  made  by  our
 Government  and  still  have  this  agree-
 ment,  and  if  so,  whether  they  have
 made  up  their  mind  in  that  direction?

 Shri  Jawaharlal  Nehru:  Hon.  Mem-
 bers  want  me  to  interpret  what  some-
 body  else  has  said.  Naturally,  the
 Ambassador  has  said  that  he  is  hope-
 ful  of  an  agreement  being  arrived  at.
 It  is  the  business  of  the  Ambassador,
 as  of  all  others,  to  be  hopeful  and
 pray  for  the  best  always.

 Dr.  L.  M.  Singhvi:  In  the  process  of
 reconsideration,  has  Government’s
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 attention  been  drawn  to  the  fact  that
 even  if  this  transmitter  was  obtained
 through  this  agreement,  it  would  per-
 haps  not  have  been  sufficiently  power-
 ful  and  adequate  to  meet  our  require-
 ments?

 Shri  Jawaharlal  Nehru;  That  point
 has  not  been  brought  to  our  notice.
 But  I  have  just  stated  that  if  we
 started  with  it  now,  it  would  have
 taken  full  two  years  before  the  trans-
 mitter  started  functioning.

 श्री  बड़े:  सवाल  नम्बर  दो  में  यह  पूछा
 गया  है  :

 “Whether  any  modifications
 have  been  made  therein.”

 जो  माडीफिकेशन  था  वह  यही  था  कि  भ्रम-
 रीका  इस  ट्रांसमिटर  से  यहां  से  भ्रपना  सन्देश
 नहीं  पहुंचा  सकेगा  ?  यदि  हां,  तो  वह  माडी-
 फिकेशन  उनको  मंजूर  नहीं  हुआ  क्या  यह  बात
 सच  है  ?

 Shrimati  Lakshmi  Menon:  I  have
 said  the  matter  is  under  discussion,
 We  have  given  our  proposal  that
 there  should  not  be  any  broadcast  of
 the  VOA  through  this  transmitter.
 That  matter  is  under  consideration.

 श्री  यशपाल  सिह:  क्‍या  मैं  जान  सकता

 हुं  कि  भारत  में  अमरीकी  राजदूत  जो  ग्रमरीका
 गए  हैं,  वह  भारत  सरकार  की  ओर  से  कोई
 प्रोपोजल  लेकर  गए  हैं  ?  यदि  हां  तो  कया  वे
 पपोजल  अमरीका  की  पालिसी  से  मेल

 खाते  हैं  ?

 श्री  जवाहरलाल  नेहरू  :  श्रमरीकी  राज-

 दूत  यहां  से  गए  हैं  लेकिन  वह  श्रपनी  सरकार
 से  मशविरा  करने  गए  हैं  ।  उनके  जाने  का  इस
 सवाल  से  कोई  खास  ताल्लुक  नहीं  है  1  भ्रगर
 कोई  बात  उनके  दिमाग  में  हो  तो  हो  सकती

 है  लेकिन  वह  अपने  काम  से  गए  हैं  ।

 श्री  म०  ला०  द्विबे गी:  मैं  जानना  चाहता
 हूँ  कि  जिन  उच्चाधिकारियों  श्रौर  पदाधिका-
 रियों  ने  पहले  इस  एग्रीमेंट  को  भ्रपनी  स्वीकृति
 दे  दी  थी  और  भारत  सरकार  की  रीति  श्र
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 नीति  को  नहीं  समझा  था,  क्या  उनके  बारे  में
 में  कोई  जांच  की  गयी  श्रौर  क्या  उनके  खिलाफ
 कोई  कारवाई  की  जा  रही  है  ?

 श्री  जवाहरलाल  नेहरू:  इस  सिलसिले
 में  दरियाफ्त  किया  गया  था  और  कागजात
 देखे  गए  थे  और  एक  रिपोर्ट  पेश  की  गयी
 थी  v  इसको  आप  जांच  कहें  तो  कह  सकते  हैं
 और  उस  पर  राय  दी  गयी  थी  कि  प्रोसीज्योर
 में  क्या  क्या  गलतियां  हुई  थीं  ।

 Shri  Sham  Lal  Saraf:  How  soon
 does  Government  expect  to  be  in  a
 position  either  to  accept  the  agree-
 ment  with  whatever  amendment  sug-
 gested  or  to  reject  it  altogether,  out-
 right?

 Shri  Jawaharlal  Nehru:  I  do  not
 Know.  The  agreement,  as  it  was,  was
 not  agreeable  to  us.  Therefore,  we
 have  made  that  clear.  The  agreement
 is  not  functioning  now,  and  there  is
 no  time-limit  about  it.  It  is  not
 functioning.

 att  fram  प्रसाद  :  ग्रभी  प्रधान  मन्त्री
 जी  ने  बताया  कि  जांच  हुई  थी  ।  मैं  जानना
 चाहता  हूं  कि  कोन  कौन  से  अ्रधिकारी  थे
 जिनके  खिलाफ  इसके  लिए  कारंवाई  की  गयी  ?

 श्री  जवाहरलाल  नेहरू  :  कोई  कारंवाई
 नहीं  की  गयी  ।  सव  कागज  देखे  थे  यह
 जानने  के  लिए  कि  कहां  गलती  हुई  है  कहां
 इमारे  प्रोसीज्योर  पर  भ्रमल  नहीं  किया  गया,
 और  उनकी  तवज्जह  दिलायी  गयी  कि  श्रागे

 ऐसा  नहीं  होना  चाहिए  ।

 श्री  प्रकाशवोर  शास्त्री :  जांच  कार  पा
 णाम  क्‍या  निकला  ?  (Interruptions).

 Mr.  Speaker:  Was  anyone  found
 guilty?  That  is  the  question  of  some
 hon.  Members.

 श्री  जवाहरलाल  नेहरू  :  लोगों  से  यह
 गलती  हुई  कि  टीक  प्रोसीज्योर  फालो  नहीं
 किया  गया  ।  इसको  आ्राप  चाहें  शो  गिल्ट
 कह  सकते  हैं  |  लेकिन  इसका  वजह  से  क्सी
 को  कोई  खास  सजा  नहीं  दी  गयी  1
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 Shrimati  Savitri  Nigam:  Since  our
 need  for  a  powerful  transmitter  is
 great,  and  it  is  going  to  take  some
 time  to  reach  a  final  decision  on  this
 particular  thing,  which  are  the  other
 countries  with  which  we  are  negotiat-
 ing  for  a  high-power  transmitter?

 Shri  Jawaharlal  Nehru:  I  do  not
 know.  In  fact,  previously  also  we
 tried,  but  we  could  not  get  it  any-
 where.  We  are  still  searching  for  it.
 We  are  not  negotiating  with  any
 definite  country  about  it.

 श्री  योगन््ध  झा:  अध्यक्ष  महोदय,  मेरा
 निवेदन  यह  है  कि  आप  अभ्र।  पंगिक  सवालों  को

 नामंजूर  करते  हैं  3 उसी  तरह  अगर  सरकार
 की  ओर  से  किसी  सवाल  का  ठीक  जवाब  न
 दिया  जाए  या  दबाया  जाए  तो  क्‍या  यह  आपका
 फर्ज  नहीं  हैं  कि उसका  ठीक  जवाब  दिलवावें।
 मैं  यह  इस  खयाल  से  कहता  हूं  सब  सवालों
 का  जवाब  ठीक  दिया  जाना  चाहिए  ।  अभी
 प्रधान  मन्त्री  जी  ने  कहा  कि  प्रोसीज्योर  फालो
 नहीं  किया  गया  ।  सवाल  यह  था  कि  इसकी
 जवाबदेही  किसी  की  थी  कि  प्रोसीज्योर
 फालो  नहीं  किया  गया  प्रधान  मन्त्री  जी  ने
 इस  सवाल  का  जवाब  नहीं  दिया  ।

 अध्यक्ष  महोदय  :  मैं  आपके  मशविरे  का

 बहुत  मशकूर  हूं  ।

 श्री  राम  सेवक  यादव  :  अ्रभी  प्रधान
 मम्त्री  जी  ने  बताया  कि  जो  प्रोसीज्योर  था  वह
 फालो  नहीं  किया  गया  ।  मैं  जानना  चाहता
 हूं  कि  वह  प्रोसीज्योर  फालो  क्‍यों  नहीं  किया
 गया,  और  किसकी  गलती  पायी  गयी  ?  और
 क्या  यह  तो  नहीं  है  कि  प्रधान  मन्त्री  जी  ही
 की  गलती  थी,  इसलिए  किसी  के  खिलाफ
 कारंवाई  करने  में  हिचकते  हैं  ?

 श्री  जवाहरलाल  नेहरू  :  माननीय  सदस्य
 को  शायद  याद  हो  कि  मैंने  इस  मामले  में
 ग्रपनी  गलती  तो  शुरू  से  ही  तस्लीम  की  है  ।
 कागज  देखे  गए  तो  मालूम  हग्ना  कि  इस  मामले
 मे  श्रसली  गलती  यह  हुई  कि  कागजात  पहले
 कंबिनेट  सैक्रेटरियेट  को  नहीं  भेंजे  गए  जैसा
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 कि  होना  चाहिए  था  ।  प्रोसीज्योर  यह  है  कि

 पहले  ये  बातें  कैबिनेट  सैक्रेंटरिएट  में  जाती  हैं  ।

 बह  अपने  नोट  के  साथ  उसको  कैबिनेट  में  पेश
 करते  हैं  श्रौर  तब  कैबिनेट  उस  पर  गौर  करती

 है  ।  लेकिन  इस  मामले  में  उनको  मालूग  तक
 न  था  कि  क्या  हूं।  *हा  है  ।  असली  गलती  यह
 हुई  ।  इस  गलती  की  एक  वजह  तो  यह  थी  कि
 लोगों  को  यह  खयाल  था  कि  इस  पर  जल्दी
 इस्तखत  होने  है  क्योंकि  जिन  साहब  को  दस्त-
 खत  करने  थे  उनको  वापस  जाने  की  जल्दी
 थी  ।  एक  सबब  इस  गलती  का  यह  भी  था  कि
 इमरजेंसी  की  बजट  से  इसको  जल्दी  करना

 चाहा  |

 Technical  Assistance  from  Australia

 +

 |

 Shri  Shree  Narayan  Das:
 Shri  Bishanchander  Seth:
 Shri  Dhaon:
 Shri  B.  P.  Yadava:
 Shri  P.  C.  Borooah:
 Shri  Bhagwat  Jha  Agad:
 Shri  D.  N.  Tiwary:
 Shri  D.  C.  Sharma.
 Shri  J.  B.  8.  Bist:
 Shri  G.  Mohanty:

 “3,  4

 Will  the  Minister  of  Defence  be
 vleased  to  state:

 (a)  whether  any  offer  of  technical
 assistance  from  Australia  has  been
 received;  and

 (b)  if  so,  the  nature  and  extent  of
 such  assistance?

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri
 Raghuramaiah):  (a)  and  (b).  A  team
 of  Defence  Production  officials  from
 Australia  visited  India  in  July  1963.
 This  was  followed  by  a  visit  of  a
 team  from  the  Deptt.  of  Defence  Pro-
 duction  to  Australia  during  October
 1963,  As  a  result  of  these  visits,  areas
 in  which  technical  assistance  is  pos-
 sible  have  been  identified.  The  techni-
 cal  assistance  will  be  in  the  nature
 of  deputation  of  experts  to  advise  us
 on  the  methods  for  improving  pro-
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 duction,  in  the  fields  of  safety  engi-
 feering  and  in  the  modernisation  of
 the  Ordnance  Factories,  particularly
 the  filling  factories.

 Shri  Shree  Narayan  Das:  May  I
 know  by  which  time  it  will  be  possi-
 ble  for  the  Australian  experts  to  set
 up  such  an  organisation  for  the  pro-
 duction  of  the  products  that  we
 desire?

 Shri  Raghuramaiah:  What  is  con-
 templated  mainly  is  sending  of  certain
 experts  by  the  Australian  Govern-
 ment  to  this  country,  It  all  depends
 on  the  final  decision  they  will  take  as
 to  when  they  will  be  able  to  do  it.
 No  such  decision  has  been  communi-
 cated  to  us  yet.

 Shri  Shree  Narayan  Das:  May  |
 know  whether  the  expert  team  which
 has  just  returned  has  submitted  any
 report?  If  so,  what  are  the  impor-
 tant  features  of  the  report?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  No  report  has  yet  bees
 submitted.  The  report  is  under  pre-
 paration.

 Shri  J.  8,  8.  Bist:  May  I  know
 whether  the  team  which  visited
 Australia  also  went  to  Japan,  and  if
 so,  what  assistance  India  is  likely  to
 receive  from  Japan  for  the  produc-
 tion  of  defence  equipment  in  the
 country?

 Shri  Raghuramaiah:  Some  of  the
 members  of  the  team  did  go  to  Japan,
 but  it  was  more  to  clear  out  certain
 difficulties  which  have  arisen  in
 regard  to  the  tractors.  The  talks  were
 held  primarily  in  regard  to  engine
 development  relating  to  the  tractors.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  the  visit  of  the  Austra-
 lian  team  and  that  of  our  team  in
 response  were  to  find  out  the  possi-
 bility  of  some  technical  help,  or  was
 it  just  a  visit  after  which  it  will  take
 a  Jong  time  for  the  Government  to
 come  ia  +  soneclusion?

 Shri  Haghuramaiah:  The  team  were
 fiven  certain  indications  as  to  what
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 type  of  assistance  would  be  available,
 but  the  House  will  appreciate  it  is  a
 matter  in  which  the  Australian  Gov-
 ernment  have  to  take  the  final  deci-
 sion  and  inform  us.

 Shri  D.  C.  Sharma:  May  I  know  if
 the  modernisation  of  the  armament
 factories  to  which  the  hon.  Minister
 referred  will  be  done  by  the  Austra-
 lians  or  will  it  be  our  own  project  or
 a  joint  project?

 Shri  Raghuramaiah:  It  has  been
 found  that  in  certain  matters  of  pro-
 duction,  they  are  slightly  advanced.
 We  have  therefore  sought  the  advice
 of  their  experts  to  come  here  and
 advise  us  as  to  how  to  improve  our
 own  production  methods.

 Shri  Indrajit  Gupta:  Has  Govern-
 ment  explored  the  possibility  of  secur-
 ing  Australian  technical  assistance  in
 the  matter  of  setting  up  any  of  the
 new  ordnance  factories  which  were
 proposed  to  be  set  up?

 Shri  Raghuramaiah:
 the  object  of  the  visit.

 That  was  not

 Shri  Krishnapal  Singh:  I  would  like
 to  know  why  Australia  has  been
 chosen  for  such  assistance  as  Austra-
 lian  industries  are  rather  new;  why
 have  we  not  tried  to  get  assistance
 from  other  countries  which  have  older
 Defence  Industries  and  are  advanced
 in  this  field?

 Shri  Raghuramaiah:  We  can  cer-
 tainly  learn  from  whichever  country
 has  improved  methods  of  production
 and  Australia  is  a  country  which  has
 in  certain  matters  improved  its
 methods  of  production.

 Shri  S.  M.  Banerjee:  I  want  to  know
 whether  they  would  give  us  advice  in
 the  matter  of  filling  or  in  the  matter
 of  manufacture  of  small  arms  also?

 Shri  Raghuramaiah:  We  have  sought
 technical  assistance  in  regard  to  the
 latter  category  also.

 Shri  D.  N.  Tiwary:  In  terms  of
 money  what  will  this  assistance  mean?
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 Shri  Raghuramaiah:  The  assistance
 would  be  invaluable  in  the  sense  that
 if  we  can  modernise  our  methods,
 we  will  improve  our  production.

 Check-Post  on  Nepal  Border

 +
 Bhagwat  Jha  Azad:
 D.  N.  Tiwary:
 Vishram  Prasad:
 P.  C.  Borooah:
 R.  G.  Dubey:
 Bishanchander  Seth:
 B.  P.  Yadava:
 Dhaon:
 Chattar  Singh:
 D.  D.  Mantri:
 M.  L.  Dwivedi:

 Shri  S.  C.  Samanta:
 Shri  B.  K.  Das:
 Shri  J.  B.  S.  Bist:
 Shri  Basumatari:

 |  Shri  Sidheshwar  Prasad:

 |

 Shri
 Shri
 Shri
 Shri
 Shri
 Shri
 Shri

 <  Shri
 Shri
 Shri
 Shri

 4

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Nepal  Government
 have  requested  India  to  increase  the
 number  of  its  border  check-posts;  and

 (b)  if  so,  the  reason  therefor?

 The  Minister  of  State  im  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Shri  D,  N.  Tiwary:  May  I  know
 whether  Government  is  aware  that
 smuggling  from  Nepal  to  India  has
 been  stopped  but  smuggling  from
 India  to  Nepal  is  going  on?  Are  not
 more  check-posts  necessary  there?

 Shrimati  Lakshmi  Menon:  This
 question  is  about  the  number  of
 border  check  posts;  the  question  really
 deals  with  the  points  of  entry.  It  is
 not  necessary  to  have  more.  There  is
 no  question  of  increasing  the  number
 of  border  check-posts.  There  has  been
 an  increase  in  the  number  of  points
 of  entry  into  Nepal  and  India.
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 श्री  विभूति  समिधा :  क्या यह यह  सही  है  कि
 नेपाल  सरकार  ने  चाइना  बोडंर  पर  भी  और
 इंडिया  बोर्डर  पर  भी  हिन्दुस्तान  की  सरकॉर
 से  चैकपोस्ट्स  केलिए  काफ़ी  आदमियों  को
 मांगा  है  ?

 Shrimati  Lakshmi  Menon:  This
 question  deals  with  points  of  entry
 between  India  and  Nepal.

 Shri  Swell:  The  hon.  Minister  said
 just  now  that  the  Government  had
 agreed  to  increase  the  number  of
 points  of  entry  into  Nepal.  May  I
 know  the  considerations  which  led  the
 Government  to  agree  to  that  request
 and  whether  it  will  be  in  the  best
 interests  of  the  security  of  our
 country?

 Shrimati  Lakshmi  Menon:  The
 number  of  points  of  entry  had  been
 increased  at  the  request  of  the  Nepal
 Government  because  it  employs  a
 number  of  foreign  experts  for  its
 development  projects  and  in  order  to
 facilitate  th»  movement  of  the  experts
 these  points  have  been  increased  from
 3  to  8.

 Shri  Swell:  My  second  question  is
 whether  Government  is  sure  that  it
 will  not  endanger  the  security  of  the
 country?

 Shrimati  Lakshmi  Menon:  Govern-
 ment  is  sure  that  it  will  not  endanger
 security.

 Shri  Shashi  Ranjan:  Is  Government
 aware  that  in  the  north-eastern
 border,  in  Muzafarpur  district,  bet-
 ween  Surzand  and  Jaleswar,  smuggl-
 ing  is  going  on  of  even  cars  and  other
 goods  from  this  side  into  Nepal  and
 there  is  absoluteiy  no  check-post?

 Shrimati  Lakshmi  Menon:  I  have
 been  saying  that  this  question  deals
 with  points  of  entry  and  not  check-
 posts.  Government  is  satisfied  that
 there  are  enough  check-posts  to  deal
 with  the  problem.

 Shri  Shashi  Ranjan:  Regular  smug-
 gling  is  going  on.  Is  it  in  the  know-
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 ledge  of  the  Government  or  not?  Cars
 and  other  materials  are  smuggled  from
 Surzand  to  Jaleswar.  It  is  in  my
 constituency  and  that  is  why  I  am
 asking  this  question.

 The  Prime  Minister  amd  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  I  have  no  information  about
 cars  being  smuggled  from  the  hon.
 Member’s_  constituency.  If  he  will
 send  some  further  information  about
 it,  we  will  follow  it  up.  But  un-
 doubtedly  some  smuggling  does  take
 place.

 Goa  im  U.N.  Year  Book
 +

 (  Shri  Indrajit  Gupta:
 Shri  Yashpal  Singh:
 Shri  S.  M.  Banerjee:
 Shri  B.  P.  Yadava:
 Shri  Bishanchander  Seth:
 Shri  Chattar  Singh:
 Shri  Hem  Barua:
 Shri  Sidheshwar  Prasad:
 Shri  Bibhuti  Mishra:
 Shri  D.  D.  Part:
 Shri  Daji:
 Shri  Maheswar  Naik:
 Shri  Balkrishna  Wasnik:

 L  Shri  Ram  Sewak  Yadav:

 45,

 ।

 Will  the  Prime  Minister  be  9९85९
 to  state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  the  recent-
 ly  published  U.N.  Demographic  Year
 Book  has  listed  Goa,  Daman  and  Diu
 separately  as  Overseas  provinces  of
 Portugal;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  connection?

 The  Minister  of  State  in  the  Minis-
 try  ef  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Yes,  Sir.

 (b)  The  U.N.  Demographic  Year
 Book  represents  the  position  prior  to
 the  adoption  of  a  resolution  by  the
 U.N.  General  Assembly,  which
 approved  a  report  of  the  Special
 Committee  on  Territories  under
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 Portuguese  Administration.  This
 report  stated  that  “Goa  and  depen-
 dencies  were  no  longer  under  the
 administration  of  Portugal,  having
 been  nationally  united  with  India”.
 In  accordance  with  this  resolution,  the
 future  issues  of  the  U.N.  Demographic
 Year  Book  should  indicate  the  status
 of  Goa,  Daman  and  Diu  correctly  as
 having  been  nationally  re-united  with
 India.  India’s  Permanent  Represen-
 tative  to  the  U.N.  has  taken  up  this
 matter  with  U.N.  Secretariat  on  the
 above  lines.

 Shri  Indrajit  Gupta:  Am  I  take  it
 that  our  Government  is  satisfied  with
 this  type  of  technical  explanation  that
 this  Year  Book  was  prepared  prior  to
 some  resolution  which  was  adopted
 long  ago,  although  the  liberation  of
 these  territorics  took  place  two  years
 ‘before,  and  therefore  they  arc  satis-
 fied  with  this  explanation  that  the
 Year  Boonk  should  come  out,  in  the
 present  edition  of  which  these  terri-
 tories  are  still  listed  as  Portuguese
 provinces?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of  Ato-
 mic  Energy  (Shri  Jawaharlal  Nehru):
 I  do  not  know  what  the  hon.  Member
 means  by  “satisfied”.  Satisfied  with
 what?  We  have  placed  our  case;  we
 have  given  the  explanation.  It  may
 not  be  a  wholly  satisfactory  explana-
 tion.  There  the  matter  ends.  They
 are  correcting  their  mistake.

 Shri  Indrajit  Gupta:  rose—

 Mr.  Speaker:  That  is  what  has  been
 said:  that  a  resolution  had  been  pas-
 sed;  that  matter  was  put  before  the
 United  Nations,  and  they  will  correct
 it.

 Shri  Indrajit  Gupta:  What  I  am
 anxious  to  know  is  that  whether  in
 that  section  of  the  United  Nations  Sec-
 retariat,  which  is  responsible  for  the
 preparation  of  this  Demographic  Year
 Book,  there  are  any  Indians  on  the
 staff  or  whether  their  staff  is  dominat-
 ed  by  representatives  of  certain  coun-
 tries  who  are  not  very  well  disposed
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 towards  the  liberation  of  these  terri-
 tories.

 Shri  Jawaharlal  Nehru:  J  am  unable
 to  say  whethre  there  is  any  Indian
 employed  in  that  particular  depart-
 ment,

 Shri  $.  M.  Banerjee:  May  I  know
 whether,  apart  from  inviting  their
 attention  to  this  matter—and  they  have
 agreed  to  correct  this—any  protest  has
 been  lodged  and  whether  all  these
 copies  of  the  Year  Book  showing  Goa,
 Daman  and  Diu  as  Portuguese  terri-
 tories  are  going  to  be  banned  in  this
 country  and  whether  any  action  has
 been  taken  to  ban  those  books?

 Shri  Jawaharlal  Nehru:  The  merc
 fact  that  all  this  action  was  taken
 shows  that  protest  was  lodged  and
 then  an  enquiry  took  place,  and  then
 this  action  was  taken.

 Shri  S.  M.  Banerjee:  What  about
 the  ban?

 Shri  Jawaharlal  Nehra:  We  do  not
 propose  to  ban  it.  It  does  not  help
 anybody  to  ban  the  book  now.

 Shri  S.  M.  Banerjee:  rose—

 Mr.  Speaker:  Order,  order.  He  has
 put  the  question.  The  answer  is  “No,
 the  Government  is  not  prepared  to  put
 a  ban.”  The  answer  has  come,  Whe-
 ther  it  will  satisfy  the  hon.  Members  is
 another  matter.

 Shri  S.  M.  Banerjee:  I  want  to  sub-
 mit  that  that  document  challenges  the
 integrity  of  our  country.  I  would
 only  seek  your  protection  and  I  would
 humbly  request  you  to  advise  the  Gov-
 ernment  properly  that  they  should  also
 follow  the  same  thing.

 Mr.  Speaker:  I  am  not  an  adviser
 to  the  Government!  Shri  Nath  Pai.

 Shri  Nath  Pai:  In  view  of  the  fact
 that  this  is  not  the  first  time  that  the
 United  Nations  Demographic  Year
 Book  Department  has  been  remiss  in
 regard  to  subjects  which  involve  mat-
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 ters  of  vital  interest  to  India—touch-
 ing  upon  our  sovereignty—as  happen-
 ed  in  the  case  of  Kashmir  being  shown
 something  very  different,—will  the
 Government  of  India  think  of  some-
 thing  more  effective  than  lodging  a
 protest,  something  like  a  temporary
 withholding  of  our  subscription  to  the
 United  Nations,  because  this  is  not  the
 first  time  that  this  indifference  has
 been  shown  to  India?

 Mr,  Speaker:
 for  action,

 Shri  Nath  Pai:  He  is  replying.  I
 am  asking  what  they  propose  to  do  to
 be  more  effective.

 Shri  Jawaharlal  Nehru:  We  do  not
 propose  definitely  to  do  whut  the  hon.
 Member  suggests.  That  means  not
 paying  our  subscription;  that  means  ul-

 That  is  a  suggestion

 limately  getting  out  of  the  United
 Nations.

 Shri  Nath  Pai:  Not  at  all.  (inter-
 ruption),  I  meant,  temporarily,  an
 effective  action.  Make  your  member-
 ship  more  effective  and  more  aonour-
 able,  (Interruption).

 Mr.  Speaker:  Order,  order.  Shri
 Tridib  Kumar  Chaudhuri,

 Shri  Tridib  Kumar  Chaudhury:  May ]  know  to  which  particular  year  this
 Demographic  Year  Book  relates?

 Shrimati  Lakshmi  Menon:  1962;  it  is
 given  there.

 श्री  यशपाल  सिंह:  क्या  सरकार  को  इस
 बात  में  दिक्कत  है  कि  कोई  एक  उसके  लिए
 तिथि  निश्चित  कर  दें  कि  ग्रमुक  तारीख  तक
 ग़लती  का  सुधार  कर  दिया  जाय  ?

 श्री  जवाहरलाल  नेहरू  :  हमारा  सम्बन्ध
 बूनाइटेड  नेशन्स  के  साथ  कोई  अल्टीमेटम  देने
 का  नहीं  होता  हू  और  दूसरे  मुल्कों  से  भी
 जोकि  उप्तक  मैम्बर्स  हे,  उत  से  भी  झामतौर
 से  यहीं  उम्मीद  की  जाती  हैं।  वैसे
 इन्होंने  यह  बात  तो  स्वीकार  कर  ही  ली  है
 कि  द.  जब  वह  नयी  निकलेगी  तो  उस  पहली
 गलती  को  सुधार  लेंगे।
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 Shri  Hem  Basia:  In  view  of  the
 fact  that  this  Deni  s:aphic  Year  Book
 was  published  even  after  the  resolu-
 tion  was  adopted,  will  it  be  wrong  for
 us  to  think  that  there  are  some  people
 in  the  U.N.O.  who  have  failed  to  com-
 promise  themselves  with  the  basic  fact
 that  these  one  time  relics  of  Portuguese
 imperialism  are  now  a  part  of  our
 country;  if  so,  may  I  know  whether
 the  Government  have  tried  to  take
 steps  to  make  these  people  see  the  real
 light?

 Mr,  Speaker:  Was  it  after  the  reso-
 lution  or  before?

 Shri  Jawaharlal  Nehru:  It  was  done
 before,  I  think,  Then,  I  am  quite  sure
 that  in  a  large  organisation  like  the
 United  Nations  consisting  of  thousands
 of  persons  there  are  many  persons  who
 strongly  disagree  with  the  hon.  Mem-
 ber’s  opinion  about  Indian  matters  or
 my  opinion  on  Indian  matters.  As
 these  things  come  up  we  take  them
 up.  How  can  we  take  steps  to  get
 them  dismissed  or  make  them  have  an
 enquiry  made  as  to  who  are  pro-
 Indian  or  who  are  anti-Indian?

 Sir,  used  8
 should

 Shri  Hem  Barua:
 wrong  word  “compromise”,  it
 be  “reconcile”.

 Shri  H.  N.  Mukerjee:  Even  assum-
 ing,  certainly  not  admitting.  the  bona
 fides  of  the  United  Nations  personnel
 in  regard  to  this  mistake,  may  I  know
 if  Government  have  got  an  assurance
 that  at  least  in  the  interim  period  a
 correction  slip  will  be  incorporated  on
 every  single  volume  of  this  book  put
 out  on  circulation?

 Shri  Jawaharlal  Nehru:  I  do  not
 know  whether  such  an  assurance  was
 asked  for  or  given.  I  cannot  answer
 that.  I  do  not  know.

 Shri  H.  N.  Mukerjee:  Sir,  this  is
 something  which  we  should  insist  up-
 on  because  of  recurrent  mistakes  of
 this  description  which  go  against  the
 dignity  of  our  country.  This  is  not  a
 suggestion  for  action,  this  is  part  of
 what  the  Government  should  have  al-
 ready  done.
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 Shri  Nath  Pai;  Sir,  I  was  completely
 misunderstood  when  I  said  “withhold
 your  contribution”  does  not  amount  to
 resigning.  The  Soviet  Union  has  not
 Paid  the  contribution.  I  want  the  Gov-
 ernment  of  India  to  be  a  member,  but
 function  there  more  honourably  and
 effectively  than  we  do.

 Steel  Wage  Board

 6,  Shri  S.  M,  Banerjee:  Will  the
 Minister  of  Labour  and  Employment
 ‘be  pleased  to  state:

 (a)  whether  the  Stce]  Wage  Board
 has  submitted  its  report;

 (b)  if  not,  the  reasons  for  the  delay;
 and

 (c)  whether  recommendations  for
 interim  relief  have  been  imp!'emented
 in  al]  steel  plants?

 The  Deputy  Minister  in  the  Ministry
 of  Labour  and  Employment  (Shri  R.  K.
 Malviya):  (a)  The  Board  has  made
 recommendations  for  an  interim  wage
 increase,  and  its  final  report  is  await-

 -ed.

 (b)  the  issues  before  the  Board  need
 detailed  investigation.  The  Board  is
 trying  to  complete  the  work  as  early
 as  possible.

 (c)  The  recommendations  have  been
 generally  implemented.  A  few  points
 for  clarification  have  been  raised  and
 these  are  being  considered  by  the
 Board.

 Shri  5.  M.  Banerjee:  The  hon.  Minis-
 ter  stated  that  generally  it  has  been
 implementcd.  May  I  know  which  are
 those  units  which  have  not  imp]ement-
 ed  the  recommendation  for  an  interim
 Wage  increase  both  in  the  public  sec-
 tor  and  in  the  private  sector?

 Shri  KR.  हू  Malviya:  It  is  with  re-
 ‘gard  to  a  small  number  of  workers
 that  this  recommendation  has  not  been
 implemented  and  they  are  in  the
 public  sector.  It  has  not  been  imple-
 mented  by  Rourkela,  Bhilai  and
 Durgapur.
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 Shri  Ss.  M.  Banerjee:  It  appears  that

 in  all  three  public  sector  projects  it
 has  not  been  implemented,  I  would
 like  to  know  what  is  the  specific  reason
 for  this  not  being  implemented  in  these
 three  public  sector  projects?

 Shri  R.  K,  Malviya:  Out  of  a  total
 of  over  141,000  workers  it  has  been
 implemented  in  respect  of  over  1,36,000
 workers.  It  hag  been  implemented  in
 respect  of  96  per  cent.  of  the  workers
 and  only  in  respect  of  4  per  cent,  of
 the  workers  it  has  to  be  implemented.

 Mr.  Speaker:  The  question  was  whe-
 ther  there  is  any  special  reason  why
 this  has  not  been  implemented  in  these
 three  public  enterprises  when  it  had
 been  applied  and  implemented  in  such
 a  large  number  of  industrial  units.

 The  Minister  of  State  im  the  Mints-
 try  of  Labour  and  Employment  (Shri
 Hathi):  These  recommendations  are
 not  implemented  with  regard  to  Class
 l  and  Class  2  officers  and  the  work-
 charged  employees  because  they  say
 that  this  recommendation  would  not
 apply  to  them.

 Shri  Indrajit  Gupta:  Is  it  a  fact  that
 the  recommendation  for  interim  relief
 has  not  been  implemented  till  now  in
 the  Kulti  works  of  the  Indian  Iron  and
 Steel  Company?  Although  ‘his  :nat-
 ter  wag  referred  back  to  the  Wage
 Board  and  the  Wage  Board  has  said
 that  it  should  be  applied,  the  company
 still  refuses  to  do  it.  What  action
 does  Government  propose  to  take  im
 this  matter?

 Shri  Hathi:  With  regard  to  the
 Kulti  workers,  it  has  not  been  imple-
 mented  on  the  ground  that  it  does  not
 form  part  of  the  process  of  stee]  manu-
 facture,  The  question  was  rcferred
 back  to  the  Wage  Board.  They  said
 that  though  this  is  not  ‘heir  recom-
 mendation  they  would  advise  that  this
 should  be  made  applicable  in  their
 case  also.  We  have  informed  the  com
 pany  accordingly.

 Shri  A.  P.  Sharma:  Is  there  any
 time-limit  fixed  for  the  submission  of
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 the  report  by  the  Board  and,  if  so,  by
 what  time?

 Shri  Hathi:  No  time-limit  is  fixed,
 but  we  expect  that  it  should  be  over
 by  August  1964.

 श्री  कछवाय  :  मैं  यह  जानता  चाहता
 कि  अस्य  प्रान्तों  में  जो  छोटी  छोटी  फैक्टरियां
 हैं,  क्या  उन  पर  भी  यह  बेज  बोर्ड  लागू  किया
 जायगा,  या  उनके  लिए  झलग  से  बनाया
 जायगा  |

 श्री  हाथो:  आयरन  और  स्टील  बनाने
 वाली  सत्र  फैक्टरियों  पर  यह  लागू  होगा  ।

 Shri  Mohammad  Elias:  It  is  reported
 in  the  press  that  one  of  the  members  of
 the  Wage  Board  is  seriously  ill,  he
 cannot  attend  the  meetings  of  tne
 Wage  Board.  In  view  of  that,  is  Gov-
 ernment  thinking  of  appointing  an-
 other  member  in  the  Wage  Board  to
 expedite  the  work?

 Shri  Hathi:  No.  The  delay  is  not
 on  account  of  the  illness  of  the  member
 concerned.  It  is  because  the  Wage
 Board  is  appointing  a  sub-committee
 to  go  into  the  matter.

 चीनी  प्रतिक्रमण

 [भरी
 भक्त  वश्गोन:

 क्री  प्रकाशबवीर  शास्त्री:
 श्रो  प्र०  चं०  बरुआ:

 |
 श्री  हरि  विष्णु  कामत  :

 9.5  ची  द्वारका  दास  मंत्रों:

 |
 श्री  बाल्मीको  :
 श्री  शिवमूर्ति  स्वामी:
 श्री  जं०  To  fao  बिष्ट  :

 [श्री  दी०  च्०  शर्मा:

 क्या  प्रतिरक्षा  मन्त्री  २६  ग्रगस्त,
 १६६३  के  तारांकित  प्रश्न  संख्या  २७४  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  क््पा  करेंगे  कि  :

 (क)  क्या  इस  बीच  चीनियों  ने  भार-
 तीय  भूमि  पर  कोई  नये  झतिक्रमण  किए  हैं;
 और

 4383  (Ai)  LSD—3.

 (ख)  यदि  हां,  तो  ब्या  उन  ग्रतिक्रमणों
 को  दिखाने  वाला  एक  विवरण  सभा  पटल  पर
 रखा  जायेगा  ?

 प्रतिरक्षा  मंत्रालय  में  उपमंत्री  (श्री
 दा०  'रा०  चब्हाण) :  (क)  यद्यपि  २६
 ग्रगस्त,  १६६३  को  दिए  गए  विवरण  से  लेकर,
 अपनी  सीमाओं  पर  और  उन  द्वारा  हथिय।ए
 क्षेत्रों  मे ंचीनियों  की  सैनिक  सक्रियता  जारी  है,
 ग्रपनी  सीमाओं  के  इस  पार  ताज़ा  अतिक्रमण

 का  कोई  उदाहरण  नहीं  है  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 [(a)  Since  the  statement  made  on
 26th  August  1963,  although  Chinese
 military  activity  on  our  borders  and
 in  the  areas  occupied  by  them  conti-
 nues,  there  have  been  no  instances  of
 any  fresh  intrusions  across  cur  fron-
 tier.

 (9)  Does  not  arise.)

 श्री  भकत  दर्शन :  श्रीमन्‌,  चीनी  सेनाओं
 ने  इस  बीच  हमारी  भूमि  पर  जो  अतिक्रमण
 नहीं  किया,  क्या  उसका  कारण  यह  हैं  कि
 हमारी  सैनिक  तैयारियां  पूरी  हो  गई  हैं
 या  स्वयं  चोनियों  के  दिमागों  में  परिवर्तन
 आया  हैं  ?

 प्रतिरक्षा  मंत्री  (भी  यशवन्तराव  चव्हाण  )  :
 दोनों  कारण  हो  सकते  हैं  ।

 श्री  विश्राम  प्रसाद:  मातनोय  नंत्रो  जो
 ने  ग्रभी  कहा  है  कि  दोनों  बातें  हो  सकती  हैं
 जब  हमारी  सैनिक  तैयारियां  पूरी  हो  चुकी  हें
 शौर  एयर  उक्‍्सरसाइजिज़  हो  रही  हैं,  तो  क्या

 ऐसा  भी  हो  सकता  हैं  कि  हमारा  जो  एरिया
 उन्होंने  आकुपाई  किया  है,  उसको  भी  हम
 वापस  ले  सकेंगे  ?

 श्री  यशवन्तराब  चब्हाण  :  वह  सवाल
 तो  अभी  नहीं  उठता  है  |

 श्री  प्रकाशबोर  शास्त्री  :  समाचार  पत्रों
 में  ऐसा  समाचार  प्रकाशित  दुआ  है  कि  लढाख
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 में  पैगांग  झील  के  पास  पीछे  कुछ  चीनी  सिपाही
 देखे  गए  थे  और  वहां  पर  चीनियों  की  ओर  से

 कुछ  अतिक्रमणात्मक  कार्यवाहियां  हुई  थीं  |
 मैं  यह  जानना  चाहता  हूं  कि  सरकार  को  इस
 बारे  में  क्या  जानकारी  है  ।

 Shri  ¥.  B,  Chavan:  There  is  .o  in-
 formation.

 Shri  Nath  Pai:  Regarding  the  alleg-
 ed  absence  of  any  intrusions  from  the
 Chinese  side,  is  it  the  interpretation  of
 Government  that  this  indicates  a  les-
 sening  of  danger  from  that  side?

 Shri  Y,  B,  Chavan:
 of  interpretation,  It
 how  you  interpret  it,

 It  is  a  matter
 depends  upon

 श्री  'रामेदवरानन्द  :  इस  प्रश्त  के  उत्तर
 में  कि  चीनियों  ने  हमारी  जो  भूमि  दबा  रखी

 है--और  हम  चुप  वैठे  हैं--क्या  उसको
 वापस  लेने  का  प्रयत्न  किया  जापगा,  अभी  मंत्री

 महोदय  ने  कहा  कि  यह  प्रश्न  नहीं  उठता  -  मैं

 यह  जानना  चाहता  हूं  कि  इसका  कारण  क्‍या

 है  ।  हम  चीन  में  न  जायें,  यह  बात  वो  समझ  में
 आरती  हैं,  परन्तु  हमारी  जो  भूमि  उन्होंने  दबा
 रखी  है,  क्या  उसको  भी  लेने  का  प्रश्न  नहीं
 'उठता  है  ?

 श्री  यशावन्तराव  चव्हाण  :  मैंने  कहा  है
 कि  यह  प्रश्न  ग्रभी  नहीं  उठता  है।

 Shri  Nath  Pai:  What  did  the  hon.
 Minister  mean  in  reply  to  my  ques-
 tion?  It  is  not  a  question  of  interpre-
 tation.  Has  the  threat  in  any  way
 lessencd  during  the  past  few  months  or
 does  it  continue  to  the  same  extent  as
 it  did?  I  would  like  to  know  what  his
 reading  is.

 Shri  ¥.  B.  Chavan:  It  depends  up-
 ‘on  the  assessment  of  the  particular
 situation.  It  is  rather  very  difficult  to
 make  any  firm  assessment  of  the  Chi-
 nese  intentions.  That  is  why  I  say
 that  it  depends  upon  how  we  ssess
 the  situation  as  it  changes  from  time
 to  time.
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 क्री  go  ao  faadt:  ब्भी  माननीय
 मन्त्री  जी  ने  स्वामी  रामेश्वरानन्द  जी  के  प्रश्न
 के  जवाब  में  कहा  कि  यह  प्रश्न  नहीं  उठता  ।
 मैं  जानना  चाहता  हूं  कि  हमारे  दिल  में  नहीं
 उठता  या  इस  सवाल  के  सम्बन्ध  में  नहीं
 उठता  है  ?

 श्री  यशवन्तराव  चब्हाण:  मैंने  यह  कहा
 है  कि  ग्रभी  इस  सवाल  के  सम्बन्ध  में  नहीं
 उठता  है  ।

 State  Planning  Boards
 Shri  Surendranath  Dwivedy:
 Dr.  L,  M.  Singhvi:
 Shri  Sham  Lal  Saraf:
 Shri  8.  C.  Samanta:

 J
 Shri  Subodh  Hansda:

 #8.  Shri  M.  L.  Dwivedi:
 |  Shri  B.  K,  Das:

 Shri  Kappen:
 |  Shri  Sidheshwar  Prasad:
 (Shri  P.  Cc.  Borooah:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  any  review  of  the  work
 of  the  State  Planning  Boards  has  been
 made;

 (b)  whether  the  State  Boards  are
 associated  with  the  implementation  of
 the  State  Plans;  and

 (e)  whether  it  is  a  fact  that  r-ost
 of  the  State  Plans  included  for  1962-63
 have  not  been  executed  in  most  of  the
 States  and  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Ministry
 of  Labour  and  Employment  and  _  for
 Planning  (Shri  C.  R,  Pattabhi  Raman):
 (a)  No,  Sir.

 (b)  State  Planning  Boards,  where-
 ever  they  exist,  are  advisory  bodies.

 (c)  No,  Sir,

 Shri  Surendranath  Dwivedy:  What
 is  the  actual  function  and  scope  of  the
 State  Planning  Boards  and  has  the
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 Planning  Commission  laid  down  any
 pattern  for  the  composition  of  the
 State  Planning  Boards?

 Shri  C.  R.  Pattabhi  Raman;  Actu-
 ally,  the  formation  of  these  is  stressed
 in  the  Third  Plan  itself.  In  addition,
 in  March  962  the  then  Deputy  Chair-
 man  had  written  to  all  the  Chief
 Ministers  about  it.  Really,  the  idea  is
 to  have  a  body  which  will  be  advisory
 to  keep  in  touch  with  the  need  for
 long-term  planning  and  questions
 arising  from  the  establishment  of
 democratic  institutions  at  district  and
 block  levels  as  also  to  consider  the  im-
 portant  role  of  State  plans  in  national
 plans.

 Shri  Surendranath  Dwivedy:  I  want-
 ed  to  know  whether  it  is  tne
 advice  of  the  Planning  Commission
 that  with  the  State  Boards  non-officials
 should  also  be  associated  and  that  they
 may  also  accept  positions,  such  as,
 chairmanship  etc.

 Shri  com  R.  Pattabhi  Raman:
 Throughout  the  endeavour  was  to
 keep  it  flexible.  There  is  no  rigidity
 about  it.  It  is  left  to  the  State  to  man
 ‘the  Planning  Board.

 Dr,  L.  M,  Singhvi:  In  all  the  States
 have  the  State  Planning  Boards  not
 yet  been  constituted  and,  if  there  are
 any  such  States,  what  steps  are  being
 taken  to  see  that  they  are  constituted
 with  al]  due  despatch?

 Shri  C.  R.  Pattabhi  Raman:  If  I  may
 say  so,  it  will  be  easier  for  me  to  say
 that  in  the  Punjab,  Maharashtra,
 Orissa  and  Andhra  Pradesh  they  have
 some  kind  of  planning  bodies  func-
 tioning.  Most  of  the  other  States  are
 considering  it.  The  whole  matter  came
 up  before  the  National  Development
 Council.  It  was  discussed  and  the
 principle  of  having  a  flexible  body  as

 -an  advisory  body  was  accepted.

 Shri  Sham  Lal  Saraf:  In  view  of
 the  fact  that  the  hon.  Minister  has
 said  that  these  boards  function  85  ad-
 visory  bodies  which  I  understand,  is
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 to  mean  that,  representation  will  be
 given  to  the  non-official  element  also,
 may  I  know  if  the  Government  has  in-
 formation  that  the  boards  that  have
 been  constituted  in  the  States  have
 given  them  representation  and,  if  30,
 to  what  extent?

 Shri  C.  R,  Pattabhi  Raman:  We  are
 following  it  up.  We  are  making  en-
 quiries  and  are  all  the  time  getting  in-
 formation  with  regard  to  their  func-
 tioning.  More  than  that  I  am  not  able
 to  say  now.

 Shri  S.  N,  Chaturvedi:  May  I  know
 if  these  State  boards  are  only  going
 to  be  advisory  in  the  matter  of  draw-
 ing  up  the  plans  or  are  they  going  to
 make  any  recommendations  or  sugges-
 tions  for  their  implementation  and  exe-
 cution  also?

 Shri  C.  R,  Pattabhi  Raman:  As  I
 said,  it  is  felt  that  in  keeping  with  the
 need  for  long-term  planning,  the  im-
 portance  of  State  plans  vis-a-vis  the
 national  plan,  questions  arising  from
 the  establishment  of  democratic  insti-
 tutions  and  the  growing  complexity  of
 development  problems,  a  _  planning
 machinery  should  be  there,

 Shri  S,  C.  Samanta:  May  I  know
 whether  any  suggestion  came  to  the
 Planning  Commission  that  a  review
 should  be  made  every  now  and  then  of
 these  planning  bodies  as  well  as  of
 the  advisory  bodies  that  are  being
 mentioned?

 Shri  C.  R.  Pattabhi  Raman:  That  is
 also  envisaged,

 श्री  सरजू  पाण्डेय  :  क्या  केन्द्रीय  योजना
 ्रायोग  ने  राज्य  सरकारों  से  यह  जानने  की
 कोशिश  की  है  कि  योजनायें  कितनी  प्रमल  में
 शाई  हैं  और  कितनी  नहीं  शाई  हैं  ?  क्‍या
 ऐसी  कोई  “रिपोर्ट  सरकार  के  पास  है?

 श्री  qo  Te  भगत  :  योजनायें  कितनी
 श्रमल  में  आई  हैं  बौर  कितनी  पड़ी  हुई  हैं,
 इन  सब  की  छानबीन  हमेशा  की  जाती
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 है  और  अभी  जो  प्लान  एप्रेज़ल  हुआ  है  उस
 में  भी  ह ैऔर  हमेशा  लगातार  यह  काम  चलता

 है।

 श्री  राम  सेवक  यादव:  क्या  मंत्रालय  का
 ध्यान  इस  ओर  भी  गया  है  कि  राज्यों  में,
 खास  तौर  से  उत्तर  प्रदेश  में  यह  जो  बोर्ड  बनने
 बाला  है,  उसमें  ऐसे  लोग  रखे  जायें  जिससे

 कुछ  सहायता  मिले,  बल  मिले।  ऐसा  न  करके
 जो  हटाये  हुए  मंत्री  हैं,  उनको  खपाने  की
 कोशिश  की  जा  रही  है,  क्या  यह  बात  आपके
 ध्यान  में  आई  है।

 अध्यक्ष  महोदय  :  प्रश्न  के  पहले  भाग
 का  जवाब  दे  दिया  जाये,  दूसरे  का  जवाब
 देने  की  जरूरत  नहीं  है।  मैं  पहले  भाग
 को  सुन  नहीं  पाया  हूं  ।

 श्री  ब०  ररा०  भगत  :  क्या  माननीय  सदस्य
 अपने  संवाल  को  दोहरायेंगे।

 भ्रध्यक्ष  महोदय  :  ऐसे  फिक्रमन्द  नहीं  हैं,
 मेरे  खयाल  में।

 Shri  Nath  Pai:  Is  it  a  fact  that  in
 Orissa  a  non-official  is  the  Chairman
 of  the  State  Planning  Board  and  the
 Chief  Minister  of  the  State  is  the  De-
 puty  Chairman?  If  it  is  a  fact,  may
 I  know  whether  the  Government  are
 proposing  to  follow  this  worthy  exam-
 ple  at  the  Centre  also?

 Shri  Hari  Vishnu  Kamath:  That  is
 in  Kashmir  also,  I  think,

 Shri  B.  R.  Bhagat:  It  is  true  that
 in  Orissa  the  ex-Chief  Minister  is  the
 Chairman  of  the  Board.  But,  as  I  said,
 we  have  not  given  any  directive  that
 the  States  should  follow  any  rigid
 pattern.  What  we  are  interested  in  is
 that  the  planning  organisation  in  the
 States  should  be  strengthened  as  to
 what  pattern  should  be  in  a  particular
 State,  that  has  been  left  to  the  State
 itself.  As  long  as  the  machinery  :s
 adequate  to  deal  with  planning,  it  is
 enough  for  us.
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 Dr.  Sarojini  Mahishi:  May  I  know
 whether  those  States  where  the  Plan-
 ning  Board  has  not  yet  been  consti-
 tuted  have  not  felt  the  necessity  of
 having  one  such  Board  all  these  years?

 Shri  B,  R.  Bhagat:  Every  State  has
 the  planning  organisation.  We  are  try-
 ing  to  see  that  this  organisation  is
 strengthened.  Only  recently,  in  the
 National  Development  Council,  this
 matter  was  considered  and  it  has  been
 said  there  that  the  planning  machinery
 should  be  strengthened.  Also  we  have
 had  recently  a  meeting  of  all  the  Plan-
 ning  Secretaries  in  the  States  where
 we  have  discussed  this  matter  and  we
 expect  that  very  soon  the  planning
 organisation  will  be  strengthened  in
 each  State.

 श्री  स०  ला०  'दिववी  :  राज्य  स्तर  पर
 बोडंज  की  स्थापना  के  ग्रतिरिक्त  ज़िला
 पंचायतों  में ग्रौर  ब्लाक  स्तर  पर  जहां  पर  इनको
 अ्रधिकार  दिये  जाने  की  घोषणा  हो  चुकी  है
 लेकिन  वास्तव  में  अधिकारी  वर्ग  ही  उन  पर
 छाया  हुआ  है  जिसकी  वजह  से  काम  ठीक
 नहीं  चल  रहा  है,  स्कीमें  कामयाब  उतनी  नहीं
 हो  रही  हैं  जितनी  होनी  चाहियें।  वैसी  सूरत
 में  मैं  जानना  चाहता  हूं  कि  इन  के  डमोक्रे-
 टाइजेशन  का  प्रोसेस  कब  तक  पूरा  होगा  ?

 श्री  ao  रा०  भगत  :  यह  कोशिश  लगातार
 की  जा  रही  है  1

 Shri  U.  M.  Trivedi:  Will  the  hon.
 Minister  be  pleased  to  state  whether  an
 oath  of  secrecy  is  administered  to  the
 Members  of  the  State  Board  and,  if
 50,  is  it  because  their  advice  is  accept-
 ed  as  such  for  all  practical  purposes
 and  they  are  the  guiding  factors  in  exe-
 cuting  the  Plan?

 Shri  B,  R.  Bhagat:  I  am  not  in  a
 position  to  say  that  everywhere  the
 Oath  of  secrecy  is  administered.  In
 most  of  the  States,  it  is  a  sub-com-
 mittee  of  the  Cabinet  where  Ministers
 are  there.  In  other  places,  the  officers
 are  there.  I  do  not  think  the  question
 of  oath  of  secrecy  arises  in  their  cases.

 d
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 Aircraft  Factory  in  Delhi

 +
 Shri  Bade:

 f  Shri  B,  P.  Yadava:
 shri  Dhaon:
 Shri  Bishanchander  Seth:

 49,  Shri  Buta  Singh:
 Shri  Bibhuti  Mishra:
 Shri  Subodh  Hansda:
 Shri  5.  C,  Samanta:

 |  Shri  Mohan  Swarup:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  are  considering  a  proposal  to  set
 up  an  aircraft  factory  in  Delhi;

 (b)  if  so,  whether  in  public  sector
 ar  private  sector;

 (c)  the  total  capital  investment  on
 this  factory;  and

 (d)  the  type  of  components  this  fac-
 tory  will  manufacture?

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri
 Raghuramaiah):  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise,

 श्री  बड़े:  यह  चोज़  समाचार  पत्रों  में
 शाई  थी  कि  दिल्‍ली  में  एयरक्राफ्ट  फैक्ट्री  होने
 जा  रही  है  में  जानना  चाहता  2  कि  क्या
 शासन  ने  किसी  मुल्क  से  विचार  विमश
 किया  हैं,  कोई  कोलेब्रोरेशनम  किया  है  और
 क्या  यहे  सवाल  विचाराध्रीन  है?

 Shri  Raghuramaiah:  I  think  there
 Was  a  mis-conception  about  this.  Whet
 was  registered  in  Delhi  was  the  com-
 pany  which  was  to  manufacture  the
 MIG  complex  and  the  registration  had
 to  be  done  here  because  the  units,
 three  of  them,  are  in  different  States.
 The  head  office  is  now  in  Delhi,  There-
 fore,  this  registration  has  been  done  in
 Delhi.

 श्री  यज्ञपाल  सिह  :  इस  कारखाने  के
 स्थापित  होने  के  बाद  हमारी  रिक्वायरमेंट्स
 किस  हद  तक  पूरी  हो  जायेंगी।
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 mea  महोदय  :  कहां  कारखाना  स्था-
 पित  हो  रहा  है?

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  this  manufacturing  unit
 will  be  located  outside  Delhi  or  in
 Delhi?

 Mr.  Speaker:  It  has  been  answered.
 Next  Question.

 Border  Raids  by  Pakistan

 +

 |

 Dr.  L.  M,  Singhvi:
 Shri  Prakash  Vir  Shastri:
 Shri  Mohan  Swarup:
 Shri  Raghunath  Singh:
 Shri  P.  C,  Borooah:
 Shri  Vashpal  Singh:
 Shri  Bishanchander  Seth:
 Shri  B,  P.  Yadava:
 Shri  0,  D.  Maniri:
 Shri  Ramchandra  Ulaka:
 Shrimati  Renuka  Ray:
 Shri  D.  Cc  Sharma:
 Shri  Vishram  Prasad:

 *10,  4  Shri  Onkar  Lal  Berwa:
 Shri  Gokaran  Prasad:
 Shri  Umanath:
 Shri  5.  M.  Banerjee:
 Shri  Bibhuti  Mishra:
 Shrimati  Savitri  Nigam:
 Shri  Kapur  Singh:
 Shri  Narasimha  Reddy:
 Shri  Gulshan:
 Shri  Daljit  Singh:
 Shri  A,  P,  Sharma:
 Shri  D.  N.  Tiwary:
 Shri  P,  C.  Deo  छात्रा]:
 Shri  P.  K,  Ghosh:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  there  were  any  border
 violations,  intrusions  and  firings  inlo
 Indian  territory  from  East  and  West
 Pakistan  since  2]st  September,  963  to
 date;  and

 (b)  if  so,  the  particulars  thereof,  the
 loss  of  life  and  property  suffered  by
 either  side  and  the  action  taken  by  the
 Government  of  India  in  cach  case?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  and  (b).  No
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 incidents  of  any  importance  were  re-
 ported  from  our  borders  with  West
 Pakistan.  The  Gujarat,  Rajasthan  and
 Punjab  borders  were  more  or  less  free
 of  any  violation  or  incident  during  the
 period  2lst  September—3lst  October,
 1963.

 Several  intrusions  and  _  violations
 from  East  Pakistan  were  however  re-
 ported  from  the  borders  of  Assam,
 Tripura  and  West  Bengal.  Some  of
 these  incidents  led  to  violence  and  also
 firing.

 Detailed  upto  date  information  re-
 garding  these  incidents  is  being  col-
 lecteq  from  the  State  Governments
 concerned  and  will  be  laid  on  the  Table
 of  the  House  in  due  course.

 Dr,  L.  M.  Singhvi:  May  I  know
 whether  it  is  a  fact  that  there  has
 been  an  increasing  concentration  of
 Pakistanj  troops  and  their  movements
 along  our  eastern  borders  and  _  that
 they  have  been  able  to  beat  our  men
 and  carry  out  raids  with  impunity?  If
 that  is  so,  how  do  the  Government
 view  it  and  what  permanent  measures
 of  redress  and  prevention  do  the  Gov-
 ernment  propose  to  undertake?

 Shrimati  Lakshmi  Menon:  We  are
 doing  everything  to  maintain  the  secu-
 tity  along  these  borders,  especially  the
 East  Pakistan  border.  But  this  secu-
 rity  is  the  responsibility  of  the  State
 Government.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Conference  of  Senior  Officers  of  NEFA

 Shri  Hem  Barua:
 Shri  P.  C.  Borooah:

 *i/.
 Shri  Rishang  Keishing:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  a  conference  of  Senior
 Officers  of  NEFA  was  held  in  Septem-
 ber  this  year  to  discuss  among  others
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 the  question  of  gradual  relaxation  of
 the  inner  line  restrictions  in  NEFA  and
 emotional  integration  ef  the  people  of
 NEFA;

 (b)  if  so,  the  decisions  taken  at  the
 conference;  and

 (c)  the  action  since
 light  of  those  decisions?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri  D.
 Ering):  (a)  The  Inner  Line  Regula-
 tion  was  not  an  item  on  the  agenda  of
 the  Senior  Officers  conference,  Mea-
 sures  to  assist  national  integration
 were,  however,  discussed.

 (b)  The  detailed  recommendations
 of  the  conference  are  under  study.
 However,  no  recommendation  was
 made  to  modify  the  Inner  Line  Regu-
 lation.  The  discussions  covered  topics
 like  cultural  exchanges,  loca]  trade
 facilities  for  NEFA  people  on  visits  to
 the  plains,  educational  facilities  for
 NEFA,  students  to  study  all  over  India
 and  material]  for  school  text-books.

 (c)  It  has  always  been  the  Policy  of
 Government  to  liberalise  the  issue  of
 Inner  Line  permits  in  areas  of  NEFA
 where  communications  and  other  faci-
 lities  have  improved.  This  process
 continues.

 taken  in  the

 Decoding  of  Messages  by  Chinese

 Shri  Hem  Barua:
 Shri  Bishanchander  Seth:
 Shri  B.  ए,  Yadava:
 Shri  Dhaon:
 Shri  Chattar  Singh:
 Shri  Yashpal  Singh:
 Shri  Bade:
 Shri  Buta  Singh:
 Shri  Kachhavatiya:
 Shri  Maheswar  Naik:
 Shri  S.  N.  Chaturvedi:
 Shri  Prakash  Vir  Shastri:
 Shri  Sidheshwar  Prasad:
 Shri  A.  N.  Vidyalankar:
 Shri  Balkrishna  Wasnik:

 ]  Shri  Brij  Raj  Singh—Kotah:
 [  Shri  Hari  Vishnu  Kamath:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  his  attention  has  bees

 #12  A.
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 drawn  to  a  recent  news-item  emanat-
 ing  from  London  to  the  effect  that  the
 Chinese  Government  is  monitoring
 publicity  directives  of  the  Indian
 Ministry  of  External  Affairs  to  Indian
 Missions  abroad;  and

 (b)  if  so,  the  steps  taken  to  counter-
 act  Chinese  action?

 The  Minister  of  State  in  the  Minis
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Yes,  Sir.  A
 spokesman  of  the  Ministry  of  External
 Affairs  explained  on  September  25  (on
 the  day  the  newspaper  report
 appeared)  that  the  implication  in  the
 report  that  some  secret  code  used  by
 the  Ministry  of  External  Affairs  had
 been  broken  was  incorrect,  The
 spokesman  explained  that  the  refe-
 rence  was  to  ordinary  news  transmis-
 sions  sent  to  our  missions  abroad  in
 open  morse  code  through  normal  com-
 mercial  channels.  These  transmissions
 can  be  picked  up  by  anyone  and  the
 Chinese  have,  in  fact,  been  monitoring
 them  for  many  years.

 (b)  Since  no  secret  code  is  involved
 in  these  transmissions,  the  question  of
 taking  steps  to  counteract  Chinese
 action  in  the  matter  does  not  arise.

 Quarters  for  Army  Personnel

 *13  Shri  A.  v.  Raghavan:
 ov  Shri  Pottekkatt:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  there  is  an  acute  scar-
 city  of  family  quarters  for  allotment
 to  officers  and  Jawans  in  the  armed
 forces;

 Government
 more  family

 (b)  if  so,  the  steps
 have  taken  to  provide
 quarters;  and

 (९)  the  amount  sanctioned  for  this
 purpose  for  1963-64  and  whether  Gov-
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 ernment  propose  to  increase  this  allot-
 ment  in  view  of  the  additional  requirc-
 ments  on  account  of  the  Emergency?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Yes,  Sir;  there  is  con-
 siderable  shortage  of  family  accommo-
 dation  at  present.

 (b)  Accommodation  is  being  provid-
 ed  to  the  extent  possible  by  additional
 hirings  and  requisitions  and  construc-
 tion  of  fresh  accommodation  by  Gov-
 ernment.  During  the  years  1959-60  to
 1962-63  Rs,  5.42  crores  have  been
 spent  for  the  provision  of  married
 accommodation.  Since  the  emergency
 projects  costing  approximately  Rs.  6°50
 crores  have  been  released  for  execu-
 tion.

 (c)  An  amount  of  approximately
 Rs,  4  crores  is  expected  to  be  spent
 during  the  current  financial  year.  In
 view  of  the  higher  priority  projects
 which  are  immediately  required  it  is
 not  possible  to  do  better  this  year  but
 {t  is  hoped  to  make  a  bigger  alloca-
 tion  for  this  in  the  next  financial  year.

 Asian  Broadcasters’  Conference

 Shri  Bibhuti  Mishra:
 Shri  P.  R.  Chakraverti:
 Shri  Sidheshwar  Prasad:

 .  Shri  0,  D.  Puri:
 २६  4  Shri  Tridib  Kamar  Chaudhuri:

 Shri  Bishanchander  Seth:
 Shri  B.  P,  Yadava:
 Shri  Dhaon:

 |  Shri  Raghunath  Singh:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 fifth  Asian  Broadcasters’  Conference
 was  recently  held  in  Seoul;

 (b)  if  so,  whether  a  proposal  to
 form  a  union  of  Asian  Broadcasters
 came  up  for  discussion;  and

 (c)  the  decision  taken  in  regard
 thereto?
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 The  Minister  of  Information  and
 Broadcasting  (Shri  Satya  Narayan
 Sinha):  (a)  and  (b).  Yes,  Sir.

 (c)  The  national  broadcasting  orga-
 nisations  present  at  the  Fifth  Asian
 Broadcasters"  Conference  resolved
 that  an  Asian  Broadcasting  Union
 should  be  established  as  from  Ist
 July,  964  subject  to  the  approval  of
 the  ultimate  authorities  to  whom  they
 are  responsible  in  their  respective
 countries.  This  Government  have  still
 to  consider  this  resolution.

 Indian  Emigrants  to  U.K.
 Shri  Subodh  Hansda:
 Dr,  ९,  N.  Khan:
 Shri  S.  C,  Samanta:

 |  Shri  M.  L.  Dwivedi:
 [  Shri  Yashpal  Singh:

 "15.  4

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  recent-
 ly  there  was  a  large  scale  exodus  of
 skilled  workers  from  India  to  U.K.;

 (b)  if  so,  whether  such  exodus  will
 be  allowed  to  continue;

 (c)  whether  it  has  become  easy  to
 get  employment  vouchers  from  U.K.
 under  the  U.K,  Immigrants  Act;  and

 (d)  if  so,  the  number’  of  Indians
 who  applied  and  got  it  since  the  Im-
 migrants  Act  came  into  force?

 The  Deputy  Minister  in  the  Ministry
 of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  No,  Sir.  As  against
 passports  for  the  U.K.  issued  to  30,251
 Indian  nationals  during  the  year  end-
 ing  30th  June,  1962,  passports  were
 issued  to  only  3,758  Indian  nationals
 (excluding  wives  and  children)  during
 the  year  ending  the  30th  June,  1963.

 (b)  Does  not  arise.

 (c)  No,  Sir.

 (d)  According  to  statistics  issued  by
 the  British  Ministry  of  Labour,  Em-

 plovment  Vouchers  to  20,317,  Indians
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 nationals  were  issued  during  the
 period  July  1,  962—when  the  Com-
 monwelth  Immigrants  Act  was  intro-
 duced—to  September  27,  1963.  The
 number  of  applicants  for  Employment
 Vouchers  during  this  period  totalled
 1,35,710.

 ~
 नौसेना  के  लिए  युद्धपोत

 श्री  सुबोध  हंसदा:

 |
 श्री  स०  चं०  सामन्त :

 [  श्री  बसुमतारी  :

 श्री  सरज्‌  पाण्डेय  :

 +१६,  |

 क्या  प्रतिरक्षा  मंत्री  £  सितम्बर  १६६३
 के  तारांकित  प्रश्न  संख्या  ५७०  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  छपा  करेंगे  कि:

 (क)  क्या  ब्रिटेन  तथा  स्वीडन  का  दौरा
 करके  आये  हुए  प्रतिनिधिमण्डल  के  प्रतिवेदन
 के  आधार  पर  देण  में  नौसेना  के  यूद्धपोतों
 के  निर्माण  केः  सम्बन्ध  में  श्रन्तिम  निर्णय  कर
 लिया  गया  है;  और

 (ख)
 गया  है?

 दि  हां,  तो  क्या  निर्णय  किया

 प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  उत्पादन
 मंत्री  (श्री  रघ्रामंया):  (क)  और  (ख).
 मामला  सरकार  के  विचाणशाध्रीन  है

 Sino-Pak  Border  Demarcation

 (  Shri  D.  C.  Sharma:
 Shri  P.  C.  Borooah:
 Shri  P.  R,  Chakraverti:

 #17,  <  Shri  Balkrishna  Wasnik:
 |  Shri  Ramsewak  Yadav:

 |  Shri  Sarjoo  Pandey:
 Shri  R.  Barua:

 [  Shri  Koya:
 Will  the  Prime  Minister  be  pleased

 to  state:

 (a)  whether  U.N,  has  been  apprised
 of  the  China-Pakistan  move  to  erect
 demarcation  pillars  on  the  boundary
 of  Sinkiang  and  the  north-western
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 part  of  Kashmir  now  under  Pakistan’s
 illegal  occupation  and  separate  pro-
 tests  have  been  lodged  with  Pakistan
 and  China;  and

 (b)  if  so,  their  reaction  thereto?

 The  Minister  of  State  in  the  Minls-
 try  of  External  Affairs  (Shrimatt
 Lakshmi  Menon):  (a)  Yes,  Sir.

 A  copy  of  letter  dated  7th  October,
 1963,  addressed  by  India’s  Permanent
 Representative  to  the  United  Nations
 to  the  President  of  the  Security
 Council  is  placed  on  the  Table  of  the
 House.  Enclosures  to  this  letter  con-
 sist  of  copies  of  our  protests  lodged
 with  the  Governments  of  the  People’s
 Republic  of  China  and  Pakistan.
 [Placcd  in  Library,  See  No.  LT-89/
 63.]

 (b)  In  accordance  with  its  practice,
 the  Security  Council  circulated  the
 letter  to  Members’  of  the  Security
 Council,  No  reply  has  been  received
 from  the  Governments  of  the  People’s
 Republic  of  China  or  Pakistan.

 Regrouping  of  Villages  in  Nagaland

 (  Shri  Swell:
 *18  J  Shri  Surendra  Pal  Singh:

 ”  Shri  Rishang  Keishing:
 |  Shri  Raghunath  Singh:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  scheme  for  re-
 grouping  of  villages  in  Nagaland  has
 been  put  into  operation;

 (b)  the  total  estimated  expenditure
 for  implementing  the  scheme;  and

 (०)  whether  the  scheme  has  the
 approval  of  the  people  of  Nagaland?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Remodelling
 of  villages  has  been  taken  up  starting
 with  a  few  villages,  with  a  view  to

 {i)  develop  model  villages  by  pro-
 viding  amenities  such  as  schools,

 water  supply,  fair  price  shops,
 medical  facilities  etc.

 (ii)  protect  the  villagers  against
 harassment  and  _  attacks  by
 hostile  Nagas,  and

 (iii)  deny  hostile  Nagas  their  supply
 of  food,  money  etc.  which  they
 obtain  by  extortion  from  the
 villagers.

 (b)  Total  non-recurring  expenditure
 —Rs.  258  lakhs.

 Total  recurring
 Rs.  2  lakhs,

 expenditure—

 (c)  A  resolution  was  passed  by  the
 Nagaland  Interim  Body  in  its  session
 in  May  963  that,  if  the  situation  did
 not  improve  as  a  result  of  the
 amnesty,  the  villages  should  be
 remodelled  into  larger  centres  to  pro-
 tect  the  villagers  from  harassment  of
 the  hostiles.

 Demarcation  of  Rajasthan-West
 Pakistan  Border

 Shri  Vishram  Prasad:
 |  Shri  Bhagwat  Jha  Azad:

 Shri  D.  N.  Tiwary:
 Shri  S.  M.  Banerjce:
 Shri  Umanath:
 Shri  Bishanchander  Seth:
 Shri  B.  P.  Yadava:
 Shri  Dhaon:
 Shri  Maheswar  Naik:
 Shrimati  Savitri  Nigam:
 Shri  P,  K.  Deo:
 Shri  Sidheshwar  Prasad:
 Shri  P.  R.  Chakraverti:
 Shri  Mohan  Swarup:
 Shri  Sham  Lal  Saraf:

 L  Shri  R.  S.  Tiwary:

 (
 Shri  Balkrishna  Wasnik:

 ¥9.

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  there  has  recently  been
 a  meeting  between  the  officers  of  the
 Governments  of  India  and  Pakistan  for
 the  authentication  of  the  maps  demar-
 cating  the  international  boundary
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 between  Rajasthan  and  West  Pakistan; and

 (b)  if  so,  the  result  of  the  meeting?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  and  (b).
 Yes  Sir;  the  strip  maps  prepared
 after  the  demarcation  of  the  inter-
 national  boundary  between  Rajasthan
 and  West  Pakistan,  were  ratified  at
 Karachi  on  the  26th  and  27th  Septem-
 ber,  1963.  The  plenipotentiaries  of
 both  the  countries  authenticated  the
 signatures  of  their  Surveyors  Genera!
 on  each  of  the  240  map  sheets.

 Provident  Fund  Contribution

 (  Shri  D.  9.  Mantri:
 |  Shri  S.  M.  Banerjee:

 *20.  <  Shri  Bade:
 |  Shri  Kachhavaiya:

 |  Shri  Indrajit  Gupta:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  Government  have  in-
 creased  the  rate  of  provident  fund
 contribution  for  more  industries  from
 the  3lst  October,  ‘1963;  and

 (b)  if  so,  the  details  of  the  indus-
 tries  involved?

 The  Deputy  Minister  in  the  Ministry
 of  Labour  and  Employment  and  for
 Planning  (Shri  C,  RR.  Pattabhi
 Raman):  (a)  Yes,  The  compulsory
 rate  of  provident  fund  contributions
 under  the  Employee’s  Provident
 Funds  Act,  952  was  increased  from
 64  per  cent  to  8  per  cent  of  basic
 wages,  dearness  allowance  and  retain-
 ing  allowance,  if  any,  in  the  establish-
 ments  employing  fifty  or  more  persons
 in  8  more  industries  from  the  Ist
 November,  1963,

 (b)  The  details  of  the  industries
 are  given  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in
 Library,  See  No.  LT-88/63].
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 Supersonic  Fighter  Aircraft

 Shri  Ramachandra  Ulaka:
 Shri  N.  R.  Laskar:

 tar.  Shri  Dhuleshwar  Meena:
 |  Shrimati  Savitri  Nigam:
 {Shri  P.  6.  Borooah:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  by  Government  regarding  the
 joint  production  of  supersonic  fighter
 aircraft  with  the  mutua]  co-operation
 of  U.A.R.  and  Indian  team  of  experts;
 and

 (b)  if  so,  the  nature  thereof?

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri
 Raghuramaiah):  (a)  No,  Sir.

 (b)  Does  not  arise.

 “Iswar  Pathshala”  in  East  Pakistan.

 (  Shri  P,  R.  Chakraverti:
 |  Shri  Sidheshwar  Prasad.

 922.  q  Shri  D.  D.  Puri:
 |  Shri  Onkar  Lal  Berwa:

 |  Shri  Gokaran  Prasad:
 |  Shri  Raghunath  Singh:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  East
 Pakistan  Government  have  given
 sanction  to  forcible  occupation  of
 “Iswar  Pathshala”  a  premier  Educa-
 tional  Institution  of  the  Hindus  in
 Commilg  by  Pakistani  nationals;

 (b)  if  so,  the  facts  of  the  case;  and

 (c)  whether  the  Deputy  High  Com-
 missioner  of  India  stationed  in  Dacca,
 has  visited  Commilla  and  sent  any
 report?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  The  forcible  occupation
 of  Iswar  Pathshala  was  not  sanctioned
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 by  the  East  Pakistan  Government,  but
 since  then  that  Government  has
 requisitioned  the  premises  thus  closing
 down  the  Institution.

 (9)  and  (c).  Our  Deputy  High  Com-
 missioner  has  not  visited  Comilla  him-
 self  for  this  purpose.  However,  he
 has  reported  that  during  the  months
 of  August  and  September  members  of
 the  majority  community  forcibly
 occupied  portions  of  Iswar  Pathshala
 building  by  assaulting  members  of  its
 staff  and  the  governing  body.  On
 October  2nd,  1963,  they  also  pillaged
 the  Nivedita  Girls’  School  premises
 which  resulted  in  the  final  closing
 down  of  the  School  and  its  requisition
 by  the  East  Pakistan  Government.
 The  Deputy  High  Commissioner  has
 formally  requested  the  East  Pakistan
 Government  to  restore  the  premises
 to  their  rightful  owners.  It  is  under-
 stood  that  half  of  the  School  has  been
 vacated  but  the  local  authorities  are
 not  assisting  in  ending  its  unautho-
 rised  occupation,

 Externa]  Publicity  in  African  and
 Middle  East  Countries

 *23.  Shri  Harish  Chandra  Mathur:
 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  any  fresh  steps  have
 been  taken  to  strengthen  our  publicity
 in  the  Middle  East  and  African  coun-
 tries;  and

 (b)  if  so,  the  nature  of  the  steps
 taken?  |

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Yes,  Sir,

 (b)  Four  new  publicity  posts  have
 already  been  set  up  during  this  year
 at  Algiers,  Rabat,  Kampala,  and  Dar-
 es-Salaam.  The  programme  for  pro-
 duction  and  distribution  of  pamphlets
 and  bulletins  has  been  intensified.
 More  material  is  now  being  produced
 in  French  and  Arabic  for  use  in  the
 French  and  Arabic  speaking  countries
 of  these  regions.  Output  of  material
 in  Swahili  is  proposed  to  be  increased
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 in  the  near  future.  Arrangements  for
 the  dubbing  of  films  into  foreign
 languages,  including  the  major  langu-
 ages  in  use  in  Africa  and  West  Asia,
 are  being  undertaken  on  a  wider  basis,
 The  opening  of  new  information  posts
 in  parts  of  Africa  as  yet  uncovered  is
 under  consideration  in  the  light  of  the
 views  expressed  at  the  recent  Confer-
 ence  of  Heads  of  Indian  Missions  in
 Africa  and  West  Asia.

 Newsreel  on  C.P.I,  Procession  in  Delhi.
 Shri  Yashpal  Singh:
 Dr.  L.  M,  Singhvi:
 Shri  Prakash  Vir  Shastri
 Shri  Vishram  Prasad:
 Shri  Kapur  Singh:
 Shri  Buta  Singh:
 Shri  Narasimha  Reddy:
 Shri  Bibhuti  Mishra:
 Shri  Ram  Ratan  Gupta:
 Shri  D.  D,  Mantri:
 Shri  Indrajit  Gupta:
 Shri  S.  N.  Chaturvedi:
 Shri  Sivamurthi  Swami:
 Shri  Mohan  Swarup:
 Shri  D.  C.  Sharma:
 Shri  0,  D.  Puri:
 Shri  Dajji:
 Shri  S.  M,  Banerjee:
 Shri  Balkrishna  Wasnik:

 |  Shri  Ram  Sewak  Yadav:
 [  Shri  Vasudevan  Nair:

 *  2  >

 SS

 |

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  news-
 reel  has  been  prepared  on  the  com-
 munist  sponsored  procession  to  Parlia-
 ment  on  the  3th  September,  1963;

 (b)  whether  it  has  been  released  for
 show  to  the  public;  and

 (c)  the  principles  governing  the
 preparation  of  such  newsreels?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Satya  Narayan
 Sinha):  (a)  No  separate  newsreel  has
 been  prepared;  but  the  procession  was
 one  of  the  several  items  included  in
 the  Newsreel  Ne.  780.



 5!  Written  Answers

 (b)  The  newsreel  was  released  on
 September  20,  1963,  but  was  with-
 drawan  after  about  a  week.

 (c)  The  weekly  newsreel  attempts
 to  cover  as  many  newsworthy  events
 of  the  week  as  possible  in  different
 walks  of  life.  The  restrictions  on  it
 are  that  notice  should  not  be  taken  of
 activities  of  such  political  parties  as
 are  not  recognised  as  all-India  parties,
 that  they  should  not  publicise  the
 activities  or  programmes  of  political
 parties  and  that  discretion  should  be
 exercised  in  covering  demonstrations
 and  processions  etc.  prejudicial  to
 ‘Government.

 Tusker  Project
 Shri  Hari  Vishau  Kamath:
 Dr,  L.  M.  Singhvi:

 .  Shri  Bhakt  Darshan:
 Shri  D.  ron  Sharma:

 25

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  2l  on  the  9th
 August,  963  and  state:

 (a)  whether  the  investigation  in
 respect  of  allegations  of  corruption  by
 certain  officers  engaged  in  Tusker
 Project  at  Dibrugarh  has  been  com-
 pleted;  ang

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  The  investigation  in
 respect  of  allegations  of  corruption  in
 ‘Tusker  Project  (now  Vartak)  at
 Dibrugarh  is  stil  in  progress,

 (b)  Does  not  arise.

 Review  of  Third  Plan

 (  Shri  Bhagwat  Jha  Azad:
 |  Shri  D.  N.  Tiwary:
 |  Dr.  L.  M.  Singhvi:
 |  Shri  P.  Venkatasubbaia::.

 |  Shri  Yashpa]  Singh:

 |
 Shri  Bibhuti  Mishra:
 Shri  Vishram  Prasad:
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 Shri  M.  L.  Dwivedi:
 Shri  Mohan  Swarup:

 Shri  P,  C.  Borooah:
 Shri  D.  D.  Mantri:
 Shri  Surendranath  Dwivedi:
 Shri  Karni  Singhji:
 Shri  Sidheshwar  Prasad:
 Shri  Raghunath  Singh:
 Shri  Rama  Chandra  Mallick:
 Shri  Maheswar  Naik:
 Shri  Daljit  Singh:

 Shri  Vishwa  Nath  Pandey:
 Shri  M.  G.  Thengondar:
 Shrimati  Renu  Chakravartty
 Shri  Kolla  Venkaiah:
 Shri  Krishnapal  Singh:
 Shri  D.  C.  Sharma:
 Shri  H.  C.  Soy:
 Shri  Jashvant  Mehta:
 Shri  Rishang  Keishing:

 926,
 1

 ।

 ।

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  any  mid-term  review
 of  the  progress  of  the  Third  Five  Year
 Plan  has  been  prepared  by  the  Plan-
 ning  Commission;

 (b)  if  so,  its  chief  features;  and

 (c)  when  the  same  will  be  released
 to  the  public  for  use?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  ang  Employment  and
 for  Planning  (Shri  C,  R.  Pattabhi
 Raman):  (a)  Yes,  Sir.

 (b)  and  (c).  These  are  contained  in
 a  Mid-Term  Appraisal]  document  which
 is  being  laid  on  the  Table  of  the
 House  very  ©  shortly.  The  docu-
 ment  thereafter  will  be  released
 to  the  public.

 Avro-748

 (  Shri  S.  M.  Banerjee:
 427,  Shri  Umanath:

 Shri  D.  D,  Puri:

 Will  the  Minister  of  Defence  be
 pleased  to  state

 (a)  the  further  progress  made  re-
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 garding  manufacture  of  AVRO-748  in
 Kanpur;

 (b)  whether  some  foreigners  are
 still  working  there;

 (ec)  if  so,  the  number  thereof;  and

 (d)  whether  their  services  have  only
 been  retained  to  train  the  Indian  per-
 sonnel?

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri
 Raghuramaiah):  (a)  So  far  3  aircraft
 of  Series  I  have  been  completed.
 Manufacture  of  4th  aircraft  of  Series
 I  and  5th  and  6th  aircraft  of  Series  II
 is  in  hand.

 (b)  Yes,  Sir.

 (c)  One  Stress-engineer.

 (d)  Yes,  Sir.

 नौसेना  के  लिए  बनड़  ब्बियां

 (श्री  भक्त  दर्शन:
 श्री  सरजू  पाण्डेय  :
 श्री  रामचंद्र  उलाका  :
 श्री  नि०  रर०  लास्कर:
 श्री  घुलेश्वर  मोना:

 (भ्रोमती  सावित्री  निगम:

 क्या  प्रतिरक्षा  मंत्री  २  सितम्बर,  १६६३
 के  तारांकित  प्रश्न  संख्या  ४२६  के  उत्तर  के
 संबंध  में  यह  बताने  की  कपा  करेंगे  कि  भारतीय
 नौसेना  के  लिय  पनड्ब्वियां  खरीदने  के  जिन
 विभिन्न  प्रस्तावों  पर  विचार  क्रिया  जा  रहा
 था,  उनके  बारे  में  क्‍या  निर्णय  किया  गया
 मै? है?

 शरद

 प्रतिरक्षा  मंत्री  (श्री  यशवन्तराव  चव्हाण  )
 इस  मामले  में  गप्रमी  कोई  निर्णय

 नहीं  किया  गया  है  |

 Nagaland
 Dr.  L.  M.  Singhvi:

 |  Shri  S.  M.  Banerjee:
 Shri  Hem  Barua:
 Shri  Yashpal  Singh:
 Shri  Hari  Vishnu  Kamath:
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 Shri  R.  G.  Dubey:
 Shri  Bibhuti  Mishra:

 *29  2  Shri  Sham  Lal  Saraf:
 Shri  J.  B.  S.  Bist:
 Shri  Mohan  Swarup:
 Shri  Swell:
 Shri  P,  R.  Chakraverti:

 |  Shri  P.  C.  Borooah:
 (  Shri  D.  N.  Tiwary:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  efforts
 have  been  made  to  bring  the  Nagaland
 Administration  and  underground  hos-
 tile  Naga  leaders  together  to  resolve
 the  problems  of  Nagaland:

 (b)  if  so,  whether  it  is  proposed  to
 hold  a  joint  conference  in  which  hos-
 tile  leaders  including  Mr,  Phizo  may
 participate;  and

 term  measures
 restoration  of

 (c)  the  other  long
 resorted  to  for  the
 peace  in  Nagaland?

 The  Deputy  Minister  in  the  Ministry
 of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  No,  Sir,

 (b)  Does  not  arise.

 (c)  The  interim  arrangements  for
 the  administration  of  Nagaland  will
 €nd  with  the  formation  of  the  State
 of  Nagaland  on  Ist  December,  1963.
 The  elections  to  the  Legislative  As-
 sembly  of  the  State  of  Nagaland  will
 be  held  in  January  1964,

 Greater  emphasis  will  be  placed  on
 development.  Villages  will  be  remo-
 delled  into  larger  units  and  developed
 as  model  villages  with  all  amenities
 such  as  housing,  schools,  water  supply,
 medical  facilities  etc.  to  provide  to  the
 villagers  more  comfortable  and  safe
 life.  Meanwhile  active  measures  con-
 tinue  to  be  taken  by  the  Forces  for
 the  contro]  of  law  and  order  and  se-
 curity.
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 Expulsion  of  South  Africa  From  UNO

 (  Shri  Hem  Barua:
 |  Shri  Surendra  Pal  Singh:
 |  Shrimati  Savitri  Nigam:

 *30.  <  Shri  Maheswar  Naik:
 Shri  Swell:

 L  Shri  P.  0.  Bervoah:
 Will  the  Prime  Minister  be  pleased to  state:

 (a)  whether  it  is  a  fact  that  a  con-
 ‘certed  move  was  made  at  the  U.N.O.
 recently  to  expel  South  Africa  from
 the  world  body;  and

 (b)  if  so,  the  role  that  India  play-
 ed  in  that  move?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  and  (b).  No  specific  move
 has  so  far  been  made  in  the  United
 Nations  recently  to  expel  South
 Africa  from  that  organisation.  An
 item  on  “The  policies  of  apartheid  of
 the  Government  of  the  Republic  of
 South  Africa”  has,  however,  been
 inscribed  on  the  Agenda  of  the  cur-
 rent  session  of  the  General  Assembly.
 This  item  has  not  yet  come  up  for
 debate  in  the  Plenary,

 27  Members,  including  Ind‘a,  have
 also  asked  for  ७  meeting  of  the  Secu-
 rity  Council  to  discuss  this  issue.
 The  Security  Council  is  expected  to
 meet  shortly.

 During  its  last  session,  the  General
 Assembly  of  the  United  Nations  pas-
 sed  a  resolution  No.  76l  (XVII)  on
 the  6th  of  November,  1962,  which,
 inter  alia,  requested  the  Security
 Council  to  consider  action  under
 Article  6  of  the  U.N.  Charter  which
 provides  for  expulsion  of  Members.
 India  co-sponsored  and  voted  for  the
 resolution.

 Educated  Unemployment  in  U.P.

 l.  Shri  Sarjoo  Pandey:  Wili  the
 Minister  of  Labour  and  Employment
 ‘be  pleased  to  state:

 (a)  the  number  of  educated  unem-
 ployed  in  Uttar  Pradesh  as  on  the
 3lst  December,  1962;  and
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 (b)  the  number  of  Scheduled  Castes
 ‘and  other  Backward  Classes  persons
 amongst  them  as  on  the  35  Decem-
 ber,  1962?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  and
 for  Planning  (Shri  C.  R.  Paitabhi
 Raman):  (a)  108,533

 (b)  Scheduled  Castes,  8,883
 Scheduled  Tribes",  3.

 *Separate  figures  for  other  Back-
 ward  classes  are  not  availabie

 Unemployed  Women  in  U.P.

 2  f  Shri  Sarjoo  Pandey:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  the  number  of  women  (both
 graduates  and  non-graduates)  regis-
 tered  in  various  employment  ex:
 changes  in  Uttar  Pradesh  as  on  30th
 June,  1963;  and

 (b)  the  number  of  such  candidates
 who  were  offered  employment  assis-
 tance  from  July,  962  to  June,  1963?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  and
 for  Planning  (Shri  C.  R.  Pattabhi
 Raman):  (a)  and  (b).

 Category  of  Number  Number
 applicants  on  Live  placed  in

 Register  employ- as  on  30th  ment
 June,  during
 963  July  7962

 to  June
 7963

 I  2  3

 Graduates  वि  466  73
 Matriculatcs  and

 Intermediates  2,444  746
 Below  Matriculation

 standard  (includ-
 ing  illiterates)  8,605  1,660

 TOTAL  TI,5I5  25479
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 Indians  in  U.K.

 3.  Shri  Surendranath  Dwivedi:
 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Government  have  rece-
 ived  any  memorandum  from  _  the
 Indian  Workers’  Association  of  Great
 Britain  (Coventdy  branch)  concern-
 ing  Indian  nationals  residing  in  the
 United  Kingdom;

 (b)  the  nature  of  the  memorandum;

 (c)  whether  they  have  represented
 ‘about  any  specific  difficulties  ex-
 perienced  by  Indian  nationals  there;
 and

 (d)  if  so,  the  steps  taken  to  remove
 those  difficulties?

 The  Prime  Minister,  Minister  of  Ex-
 ternal  Affairs  and  MiniSter  of  Atomic
 Energy  (Shri  Jawaharla]  Nehru):  (a)
 Yes,  Sir.

 (b)  The  memorandum  contains  a
 request  that  the  continued  stay  in
 U.K.  of  such  Indian  nationals  as  had
 gone  there  in  search  of  employment
 on  improper  travel  documents  should
 be  regularised.

 (c)  Yes,  Sir.  They  have  represent-
 ed  that  on  account  of  their  inability
 to  get  Indian  passports,  they  were
 stranded  in  Britain,  and  were  not
 able  to  travel  either  to  India  or  to
 any  other  country.  Some  of  them
 were,  in  consequence,  forced  to  seek
 British  citizenship.

 (d)  The  matter  is  being  examined
 ‘and  a  decision  will  be  taken  soon.

 M.E.S.,  Bikaner

 4  Sf  Shri  Karni  Singhji:
 हु  है  है  Shri  V.  B.  Deo:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  any  retrenchment  of
 workers  under  the  Garrison  Engineer,
 M.  EB.  S,,  Bikaner  (Rajasthan)  has

 been  effected  during  ‘1962-63  and  if
 so,  the  number  of  workers  so  retren-
 ched,  and  the  reasons  therefor;

 (9)  whether  during  tie  correspond-
 ing  period  any  recruitment  vf  work-
 ers  has  taken  place  in  the  said  de-
 partment  and  if  so,  the  number  of
 workers  so  recruited;

 (c),  whether  the  workers  setrench-
 ed  were  given  preference  for  re-em-
 ployment;  and

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  67  casual  workers  of
 Garrison  Engincer,  M.ES.,  Bikaner
 were  discharged  from  service  during
 1962-63.  They  were  employed  on
 specific  jobs  for  specified  periods,  und
 their  services  were  terminated  at  the
 end  of  these  periods.

 (b)  to  (d).  243  casual  workers  were
 recruited  during  this  period  at  diff-
 erent  times  and  the  “retrenched”
 workers  were  given  preference  at
 the  time  of  recruitment:  out  cf  67
 persons  24  were  re-engaged.  The
 rest  could  not  be  re-employed  as  they
 belonged  to  categories  other  than
 those  required,  or  were  not  available
 for  employment  when  the  vacancies
 occurred,

 Third  Five  Year  Plan

 5.  Shri  Sham  Lal  Saraf:  Wil  the
 Minister  of  Planning  be  pleased  to
 state  the  Central  outlay  (State-wise)
 for  the  Third  Five  Year  Pian.  and
 the  estimateq  individual  States’  con-
 tribution  from  their  own  resources?

 The  Minister  of  Planning  (Shri  B.
 R,  Bhagat):  Except  for  a  few  schemcs
 information  regarding  State-wise  dis-
 tribution  of  Central  outlay  is  not
 available,  Ag  regards  States’  contri-
 bution.  a  statement  showing  estimated
 State  ‘Tesources  for  the  Third  Five
 Year  Plan  is  placed  on  the  Table  of
 the  House.  [Placed  in  Library,.  See
 No,  LT-89/63].
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 Working  Journalists
 6.  Shri  C.  K.  Bhattacharyya:  Will

 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  Government  have  noti-
 fied  newspapers  as  required  by  Sec-
 tion  2(b)  of  the  Working  Journalists’
 Act,  ‘1955;

 of  such
 the

 (b)  if  so,  whether  a  list
 newspapers  would  be  laid  on
 Table;  and

 (c)  the  dates  of  the  official  gazette
 containing  the  notifications?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  &  Employment  and  for
 Planning  (Shri  C,  R,  Pattabhi  Raman):
 (a)  No.

 (b)  and  (c).  Do  not  arise.

 Raid  by  Pakistanis  in  Deva  Village
 (J.  &  K.)

 Shri  Yashpal  Singh:
 [  Shri  Kachhavaiya:

 7  Shri  Bade:
 ‘|  Shri  Buta  Singh:

 |  Shri  Bishanchander  Seth:
 L  Shri  B.  ए,  Yadava:

 Will  the  Prime  Minister  he.  please
 to  state:

 (a)  whether  it  is  a  fact  that  armed
 Pakistani  raiders  crossed  the  case-
 fire  line  and  killed  two  Indian  nation-
 als  near  Deva  village  in  the  Chamb
 area  of  Jammu  and  Kashmir  _  State
 on  the  night  of  2lst-22nd  Scptember,
 1963;  ang

 (b)  if  so,  the  particulars  of  the  in-
 cident  and  action  taken  in  the  matter?

 The  Prime  Minister,  Minister  of  Ex-
 ternal  Affairs  and  Minister  of  Atomic
 Energy  (Shri  Jawaharla]  Nehru):  (a)
 and  (b).  Yes,  Sir.

 On  September  21,  at  0430  hrs.  ap-
 proximately  0  Pakistan  soldiers  raid-
 ed  the  village  of  Kerideva,  6  miles
 from  Chhamb,  Two  villagers  were
 shot  dead  ang  one  wounded  by  the
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 raiders.  A  militia  patrol  was  sent
 to  the  village  and  a  case  has  been
 registered  by  the  local  Police.

 Automatic  Rifles

 |

 Shri  Yashpal  Singh:
 Shri  Vishram  Prasad:
 Shri  Hem  Barua:
 Shri  5.  M.  Banerjee:
 Shri  Bishanchander  Seth:
 Shrj  B.  P.  Yadava:
 Shri  Maheswar  Naik:
 Shri  D.  C.  Sharma:
 Shri  Oza:
 Shri  Basumatari:
 Shri  Onkar  Lal  Berwa:

 \  Shri  Umanath:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 Bd

 (a)  the  daily  production  of  semi-
 automatic  rifles  in  the  Ishapore  Rifle
 Factory;

 (b)  whether  it  is  a  fact  that  the
 factory  is  proposed  to  be  expanded  to
 increase  the  daily  output;  and

 (c)  whether  such  rifles  are  also
 being  manufactured  in  any  other
 factory  and  if  so,  in  which  factories?

 The  Minister  of  Defence  Produc-
 tion  in  the  Ministry  of  Defence  (Shri
 Raghuramaiah):  (a)  The  present  pro-
 duction  of  semi-automatic  rifles  is.
 1,500  Nos.  per  month  in  Rifle  Factory,
 Ishapore.  This  is  being  progressively
 increased  to  2,500  per  month,

 (b)  Yes,  Sir.

 (c)  No,  Sir,

 MIG  Fighters

 (  Shri  Yashpal  Singh:
 Shri  P.  C.  Borooah:
 Shri  Hem  Barua:
 Shri  Surendra  Pa]  Singn:
 Shri  Bishancharder  Seth:
 Shri  B.  P.  Yadava:
 Shri  Dhaon:
 Shri  Vishram  Prasad:
 Shri  Prakash  Vir  Shastri:
 Shri  P.  छू,  Deo:

 cs  <
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 Shri  D.  D,  Pari:
 Shri  Balkrishna  Wasnik:
 Shri  P.  R,  Chakraverti:

 |  Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Defence  be
 Pleased  to  state  the  latest  position  in
 regard  to  construction  of  factories  of
 the  production  of  MIG  fighters  in
 collaboration  with  the  Soviet  Union?

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri
 Raghuramaiah):  The  Project  Repcrts
 on  Airframe  and  Aero-Engine  Factor-
 jes,  since  completed  by  Indian  Team
 in  consultation  with  Russian  Specia-
 Usts,  are  currently  under  examination
 by  the  Government.

 Land  has  been  acquired  at  Koraput
 in  Orissa  and  ig  being  acquired  at
 Nasik.  The  State  Governments  have
 been  entrusted  with  Civ.i  Construc-
 tion  Work  as  agents  of  the  Central
 Government.  Administrative  approval
 for  first  Phase  construction  program-
 me  amounting  to  Rs,  3.5  crores  has
 already  been  issued  for  the  Airframe
 Factory,  Nasik,  For  the  Acro-Engine
 Factory,  Koraput,  the  first  Phase  esti-
 mates  amounting  to  Rs.  3°6  crores
 are  under  examination  for  adminis-
 trative  approval.  A  site  near  Hydera-
 bad  has  been  selected  for  the  foctory
 to  be  established  for  the  manufacture
 of  electronic  components.

 Chinese  Spies  in  NEFA

 10.  Shri  Hari  Vishnu  Kamath:  Will
 the  Prime  Minister  be  pleased  to  re-
 fer  to  the  reply  given  to  Starred
 Question  No.  690-A  on  the  ]6th  Sep-
 tember,  963  and  state:

 (a)  whether  the  inquiry  by  the
 Commandant  of  Central  Reserve
 Police  regarding  the  escape  of  Chinese
 spies  from  Teju  Jai]  in  NEFA  has
 Since  been  concluded;  and

 (b)  if  so,  the  result  thereof?

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal

 383  (ai)  LSD—4.

 Nehru):  (a),  and  (b).  As  a  result  of
 the  preliminary  enquiry  regarding
 the  escape  of  Mishmis  under  trial,
 the  Centra]  Reserve  Police  N.C.O,  and
 the  personnel  concerned  have  b2en
 Placed  under  arrest.  Their  trial  by
 the  C.R.P.  Commandant  under  the
 C.R.P,  Act  is  in  progress,  The  matter
 is,  therefore,  subjudice.

 Persons  of  Indian  Origin  in  Ceylun
 ll  Shri  Harj  Vishnu  Kamath:  Will

 the  Prime  Minister  be  pleased  to  re-
 fer  to  the  reply  given  to  Unstarred
 Question  No.  943  on  the  I6th  Sep-
 tember,  963  and  state:

 (a)  whether  any  official  intimation
 regarding  the  possibility  of  stateless
 persons  of  Indian  origin  in  Ceylon
 being  granted  British  citizenship  has
 been  received;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Prime  Minister,  Minister  of
 Externa]  Affairs  and  Minister  of  Ato-
 mic  Energy  (Shri  Jawaharlal  Nehru):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 U.  N.  General  Assembly  Session

 J  Shri  Hari  Vishnu  Kamath: i.
 ‘|  Shri  Shree  Naryan  Das:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  the  items  of  the  agenda  or  the
 various  items  that  have  so  far  been
 discussed  in  the  current  session  of
 the  Genera]  Assembly  of  the  United
 Nations;  and

 (b)  the  stand  taken  by  the  Indian
 delegation?

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of  Ato-
 mic  Energy  (Shri  Jawaharlal  Nehru):
 (a)  and  (b).  A  statement  is  placed
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No,  LT-820/63].
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 Wage  Board  for  Engineering  Industry
 13.  Shri  Indrajit  Gupta:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  the  question  of  ap-
 Pointing  a  Wage  Board  for  the  En-
 gineering  Industry  has  been  consider-
 ed  by  Government;  and

 (b)  if  so,  the  result  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  (Shri
 R.  K.  Malviya):  (a)  Yes.

 (b)  An  official  Study  Group  has
 been  appointed  to  examine  and  sug-
 gest  whether  any  standardization  of
 wage  rates  for  the  industry  as  a
 whole  would  be  possible  and,  if  not,
 hew  the  various  engineering  indus-
 tries  could  be  grouped  for  the  pur-
 pose  of  appointment  of  Wage  Boards.

 A.LR.  Announcers

 14,  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 announcers  in  A.JL.R.  are  not  eligible
 for  permanency  ‘under  the  existing
 rules;  and

 (b)  if  so,  the  reason  therefor?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Satya  Narayan
 Sinha):  (a)  Announcers  in  the  A.LR.
 are  not  engaged  on  permanent  basis
 but  as  staff  on  contract  basis.  How-
 ever,  as  long  as  an  announcer's  work
 and  conduct  conform  to  the  AJLR."s
 standards  and  requirements,  his  con-
 tract  is  renewed  from  time  to  time
 like  that  of  any  other  staff  artist.

 (b)  They  are  not  engaged  on  per-
 manent  basis  because  they  must  con-
 form  to  A.I.R.’s  standards  and  these
 in  the  case  of  staff  artists  are  variable
 from  time  to  time.
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 Code  of  Discipline  for  Civilians

 15,  Shri  S.  M,  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  a  code  of  discipline  has
 since  been  adopted  in  all  defence
 establishments  for  civilian  employees;

 (b)  whether  this  will  apply  to  the
 air  force  establishments  also;

 (c)  if  so,  from  when;  and

 (d)  whether  the  employees  orga-
 nisations  were  consulted  before  ad-
 opting  this  code?

 The  Minister  of  Defence  (Shri
 Y.  B,  Chavan):  (a)  to  (d).  The  whole
 question  is  under  examination.

 ara  fen  संचार

 श्री  स्मक्त  दन :
 श्री  To  च्ं०  बरुधा :

 १६.  <  श्री  यशपाल  सिंह:
 श्री  सिद्धेबवर  प्रसाद:

 दी  दी०  Wo  wat:

 क्या  झूचना  और  प्रसारण  मंत्री  २६
 अगस्त,  १६६३  के  तारांकित  प्रश्न  संख्या
 २६६  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  फाउण्डेशन  ने  “सामुहिक
 संचार  (मास  कम्यूनिकेशन)”  का  उच्च
 अ्रध्ययन  करने  के  लिए  एक  केन्द्र  स्थापित
 करने  का  जो  सुझाव  दिया  था,  उसके  बारे  में
 क्या  निश्चय  किया  गया  है?

 सूचना  और  प्रसारण  मंत्री  (श्री  सत्य-
 नारायण  सिंह)  :  वह  सुझाव  अभी  विचाराधीन
 हैं  1

 टैंकों  का  निर्माण

 श्री  भक्त  चवर्वान :

 ग्श्नी  महेश्वर  नायक:

 क्या  प्रतिरक्षा  मंत्री  £  सितम्बर,  १६६३
 के  तारांकित  प्रश्न  संख्या  १६४६  के  उत्तर  के

 १७
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 संबंध  में  यह  बताने  की  छपा  करेंगे  कि  टैकों
 के  निर्माण  के  लिए  जिस  फ्रांसीसी  प्रस्ताव  पर
 विचार  किया  जा  रहा  था  उसके  बारे  में
 अन्तिम  निश्चय  करने  की  दिशा  सं  क्‍या  प्रगति
 हुई  है  ?

 प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  उत्पादन
 मंत्री  (भी  रघुरामंया)  :  भारत  में  हल्के  टेंकों
 के  निर्माण  के  प्रस्ताव  पर  बात-चीत  के  लिए
 एक  फ्रांसीसी  दल  ७  नवम्बर,  १६६३  को  भारत
 पहुंचा  है,  बात-चीत  चल  रही  है।

 उत्तर  प्रदेश  में  से  निक  स्कूल

 श्री  भक्त  दर्शन  :

 द, श्रीमती  सावित्री  निगम:
 क्या  प्रतिरक्षा  मंत्री  १६  भ्रगस्त,  १६९६३

 के  अतारांकित  प्रश्न  संख्या  ४२०  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  क्षा  करेंगे  कि
 उत्तर  प्रदेश  में  एक  सैनिक  सकल  की  स्थापना
 करने  की  दिशा  में  इस  बीव  और  क्या  कदम
 उठाये  गये  हैं  ?

 प्रतिरक्षा  मंत्री  (श्री  यशवन्तराव
 चव्हाण)  :  उत्तर  प्रदेश  सरकार  ने  बताय
 है  कि  नैनीताल  के  समीप  कोरखल  सम्पत्ति
 का  निरीक्षण  किया  गया  है  दौर  उत्तर  प्रदेश
 में  सैनिक  स्कूल  के  स्थान  के  लिए  उस  पर  विचार

 शद
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 किया  जा  रहा  है  अधिक  विस्तार  की
 राज्य  सरकार  से  प्रतीक्षा  की  जा  रही  है।

 भारत  सेवक  समाज

 श्री  श्रोंकारलाल  बेरवा: &.
 ‘  पक्ष  छतर  सिह:

 क्या  योजना  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 भारत  सेवक  समाज  को  कई  जगह  ठेके  पर
 काम  करने  को  कहा  है  और  सरकार  की  तरफ
 से  हर  एक  सहूलियतें  उन्हें  दी  जाती  हैं;  और

 (ख)  यदि  हां,  तो  राजस्थान  में  १६६२
 में  भारत  सेवक  समाज  ने  कितना  काम  किया
 शौर  कितना  स्टाफ  का  खर्चा  हुआ  ?

 योजना  मंत्री  (श्री  ब०  रा०  भगत)  :

 (क)  और  (ख).  समाज  को  बयाना,  जमानत
 श्र  व्याज  दिये  जाने  वाले  “कार्य  पेशगियों”
 की  अदायगी  के  बारे  में  छूट  देना,  जैसी  कुछ
 सहूलियतें  दी  जाती  हैं  ।

 २.  एक  विवरण  सभा  की  मेज़  पर  रखा

 जाता  है  जिस  में  उपलब्ध  सूचना  दी  गई  है  ।

 विवरण

 काम  का  नाम  कार्य  का.  मूल्य  कैफ़ियत

 दिश्लोली  डिटेशन  कैम्प  में  बैरकों  का  ८  लाख  रुपये.  यह  काम  खुले  प्रतियोगी  टेंडरों  के

 निर्माण  (अ्रनुमानतः).  झ्राधार  पर  दिया  गया  था  श्रौर

 फरवरी,  १६६३  में  पूरा  हो  गया

 है
 चंबल  समिति,  कोटा  २.४  लाख  रुपये.  यह  राशि  उस  काम  के  मूल्म  को

 (अनुमानतः  )  बताती  है  जो  १६६२-६३  के

 दौरान  किया  गया  |
 नोट  :  (१)  स्टाफ  पर  कितना  खर्चा  हुआ,  इस  के  बारे  में  भ्रलग  से  आंकड़  प्राप्त  नहीं  हैं  ।  परन्तु

 मोटे  तौर  से  मज़दूरों  को  छोड़  कर,  सुपरवाइजरी  स्टाफ  का  खर्चा  कुल  काम  के  मूल्य
 का  लगभग  ३  प्रतिशत  श्राता  है  t  .

 (२)  उपर्युक्त  सूचना,  भारत  सेवक  समाज  की  राजस्थान  यूनिटने  दी  है  ।
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 World  Journalists’  Cenference

 (  Shri  B,  P.  Yadava:
 J  Shri  Bishanchander  Seth:

 Shri  Dhaon:
 |  She  Mohan  Swarup:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  India
 also  participated  in  the  Worlq  Journ-
 alists’  Conference  held  recently;

 (b)  if  so,  the  personnel  of  the
 Indian  delegation;

 20.

 (c)  whether  the  Indian  delegation
 had  put  forward  any  proposals  to  the
 Conference;  and

 (d)  if  so,  the  decision  taken  by  the
 Conference  thereon?

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  (a)  Indian  journalist;  also
 participated  jn  the  World  Journalists’
 Conference.

 (b)  The  Indian  Delegation  consist-
 eq  of  the  following  members:

 l,  Shri  Kedar  Ghosh,  ‘  Statesman”,
 Calcutta

 2.  Shri  Upendra  Vajpaye,  “Aj”,
 Lucknow

 3,  Shrj  Upendra  Vajpaye,  ‘Aj’,
 Trivandrum

 4  Shri  N.  K.  Swami,  Utkal
 Journalists  Association

 5,  Shri  Pravin  Chandra  Chabra,
 Rajasthan  Working  Journal-
 ists  Union.

 6.  Shri  G.  Rama  Kao,  -.ndhra
 Pradesh  Union  of  Working
 Journalists.

 (c)  and  (d).  Since  these  journal-
 ists  attended  the  conference  as  the
 representatives  of  the  Indian  Federa-
 tion  of  Working  Journalists  on  a
 direct  invitation  from  the  Interna-
 tional  Organization  of  Journalists  and
 since  they  were  neither  sponsored  nor
 sent  by  the  Government  of  India,  no
 information  is  available  about  any
 proposals  made  by  them  to  the  con-
 ference.
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 Third  Division  M.A’s  and  B.A’s  Regis-
 tered  in  Employment  Exchanges

 (  Shri  B.  P.  Yadav:
 <  Shri  Dhaon:
 Shri  Bishanchander  Seth:

 i,

 Will  the  Minister  of  Labour
 Employment  be  pleased  to  state:

 (a)  the  total  number  of  persons
 with  third  division  in  M.A.  and  B.A.
 examinations  and  with  teaching
 degree,  who  have  registered  their
 names  with  the  employment  ex-
 changes;

 (b)  whether  it  is  a  fact  that  such
 persons  have  posed  a  problem  for  the
 Directorate  of  Employment  in  the
 matter  of  finding  jobs  for  them;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  for  absorbing  these  persons
 in  suitable  jobs?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  and
 for  Planning  (Shri  C.  R.  Pattabhi
 Raman):  (a)  The  information  is  given
 below:—

 Number  of
 applicants

 on  the  Live
 Register  as
 on  3I-I0-63

 Category

 (i)  Third  Division  B.As  with
 teaching  degree

 (it)  Third
 with

 4757
 Division  M.As

 teaching  degree  II,6

 (b)  No;  most  of  these  applicants  are
 registered  with  the  Employment  Ex-
 changes  for  less  than  6  months.

 (c)  Does  not  arise.

 International  Control  Commission  in
 Laos

 Shri  Basumatari:
 Shri  P,  C.  Borooah:

 L  Shrimati  Renu  Chakravartty

 Will  the  Prime  Minister  be  pleased
 to  state  the  developments  that  have

 22.
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 taken  place  in  regarg  to  the  working
 of  the  International  Control  Commis-
 sion  in  Laos  of  whieh  India  is
 Chairman,  during  the  past  three
 months?

 The  Prime
 External  Affairs
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  The  Internationa!  Control
 Commission  has  been  continuing  its
 useful  work  in  Laos,  During  the  last
 three  months,  it  has,  among  other
 things,  been  asked  to  investigate  the
 Incident  of  9th  September,  1963,  in
 Vientiane,  involving  tne  Pathet  Lao
 and  the  Right  Wing  troops.  During
 this  period,  the  Commissioners  have
 also  made  a  number  of  visits  to
 Khang  Khay,  the  Pathet  Lao  Head-
 quarters,  to  maintain  contacts  with
 Prince  Souphanouvong  and  the  Pathet
 Lao.  The  Commission  is  continuing
 its  efforts  to  bring  about  8  resump-
 tion  of  cooperative  contacts  among
 the  Laotian  parties  concerned,

 Minister,  Minister  of
 and  Minister  of

 Persons  of  Indian  Origin  in  Ceylon

 (  Shri  P,  0,  Borooah:
 Shri  Vasudevan  Nair:
 Shri  Hem  Barua:
 Shri  Yashpal  Singh:
 Dr.  L.  M,  Singhvi:
 Shri  Vishram  Prasad:
 Shri  Prakash  Vir  Shastri:
 Shri  Rameshwar  Tantia:
 Shrimati  Renuka  Barkataki:
 Shri  Maheswar  Naik:
 Shrimati  Savitri  Nigam:
 Shri  Surendra  Pal  Singh:
 Shri  M.  L,  Dwivedi:
 Shri  S,  C,  Samanta:
 Shri  B.  K.  Das:
 Shri  Mohan  Swarup:
 Shri  J.  B.  S.  Bist:
 Shri  Warior:
 Shri  Indrajit  Gupta:
 Shri  P,  R.  Chakraverti:
 Shri  Bade:
 Shri  D.  0.  Sharma:
 Shri  Kachhavalya:
 Shri  Daji:  ;  है|
 Shri  H.  Cc.  Soy:

 ्
 Bibhuti  Mishra:

 Shri  G.  Mohantt:
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 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  replies  given  to  Star-
 red  Questions  Nos.  274  and  689  on  the
 26th  August  and  l6th  September,
 963  respectively  and  state  further
 developments  that  have  since  taken
 place  towards  settiement  of  the  pro-
 blem  of  Stateless  persons  og  Indian
 origin  in  Ceylon?

 The  Prime  Minister,
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  A  reply  to  the  Ceylon  Prime
 Minister’s  letter  dated  6-8-63  to  the
 Prime  Minister  of  India,  on  this  sub-
 ject,  has  since  been  delivered  to  her.
 We  are  now  awaiing  her  reply.

 Minister  of

 Air  Space  Violations  hy  Chinese

 Shri
 Shri
 Shri
 Shri
 Shri
 Shri
 Shri

 24,  ]  Shri
 |  Shri
 |  Shri

 Shri
 Shri

 P.  0.  Borooah:
 Hem  Barua:
 Bhakt  Darshan:
 Prakash  Vir  Shastri:
 S,  M.  Banerjee:
 Yashpal  Singh:
 Balmiki:
 Vishwa  Nath  Pandey:
 M,  L.  Dwivedi:
 $  C.  Samanta:
 B.  K.  Das:
 Ramachandra  Ulaka:

 Shri  N,  R.  Laskar:
 |  Shri  Dhuleshwar  Meena:
 [  Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  number  of  Indian  air  space
 violations  committed  by  the  Chinese
 aircraft  during  the  past  three  months,

 .
 (b)  the  brief  particulars  of  tnese

 incidents;  and

 (c)  the  action  taken  by  Govern-
 ment  in  each  case?

 The  Minister  of  Defence  (Shri
 YY.  B.  Chavan):  (a)  According  to  the
 information  vailable  to  Government
 todate,  there  has  been  no  violation  of
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 Indian  Air  space  by  the  Chinese  air-
 craft  since  l8th  August,  1963.

 (b)  ang  (c).  Do  not  arise.
 Air  Space  Violations  by  Pakistanis

 S  Shri  P,  0.  Borooah:
 Shri  Yashpal  Singh:
 Shri  Hem  Barua:
 Shrj  Bade:
 Shri  Buta  Singh:
 Shri  Vishram  Prasad:
 Shri  Bhakt  Darshan:
 Shri  Bishanchander  Seth:
 Shri  B,  P,  Yadava:
 Shri  S.  M.  Banerjee:
 Shri  R.  6.  Dubey:
 Shri  Maheswar  Naik:
 Shri  Surendra  Pal  Singh:
 Shri  M,  L.  Dwivedi:
 Shri  S,  C.  Samanta:
 Shri  B.  K.  Das:
 Shri  A.  v.  Raghavan:
 Shri  Pottekkatt:

 25

 |

 Shri  Sarjoo  Pandey:
 Shri  D.  com  Sharma:
 Shri  9,  9.  Puri:
 Shri  J.  B.  S.  Bist:
 Shri  Bhagwat  Jha  Azad.
 Dr.  L,  M.  Singhvi:
 Shri  N,  R.  Laskar:
 Shri  Swell:
 Shri  Vishwa  Nath  Pandey:
 Shri  Balkrishna  Wasnik:
 Shri  Raghunath  Singh:
 Shri  Dhaon:
 Shri  Krishnapal  Singh:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shrimati  Savitri  Nigam:
 Shri  P.  K,  Ghosh:
 Shri  Heda:

 L  Shri  Mohan  Swarup:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  number  of  Indian  air-space violations  committed  by  Pakistan
 aircraft  during  the  past  three  months;

 (b)  the  details  of  these  air-space
 violations;  ang

 (c)  the  action  taken  by  Govern-
 ment  in  each  case?
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 The  Minister  of  Defence  (Shri ¥.  B.  Chavan):  (a)  According  to  the

 information  available  to  Government
 to-date,  there  have  been  eight  vivla-
 tions  of  Indian  air-space  since  8th
 August  1963.

 (b)  and  (c).  The  required  informa-
 tion  is  given  in  the  Statement  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-82/63}.

 Indians  in  Mozambique

 (Dr.  L.  M,  Singhvi:
 26,  <  Shri  P.  0,  Borooah:

 Shri  R,  S.  Tiwary:
 Will  the  Prime  Minister  be  plcas-

 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  877  on  the  26th
 August,  963  ang  state  the  further
 steps  taken  to  safeguard  the  rights  of
 Indians  in  Mozambique?

 The  Prime  Minister,
 External  Affairs  anf  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  After  the  U.A.R.  broke  off
 relations  with  Portugal,  the  Govern-
 ment  of  India  sounded  the  Mexican

 Minister  ०

 Government  if  it  would  look  after
 Indian  interests  in  Portugal  anq  its
 colonies.  The  Mex  an  Government
 has  communicated  its  agreement  to
 look  after  Indian  intcrests  in  Portu-
 guese  territories.  It  is  liored  that  in
 the  near  future  a  representative  of  the
 Mexican  Embassy  in  Lisbon  will  be
 able  to  visit  Mozambique  to  look  into
 the  problems  resulting  from  the
 actions  of  the  Fortuguese  authorities
 against  Indians.

 Missing  Indian  Soldiers

 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:

 21.  Shri  B.  K.  Das:
 }  Shri  P.  C.  Borooah:
 [  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  number  of  Indian  Military
 personne!  who  are  still  missing  since
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 the  Chinese  attacks  of
 November  last  year;

 October,

 (b)  whether  all  of  them  have  been
 declared  as  dead|killed;

 (c)  whether  matters  relating  to  the
 pensions/gratuity  of  those  killed  in
 the  recent  Chinese  invasions  have
 been  settled;  and

 (d)  if  not,  the  number  of  cases
 where  such  matters  have  been  settled
 so  far  and  in  how  many  cases_  these
 issues  are  yet  to  be  settled?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  The  number  of  Indian
 Army  personnel  still  unaccounted  for
 is 771.  There  are  some  bodies  in  the
 demilitarised  zone  in  Ladakh  and  the
 Thagla  Ridge  area,  details  of  which
 we  are  endeavouring  to  obtain.

 (b)  No.  Some  cases  are  still  out-
 standing  as  the  formalities  have  not
 been  completed.

 (c)  Yes,  in  most  cases.

 (d)  The  present  position  regarding
 settlement  of  cases  of  personnel  kill-
 ed/dead  or  presumed  dead  is’  as
 follows:

 Family  Penston—Officers
 Cases  of  family  pension  finally

 settled  38
 Cases  in  which  _  provisional

 family  pension  sanctioned
 forms  awaited  for  final  pen-
 sion  Ir

 Cases  pf
 fans

 ed.
 f  officers where  forms  or  information

 awaited  from  dependents  5
 Other  cases  of  unmarried

 officers  under  consideration
 Total

 748
 68

 £In  3  cases  provisional  special  allowances
 sanctioned.
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 Family  Pension  —Other  Ranks
 Cases  of  family  pension  finally settled  484
 Cases  where  (pending  enquiry) awards  sanctioned  and  forms

 awaitcd  for  final  family  pen- sion  मु  ‘L575
 Cases  where  no  heir  for  family

 pension  cxists  (confirmation awaited  from  civil  authori-
 ties)  है  है  39

 Total  2,098

 Family  Gratuity—Other  Ranks
 Cases  finally  disposed  of  3329
 Cases  under  consideration  (in-

 formation  yet  awaited  in  most
 of  them)  769

 Total  2,098

 Afro-Asian  Conference,  Nicosia

 28.  Shri  Hem  Barua:  Will  the  Prime
 Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 was  representeqd  at  the  Afro-Asian
 Conference  held  recently  at  Nicosia;

 (b)  if  so,  whether  the  Indian  dele-
 gation  has  submitted  any  report,
 verbal  or  written,  to  Government  on
 the  conclusions  of  the  Conference;  and

 (c)  if  so,  the  broad  outline  thereof?

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  (a)  to  (c).  India  was  not
 officially  represented  at  the  meeting  of
 the  Executive  Committee  of  the  Afro-
 Asian  Solidarity  Organization  held  at
 Nicosia.  However  a  Delegate  of  the
 Indian  Association  for  Afro-Asian
 Solidarity  participated  in  it  As  the
 delegation  was  not  official  the  question
 of  the  Delegate  submitting  a  report  to
 Government  did  not  arise.  However,
 the  Delegate,  on  her  return  to  India
 conveyed  her  impressions  of  the  meet-
 ing  to  the  Ministry  of  External  Affairs
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 Attack  by  Pakistanis  in  Moyel  Village
 (J.  and  K.)

 Shri  Hem  Barua:

 (5

 Umanath:
 Shri  S,  M.  Banerjee:
 Shri  Surendra  Pal  Singh:
 Shri  Bhagwat  Jha  Azad:
 Shri  D.  N.  Tiwary:
 Dr.  L.  M.  Singhvi:
 Shri  ९,  C,  Borooah:
 Shri  Bishanchander  Seth:
 Shri  Chattar  Singh:
 Shri  B,  P.  Yadava:
 Shrimati  Renuka  Barkataki:
 Shri  Rameshwar  Tantia:
 Shri  P.  Venkatasubbaiah:
 Shrj  Ram  Ratan  Gupta:
 Shri  5.  N,  Chaturvedi:
 Shrj  D,  0.  Sharma:
 Shri  G.  Mohanty:
 Shri  Maheswar  Naik:
 Shri  Vishwa  Nath  Pandey:

 \  shri  Sidheshwar  Prasad:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  recently
 Pakistanis  opened  fire  at  Moyel  village
 {n  the  Chhamb  area,  on  the  Kashmir
 cease-fire  line;

 (b)  if  so,  whether  it  continued  for
 two  days  on  the  26th  ang  27th  Sep-
 tember,  1963;

 (c)  the  number  of  casualties  suffer-
 ed  on  our  side;  and

 (d)  whether  the  incidents  have  been
 brought  to  the  notice  of  the  U.N.
 Observers?

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  (a)  to  (d).  On  26th  Sep-
 tember,  1963,  Pakistan  troops  opened
 unprovoked  firing  towards  the  Indian
 post  at  Moyel  in  the  Chhamb  area.
 The  firing  continued  intermittently.
 No  casualties  were  reported.

 A  few  days  earlier—on  2lst  Sep-
 tember,  963—Pakistan  troops  had
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 raided  village  Keri  in  the  Chhamb
 area  370  killed  2  villagers  and  injured
 another.

 Ceasefire  violation  complaints  have
 been  lodged  with  the  U.N.  Observers
 whose  award  js  awaited.

 Indian  Air  Adviser  in  Pakistan
 30.  Shri  Hem  Barua:  Will  the  Prime

 Minister  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  a  pro-

 test  was  lodged  with  Pakistan  for
 declaring  our  Adviser  ang  two  other
 diplomatic  personnel  at  Karachi,  per-
 sona  non  grate,  on  fake  charges  of
 espionage;  and

 (b)  if  so,  the  nature  of  reply  receiv-
 ed  from  Pakistan?

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru:  (a)  In  reply  to  the  Pakistan
 Government  note  dated  8-9-1963,
 requesting  for  the  recall  of  the  Air
 Adviser  to  the  Indian  High  Commis-
 sion  in  Karachi  and  three  other  mem-
 bers  of  the  High  Commission  staff,
 the  Government  of  India  totally  rejec-
 ted  allegations  of  espionage  made  by
 the  Government  of  Pakistan  against
 our  Air  Adviser  and  three  members  of
 the  High  Commission  staff,

 The  Government  of  India  officially
 {nformed  the  Government  of  Pakistan
 that  the  action  taken  by  them  in
 demanding  the  recall  of  the  personnel
 of  the  Indian  High  Commission  was
 clearly  retaliatory,  inasmuch  as  the
 Government  of  India  had  demaded,  on
 5-9-1963,  the  recall  of  the  Air  Adviser
 to  the  Pakistan  High  Commission  and
 two  members  of  the  High  Commission
 staff  for  reasons  of  their  involvement
 in  espionage  activities.  These  un-
 desirable  activities  of  perscnnel  of  the
 Pakistan  High  Commission  came  to
 light  when  an  Officer  of  the  Indian  Air
 Force  was  arrested  on  3-9-1963,  in  the
 company  of  members  of  the  Pakistan
 High  Commission  staff.



 77  Written  Answers  KARTIKA  27,

 (b)  As  was  to  be  expected,  the
 Government  of  Pakistan,  in  their  reply,
 merely  reiterated  their  view  that  the
 demand  for  the  recall  of  personnel  of
 the  Indian  High  Commission  was  made
 due  to  their  alleged  involvement  in
 espionage.  The  Government  of  India
 have  once  again  refuted  this  conten-
 tion,  in  another  note  dated  4-l-963
 to  which  there  has  been  no  reply  from
 Pakistan.

 Arrest  of  a  Naga  with  Chinese
 Currency  Notes

 Shri  Onkar  Lal  Berwa:
 Shri  Gokaran  Prasad:
 Shri  Hem  Barua;
 Shri  D,  C.  Sharma:

 |  Shri  Vishwa  Nath  Pandey:

 3i.

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  recently
 a  Naga  resident  of  Lakuni  in  Mokok-
 chung  District  of  Nagaland  was  arres-
 ted  in  whose  custody  some  Chinese
 currency  notes  were  found:  and

 (b)  if  so,  the  details  of  the  incident
 as  also  the  source  from  which  the
 Naga  had  obtaineq  the  currency  notes?

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  (a)  Yes,  Sir.

 (b)  On  2th  September,  963  KAJEN
 KABA  AO  son  of  Teka  Temba  Ao  of
 Lakhunj  village  in  the  district  of
 Mokokchung,  was  found  moving  in
 suspicious  circumstances  at  Nakachari
 railway  station,  PS  Teok,  District
 Sibsagar,  Assam  and  was  arrested.  A
 known  thief,  he  had  served  a  jail  sen-
 tence  for  6  months  in  Mokokchung  in
 1962.  He  was  found  in  possession  of,
 among  other  things,  two  one  hundred
 rupee  notes  issued  by  the  Central  Bank
 of  China  in  1936.  These  notes  are  re-
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 ported  to  have  been  demonct'sed  and
 to  be  without  value.  He  claimed  to
 have  received  the  notes  from  a  Khasi
 girl,  This  story  has,  however,  been
 denied  by  the  girl.  Enquiries
 have  not  so  far  established  any  con-
 tact  between  the  arrested  person  and
 the  Chinese.

 B.0.A.C.  Employees’  Union,  New  Delhi
 32,  Shri  P.  Kunhan:  Will  the  Minis-

 ter  of  Labour  ang  Employment  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  a  representation  dated  the  23rd
 September,  963  from  the  B.O.A.C.
 Employees’  Union,  New  Delhi;

 (b)  if  so,  their  grievances;  and

 (c)  the  decision,  if  ary,  taken  there-
 on?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  (Shri
 है.  हू  Malviya):  (a).  Yes.

 (b)  The  Union  had  requested  that
 provisions  of  the  Delhi  Shops  and  Esta-
 blishments  Act,  1954,  should  be  im-
 plemented,  They  had  also  requested
 that  no  “unilateral”  action  should  be
 taken  by  the  Delhi  Administration  in
 regarg  to  the  grant  of  total  exemption
 from  the  Act,  which  the  Air  Com-
 panics  had  sought  for.

 (c)  The  request  of  the  Air  Compan-
 ies  for  total  exemption  from  the  pro-
 visions  of  the  Act  has  not  been  agreed
 to.

 सीमा  पर  जोंकों  से  कष्ट

 (श्री  युवराज  वत्त  सिंह:
 ३३.  «  श्री  ब्टा  सिह:

 श्री  बड़े :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सीमा  पर

 हमारे  सैनिकों  को  जोकों  का  सामना  करना
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 पड़  रहा  है  और  जोकें  उन  को  रात्रि  में  सोने
 तक  नहीं  देतीं;

 (ख)  यदि  हां,  तो  क्या  सरकार  इस
 प्रकार  की  कोई  व्यवस्था  कर  रही  है  जिस  से
 कि  हमारे  जवान  जोकों  के  झ्राक्रमण  से  बच
 सके;  शौर

 (ग)  यदि  हां,  तो  उस  का  ब्यौरा a
 क्या  हे  ?

 प्रतिरक्षा  मंत्री  (श्री  यवावन्तराव

 चब्हाण)  :  (क)  से  (ग).  नदी  नालों  के
 निकट,  धने  पत्तों  वाले  जंगलों  में  और  दलदल-
 पूर्ण  वनों  में  जोकें  कष्टदायिक  होती  हैं  विशेषकर
 वर्षा  ऋतु  के  दौरान  में  और  उस  के  पश्चात्‌,
 परन्तु  इस  बात  में  कोई  तथ्य  नहीं  कि  जोंकों
 के  कारण  सैनिक  रातों  को  सो  नहीं  पाते  ।

 जोंक-बाहुलय  क्षेत्रों  में  सैनिकों  को  जोंकों  से

 सुरक्षित  रखने  के  लिए  पर्याप्त  निवारक
 उपाय  किये  गये  हैं  ।  जोंकों  का  निवारण
 करने  के  लिए  मच्छरदानियों,  गमबूटों  तथा
 प्रतिकर्षी  प्रभाव  वाले  श्रौषघ  प्रयोग  में  लाये
 जाते  हैं  ।

 Indians  in  Kenya

 f  Shri  Bade:
 Shri  Buta  Singh:
 Shri  Mohan  Swarup:

 34-4  Shri  7  K.  Ghosh:
 |  Shri  Gulshan:

 Shri  Narasimha  Reddy:
 Shri  H,  0.  Soy:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 of  the  discrimination  practised  in  the
 civil  service  by  Kenya  Government
 against  Indians;  and

 (9)  if  so,  the  steps  taken  797  Govers-
 ment?

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  (a)  We  are  not  aware  of  any
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 discrimination.  However,  in  the  matter
 of  recruitment  to  the  civil  service  in
 Kenya,  the  Kenya  Government  is  un-
 derstandably  giving  preference  to  per-
 sons  of  Kenyan  origin  to  correct  the
 present  imbalance,

 (b)  Does  not  arise.

 Aid  to  Nepal

 Shri  Bishwanath  Roy:
 35  Shri  Surendra  Pal  Singh:

 Shrimati  Savitri  Nigam:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Government  propose  to
 give  any  additional  aid  to  Nepal  for
 development  work  besides  the  amount
 already  sanctioned  in  the  Third  Plan;

 (b)  if  so,  the  enhanced  aid  likely
 to  be  given  and  the  period  of  time
 over  which  it  will  be  spread;  and

 (c)  whether  under  the  proposal  of
 development  work  regarding  road
 communication  in  Nepal]  any  place  in
 India  near  the  Indo-Nepalese  border
 would  be  connected?

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  (a)  Yes,  Sir.

 (b)  The  additional  aid  will  be  of
 the  order  of  Rs.  3  crores,  bringing  the
 total  of  aid  to  be  utilised  during  the
 period  April  96]  to  March  966  to
 R,  2l  crores.

 (c)  Yes,  Sir.

 राज्यों  में  प्रति  व्यक्ति  खच

 ३६.  श्री  सद्धश्वर  प्रसाद:  क्‍या  प्रधान
 मंत्री  यह  बताने  की  कृपा  करेंग  कि  :

 (क)  प्रथम  तथा  व्वितीय  पंचवर्षीय
 योजना  में  राज्यवार  प्रति  व्यक्ति  श्रौसत
 कितना  खर्च  हुभा;
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 (@)  तृतीय  योजना  के  लिए  राज्यवार
 प्रति  व्यक्ति  अनुमानित  औसत  खच  क्‍या
 होगा;  श्रौर

 (ग)  सन्‌  १६५२  में  राज्यवार  प्रति
 व्यक्ति  श्रौसत  श्राय  क्या  थी  और  झब  क्‍या
 =?

 प्रधान  मंत्रो,  वेदेशिक  कार्य  मंत्री  तथा  भ्रण
 शक्ति  मंत्री  (श्री  जवाहरलाल  नेहरू)  :

 (क)  से  (ग).  सूचना  उपलब्ध  नहीं  हे  t

 Food  Prices  in  NEFA

 37  f  Shri  P.  C.  Borooah:
 au  Shrimati  Savitri  Nigam:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  there  is  a  considerable
 rise  in  the  prices  of  foodstuffs  in
 NEFA;

 (b)  if  so,  the  steps  being  taken
 by  Government  to  arrest  the  rise  in
 food  prices  there;  and

 (c)  the  number  of  fair-price  shops
 Opened  in  each  Division,  particularly
 Lohit  Division  of  NEFA?

 The  Prime  Minister,  Minister  of  Ex-
 ternal  Affairs  and  Minister  of  Atomic
 Energy  (Shri  Jawaharlal  Nehru):  (a)
 No,  Sir.  A  comparative  statement
 showing  962  and  963  retail  rates  ot
 essential  commodities  at  Government
 sale  centres  is  as  follows:—

 December,  7962
 Rs.  nP

 Rice.  YS  Paul
 Sugar  I  24
 Salt  ०  77
 Dal  Arhar  0  64
 Chana  0  62
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 October,  7963
 Rs,  nP

 per  kilog
 Rice  ०57
 Sugar  I  45
 Salt  0  2I
 Dal  Arhar  ©  98
 Masur  0  88
 Mung  ©  93
 Chana  0०  72

 (b)  Does  not  arise.

 (c)  Fair-price  sales  in  NEFA  are
 through  Government  centres,  sixty  of
 which  exist  in  the  territory.  Twenty
 of  these  are  in  Lohit  Frontier  Division
 including  two  in  the  Khamti-Singpho
 area.  Sales  from  these  centres  are
 not  only  to  Government  staff  but  to
 the  tribal  population  for  such  items  as
 may  from  time  to  time  be  in  short
 supply.

 Welfare  Fund  for  Irom  Ore  Workers

 38.  Shri  Sham  Lal  Saraf:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  a  cess  of  25  Naye  Paise
 per  Metric  tonne  of  iron  ore  has  been
 levied  since  the  lst  October,  963  with
 a  view  to  starting  a  welfare  fund  for
 workers;  and

 (b)  if  so,  the  machinery  set  up  to
 administer  this  fund?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  (Shri
 R.  छू,  Malviya):  (a)  Yes,  Sir.

 (b)  The  Fund  will  be  administered
 through  tripartite  Advisory  Commit-
 tees,  one  for  Bihar  and  one  for  Orissa,
 one  for  Andhra  Pradesh  and  Mysore,
 and  one  for  Madhya  Pradesh  and
 Maharashtra,  and  Cess  Commissioners
 for  each  region,  It  is  also  proposed
 to  have  a  Coordinating  Committee  at
 the  Centre  comprising  of  the  Chair-
 men  of  the  Advisory  Committees  and
 others  to  coordinate  and  supervise  the
 activities  of  the  Fund,
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 Indians  from  Burma  ard  Oeylon

 39  J  Shri  Koya:
 au  Shri  Basumatari:

 Will  the  Prime  Minister  be  pleas-
 ed  to  state:

 (a)  whether  the  Government  of
 Kerala  have  requested  for  Central
 assistance  for  rehabilitating  the
 evacuees  from  Burma  and  Ceylon;
 and

 (b)  if  so,  the  reaction  of  the  Cen-
 tral  Government  thereto?

 The  Prime  Minister,  Minister  of  Ex-
 terna)  Affairs  and  Minister  of  Atomic
 Energy  (Shri  Jawaharlal  Nehru):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Recruitment  of  Pilots

 40.  Shrimati  Savitri  Nigam:  Will
 the  Minister  of  Defence  be  pleased  to
 state  the  number  of  civilian  pilots
 who  have  applied  for  jobs  under  the
 LA.F.  and  the  number  of  those  who
 have  been  actually  recruited  in  1962-
 63?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  493  civilian  pilots  applied
 for  jobs  in  the  Air  Force  during  1962-
 63,  but  only  24  among  them  were
 eligible  to  apply.  Out  of  these,  8
 candidates  reported  for  interview  at
 the  Air  Force  Selection  Board  and  7
 of  them  were  selected.  However,
 only  6  candidates  reported  for  train-
 ing.

 Foreign  Language  Schools

 4l.  Shri  Warior:  Will  the  Minister
 of  Defence  be  pleased  to  state:

 (a)  the  number  of  defence  service
 Personnel  who  qualified  in  foreign
 languages  from  schools  conducted  by
 Government;  and

 (b)  the  encouragement  given  by
 Government  to  defence  service  per- sonnel  to  learn  foreign  languages?
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 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  1,227.

 (b)  Candidates  sponsored  by  Gov-
 ernment  are  provided  with  free
 tuition.  Non-sponsored  candidates
 who  qualify  in  the  language  examina-
 tions,  conducted  by  the  School  of
 Foreign  Languages,  New  Delhi,  are
 granted  an  award  of  R,  250.00  Both
 sponsored  and  non-sponsored  candi-
 dates  who  qualify  in  Interpretership
 Examination  are  granted  an  allow-
 ance  of  Rs.  00.00  per  month  when
 appointed  as  Interpreters.

 Foreign  Assistance  for  Ordnance
 Factories

 42.  Shri  J.  B.  S.  Bist:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  US.
 and  British  assistance  for  establish-
 ment  of  ordnance  factories  has  not
 come  forth  to  the  extent  to  which  it
 was  expected;  and

 (b)  if  so,  whether  any  efforts  have
 been  made  to  secure  this  assistance
 from  other  countries  and  if  so,  with
 what  success?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  and  (b).  The  assistance
 promised  by  the  USA  and  UK  autho-
 rities  covers  the  main  plant  for  two
 of  the  six  new  ordnance  factories,  we
 have  planned  to  set  up.  Efforts  to
 secure  assistance  from  friendly  coun-
 tries  including  the  USA  and  UK  for
 the  remaining  four  factories  are  con-
 tinuing.

 Engineering  Labour  in  Calcutta

 43.  Shri  Indrajit  Gupta:  Will  the
 Minister  of  Planning  be  pleased  to
 State:

 (a)  whether  the  Planning  Commis-
 sion  has  undertaken  a  survey  of
 engineering  labour  in  the  greater
 Calcutta  area;

 (b)  if  so,  the  object  and  scope  of
 the  survey;  and
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 (c)  when  it  will  be  completed?
 The  Minister  of  Planning  (Shri  B.

 है,  Bhagat):  (a)  The  Research  Pro-
 grummes  Committee  of  the  Planning
 Commission  approved  in  October,
 1962,  a  research  scheme  relating  to
 economic  survey  of  Industrial  Labour
 (Engineering)  in  greater  Calcutta.
 The  research  scheme  has  been  under-
 taken  by  Prof.  S,  K.  Basu,  Head  of
 the  Department  of  Economics,  Cal-
 cutta  University.

 (b)  The  scheme  envisages  study
 of:—

 (i)  pattern  of  wage  and  non-
 wage  benefits  received  by  the
 workers  in  Engineering  In-
 dustries  and  its  impact  on  jn-
 dustria]  relations  and  labour-
 productivity,

 (ii)  influence  of  trade  unions,  if
 any,  on  the  pattern  of  benefits
 enjoyed  by  the  workers  and
 on  the  level  of  labour-pro-
 ductivity,

 (iii)  the  working  of  the  Code  of
 Discipline  recently  introduc-
 ed  in  some  of  the  indutries,

 (iv)  the  extent  and  effect  of  wage-
 drift  among  certain  categor-
 ies  of  skilled  workers,  and
 the  relationship  between  the
 system  of  wage-escalation  anc
 inflation,

 The  survey  would  cover  a  sample  of
 establishments  and  workers  from
 both  general  engineering  and  electri-
 cal  engineering  industries  of  various
 size-categories.

 (c)  The  study  which  commenced  in
 February,  ‘1963,  is  expected  to  be
 completed  early  in  ‘1965.

 Chinese  Embassy  in  New  Delhi

 (  Shri  9.  C.  Sharma:
 L  Shri  Ram  Sewak  Yadav:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  Chinese  Embassy
 in  New  Delhi  has  been  warned  against

 its  periodical  attempts  to  circulate
 literature  directed  against  nations  and
 heads  of  Governments  friendly  to
 India;  and

 (b)  if  so,  the  details  thereof?

 The  Prime  Minister,  Minister  of  Fx-
 ternal  Affairs  and  Minister  of  Atomic
 Energy  (Shri  Jawaharlal  Nehru):  (a
 and  (b).  Yes,  Sir.  The  Charge  5
 Affaires  of  the  Chinese  Embassy  was
 summoned  to  the  Ministry  of  Exter-
 nal  Affairs  and  informed  that  in  keep-
 ing  with  their  general  policy,  the
 Government  of  India  disapproved  of
 the  misuse  of  the  hospitality  accord-
 ed  to  a  diplomatic  mission  by  its
 Carrying  out  a  campaign  of  criticism
 against  other  countries  friendly  to
 India,  The  Chinese  Embassy  was  re-
 quested  to  refrain  from  any  further
 distribution  on  Indian  soil  of  pro-
 Paganda  material  aimed  at  other
 countries  friendly  to  India.

 Land  for  Jawans

 (  Shri  Raghunath  Singh:
 Shri  Rameshwar  Tantia:
 Shrimati  Renuka  Barkatakl

 45.  Shri  Kolla  Venkaiah:
 Shri  P,  R.  Chakraverti:
 Shri  P,  C.  Borooah:
 Shri  Vishwanath  Pandey:

 Will  the  Minister  of  Defence  be
 pleased  to  state  how  many  States  have
 drawn  up  a  scheme  to  give  land  to
 Jawans  or  the  families  of  Jawans  who
 fought  at  the  border  during  last
 Chinese  aggression  and  the  details
 thereof?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  Such  schemes  have  heen
 submitted  by  the  Government  of
 Bihar  and  the  Administrations  of
 NEFA  and  Andaman  and  Nicopar
 Islands.  The  details  of  these  schemes
 are  under  consideration  by  the  Cen-
 tral  Government.

 The  States  of  Andhra  Pradesh,
 Assam,  Gujerat,  Jammu  and  Kashmir,
 Kerala,  Madhya  Pradesh,  Madras,
 Maharashtra,  Orissa,  Rajasthan,  Uttar
 Pradesh,  West  Bengal,  Himachal  Pra-
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 desh  and  Nagaland  have  either  re-
 served  land  for  Jawang  and  their
 families  or  decided  to  give  preference
 to  them  for  grant  of  land,

 नागा  विद्रोही

 _ श्री  श्लोंकारलाल  बेरवा:
 ४६.  गी  गोकरन  प्रसाद:

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  २६  सितम्बर,
 १६६३  को  'चिंगेजी  गांव  के  पास  झासाम
 राइफल्स  के  चौकीदारों  ग्रौर  नागा  विद्रोहियों
 के  बीच  हुई  झड़प  में  चार  नागा  विद्रोही
 मारे  गये  थे;  श्रौर

 (ख)  यदि  हां,  तो  इन  नागा  विद्रोहियों
 से  क्‍या  क्‍या  हथियार  बरामद  हुए?

 प्रतिरक्षा  मंत्रों  (श्री  यशवन्तराव

 चव्हाण)  :  (क)  २६  सितम्बर,  १६६३  को
 श्रासाम  राइफल्ज़  के  एक  दस्ते  की  जोबमयी
 ग्राम  में  (जो  उखरूल  के  उत्तर  में  लगभग
 २६  मील  है)  विद्रोही  नागाझों  से  मुठभेड़
 हुई  थी  ।  चार  विद्रोही  मारे  गये  थे,  भर  दो
 घायल  हुए  थे  ।  घायल  विद्रोही  किसी  तरह
 भाग  जाने  में  समर्थ  हो  गये  थे  ।  भ्रपनी  ओर  से
 कोई  हताहत  नहीं  हुआ  ।

 (ख)  निम्न  हथियार  श्रौर  गोला-बारूद
 अपने  हाथ  लगा  था  :-

 (१)  .303  राइफल  q

 (२)  स्टेनगन  १

 (३)  जापानी  राइफल  १

 (४)  संगीन  १

 (५)  ३०३  गोली

 बारूद  ५४५  गोलियां

 (६)  ६  मिलीमीटर

 गोलीवारूद  ६१  गोलियां
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 (७)  जापानी  गोली-

 बारूद  ५  गोलियां

 (८)  हाथ-गोला  १

 Raid  by  Pakistan  om  Assam  Border

 Shri  Swell:
 Shri  Raghunath  Singh:
 Shri  P,  C.  Borooah:
 Shri  Krishnapal  Singh:
 Shri  Bhagwat  Jha  Azad:
 Shri  Balkrishna  Wasnik:
 Shri  P,  R.  Chakraverti:
 Shri  N,  R.  Laskar:
 Shri  Kesar  Lal:
 Shri  P.  K.  Ghosh:

 Shri  Yashpal  Singh;
 Shri  Gulshan:
 Shri  Heda:
 Shri  Kachhavaiya:
 Shri  G.  Mohanty:
 Shri  Vishwanath  Pandey:
 Shri  Balgovind  Verma:

 [  Shri  Bibhuti  Mishra;
 Will  the  Prime  Minister  be  pleased

 to  state:

 47  A,

 (a)  whether  it  is  a  fact  that  on  72
 October,  963  a  large  number  of
 Pakistanis  raided  the  Indian  check-
 post  at  Tamahil  in  the  Khasi-Jaintia
 Hills;

 (b)  whether  the  raiders  were  ac-
 companied  and  aided  by  the  East
 Pakistan  Rifles;  and

 (ce)  whether  there  was  any  attempt
 on  the  Indian  side  to  check  and  resist
 the  raiders?

 The  Prime  Minister,  Minister  of  Ex-
 ternal  Affairs  and  Minister  of  Atomic
 Energy  (Shri  Jawaharlal  Nehru):  (a)
 Yes,  Sir,  on  the  20  October,  963  at
 about  mid-day,  about  l09  Pakistani
 nationals  mobbed  the  customs  check
 post  at  Tamabil  on  the  Assam-Kast
 Pakistan  border;

 (b)  No  Sir,  the  raiders  were  not
 accompanied  by  personnel  of  the  East
 Pakistan  Rifles  but  after  the  raiders
 had  recrossed  the  border  and  return-
 ed  to  Pakistan  territory,  EPR  per-
 sonnel  were  observed  taking  up  posi-
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 tions  in  their  bunkers  at  Amortilla,
 overlooking  our  customs  post  at
 Tamabil,

 (c)  Our  customs  officials  resisted  as
 much  as  they  could,  but  the  Pakistan
 mob  left  before  our  Border  Security
 Force  personnel  arrived  on  the  scene.

 Production  of  Aircraft

 48.  Shri  Heda:  Will  the  Minister  of
 Defence  be  pleased  to  state:

 (a)  whether  the  Hindustan  Aircraft
 Ltd.  have  any  plans  to  Manufacture  a
 new  aircraft;

 (b)  if  so,  the  name  and  type  of  the
 aircraft  and  the  foreign  collabora-
 tion,  if  any;  and

 (c)  the  programme  of  the  manufac-
 ture  and  likely  date  of  its  commence-
 ment?

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri
 Raghuramaiah):  (a)  to  (c).  The
 Hindustan  Aircraft  limited  have  a
 plan  for  the  manufacture  of  Heli-
 copters  in  collaboration  with  French
 firms.  The  manufacturing  programme
 is  under  consideration.

 ध्राकाशवाणी  के  कलकत्ता  केन्द्र  से  हिन्दी
 कार्यक्रम

 Xo.  श्री  रघुनाथ  सिह:  क्‍या  सूचना  शौर
 प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 क्या  यह  सच  है  कि  झ्राकाशवाणी  के  कलकत्ता
 केन्द्र  से  हिन्दी  कार्यक्रमों  का  प्रसारण  अत्यन्त
 कम  हो  गया  है  और  उन  का  स्थान  अंग्रेज़ी
 कार्यक्रमों  को  दे  दिया  गया  है  ?

 सूचना  शौर  प्रसारण  मंत्री  (श्री  सत्य-
 नारायण  सिह)  :  जी,  नहीं  ।  वास्तव  में
 कलकत्ता  केन्द्र  से  प्रसारित  होने  वाले  हिन्दी
 कार्यक्रमों  का  प्रतिशत  जो  नवम्बर,  १९६२
 में  £  था,  वह  बढ़  कर  मई,  १६६३  में  ११
 हो  गया  ।

 दिल्‍ली  कपड़ा  मिल  सज्ञदूर

 ५१.  श्री  कछवाय:  क्या  श्रम  शौर
 रोजगार  मंत्री  यह  बताने  की  क्रपा  करेंगे
 कि:

 (क)  दिल्ली  की  कपड़ा  मिलों  में  इस
 समय  कितने  मजदूर  अस्थायी  पास  पर
 अ्रस्थायी  रूप  से  काम  कर  रहे  हैं;  शौर

 (ख)  इन  मज़दूरों  को  कितने  मास  तक
 भ्रस्थायी  रूप  में  कार्य  करने  के  बाद  स्थायी
 किया  जाता  हैं  ?

 श्रम  श्लौर  रोजगार  मंत्रालय  में  उपमंत्री
 तथा  योजना  उपमंत्री  (श्रीचे०  रा०  पट्टाभि-
 रामण)  :  (क)  १  नवम्बर,  १६६३  को

 २,६१८  |

 (ख)  स्थायी  सेवा  की,  जिसके  बाद

 मज़दूरों  को  स्थायी  किया  जाता  है,  कोई  अवधि
 निश्चित  नहीं  है  ।  श्रस्थायी  मज़दूर  सामान्यतः
 प्रस्थायी  काम  के  लिए  नियुक्त  किये  जाते  हैं
 जिस  की  बवधि  ३  से  ६  मास  तक  होती  है  ।

 प्रायः  अस्थायी  मज़दूरों  को  दो  से  तीन  साल
 के  समय  के  भ्रन्दर  स्थायी  बनने  का  मौका

 मिलता  है  i  कहीं  कहीं  अ्रस्थायी  मजदूरों  को
 बदलियों  के  रूप  में  काम  करना  पड़ता  हैं
 जिस  के  बाद  उन्हें  स्थायी  स्थान  उपलब्ध

 होने  पर  स्थायी  मज़दूरों  के  रूप  में  नियुक्त
 किया  जाता  है  |

 Welfare  of  Children

 52.  Shri  D.  J.  Naik:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state:

 (a)  whether  measures  have  been
 taken  for  the  welfare  of  the  children
 of  Jawans  posted  in  front  line  areas;
 and

 (b)  if  so,  the  particulars  thereof?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Yes,  measures  have
 been  taken  for  the  welfare  of  chil-
 dren  of  Jawans  including  those  post-
 ed  in  front  line  areas.
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 (b)  A  Children’s  education  allow-
 ance  is  granted  by  the  Central  Gov-
 ernment  at  the  rate  of  Rs.  10/-  p.m.
 per  child  studying  in  primary  classes
 and  Rs.  15/-  p.m.  per  child  studying
 in  Secondary  and  higher  Secondary
 classes  subject  to  certain  conditions.
 Educational  concessions  such  as  free
 tuition  and  stipends  have  been  grant-
 ed  by  several  State  Governments  in
 respect  of  children  of  Jawans.  Other
 welfare  measures  have  also  been  taken
 by  a  number  of  State  Governments  in
 the  form  of  cash  grants,  loans,  Jand
 grants,  medical  facilities,  preference
 in  employment,  etc..  for  the  families
 of  Jawans  which  would  also  benefit
 their  children.

 Sainik  Schools

 (  Shri  Dhaon:
 53  J  Shri  Bishanchander  Seth:

 me  Shri  B.  P.  Yadava:
 L  Shri  Mohan  Swarup:

 Will  the  Mini-tor  of
 pleased  to  state:

 Defence  be

 (a)  whether  it  is  a  fact  that  the
 Board  of  Governors  of  Sainik  Schools
 decided  upon  a_  scheme  that  State
 Governments  shouid  grant  scholar-
 ships  to  students  in  Sainik  Schools;

 (b)  if  so,  the  broad  outlines  of  the
 scheme  and  the  number  of  States  that
 have  accepted  the  scheme;  and

 .
 (c)  the  action  taken  to  implement

 the  suggestion?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  to  (c).  A  statement  of
 the  scholarship  schemes  instituted  by
 various  State  Governments  on  _  their
 own  initiative  for  education  in  the
 Sainik  Schools  is  laid  on  the  Table  of
 the  House,  ]Placed  in  Library.
 See  No,  LT-822/63[.

 On  0th  September,  963  the
 following  model  scholarship  scheme
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 was  circulated  for  consideration  of
 the  State  Governments:—

 Income  Rate  of  Amount  of  scholar-
 Scholarship  ships  and  clothing

 Allowance

 Rs.  l00—  400  Full  plus  Rs.  r900/-  per
 p.m.  clothing  annum  plus

 allowance  Rs.  300/-  for
 clothing  —  allow-
 ance  in  the  first-
 year  and  Rs.350/ in  subsequent
 years,

 Rs.  401-750,  314  plus.  Rs.  1425!-  per
 p.m.  clothing  annum  plus  Rs.

 allowance  —-300/-  for  clothing
 allowance  in  the
 first  year  and
 Rs.  150!  in  the
 subsequent  years.

 Rs.  75I-I000  a2
 p.m.

 Rs.  950-00  per  ane
 num.

 Ks.  I00I-I200  1g  Rs.475  00  per
 p.m,  annum.

 In  the  meeting  of  the  Board  of
 Governors  of  Sainik  Schools  held  on
 l5th  October  963  this  scheme  was
 commended  to  the  State  Governments
 for  adoption.  The  reactions  of  the
 State  Governments  are  awaited.

 प्रतिरक्षा  प्रवरशती

 ५४.  श्री  सोहन  स्वरूप:  क्‍या  सूचना
 झौर  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  शद  नेशन  प्रिपेयर्स'  नामक  प्रदर्शनी
 पर  कितनी  राशि  व्यय  की  गईं;

 (ख)  क्या  प्रदर्शनी  के  माडलों  को

 सुरक्षित  रखा  जायेगा;  श्रौर

 (ग)  यदि  हां,  तो  उन  का  ब्यौर
 क्या  है  ?
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 सूचना  श्रौर  प्रद्ारण  मंत्रों  (क्री  र्य-
 नारायण  सिह) :  (क)  प्रदर्शनी  का  आयोजन
 इस  मंत्रालय  ने  रक्षा  मंत्नालय  के  सहयोग
 से  किया  है।  अनुमान  है  कि  इस  मंत्रालय  को
 १,८०,०००  रुपये  खर्च  करने  पड़ेंगे  |  प्रदर्शनी
 की  वस्तुग्नों  को  ठीक  रखने  पर  रक्षा  मंत्रालय
 का  लगभग  १०००  रूपया  खर्च  होगा  और

 कुछ  खर्च  प्रदर्शनी  की  वस्तुओं  को  प्रदर्शनी  के
 स्थान  तक  ले  जाने  और  वहां  से  ले  आने  पर
 भी  टोगा  1

 (ख)  झौर  (ग).  रक्षा  मंत्रालय  द्वारा
 प्रदर्शित  वस्तुएं,  माडल  नहीं  हैं,  बल्कि  सेना  के
 वास्तविक  प्रयोग  की  चीज़ें  हैं  -  इन्हें  वापिस
 कर  दिया  जायेगा  n  पैनल,  फोटों,  नक्शे,
 रंगीन  चित्र,  झ्ादि  जो  चीजें  इस  मंत्रालय  ने
 प्रदर्शनी  के  लिए  विशेष  रूप  से  तैयार  कराई
 हैं,  वें  सुरक्षित  रखी  जायेंगी  और  अन्य  प्रदशनयों
 में  उपयोग  की  जायेंगी  ।

 Workers  Education  Centres  in  Punjab

 55.  Shri  Daljit  Singh:  Wiil  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  any  workers  education
 centres  have  been  started  in  Punjab
 during  1962-63.  and  1963-64.  so  far;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  and
 for  Planning  (Shri  C.  R.  Pattabhi
 Raman):  (a)  A  sub-centre  of  Wor-
 kers’  Education  started  functioning  at
 Faridabad  with  effect  from  27-6-1963.,

 (b)  A  batch  comprising  23  worker-
 teachers  has  completed  three  months
 training  which  included  lectures,
 local  excursions,  an  educational  tour,
 debates,  role-plays,  and  instructions
 through  audio-visual  aids.  Nine  unit
 level  classes  for  training  of  workers
 have  been  organised.

 383(Ai)LSD—5,

 Film  on  Removal  of  Untouchability

 56.  Shri  Daljit  Singh:  Will  the
 Minister  of  Information  and  Bread-
 casting  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  839
 on  the  26th  August,  963  and  state:

 (a)  the  progress  so  far  made  in  the
 production  of  a  film  on  the  removal
 of  untouchability;  and

 (9)  when  it  will  be  completed?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Satya  Narayan
 Sinha):  (a)  The  script  prepared  by
 the  producer  was  discussed  with  him
 at  Delhi  on  September  9,  1963,  and
 he  was  asked  to  submit  a  further  re-
 vised  script  on  the  basis  of  the  dis-
 cussions.  The  receipt  of  the  revised
 script  is  awaited.

 (b)  The  date  of  completion  can  be
 fixed  only  after  the  script  has  been
 finally  approved.

 Transmittiag  Station  in  the  Border
 Areas  of  U.P.

 57.  Shri  K.  C,  Pant:  Will  the  Minis-
 ter  of  Information  and  Broadcasting
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  set  up  a  transmitting  station  in  the
 border  areas  of  Uttar  Pradesh;  and

 (b)  if  so,  when  and  where?

 The  Deputy  Minister  in  the  Minis-
 try  of  Information  and  Broadcasting
 (Shri‘'Sham  Nath):  (a)  and  (b),  No,
 Sir.  The  existing  shortwave  trans-
 mitter  at  Lucknow  provides  a  fairly
 satisfactory  service  to  the  border  re-
 gions  of  Uttar  Pradesh.  In  addition,
 the  transmitter  under  installation  at
 Rampur  and  that  proposed  to  be
 installed  at  Simla  are  expected  to
 provide  a  fairly  satisfactory  service
 under  favourable  conditions,  parti-
 cularly  at  night  time,  to  the  hilly
 border  districts  of  North-West  Uttar
 Pradesh,
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 Indian  Libraries  in  East  Pakistan

 (  Shri  Indrajit  Gupta:
 Shri  P.  C.  Borooah:
 Shri  Raghunath  Singh:

 58.  <  Shri  Onkar  Lal  Berwa,
 |  Shri  Maheswar  Naik:
 |  Shri  D.  J.  Naik:
 |  Shri  Sidheshwar  Prasad:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Pakistan  has  demanded
 the  closure  of  libraries  and  reading
 rooms  run  by  the  Indian  Missions  in
 Dacca  and  Rajshahi;

 (b)  the  reasons  advanced  for
 making  such  a  demand;  and

 (c)  Government’s  reaction  there{o?

 The  Prime  Minister,  Minister  of  Ex-
 ternal  Affairs  and  Minister  of  Atomic
 Energy  (Shri  Jawaharlal  Nehru):
 (a)  Yes,  Sir.

 (b)  The  closure  of  these  libraries
 and  reading  rooms  was  demanded  hy
 the  Pakistan  Government  in  a_  note
 handed  over  to  our  High  Commission
 in  Karachi,  alleging  that  these  libra-
 ries  were  unauthorised  and  had  »e-
 come  centres  of  subversion  and  hostile
 activities.

 (c)  The  Government  of  India  have
 protested  against  this  demand  and
 have  rejected  totally  the  completely
 unfounded  and  baseless  the  allega-
 tions  made  against  the  activities  of
 these  libraries  and  reading  rooms,
 which  were  functioning  for  many
 years  solely  for  the  purpose  of  dis-
 seminating  information  and  fostering
 good  relations  between  India  and
 Pakistan.  However,  instructions  have
 been  issued  to  our  High  Commission
 in  Pakistan  to  close  these  institutions
 pending  further  discussions  with  the
 Government  of  Pakistan.

 Zonal  Committees  for  Collieries

 59.  Shri  Mohammad  Elias:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:
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 (a)  whether  the  decision  to  set  up
 zonal  committees  for  Raniganj,
 Jharia  and  Madhya  Pradesh  Collieries
 has  been  implemented;

 (b)  if  not,  the  reasons  for  the  delay;
 and

 (c)  when  the  zonal  committees  are:
 expected  to  be  set  up?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  (Shri
 है.  K.  Malviya):  (a)  to  (०).  There  is
 no  decision  to,set  up  zonal  cummit-
 tees  for  these  coal  fields.  The  tripartite
 meeting  held  on  May  5,  962  recom-
 mended  that  the  question  of  setting
 up  regional  or  zonal  committees  be
 examined.  In  pursuance  of  this  .re-
 commendation  the  concerned  State
 Governments,  N.C.D.C.,  employers”
 and  workers’  organisations  were  ccn-
 sulted.  In  view  of  divergent  views
 expressed  by  the  employers’  and
 workers’  organisations  regarding  the
 utility  and  composition  of  the  —  com-
 mittees  the  suggestion  was  not  .pur-
 sued.

 New  Model  Standing  Orders  four
 Collieries

 60.  Shri  Mohammad  Elias:  Wil]  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  number  and  names  of  col-
 lieries  in  West  Bengal  which  have
 applied  for  certification  of  New  Model
 Standing  Orders  so  far;

 (b)  the  names  of  collieries  which
 have  not  applied;  and

 (c)  the  steps  taken  to  enfurcve  the
 New  Model  Standing  Orders  in  all
 the  collieries?

 The  Deputy  Minister  in  the  Ministry
 of  Labour  and  Employment  (Shri  R.  K.
 Malviya):  (a)  Eighty-three;  the  names
 of  the  collieries  are  given  in  the
 Statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library,  see  No,
 LT-823/63].

 (b)  the  names  of  the  collicries  are
 appended.
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 (c)  The  matter  is  being  pursued  by
 the  officers  of  the  Central  Industrial
 Relations  Department  with  the  inan-
 agements  concerned.  The  Indian
 Mining  Association  lave  suggested
 some  amendments  and  these  are  to
 be  considcred  at  the  meeting  of  the
 Industrial  Committee  on  Coal  Indus-
 try.

 Arbitration  of  Disputes  in  Coilieries

 6l.  Shri  Mohammad  Elias;  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (ay  the  number  of  Cisputes  ef  col-
 lieries  in  West  Bengal  woich  have
 been  settled  by  arbitration  under  the
 Code  of  Discipline;

 (b)  how  many  of  these  disputes
 were  raised  by  the  INTUC,  AITUC
 and  H.M.S.  (with  individuzl  breakup);

 (c)  how  many  disputes  of  West
 Sengal  collieries  have  been  sent  for
 adjudication  in  963  so  far;  and

 (d)  how  many  of  these  dispvtes
 were  raised  by  the  INTUC,  AITUC
 and  H.M.S.  (with  individual  breakup)?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  (Sbri
 है,  हू,  Malviya):  (a)  Filty.

 (b)  INTUC  a
 AITUC  व
 H.M.S.  7

 (९)  29.
 (d)  INTUC  i0

 AITUC
 H.M.S.  5

 Bankola  Colliery
 62,  Dr.  U.  Misra:  Will  the  Minister

 of  Labour  and  Employment  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Management  of  the  Bankola  Colliery
 has  not  implemented  the  decision  of
 Shri  L.  P.  Dave,  Presiding  Officer,
 Central  Governmert  Industrial  Tri-
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 bunal,  Miscellaneous  Application  No.
 lof  963  dated  the  8th  August,  i903,
 and

 (b)  if  so,  the  steps  taker  to  imple-
 ment  the  decision?

 The  Deputy  Minister  in  ihe  Minis-
 try  of  Labour  and  Employment  (Shri
 R.  हू,  Malviya):  (a)  and  (b).  The
 information  is  being  collected  and
 will  be  placed  on  the  Table  of  —  the
 House  as  early  as  possble,

 Government  Industrial  Tri-
 bunal,  Dhanbad

 Central

 63.  Dr.  U.  Misra:  Will  the  Minister
 of  Labour  and  Employment  be  pleas-
 ed  to  state:

 (a)  whether  the  award  of  the  Cen-
 tral  Government  Industrial  Tribunal,
 Dhanbad  Ref.  7  of  962  has  been
 published;  and

 (b)  if  so,  the  steps  taken  to  imple-
 ment  the  award?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  (Shri
 है,  K.  Malviya):  (a)  and  (b).  The
 award  in  question  nas  been  published
 in  Part  II,  Section  3,  Sub-Section  (ii)
 of  the  Gazette  of  India,  dated  the
 2nd  November,  1963,  The  manage-
 ment  of  the  Colliery  is  required  to
 implement  the  award  within  one
 month  from  the  date  when  it  becomes
 effective  after  its  publication  ie,  with-
 in  2-1-1964,

 Khas  Chalbalpur  Colliery  in  ‘Vest
 Bengal

 64,  Dr.  U.  Misra:  Will  the  Minister
 of  Labour  and  Employment  be  pleas-
 ed  to  state:

 (a)  whether  the  management  of  the
 Khas  Chalbalpur  Colliery  in  West
 Bengal  and  Colliery  Mazdur  Sabha,
 Asansol  had  entered  into  an  agree-
 ment  before  the  conciliation  officer,
 Raniganj  on  the  2th  December,  962
 regarding  payment  of  dues  to  the
 workmen;

 (b)  whether  the  terms  of  this  agree-
 ment  have  been  impiemented;
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 (c)  if  not,  the  reasons  therefor;  and

 (d)  the  steps  taken  by  Government
 to  enforce  the  implementation  of  the
 agreement?

 The  Deputy  Minister  in  the  Ministry
 of  Labour  and  Employment  (Shri  R.  K.
 Malviya):  (a)  Yes.

 (b)  No.

 (c)  The  management  of  the  Colliery
 has  been  putting  up  the  piea  of  fin-
 ancial  difficulties  and  had  requested
 for  extension  of  time  for  implement-
 ing  the  settlement.

 (d)  The  question  of  taking  legal
 action  against  the  management  is
 under  consideration.  The  union  has
 also  been  advised  by  the  Central  In-
 dustrial  Relations  Department  to
 take  action  under  section  33C  of  the
 Industrial  Disputes  Act,  947  for
 computation  of  uncomputed  items  of
 the  settlement  and  recovery  of  dues.

 Programme  Executives  for  the  A.LR.
 65.  Shri  H.  N.  Mukerjee:  Wiil  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  it  8  a  fact  that  an
 examination  was  neld  by  the  U.P.S.C.
 towards  the  middle  of  this  year  for  the
 recruitment  of  Programme  Executives
 in  the  All  India  Radio;

 (b)  if  so,  the  number  of  vacancies
 to  be  filled  up,  Station-wise;

 (c)  whether  the  result  of  the  exa-
 mination  has  been  declared;  and

 (d)  if  not,  at  what  stage  the  process
 of  recruitment  rests?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Satya  Narayan
 Sinha):  (a)  Yes,  Sir.

 (b)  The  strength  vf  Programme
 Executives  at  the  various  Stations  of
 All  India  Radio  is  being  reviewed,
 and  the  number  oj  vacancies  to  be  fill-
 ed  will  depend  on  the  result  of  the
 review.
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 (c)  No,  Sir.

 (9)  The  successful  candidates  are
 yet  to  be  interviewed  by  the  Union
 Public  Service  Commission,

 2  hrs.

 OBITUARY  REFERENCES

 Mr.  Speaker:  I  have  to  inform  the
 House  of  the  sad  demise  of  tive  of  our
 friends.  namely  Shri  Gov.nd  Hari
 Deshpande,  Shri  U.  Muthuramalinga
 Thevar,  Shri  R.  Seshkagiri  Kao,  Dr.
 Gopal  Vinayak  Deshmukh  and  Shri
 Amolakh  Chand.

 Shri  Deshpende  was  a  Member  of
 this  House  from  Nasik  constituency  of
 Maharashtra.  He  was  aiso  Member  of
 the  First  Lok  Sabha  during  the  years
 952  to  1957.  He  passed  away  at
 Bombay  on  the  2lst  October,  963  at
 the  age  of  61.

 Shri  Thevar  was  also  a  sitting  Mem-
 ber  of  this  House  from  Arupyukkottai
 constituency  of  Madras.  He  was  also
 Member  of  the  Second  Lok  Sabna
 during.  the  years  957  to  1962.  He
 passed  away  at  Thirunagar  on  the  29th
 October,  1963.

 Shri  Seshagiri  Rao  was  ६  Member
 of  the  First  Lok  Sabha  during  the
 years  952  to  1957.  He  passed  away
 at  Kurnool  on  the  30th  May,  963  at
 the  age  of  54.

 Dr.  Deshmukh  was  a  Member  of  the
 Central  Legislative  Assemb!y  during
 the  years  937  to  1946.  He  passed
 away  at  Bombay  on  the  22nd  Septem-
 ber,  1963,  at  the  age  of  80.

 Shri  Amolakh  Chand  was  a  Mem-
 ber  of  the  Provisionai  Farliament
 during  the  years  95l  to  1952.  He
 passed  away  at  Madhupur  on  the  0th
 November,  1963,  at  the  age  of  57.

 We  deeply  mourn  the  loss  of  these
 friends  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  families.
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 The  House  may  stand  in  siience  fur
 a  short  while  to  express  it:  sorrow,

 (The  Members  then  slood  in  silence
 for  a  short  while)

 32.02  hrs.

 MOTIONS  FOR  ADJOURNMENT

 Escare  or  Mr.  Watcottr

 Mr.  Speaker:  ]  have  received  nutices
 of  17  adjournment  motions  and  50
 calling-attention-notices.

 The  first  adjournment  moticn  receiv-
 ed  in  pricrity  of  lime  is  the  one  from
 Shri  Nath  Pai  which  reads  as  fullows:

 “Escape  of  Mr.  Walcott,--a  man
 wanted  by  police  in  connection
 with  the  commission  by  him  of
 several  offenees-—in  a  piane  irom
 the  Safdarjang  air-port,  thus
 bringing  into  ridicule  the  whole
 apparatus  of  security  arrange-
 ments  and  giving  cause  and  alarm
 in  the  public  mind  as  to  security
 as  a  whole.”.

 I  shall  ask  Shri  Nath  Pai  to  move  for
 leave  of  the  House.

 Shri  Nath  Pai  (Rajapur):  I  tnink
 that  the  House  was  taken  by  surprise,
 and  perhaps,  a  iarge  number  of  Mem-
 bers  were  shocked  when  they  read  in
 the  papers  that  here  was  a  man....

 Mr.  Speaker:  The  hon.  Member  has
 only  to  move  for  leave,  under  rule  60.

 Shri  Nath  Pai:  Under  rule  69,  may
 I  seek  the  leave  of  the  House  to  move
 my  adjournment  motion,  which  you
 have  been  kind  enough  tu  read  out?

 Mr.  Speaker:  Is  there  any  objection
 to  it?  Is  there  any  objection  to  leave
 being  granted?  Is  there  any  objec-
 tion?—There  is  no  objection.  80,
 leave  is  granted.

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  I  have  not  had  any  intima-
 tion  about  it.  I  think  this  has  been
 referred  to  the  Minister  of  Transport
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 who  is  concerned.  At  any  raw,  ea
 far  as  I  know  about  it.  I  can  give  sucn
 information  as  I  have...

 Mr.  Speaker:  There  is  no  questicn
 of  giving  information  now  I  have
 asked  whether  there  was  any  objec-
 tion.  There  was  no  objection  taken.
 So,  leave  has  been  granted.  Now,
 the  discussion  is  to  take  place;  and
 it  is  only  the  time  that  has  to  be  fixed
 for  the  purpose.  I  would  Like  to  know
 whether  it  is  convenient  for  Govern-
 ment  to  have  the  discussion  today  or
 they  would  like  to  have  it  tomorrow.

 Shri  Tyagi  (Dehra  Dun):  I  had  got
 up  to  object,  but  you  did  not  tuke
 notice.

 Shri  Hari  Vishnu  Kamath:  No,  no.
 (Interruptions).

 Shri  Tyagi  (Dehra  Dun):  I  had  got
 the  Treasury  Benches  should  always
 object.  I  also  have  got  the  right  to
 object  and  ask  for  the  requisite  num-
 ber  of  votes  before  leave  is  granteu.

 Mr,  Speaker:  I  asked  thrice  and  I
 did  not  see  even  one  Member  or
 hear  even  once  voice,

 Shri  Tyagi:  I  got  up.  (Interrup-
 tions),  Even  so,  I  rise  to  a  point  of
 order.

 Shri  Nath  Pai:  No.
 Mr.  Speaker:  One  thing  ought  to  be

 made  very  clear.  So  far  as  leave  is
 concerned,  it  has  becn  granted.  There
 cannot  be  any  point  of  order  so  far
 as  the  granting  of  the  leave  is  con-
 cerned,  and  there  is  no  other  business
 before  the  House  for  the  rresent.

 Shri  Tyagi:  On  a  point  of  procedure,
 I  must  have  the  benefit  of  your  gui-
 dance.  As  far  as  I  know,  according  to
 the  rules,  leave  for  an  adjournment
 motion  cannot  be  granted  just  becaus:
 the  Treasury  Benches  have  not  object-
 ed.  There  must  be  the  requisite  num-
 ber  of  supporters,

 Some  Hon.  Members:  No  no  ‘Inter-
 ruptions).

 Shri  Tyagi:  I  want  your  guidance.
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 Mr.  Speaker:  Order,  order.  If  the
 functions  of  the  Speaker  are  to  be
 taken  over  by  everyone,  it  would  be-
 come  difficult  for  me.  If  he  just  con-
 sults  the  Rules,  he  will  find  that  if
 objection  is  taken,  then  I  have  to  ask
 the  Members  in  support  to  rise  in
 their  places.  When  no  objection  is
 taken,  I  have  no  need  io  ask.  That
 is  the  rule.  Therefore,  I  asked  thrice,
 and  nobody  said  that  there  was  any

 Shri  Nanda:  May  I  say  one  thing?..
 (Interruptions).

 Mr.  Speaker:  Am  |  required  to
 adjourn  the  Housc?

 An  Won,  Member:  If  you  wish.

 Mc.  Speaker:  That  shouid  not  be
 taken  so  iightly  by  any  hon.  Member.
 That  should  not  be  the  behaviour  of
 such  responsible  persons.  They
 should  conduct  themselves  in  a  more
 responsible  manner

 This  leave  has  been  granted.  It
 wouid  be  taken  up  at  4  o'clock  today.

 Shri  Nanda:  Let  it  be  taken  up
 tomorrow.

 I  may  add  that  although  I  was  taken
 unawares—because  the  matter  had
 been  referred  to  another  Ministry—I
 personally  believe  that  it  is  a  matter
 of  sufficient  importance  to  be  discus-
 sod,  and  as  soon  as  possib!e.  Let  it
 be  tomorrow.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  He  need  not  argue  the  mat-
 ter.

 Mr.  Speaker:  All  right.  It  is  agreed
 that  it  would  be  taken  up  at  4  o’clock
 tomorrow.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  May  I  seek  your  guidance
 on  one  point?  My  submission  is  that
 we  never  knew  what  was  the  issue
 before  the  House  (Interruptions).

 An  Hon.  Member:  He  was  not  atten-
 tive.

 Shri  Sham  Lal  Saraf:  Whether  I
 agree  with  the  Mover  or  not,  we  never
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 knew  what  was  the  issue  sought  to  be
 raised  before  the  House.

 Mr.  Speaker:  Order,  order.  I  have
 only  to  read  the  motion.  I  cannot  do
 anything  further.  Have  I  to  alert
 Members  that  they  should  be  ready  to
 do  something?  That  is  not  my  busi-
 ness.

 This  would  be  taken  up  tomorrow
 ai  4  o'clock.

 Shri  D.  C.  Sharma
 How  many  hours?

 (Gurdaspur):

 An  Hon.  Member:  2h  hours.

 Mr.  Speaker:  No  other  adjournment
 motion  can  be  taken  up  today.  Only
 one  can  be  taken  up  on  a  particular
 day.

 ot  ब  गद्य  (  fret  )  :  अ्रध्यक्ष  महोदय,
 मेरा  व्यवस्था  का  प्रश्न  है.

 Sb-i  Indrajit  Gupta  (Calcutta-South-
 West):  What  about  the  ocher  adjourn-
 ment  motions?

 Mr.  Speaker:  This  motion  has  been
 admitted.  Whether  we  discuss  it  to-
 day  or  tomorfow  is  another  matter.
 Oniy  one  adjournment  can  be  taken
 up  on  a  day  and  no  more.

 Shri  Mohammad  Elias  (Howrah):  If
 one  after  the  other  is  to  be  taken  up
 like  this,  it  will  take  17  days  for  all
 of  them  to  be  disposed  of.  Can  we
 wait  like  that?  Actualiy,  the  food
 situation  is  very  very  serious.....

 Mr.  Speaker:  It  cannot  be  taken
 up  in  this  manner.  If  all  the  17  are
 allowed  and  no  objection  taken,  it
 would  have  to  continue  like  that.

 श्री  बागड़ो  :  श्रध्यक्ष  महोदय,  मेरा  एक
 व्यवस्था  का  प्रश्न  हैं

 श्च्यक्ष  महोदय :  श्राप  जरा  बैठ  जाइए,
 मेरें  खड़े  रहने  पर  भी  श्राप  व्यवस्था  का  प्रश्त
 कर  रहे  हैं.

 श्री  बागड़ो  :  झापके  फैसले  के  बाद  भी
 ट्रेजरी  बंचेज  के  लोग  उस  फैगलि  पर  भी  बोष
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 सकते  हैं,  तो  मेरा  व्यवस्था  का  प्रश्न  सनने  में
 आपको  क्‍या  आपत्ति  है  ?

 श्रध्यक्ष  महोदय  :  ट्रेजरी  बेंनेग  के  लोग
 बोलते  हैं  तों  मै ंउनको  भी  रोकता  हूं  और  आप
 बोलेंगे  तो  आपको  भी  रोक  दूंगा  1

 शौ  बागड़ी  :  कौन  रुकता  है,  सबने  अपर्न
 बातें  हकह  लीं  |  मेरा  भी  एक  व्यवस्था  का
 प्रण्न  है  ।

 भ्रध्यक्ष  महोदय  :  ग्राप  बेठ  जाइए,  मैं

 सुन  लेता  हैं  श्लापका  व्यवस्था  का  प्रश्न  भी  ||

 ण्ह  कहना  गलत  है  कि  गेरे  फैसले  के  बाद
 भी  ट्रेजरी  बैचेज  के  लोग  अपनी  बात  कहते  रहे
 मैंने  उनसे  वक्‍त  धकरर  करने  को  कहा  था।
 इस  पर  व्यवस्था  का  प्रश्त  क्या  हो  सकता  है  ?

 दूसरा  और  कोर्ट  सवाल  इस  वक्‍त  सामने  नहीं
 है  ।  इसलिए  झापका  व्यवस्णा  का  प्रश्न  नहीं
 उठता  ।

 श्री  बागड़ो  :  जो  आपने  कामरोकों
 प्रस्ताव  स्वीकार  किया  और  जो  आपने  १७
 कामरोको  प्रस्तावों  और  ५०  तव>जह  दिलादओं
 प्रश्नों  के  बारे  में  जिक्र  किया  उसके  बारे  में
 कहना  है  ।  मैंने  एक  बगमरोकों  प्रस्ताव  दिया
 था  अ्रकाल  बे  बारे  में  जिसकी  वजह  से  पशु
 मर  रहे  हैं

 भ्रध्यक्ष  महोदय  :  आर्डर  आर्डर  ।  ग्राप
 बैठ  जाइए  |

 श्री  बागड़ो  :  भ्राप  मेरा  व्यवस्था  का
 का  प्रशन  सुन  लें  |

 अ्रध्यक्ष  महोदय  :  प्राप  तो  उसके  मैरिट्स
 में  जा  रहे  हैं.

 क्री  बागड़ी  :  आप  पहले  मेरा  व्यवस्था
 का  प्रश्न  सुन  लें  फिर  फँसला  दें  ।

 भ्रध्यक्ष  महोदय  :  भ्रगर  कोई  व्यवस्था
 का  प्रश्न  ही  नहीं  उठता  तो  मैं  कैसे  सुन  लू  ;
 अगर  झापका  प्रश्न  बहुत  जरूरी  हो  तो  भी  मैं
 वउसको  मंजर  नहीं  कर  सकता  ।  मैंने  श्राज  एक
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 कामरोको  प्रस्ताव  एडमिट  कर  लिया  है  ।

 दूसरा  किसी  कायदे  के  नीचे  भी  एकमिट
 नहीं  कर  सकता  |

 श्री  बागड़ो  :  गेरा  प्रश्त  तो  कायदे  के

 मुताबिक  है  या  नही  इसका  फेसला  आप  उसको

 सुन  लेने  के  बाद  ही  दीजिए  ny  art  सुन  तो
 लीजि५  कि  यह  प्वाइंट  की  बात  है  या  नहीं  ।
 श्गर  कायदे  के  मुताबिक  ही  होता  तो  आपके
 निर्णय  की  वया  जरूरत  थी  |  आए  मेरी  बात

 सुन  लें  1  यह  व्यवस्था  का  प्रश्न  उस  कामरोको
 प्रस्ताव  के  बारे  में  है  जो  कि  ग्रकाल  के  बारे  में
 दिया  गया  था  |  देश  में  ग्राज  रण्जस्थान,
 पंजाब,  मध्य  प्रदेश  और  उड़ीसा  में  ग्रकाल  की
 हालत  पैदा  हो  गयी  है  और  अगर  सरकार  ने
 दस  पन्द्रह  दिन  के  अन्दर  कोई  फौरी  कदम  नहीं
 उठाया  तो...

 प्रध्यक्ष  भहोंदय  :  मैंने  सुत  लिया  आपका
 ब्यवस्था  का  प्रश्न  शब  झाप  बैठ  जाएं  ।  आपके
 दो  दफा  जिद  करने  पर  मैं  बैठ  गया  ।  आपने
 बार  बार  कहा  कि  मैं  सुन  लूं  फिर  फंसला  दूं  ।
 मैंने  आपका  व्यवस्था  का  प्रश्न  सुन  लिया  ।
 बह  उठता  नहीं  है  |  एक  प्रस्ताव  मैंने  एडमिट
 कर  लिया  बौर  ग्ाज  दूरारा  नहीं  एडमिट  कर
 सकता  |  इसके  अलावा  मैं  क्‍या  सुन  लूं  और
 क्या  फैसला  द॑ं  ?

 डा०  पाम  मनोहर  लोहिया  (फर्कख|बाद )
 ग्रध्यक्ष  महोदय  नियमों  के  बारे  में  सफाई  होनी
 चाहिए  ।  आखिर  मुल्क  में  कौनसी  गम्भीर
 बातें  हो  रही  हैं  इस  पर  भी  तो  फैसला  करना
 पड़ता  है  न  t

 प्रध्यक्ष  महोवय  :  मैं  बिल्कुल  आपसे
 इत्तिफाक  करता  हूं  लेकिन  इसका  एक
 तरीका  यह  है  कि  नियमों  में  तरमीम  के  लिए
 एक  मोशन  दिया  जाए  श्ौर  रूल्स  को  तरमीम
 किया  जाए  a  भ्रभी  तो  झापने  मुझे  कुछ  स्व्ल्स
 दे  रखे  हैं  भर  हुक्म  दे  रखा  है  कि  इनके  प्रनुसार
 चलो  a  तो  मैं  उनके  प्रनुसार  चलता  हूं  ।  झगर
 प्रापका  यह  हुक्म  बदल  जायेगा  तो  भे  ददली

 हुई  दशा  के  मुताबिक  चलने  लगूंगा  ।
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 डा०  राम  मनोहर  लोहिया  :  अध्यक्ष
 महोदय,  क्या  इसके  बारे  में  कोई  नियम  नहीं
 है  कि  जब  कई  स्थगन  प्रस्ताव  हों  तो  उनमें  से
 कौनसा  लिया  जाए  ?

 भ्रध्यक्ष  महोदय  :  मैंने  पहले  ही  कहा  कि
 जो  सबसे  पहले  आया  उसको  मैंने  लिया  ।
 इसको  झाए  हुए  अरसा  हो  गया  था  ।  मैंने  कहा
 कि  जो  सबसे  पहले  ग्राया  उसको  मैंने  लिया  ।
 श्व  आपको  इसमें  क्या  ऐतराज  है  ?

 डा०  राम  मनोहर  लोहिया  :  आप  उसके
 महत्व  को  तो  देखेंग  |

 झध्यक्ष  सड़ोदय  :  मैं  महत्व  को  नहीं
 देखूंगा  |

 श्री  रास  सेवक  यादव  (बाराबंकी)
 भ्रध्यक्ष  महोदय  जो  कामरोको  प्रस्ताव  और
 ध्यान  आकर्षण  प्रश्न  आए  हैं  वे  बड़े  महत्व  के
 हैं  ।  मैं  जानना  दाहता  हूं  कि  क्या  उनके  बारे
 में  आप  कन  निर्णय  देंगे  ?

 ध्यक्ष  महोदय  :  जेसा  कि  मैंने  कदा
 मैंने  भी  तक  yo  कालिंग  अट्शन  नोटिसों  को
 और  १७  काभरोको  प्रस्तावों  को  लिया  है
 जो  कि  आखिर  यक्त  तक  जाते  रहे  जब  तक
 कि  मार्शल  ने मुझे  श्रन्दर  नहीं  बुला  लिण ।
 इनके  बारे  में  श्रापको  इत्तला  मिल  जाएगी  ।
 जो  बाकी  रह  गए  हैं  उनको  मैं  कल  देखूंगा  *

 शौ  बागड़ो  :  अध्यक्ष  महोदय,  आपके

 कथनानुसार  कामरोको  प्रस्ताव  और  तवज्जह
 दिलाश्रो  तहरीकें  दस  बजे  तक  लोक-सभा  के
 दफ्तर  में  दे  दी  जानी  चाहिएं  ।  मुझे  उनके  बारे
 में  लिखित  सूचना  नहीं  मली  ।  ग्राज  देश  में
 कोलाहल  मच  रहा  है  और  ब्लैक  चल  रहा
 है  ।  उसके  बारे  में  मैंने  तवज्जह  दिलाओ
 तहरीक  का  नोटिस  दिया  है  ।  उसके  बारे  में

 मुझे  लिखित  उत्तर  नहीं  दिया  गया  ।  श्रब  क्या
 उसके  वारे  में  सूचना  समन्दर  में  जाकर  तलाश
 की  जाए  ?
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 श्रष्यक्ष  महोदय  :  माननीय  सदस्य  ने  जो
 नोटिस  दिए  हैं  उनके  बारे  में  उनको  सूचना
 दी  जाएगो  ।  लेकिन  मैंने  बतला  दिया  कि  जो
 मोशन  ऐडमिट  कर  लिया  गया  उसके  वाद

 दूसरा  मोशन  चाहे  कितना  भी  जरूरी  हो  नहीं
 लिया  जा  सकता  उस  दिन  |

 श्री  बागड़ी  :  आपने  विश्वास  दिलाया  है
 कि  लिखित  सूचना  दी  जाएगी  ।

 अध्यक्ष  महोदय  मैंने  ऐसा  विश्वास  नहीं
 दिलाया  है  ।  मैंने  बार  बार  हाउस  में  कहा  कि
 लिखित  उत्तर  उसी  वक्‍त  नहीं  दिया  जा  सकता  ।
 आप  देखें  कि  ५०  कलिग  अटेशन  नोटिस  और
 १७  कामरोको  प्रस्ताव  थे  ।  इन  ६७  का  इतनी
 जल्दी  लिखित  उत्तर  कँसे  दिया  जा  सकता  है  ।

 श्री  बागड़ो  :  यह  तो  बहुत  गम्भीर  काम

 नहीं  है  ।

 अध्यक्ष  महोदय  :  शब  आप  बैठ  जाएं  |

 Shri  Indrajit  Gupta:  Are  we  requir-
 ed  to  give  fresh  notice  again?

 Mr.  Speaker:  No.  I  have  not  re-
 jected  these  but  kept  them  in
 abeyance.  Then  there  is  a  Calling
 Attention  Notice  from  Shri  S.  M.
 Banerjee,  Shri  Homi  Daji,  Shri  Bal-
 krishna  Wasnik,  Shri  Ramachandra
 Vithal  Bade,  Shri  Brij  Raj  Singh,  Shri
 Mohan  Swarup,  Shri  Ram  Sewak
 Yadav,  Shri  Kishen  Pattanayak,  Shri
 Dhanna  Singh  Gulshan’  and  Shri
 Mani  Ram  Bagri  calling  the  attention
 of  the  Minister  of  Food  and  Agricul-
 ture  to  the  sugar  scarcity,  rise  in  price
 of  rice  and  restrictions  on  inter-State
 movement  of  gur.

 Shri  S.  M.  Banerjee  (Kanpur):  Has
 the  procedure  changed?  The  proce-
 dure  is  that  any  Member  who  is  here
 will  call  the  attention.

 Mr.  Speaker:  He  will  kindly  listen
 to  me.  There  were  different  notices
 and  so  many  of  them  on  the  scarcity
 of  these  commodities,  or  rise  in  prices
 or  failure  of  the  Government  to  check
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 prices.  I  am  just  asking  the  Minister
 whether  he  can  make  a  statement.

 Shrimatj  Renu  Chakravartty  (Bar-
 rackpore):  Sir,  our  Party  had  inoved
 an  Adjournment  Motion  on  this  parti-
 cular  point.  A  statement  is  only  made
 to  list  facts  and  we  will  know  the
 facts.  But  we  would  like  to  censure
 the  Government.  If  this  is  allowed
 will  we  be  permitted  to  move  the
 Adjournment  Motion?  (Interrup-
 tions).

 Mr.  Speaker:  That  can  be  consider-
 ed  after  this  is  over.

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):
 With  regard  to  all  these  Calling  At-
 tention  Notices,  I  am_  proposing  to
 make  a  statement  on  the  rice  situation,
 a  statement  on  the  sugar  situation  and
 on  gur  position  also,  I  shall  do  so
 accoriing  to  the  time  that  you  allow
 me,  if  you  so  desire  I  shall  make  one
 statement  tomorrow  and  another  day-
 after-tomorrow  and  so  on.

 Shri  Tyagi:  Would  it  be  possible  for
 you  to  permit  two  hours  debate  on  it?
 It  is  not  only  those  Members;  others
 also  can  participate  if  it  is  fixed
 like  that.  Government  will  also  be
 benefited.

 Mr.  Speaker:  After  the  statement  is
 made  tomorrow,  we  can  _  decide
 whether  we  can  have  any  discussion
 or  not.

 Shri  S.  M.  Banerjee:  About  the  call-
 ing  attention  notice,  as  far  as  I  can
 remember,  many  of  us  have  tabled
 adjournment  motions,  different  ad-
 journment  motions,  one  on  rice  situa-
 tion,  another  on  sugar  scarcity  condi-
 uons.

 Mr.  Speaker:  Order,  order.  I  have
 answered  all  those  questions.

 Shri  S.  M.  Banerjee:  We  moved  the
 adjournment  motions  because  we
 wanted  to  censure  the  Government.
 We  have  heard  the  statements  80
 often.
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 Mr.  Speaker:  Order,  order.  I  have
 told  the  House  many  times  that  one
 adjournment  motion  had  been  admit-
 ted;  no  other  can  be  admitted  today...
 (Interruptions).

 श्री  बागड़ो  :  अध्यक्ष  महोदय,  मेरा  एक
 छोटा  सा  व्यवस्था  का  प्रश्न  है.

 अ्रध्यक्ष  महोदय  :  आप  बार  बार  व्यवस्था
 का  प्रश्न  उठाते  हैं  लेकिन  कोई  बात  नहीं  कह
 रहे  जो  कि  व्यवस्था  की  हो  ।  मैंने  तीन  बार
 श्राप  से  कहा  लेकिन  आप  बार-बार  कार-
 वाई  में  रुकावट  डाल  रहे  हैं  ।

 श्री  बागड़ो  :  सिफ  फके  इतना  है  कि  जो
 ग्रापने  इन  तवज्जह  दिलाओं  तहरीकों  को

 इकट्ठा  किया  है  इसके  बारे  में  मेरा  थोड़ा  सा
 संशोधन  यह  है  कि  इकटठा  तो  श्राप  बेशक  करें
 लेकिन  इसमें  अलग-अ्रलगं  कारणों  से  तहरीकें
 दी  गयी  हैं,  जेसे  ब्लैक  के  कारण  श्रौर  इसी
 तरह  की  दूसरी  हैं,  उन  सब  को  अगर  मंत्री

 महोदय  को  भेज  दिया  जाए  तो  सारी  बात

 खुल  कर  सामने  शा  जाएगी  श्रौर  उसके  ऊपर
 प्रश्न  हो  सकंगे  |

 भ्रध्यक्ष  महोदय  :  यह  क्‍या  व्यवस्था  का
 प्रश्न  हुआ  जिसका  जवाब  मैं  दे  सकता  हूं  ?  श्राप

 ऐसा  बार-बार  करते  हैं  और  श्रापको  रोका
 जाता  है  तो  कहते  हैं  कि  मेरी  बात  तो  सुन  ली
 जाए,  और  जब  आपकी  बात  सुनी  जातो  है  तो
 उसमें  से  कुछ  निकलता  नहीं  |  यह  कोई  आज
 की  बात  नहीं  है,  हमेशा  की  यह  बात  है  ।  मैं

 हर  एक  पार्टी  से  प्रार्थना  करूंगा  कि  इस  तरह  से

 हाउस  की  कारंवाई  में  रुकावट  न  डाली  जाए  I

 Bo  रास  मनोहर  लोहिया  :  प्रव्यक्ष

 महोदय,  श्रगर  सब  कागजात  एक  साथ  मन  न्नी
 को  भेज  दिए  जाएं  तो  अच्छा  होगा  |

 झष्यक्ष  महोदय  :  सब  भेज  दिए  गए  हैं  1
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 श्री  राम  सेवक  यादव  (वाराबंकी)
 अध्यक्ष  महोदय,  मैं  इस  सिलसिले  में  एक

 डा०  रास  मनोहर  लोहिया  (फरखाबाद
 अध्यक्ष  महोदय,  पहली  कार्यवाही  के  बारे  में

 मुझे  आपको  कई  खत  लिखने  पड़े  ।  इसके
 अलावा  एक  बात  बतानी  है  कि  तीन-चार  धार
 ठीक  करने  की  कोशिश  ने  बावजूद  वह  ग़लती
 रह  गयी  है  |  १६  अगस्त  की  कार्यवाही  में  जो
 शब्द  प्रधान  मन्त्री  ने.

 प्रध्यक्ष  महोदय  :  अब  यह  सवाल  इस
 वबत  कैसे  उठ  सकता  है  a

 डा०  राम  मनोहर  लोहिया  :  यह  ६७७  के
 मातहत  में  उठा  रहता  हूं  ।

 ध्ध्यक्ष  महोदय  :  a  वक्‍त  नहीं  उठ
 सकता  |

 डाट  रास  मनोहर  लोहिया  :  पहले  सत्र
 की  कार्यवाही  है  और  ग़लत  छपी  है  कई  बार
 मैंने  कोशिश  की  कि  चट  कार्यवाही  टीक  छापे
 श्रौर  इसके  लिए  आप  को  मैंने  कई  बार  खत
 भी  लिखे  हैं...

 श्रप्यक्ष  महोदय  :  अगर  वह  ग़लत  छपी
 है  तो  आप  मेरे  पास  आकर  बतलायें  कि  उसके

 लिए  क्या  कार्यवाही  हो  सकती  है,  हम  बैठ  कर
 सोचे;  कि  उसको  दुरुस्त  करने  के  लिए  क्‍या
 कार्यवाही  की  जा  सकती  है  ।  मुझे  अ्रचसोस  है
 कि  जब  भी  मेम्बर  साहबान  चाहें,  खड़े  हो
 जाय॑ं  जौर  कायंगही  जो  हाउस  की  है  उसको
 अलने  न  दें,  यह  काबिले  ऐतराज़  बात  है

 Sto  रास  सनोहर  लोहिया  :  मैं  हरगिज्ञ
 यह  नहीं  करता  हूं  ।  मैंने  ग्रापको  इस  बारे  में

 कई  खत  लिखे  हैं।  यह  पके  कक्ष  का  मामला

 नहीं  है  ।  यह  बिल्कुल  साफ़  मामला  है  कि
 प्रधान  मन्त्री  ने  शब्द  “बहाना”  इस्तेमाल  किया
 था  जिसको  कि.  “बढ़ाना  fea  दिया  दया.
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 अ्रध्यक्ष  महोदय  :  अब  मुझे  समझ  में  नहीं
 आ्राता  कि  मैं  कण  करूं  ?  मैं  पहले  भी  कई  दफे
 मेम्बर  साहब  को  निवेदन  कर  चुका  हूं  कि
 आप  आइये  मेरे  पास,  अगर  मेरे  बस  की  बात
 होगी  तो  मैं  उसको  देखूगा  और  अगर  कोई
 ग्सी  चीज़  है  जो  कि  दुरुस्त  की  जा  सकती  है
 तो  कर  दी  जायगी  ।  लेकिन  जैसा  मैंने  पहले
 कहा  इस  तौर  से  दुरुस्त  नहीं  हो  सकती  है  t
 wa  प्रधान  मन्त्री  ने  जो  शब्द  कहा  है  वह
 उन्होंने  कहा  है  और  जो  आपने  कहा  है  कि  यह
 दुम्स्त  नहीं  है  और  उसकी  जगह  यह  होना
 चाहिए  वह  सब  भी  रेकार्ड  में  आ  गया  है  ।

 डा०  रोश  सनोहर  लोहिया  :  मेरा
 “बहाना”  शब्द  भी  “बढ़ाना  कर  दिया  गया,
 उसको  बदल  दिया  गया,  बावजूद  इसके  क्रि
 मैंने  कई  बार  उसको  साफ  करने  की  कोशिश
 बी  ।  टेप  रेकाइर  से  आप  देख  सकते  है  कि
 दरअसल  प्रधान  मन्त्री  ने  क्‍या  शब्द  कहा  था  ।
 उन्होंने  क्या  पाथ्द  दरप्रम्ल  बोला  था  यह
 जानता  बहुत  आसान  काम  2  t

 mire  महोदय  अन्छो  मैं  2गकों

 द्ेखगा  ।

 2.2))  hrs.

 PAPERS  LAID  ON  THE  TABLE

 PAPERS  RE,  PREVENTIVE  DeTrention  Act,
 950

 The  Minister  of  Home  Affairs  and
 also  in  charge  of  Labour  and  Employ-
 ment  and  Minister  of  Planning  (Shri
 Nanda):  I  beg  to  lay  on  the  Table  a
 copy  of  ‘Statistical  Information  re-
 garding  the  working  of  the  Preven-
 tive  Detention  Act,  1950,  during  the
 period  30th  September,  962  to  30th
 September,  963.’

 Shri  Daji  (Indore):  The  House  had
 been  assured  earlier  by  the  hon.
 Home  Minister  that  just  like  the
 review  of  the  Preventive  Detention
 Act,  a  copy  of  the  action  taken  under
 the  Defence  of  India  Rules  also  would
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 be  placed  on  the  Table  of  the  House.
 I  would  like  to  suggest  that  the  hon.
 Home  Minister  should  take  the  early
 opportunity  to  do  away  with  the  Pre-
 ventive  Detention  Act  and  lay  on  the
 Table  a  chart  showing  the  action  taken
 under  the  Defence  of  India  Rules.

 Shri  Nanda:  This  stands  by  itself.
 Whatever  is  required  to  be  done  under
 the  other  Act  and  rules,  we  will  at-
 tend  to  it,

 Papers  UNDER  Tarirr  CommMIssion  Act

 The  Minister  of  Indusiry  (Shri
 Kanungo):  On  behalf  of  Shri  Manu-
 bhai  Shah,  I  beg  to  lay  on  the  Table
 a  copy  each  of  the  following  papers
 under  sub-section  (2)  of  section  16  of
 the  Tariff  Cammission  Act,  1951:---

 (i)  Ci)  Report  (1963)  of  the
 Tariff  Commission  on  the  conti-
 nuanre  of  protection  to  the  Aulo-
 mobile  Spark  Plug  Industry.

 (ii)  Government  Resolution  No.
 8(])-Tar'63,  dated  the  27th
 September,  ‘1963.

 Gii)  Government  Notification
 No,  &(l)-Tarj63,  dated  the  27th
 September,  963.

 (iv)  Statement  explaining  the
 reasons  why  a  copy  each  of  the
 documents  at  (i)  to  (ili)  above
 vould  not  be  laid  on  the  Table
 within  the  period  prescribed  in
 the  said  sub-section.  [Placed  in
 Library.  See  No.  LT-|808/63}.
 (2)  Gi)  Report  (1963)  of  the  Tariff

 Commission  on  the  continu-
 ance  of  protection  to  the
 Engineer's  Steel  Files  Indus-
 try.

 (ii)  Government  Resolution  No.
 7(2)-Tar/63,  dated  the  27th
 September,  1963.

 (iii)  Statement  explaining  the
 reasons  why  a  copy  each  of
 the  documents  at  (i)  and  (ii)
 above  could  not  be  laid  on
 the  Table  within  the  period
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 prescribed  in  the  said  sub-
 section.  [Placed  in  Library.
 See  No.  LT-809/63.]

 (3)  (i)  Report  (1963)  of  the  Tarift
 Commission  un  the  continu-
 ance  of  protection  to  the
 Piston  Assembl,  (Pistons,
 Piston  Rings  and  Gudgeon
 Pins)  Industry.

 (ii)  Government  Resolution  No.
 25(l)-Tar|63,  dated  the  24th
 October,  1963.

 (ili)  Statement  explaining  the
 reasons  why  a  copy  each  of
 the  documents  at  (i)  and  (il)
 above  could  not  be  laid  on  the
 Table  within  the  period  pres-
 er'bed  in  the  said  sub-section.
 |Placed  in  Library.  See  No.
 LT-80/63],

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Sir,  I]  wish  to  crave  your  in-
 dulgence  for  a  minute,  You  would
 notice  that  with  dull  uniformity  all
 these  three  items—-stutements  ex-
 plaining  the  reasons  for  the  delay—
 run  like  an  ugly  trail  through  all
 these  three  items.  In  this  Parliament,
 the  third  Lok  Sabha,  this  has  hecame
 a  hackneyed  ritual,  explaining  the
 delay.  Is  the  House  to  understand
 that  ‘there  is  no  attempt  on  the  part  of
 the  Government  to  improve  its  effi-
 ciency  in  these  matters?  Always  these
 reports  are  delayed,  Why  should  they
 be  delaved?  We  would  like  te  know
 from  the  Minister  why  these  are  de-
 laved.  Everytime  the  same  thing
 happens.

 Mr.  Speaker:  I  will  try  to  find  out
 from  him.

 PAPERS  UNDER  THE  COMPANIES  Act.
 956

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri  Ra-
 ghuramaiah):  I  beg  to  lay  on  the  Table
 a  copy  each  of  the  following  Reports
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 under  sub-section  ५३)  of  section  6l9A
 of  the  Companies  Act,  ‘1956:

 5

 Gi)  Annual  Report  of  the  Maza-
 gon  Dock  Limited,  Bombay,
 for  the  year  ended  3lst  March,
 1963.  along  with  the  Audited
 Accounts  and  the  commcnts  of
 the  Comptroller  and  Auditor
 General  thereon,  [Placed  in
 Library,  See  No.  LT-8/63].

 Gi)  Annual  Report  of  the  Garden
 Reach  Worshops,  Limited,
 Calcutta,  for  the  year  ended
 3isi  March,  1963,  along  with
 the  Auditeqd  Accounts  and  the
 comments  cf  the  Comptroller
 and  Auditor  Genera!  thereon.
 (Placed  in  Library.  See  No
 LT-82/63.]

 NOTIFICATIONS  UNDER  THE  EMPLOYEES’
 PrRovIpENT  FuNDs  AcT  AND  AP-
 PRENTICES  ACT  AND  GOVERNMENT  RESO-
 LUTION  re  CENTRAL  WAGE  BOARD  FOR

 JutTE  INDUSTRY

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  and
 for  Planning  (Shri  Pattabhi  Raman):
 I  beg  to  lay  on  the  Table—

 (l)  a  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (2)  of  section  7  of  the
 Employees’  Provident  Funds
 Act,  1952:

 (i)  The  Employees’  Provident
 Funds  (Fifteenth  Amend-
 ment)  Scheme,  963  pub-
 lished  in  ‘Notification  No,  G.
 5.  R,  40l  dated  the  24th
 August,  1963.

 (ii)  The  Employees’  Provident
 Funds  (Seventeenth  Amend-
 ment)  Scheme,  963  pub-
 lished  in  Notification  No.
 G.  8.  R.  433  dated  the  29th
 August,  1963.  [Placed  in  Li-
 brary.  See  No.  LT-83/63].
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 (2)  a  copy  of  Notification  No,  G.
 Ss.  R.  1605,  dated  the  5th
 October,  963  under  sub-sec~-
 tion  (2)  of  section  4  of  |  the
 Employees’  Provident  Funds
 Act,  1952,  extending  the  said
 Act  to  the  distilling  and  rec-
 tifying  of  spirits  (not  falling
 under  industrial  and  power
 alcohol)  ang  blending  =  of
 spirits  industry.  [Placed  in
 Library,  See  No,  LT-84/63.}
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 (3)  a  copy  of  the  Central  Appren-
 ticeship  Council  (Amend-
 ment)  Rules,  963  published
 in  Notification  No,  G.  5.  R.
 465  dated  the  7th  September,
 1963,  under  sub-section  (3)  of
 section  37  of  the  Apprentices
 Act,  1961.  [Placed  in  Lib-
 racy,  See  No,  1815/63.)

 (4)  a  copy  of  Government  Resolu-
 ticn  No,  WB-5(l6)  /63  dated
 the  27th  September,  963  ac-
 cepting  the  recommendations
 of  the  Central  Wage  Board
 for  Jute  Industry.  [Placed  in
 Library,  See  No.  LT-86  [83.1

 2.23  hrs.

 PRESIDENT’S  ASSENT  TO  BILLS

 Secretary:  Sir,  I  lay  on  the  Table
 copies,  duly  authenticateq  by  the  Sec-
 retary  of  Rajya  Sabha,  of  the  following
 twelve  Bills  passeq  by  the  Houses  of
 Parliament  and  assented  to  by  the
 President  since  a  report  was  last  made
 to  the  House  on  the  6th  September,
 1963:

 (1)  The  Export  (Quality  Control
 and  Inspection)  Bill,  1963.

 (2)  The  All-India  Services
 (Amendment)  Bill],  1963.

 (8)  The  Institutes  of  Technology
 (Amendment)  Bill,  1963,
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 (4)  The  Special  Marriage
 (Amendment)  Bill,  963,

 The  Indian  Sale  of  |  Goods
 (Amendment)  Bill,  1963.

 The  Warehousing  Corporations
 (Amendment)  Bill,  1963,

 The  Dramatic  Performances
 (Delhi  Repeal)  Bill,  1963.

 (8)  The  Limitation  Bill,  1963.

 (9)  The  Constitution  (Fifteenth
 Amendment)  Bill,  1963,

 (10)  The  Constitution  (Sixteenth
 Amendment)  Bill,  963,

 (il)  The  Persona]  Injuries  (Com-
 pensation  Insurance)  Bull,
 1963,

 (l2)  The  Major  Port  Trusts  Bill,
 1963,

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL),  1963-64.

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  beg  to  present  a
 statement  showing  the  Supplementary
 Demands  for  Grants  (General)  for  the
 year  1963-64,

 DEMANDS  FOR  EXCESS  GRANTS
 (RAILWAYS),  1961-62

 The  Minister  of  Railways  (Shri
 Dasappa):  I  beg  to  present  a  state-
 ment  showing  the  Demands  for  Excess
 Grants  in  respect  of  the  Budget
 (Railways)  for  1961-62.

 2.24  hrs,

 CONSTITUTION  (SEVENTEENTH
 AMENDMENT)  BILL

 Report  OF  JOINT  COMMITTEE

 Shri  Krishnamoorthy  Rao
 ga):  I  beg  to  move:

 (Shimo-

 “That  the  time  appointed  for  the
 presentation  of  the  Report  of  the

 885  (SAKA)  (Seventeenth
 Amendment)

 Bill
 Joint  Committee  on  the  Bill  fur-
 ther  to  amend  the  Constitution  of
 India,  be  extended  up  to  the  last
 day  of  the  first  week  of  the  next
 session.”

 ii8

 Mr.  Speaker:  Motion  moved:
 “That  the  time  appointed  for  the

 presentation  of  the  Report  of  the
 Joint  Committee  on  the  Bill  fur-
 ther  to  amend  the  Constitution  of
 India,  be  extended  up  to  the  last
 day  of  the  first  week  of  the  next
 session.”

 Shri  Vasudevan  Nair  (Ambalapu-
 zha):  Mr.  Speaker,  Sir,  I  regret  that
 we  are  asked  to  extend  the  time  for
 submission  of  the  report  by  the  Joint
 Committee  after  this  session  and  up  to
 the  end  of  the  first  week  of  the  next
 session.  You  know,  Sir,  there  is  a
 long  history  behing  this  Constitution
 (Seventeenth  Amendment)  Bill.  We
 were  all  requesting  you  to  advise  the
 Government  to  expedite  the  passing  of
 this  Bill  by  this  House.  It  is  very
 strange  that  after  all  these  appeals
 made  to  the  Government,  the  Govern-
 ment  also  is  a  party,  I  hope,  to  the
 proposal  extending  the  time  by  such  a
 long  period,

 Mr.  Speaker:  Let  us  find  out.
 may  move  his  amendment.

 He

 Shri  Vasudevan  Nair:  Sir,  I  beg  to
 move:

 “That  the  time  be  extended  up
 to  lst  December,  1963”,

 Mr,  Speaker:  The  original  motion
 was  that  the  time  be  extended  up  to
 the  last  day  of  the  first  week  of  the
 next  session.  The  amendment  is  that
 tt  may  be  extended  up  to  lst  Decem-
 ber,  1963.

 Shri  Krishnamoorthy  Rao:  Sir,  the
 Joint  Committee  first  gave  time  up  to
 5th  October,  963  for  submission  of
 memoranda.  Later,  we  reccived

 3 an large  number  of  representations
 telegrams,  including  some  representa-
 tions  from  Members  of  Parliament,
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 (Shr:  Krishnamoorthy  Rao]
 asking  for  extension  of  time.  The
 Committee  at  its  sitting  on  llth
 October,  963  extended  the  time  for
 receipt  of  memoranda  up  to  l5th
 November,  1963.  The  Committee  has
 held  five  sittings  and  examined  a
 number  of  witnesses.  Detailed  memo-
 randa  from  about  60  more  organisa-
 tions  have  been  received.  Several
 thousand  representations  have  also
 been  received.  344  Acts  of  local
 legislatures  are  sought  to  be  added  on
 to  the  Schedule  of  the  Constitution.
 The  Committee  has  so  far  heard  evi-
 dence  from  nine  associations  and  one
 individual.  Requests  from  about  ten
 more  parties  for  giving  evidence  are
 pending.  The  Government  was  anxi-
 ous  that  this  Bill  should  be  passed
 well  before  the  close  of  this  session.
 When  the  Committee  considered  this
 aspect,  I  suggested  to  the  Committee
 that  we  might  sit  during  the  session.
 The  members  represented  that  they
 could  not  devote  time  both  to  the
 work  of  the  Committce  and  also  to
 the  legislative  work  during  the  Ses-
 sion.  We  even  thought  of  sitting  on
 Saturdays  and  Sundays  and  also  after
 five  o’clock  on  other  days.  But  the
 members  said  that  they  had  fixed
 other  engagements  both  on  Saturdays
 and  Sundays  and  it  was  thought  im-
 possible  to  sit  after  five  o’clock  also.
 So  the  only  a'ternative  was  to  ask  for
 time  till  the  close  of  the  first  week  of
 the  next  session.  Therefore.  it  is  with
 the  full  concurrence  of  the  Com-
 mittee,  Sir,  that  I  am  coming  forward
 with  this  proposal.

 Shri  Ranga  (Chittoor):  Sir,  I
 oppose  the  amendment  suggested  by
 some  hon.  Members  of  the  Communist
 Party.  Their  amendment,  Sir,  is  only
 indicative  of  their  unholy  impatience...

 Mr.  Speaker:  Hon.  Members  should
 try  to  be  brief  now.

 Shrj  Ranga:  If  you  want  me  to  sit
 down,  Sir,  I  will  sit  down.

 Mr,  Speaker:  He  may  go  On,  but  try
 to  be  brief.  |  ्!
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 Shri  Ranga:  It  only  shows  their  an-
 xiety  to  get  this  thing  through  some-
 how.  In  the  beginning  the  House  was
 told  that  some  difficulties  arose
 because  one  particular  Act  in  Kerala
 was  struck  down  by  the  Supreme
 Court.  Therefore,  the  Government  of
 India  was  requested  to  bring  forward
 a  Bill  amending  the  Constitution  in
 order  to  validate  that  Act.  Taking
 advantage  of  it  the  Government  have
 now  sought  to  validate  24  Acts
 passed  by  various  States.

 An  Hon.  Member:  44  Acts  now.

 Shri  Ranga:  It  is  24  plus  20—any
 way,  I  speak  subject  to  correction.
 Copies  of  many  of  these  Acts  are  not
 available.  Responsible  people’  in
 different  parts  of  the  country  have
 tried  to  get  copies  of  these  Acts  and
 in  some  places  even  Government  offi-
 ces  have  got  the  answer  that  these  are
 out  of  print.  So,  I  would  suggest  to
 the  Committee  to  get  sufficient  num-
 ber  of  copies  of  these  Acts  printed  and
 make  them  available  to  Members  of
 Parliament  and  others  who  would
 like  to  study  them,

 Secondly,  it  is  not  easy  for  ordinary
 kisans  and  their  leaders  to  be  coming
 all  the  way  to  Delhi  to  give  evidence
 before  the  Committee.

 Mr.  Speaker:  He  can  make
 suggestions  in  the  Committee.

 those

 Shri  Ranga:  I  am  making  those  sug-
 gestions  to  the  House  and,  through  the
 House,  to  the  Committee.  Here  I  am
 giving  reasons  why  extension  of  time
 is  needed.  I  want  the  Committee  to
 tour  at  least  three  or  four  places  in
 each  State;  otherwise,  it  would  not
 be  possible  for  the  ordinary  kisans  to
 appear  before  the  Committee  and  give
 evidence.  During  the  inter-session
 time  when  we  were  on  tour  we  went
 from  place  to  place  and  met  a  num-
 ber  of  people  and  we  found  to  our
 surprise  a  lot  of  ignorance  about  the
 contents  of  the  Bill  and  the  signifi-
 cance  of  the  Bill  on  the  part  of  the
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 kisans,  Therefor,  I  would  suggest
 that  you  may  be  goog  enough  to
 order  that  this  Bill  should  be  adver-
 tised  in  all  the  local  language  papers
 so  that  the  public  would  be  able  to
 know  the  contents  of  the  Bill;  if  it  is
 published  Only  in  the  officia)  Gazette,
 it  would  not  be  possible  for  them  to
 know  the  contents  of  the  Bill,  There-
 fore,  I  request  you  to  take  action  on
 these  lines.

 Shri  Warior  (Trichur):  This  Bill
 had  been  postponed  for  the  last  two
 sessions.  So,  I  humbly  submit  that  its
 Passing  should  not  be  postponed  any
 further,

 Shri  Krishnamoorthy  Rao:  So  far  as
 the  copies  of  the  Bills  and  Acts  are
 concerned,  they  have  been  printed.
 Copies  are  being  distributeg  to  Mem-
 bers  of  Parliament,  apart  from  laying
 them  on  the  Table.  Those  Members
 who  are  interested  in  them  can  _  cer-
 tainly  collect  the  copies.

 Shrj  Ranga:  What  about  the  Bill
 itself?

 Shrimati  Renu  Chakravartty:  In  the
 case  of  all  Select  and  Joint  Commit-
 tees,  copies  of  Bills  are  supplied  to  all
 Members  who  are  interested  in  them.

 Mr.  Speaker:  Regarding  the  points
 raised  by  Shri  Ranga,  so  far  as  direc-
 tions  by  the  House  to  the  Committee
 are  concerned,  they  can  be  given’  at
 the  time  when  the  Bill  is  being  re-
 ferreq  to  the  Select  Committee  or  at
 the  time  when  the  Bill  is  sent  back  to
 the  House  by  the  Committee.  The
 Speaker  can  give  directions  if  he
 thinks  that  there  are  certain  things  re-
 quired  to  be  done  at  any  time.  Shri
 Ranga  wants  that  I  should  direct  that
 the  Committese  should  go  round  the
 country  and  take  evidence.  I  may  in-
 form  him  that  in  an  earlier  occasion
 when  Shrimati  Renu  Chakravartty  was
 the  Chairman  of  the  Select  Com-
 mittee,  such  a  request  was  brought  to
 me  but  I  refused  it.

 Shri  Ranga:  But  this  is  a  constitu-
 tional  amendment.

 885  (SAKA)  Motions  re:  J22
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 Mr.  Speaker:  I  know  that.  But  I

 cannot  agree  that  the  Joint  Committee
 should  go  round  the  country  and  try
 to  collect  evidence.  Those  witnesses
 who  desire  to  appear  before  the  Com-
 mittee  should  come  forward  with  their
 evidence.  They  can  send  in  written
 memoranda  or  appear  before  the  Com-
 mittee  in  person.  Every  facility
 would  be  provided  to  them  for  that.
 So,  I  cannot  accede  to  that  request  in
 this  case  also.

 Now,  I  am  going  to  put  the  amend-
 ment  to  the  vote  of  the  House.  The
 question  is:  y

 “That  the  time  be  extended  only
 up  to  Ist  December,  1963”,

 The  motion  was  negatived.

 Mr.  Speaker:  Now,  the  question  is:

 “That  the  time  appointed  for  the
 presentation  of  the  Report  of  the
 Joint  Committee  on  the  Bil!  fur-
 ther  to  amend  the  Constitution  of
 India,  be  extended  up  to  the  last
 day  of  the  first  week  of  the  next
 session.”

 The  motion  was  adopted.

 2.34  hrs.

 MOTIONS  RE:  COMMITTEE  ON
 PUBLIC  UNDERTAKINGS—contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motions  moved  by  _  Shri
 Nityanangd  Kanungo  on  the  2lst  Sep-
 tember,  1963,  namely: —

 I.  (l)  “That  a  Committee  of  _  this-
 House  to  be  called  the  Committee  on
 Public  Undertakings  be  constituted
 with  ten  members  who  shall  be  _  elec-
 ted  from  among  the  members  of  this
 House  according  to  the  principle  of
 proportional  representation  by  means
 of  the  single  transferable  vote.
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 (2)  That  the  functions  of  the  Com-

 mittee  shall  be:

 (a)  to  examine  the  reports  and
 accounts  of  the  Public  Under-
 tak'ngs  specified  in  the  Sche-
 dule;

 (b)  to  examine  the  reports,  if
 any,  of  the  Comptroller  and
 Auditor-General  on  the  Pub-
 lic  Undertakings;

 (c)  to  examine,  in  the  context  of
 the  autonomy  and  efficiency
 of  the  Public  Undertakings,
 whether  the  affairs  of  the
 Public  Undertakings  are  being
 managed  in  accordance  with
 sound  business  principles  and
 prudent  commercial  practices;
 and

 (d)  such  other  functions  vested  in
 the  Public  Accounts  Com-
 mittee  ang  the  Estimates
 Committee  in  relation  to  the
 Public  Undertakings  specified
 in  the  Schedule  by  or  under
 the  Rulés  of  Procedure  and
 Conduct  of  Business  of  this
 House  as  are  not  covered  by
 clauses  (a),  (b)  and  (९)  above
 and  as  may  be  allotted  to  the
 Committee  by  the  Speaker
 from  time  to  time.

 Provided  that  the  Committee  shall
 not  examine  and  investigate  any  of
 the  following  matters,  namely:

 (i)  matters  of  major  Government
 Policy  as  distinct  from  busi-
 ness  or  commercial  functions
 of  the  Public  Undertakings;

 (ii)  matters  of  day-to-day  ad-
 ministration;

 (iii)  matters  for  the  consideration
 of  which  machinery  is  estab-
 lished  by  any  special  statute
 under  which  a  particular  pub-
 lic  undertaking  is  established.
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 (3)  That  the  members  of  the  Com-
 mittee  shall  hold  office  for  a  period  of
 five  years:

 Provided  that  one-fifth  of  the  mem-
 bers  shall  retire  every  year  by  rota-
 tion  and  the  members  to  retire  by
 rotation  every  year  shall  be  those  who
 have  been  longest  in  office  since  their
 last  election  but  as  between  members
 who  were  elected  on  the  same  day,
 those  who  are  to  ;etire  shall  be  deter-
 mined  by  lot,

 (4)  That  in  other  respects  the  Rules
 of  Procedure  of  this  House  relating  to
 Parliamentary  Committees  shall  apply
 with  such  variations  and  modifica-
 tions  as  the  Speaker  may  make.

 SCHEDULE

 (List  of  Public  Undertakings)
 Part  I

 (Public  Undertakings  established  by
 Central  Acts)

 l,  The  Damodar  Valley  Corporation

 2,  The  Industrial  Finance  Corpora-
 tion

 3.  The  Indian  Airlines  Corporation
 4.  The  Air  India  International

 5.  The  Life  Insurance  Corporation

 6.  The  Central  Warehousing  Cor-
 poration

 7,  Oil  and  Natural  Gas  Commission.

 Part  II
 (Public  Undertakings  which  are  Gov-
 ernment  Companies  formed  under  the

 Companies  Act)

 Every  Government  Company  whose
 annual  report  is  placeq  before  the
 Houses  of  Parliament  under  —  sub-
 section  (l)  of  Section  69A  of  the
 Companies  Act,  ‘1956,  other  than  the
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 Public  Undertakings
 Part  III  hereof.

 Part  III

 lL  Hindustan  Aircraft  Lid.,
 lore

 2.  Bharat  Electronics  Ltd.,  Banga-
 lore

 3.  Mazagon  Docks  Ltd.,  Bombay

 included  in

 Banga-

 4  Garden  Reach  Workshop
 Calcutta.”

 Ltd.,

 II.  That  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 agrec  to  nominate  five  members  from
 Rajya  Sabha  to  associate  with  the
 Committee  on  “Public  Undertakings
 and  on  the  constitution  of  the  said
 Committee  to  communicate  to  this
 House  the  names  of  the  members  so
 nominateg  by  Rajya  Sabha.”

 at  रास  सेवक  यादव  (बाराबंकी )
 अध्यक्ष  महोदय,  इसके  लिए  कितना  समय
 रखा  गया  है  ?

 भ्रध्यक्ष  महोदय  :  समय  के  बारे  में
 अभी  तक  कोई  निगध  नहीं  किया  गया  है
 हम  देखेंगे  कि  डिवेट  कैसे  चलती  है  t

 श्रो  हरि  विष्णु  कामत  (होशंगाबाद)  :
 दस  घंट  होने  चाहिए  tT

 श्रध्यक्ष  महोदय  :  ग्रगर  हाउस  कोई
 समय  मुकरर  करना  चाहता  है,  तो  मुझे  कोई
 शुतराज  नहीं  है  ।

 शौ  ब्रजराज  सिह  (बरेली)  :  अध्यक्ष
 महोदय,  समय  पहले  तय  किये  बगैर  बड़ी
 परेशानी  हो  जायगी  ।  इस  प्रकार  डीबेट
 ठीक  तरह  से  कंसे  चल  सकेगी  ?

 अध्यक्ष  महोवष  :  चल  सकती  है  Vv
 हाउस  को  अख्त्यार  है  कि  वहूं  जब  चाहे,
 समय  मुकरर  करे  |  श्रां  कानूनगो  ।

 The  Minister  of  Industry  (Shri
 Kanungo):  Mr.  Speaker,  I  have  had
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 the  privilege  of  moving  these  two
 motions.on  the  2lst  September  1963.
 These  motions  have  a  chequered  his-
 tory.  A  similar  motion  was  moved  on
 24th  November  “T961.  The  general
 election  intervened  in  January  962
 and  the  present  Lok  Sabha  came  into
 existence  after  the  general  elections.
 A  notice  of  a  motion  was  put  on  the
 agenda  on  28th  August  962  but  was
 subsequently  withdrawn  and  today  I
 have  the  privilege  of  moving  a  motion
 which,  [  hope,  will  meet  with  the
 approval  of  the  House.

 885  (SAKA)  I26

 It  may  be  recalled  that  there  was
 a  debate  in  the  Lok  Sabha  in  Decem-
 ber  953  on  a  Private  Members’  Bill,
 the  Public  Finance  Control]  Board  Bill.
 The  sixteenth  report  of  the  Estimates
 Committee  also  dealt  with  this  ques-
 tion  at  length.  The  late  Speaker,
 Shri  Mavalankar  addressed  a  letter  to
 the  Prime  Minister,  and  I  seek  the
 indulgence  of  the  House  to  quote
 extracts  from  the  same:

 “During  the  recent  debate  in
 the  House  on  Parliamentary  Con-
 trol  over  autonomous  and  semi-
 autonomous  corporations  etc,
 there  was  a  general  feeling  that  a
 Standing  Parliamentary  Commit-
 tee  might  be  appointed  to  see  from
 time  to  time  how  these  corpora-
 tions  etc.  were  working  and  to
 make  suggestions  for  improve-
 ments.  Subsequently,  I  received
 a  letter  signed  by  fifteen  members
 suggesting  that  I  should  consider
 the  question  of  the  appointment
 of  such  a  Committee.  It  appears
 that  the  Finance  Minister  was
 agreeable  in  principle  to  the  appo-
 intment  of  such  a  Committee.

 I  referred  the  letter  to  the
 members  of  the  Rules  Committee
 for  their  consideration.  The  Rules
 Committee  have  suggested  that
 there  ig  no  harm  if  a  separate
 Committee  is  appointed  with  limit-
 ed  functions,  such  as  to  examine
 reports  and  the  working  of  such
 bodies  after  the  reports  are  pre-
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 sented  to  or  are  otherwise  circu-
 lated  to  members  and  on  matters
 concerning  their  organisation,
 working  and  administration.  The
 proposed  Committee  will  not  go
 into  the  problems  of  day  to  day
 administration  of  such  corpora-
 tions.  but  would  only  consider
 questions  of  policy  and  _  their
 working  broadly.

 It  is  conceded  that  Parliament
 should  have  sufficient  control  over
 such  bodies.  The  question  is  only
 how  it  should  be  ensured.  To
 my  mind,  asking  of  questions  or
 raising  discussions  on  the  working
 of  such  bodies  by  the  whole  House
 is  neither  desirable  nor  practica-
 ble.  The  corporations  must  be
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 legitimate  grievances  are  not  be-
 ing  throttled  and  there  are  safe-
 guards  from  the  parliamentary
 Point  of  view.

 As  the  matter  has~cropped  up
 several  times  in  the  House  and
 there  is  a  feeling  about  it,  I  see
 no  harm  in  agrecing  to  the  recom-
 mendations  of  the  Rules  Commit-
 tee  for  the  constitution  of  a
 separate  Committee  on  autono-
 mous  bodies.  with  functions  as
 specified  in  para  2  above.  The
 Committee  will,  of  course,  work
 under  my  directions  and  it  will  be
 my  effort  to  see  that  they  do  not
 stray  beyond  the  functions  assign-
 ed  to  them  or  cause  day  to  day
 interference.”
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 left  free  in  their  day to  day  admi-
 nistration  and  Ministers  should
 not  be  called  upon  to  answer
 detailed  questions  or  discussions
 in  the  House  except  on  such  occa-

 Hon.  Members  will  notice  that  the
 motion  which  I  have  the  privilege  of
 moving  is  almost  the  same  as_  the
 previous  motions  except  that  the
 following  portions  have  been  dropped: sions  when  questions  of  some

 general  policy  have  to  be  raised
 or  discussed.  It  is  also  clear  that
 the  Estimates  and  the  Public  Ac-
 counts  Committees  are  already
 over-burdened  with  the  work  as-
 signed  to  them  and  find  very  little
 time  to  go  into  the  working  of
 Corporations.  I  have  also  other
 practical  difficulties.  Members  are
 tabling  a  large  number  of  ques-
 tions,  resolutions  and_  giving
 notices  of  discussions  relating  to
 these  corporations.  At  present,
 they  are  disallowed  on  the  plea
 that  as  these  corporations  have
 their  own  constitutions  and  have  a
 certain  amount  of  autonomy,
 various  Ministers  are  not  directly
 concerned  with  the  detailed  as-
 pects  of  the  matter  and,  therefore,
 they  should  not  be  called  upon  to
 answer  them  in  the  House.  A
 large  number  of  notices  are,  there-
 fore,  disallowed  and  this  is  caus-
 ing  an  avoidable  dissatisfaction
 among  the  members.  A  via  media
 has  to  be  found,  whereby.  mem-
 bers  are  made  to  feel  that  their

 qd)  Second  proviso  to  para  2
 which  reads  “provided  further
 that  with  regard  to  the  public
 undertakings  specified  in  Part
 TIT  ef  the  schedule,  the  Com-
 mittee  shall  not  adopt  or  pur-
 sue  any  procedures  which  are
 not  consistent  with  the  inter-
 ests  of  security”.

 (2)  That  the  Committee  shall
 have  the  power  to  examine
 witnesses  so  however  that
 such  examination  shall  take
 place  in  the  presence  of  the
 representatives  of  the  Min-
 istries  concerned.

 (3)  That  as  from  the  constitution
 of  the  Committee,  the  Esti-
 mates  Committee  and  the
 Public  Accounts  Committee
 shall  cease  to  exercise  their
 functions  in  relation  to  the
 public  undertakings  specified
 in  the  schedule  and_  steps
 shall  be  taken  separately  to
 make  separate  amendments  to
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 Conduct  of  Business  of  this
 House.

 Hon,  Members  will  notice  that  the
 Schedule  is  divided  into  three  parts
 and  Part  III  enumerates  four  under-
 takings,  ie.,  Hindustan  Aircraft,
 Bharat  E:ectronics,  Mazagon  Docks
 and  Garden  Reach  Workshop.  These
 establishments  are  almost  wholly
 concerned  with  production  for  purpo-
 ses  of  defence  and  as  such  any  exa-
 mination  of  their  affairs  has  to  be
 conducted  with  due  regard  to  the
 overriding  requirements  of  security.
 This  purpose  can  be  achieved  as  well
 and  perhaps  better  when  the  Com-
 mittee  prescribe  their  rules  under  rule
 282  of  the  Rules  of  Procedure  of  Lok
 Sabha  or  as  the  hon.  Speaker  may
 direct  from  time  to  time  under  rule
 283  of  the  Rules  of  Procedure.

 A  part  in  the  Schedule  is  maintain-
 ed  separately  so  that  when  any  other
 establishment  is  set  up  in  this  category
 it  may  be  added  in  this  part.

 Regarding  the  procedure  for  exami-
 mation  of  witnesses  and  ensuring  the
 presence  of  representatives  of  concern-
 ed  ministries  at  such  examination,  the
 purpose  can  be  achieved  by  the  direc-
 tions  of  the  hon.  Speaker:

 Para  2(d)  of  the  Motion  provides
 that  the  functions  of  the  Public  Ac-
 counts  Commitiee  and  the  Estimates
 Committee  in  relation  to  the  public
 undertakings  will  be  the  responsibility
 of  this  Committee.  The  purpose  is
 that  duplication  and  overlapping  of
 functions  should  be  eliminated  and  the
 management  of  the  undertakings  and
 Government  need  not  be  examined  on
 the  same  matters  twice  over.  At
 present  we  cannot  foresee  where  the
 areas  of  duplication  or  overlapping
 would  arise.  This  can  be  observed
 only  by  experience  when  the  Commit-
 tee  gets  into  its  stride.  Therefore,  it
 is  considered  prudent  to  leave  the
 reso'ution  of  any  problems  of  this
 nature  to  the  directions  of  the  hon.
 Speaker.

 KARTIKA  27,  885  (SAKA)  Committee  on
 Public  Undertakings

 Several  hon.  Members  of  Parliament
 of  both  Houses  have  expressed  their
 concern  at  the  delay  in  setting  up  of
 this  Committee.  As  far  as  Govern-
 ment  is  concerned  they  had  accepted
 the  necessity  of  setting  up  a  Special
 Committee  for  Public  Underakings
 and  in  pursuance  of  that  decision  had
 moved  a  motion  in  November  96l.
 In  earlier  debates  the  desirability  of
 setting  up  a  Special  Committee  had
 been  expressed.  The  utility  of  such
 a  committee  has  been  expressed  in  the
 following  terms  by  a  member  of  the
 House  of  Commons  in  the  United
 Kingdom:
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 “Another  important  effect  of  a
 Select  Committee  should  be  to
 elucidate  the  principal  issues  and
 direct  attention  to  them.  It  is  a
 familiar  defect  of  House  of  Com-
 mons  debates  on  wide  topics,  that
 the  speeches  deal  with  diverse
 matters,  and  there  is  often  no
 thread  of  continuity  or  even  a
 meeting  of  minds.  Onc  speaker
 may  discuss  export  difficulties,  the
 next  may  expatiate  upon  some
 new  safety  device  in  the  industry
 which  he  thinks  should  be  compul-
 sory,  the  next  may  ask  about  the
 industry’s  long  term  development
 programme,  the  next  may  criticise
 disparities  between  wage  rates.  A
 general]  discussion  of  a  nationalis-
 ed  industry  could  easily  degenerate
 into  one  of  these  rambling  and
 discursive  debaies,  with  many
 speeches  delivered  primarily  for
 constituency  consumption.  Usual-
 ly  the  House  is  at  its  best  in  debat-
 ing  a  Bill  or  other  documents
 which  specifies  a  limited  number
 of  issues  upon  which  Parliament
 has  to  pronounce.  The  simplest
 way  to  obtain  the  same  precision
 would  be  to  base  the  debate  upon
 the  matter  contained  in  the  Select
 Committee’s  report.  Parliament
 has  learnt  by  experience  that  in
 order  to  supervise  administration
 it  is  necessary  to  appoint  a  small
 committee  with  power  to  send  for
 persons  and  papers—a  procedure
 which  would  enable  the  whole
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 matter  to  be  investigated  by  call-
 ing  witnesses  and  cross-examining
 them.”

 It  would  be  a  mistake  for  the
 Estimates  Committee  to  undertake  this
 work  of  investigating  the  nationalised
 industries,  It  already  has  enough
 work  to  do,  and,  moreover,  it  would
 almost  inevitably  apply  the  methods
 used  in  the  case  of  government  de-
 partments  to  the  Boards,  thereby  des-
 troying  the  flexibility  of  the  Board
 method  of  administration.  Both  the
 Public  Accounts  and  the  Estimates
 Committees  should,  in  fact,  keep  clear
 of  the  nationalised  industries.

 In  a  careful  study  of  the  problems
 of  parliamentary  control  over  public
 undertakings  by  a  group  of  Members
 which  included  the  late  Feroze  Gandhi
 who  has  been  universally  acknowledg-
 ed  as  a  great  parliamentarian,  as  also
 Shri  Mahavir  Tyagi  and  Shri  Dasappa
 the  following  views  were  expressed:

 “We  look  forward  to  the  situa-
 tion  where  this  Committee  while
 by  no  means  being  an  Expert
 Committee  (such  is  not  the  inten-
 tion),  would  be  a  well  informed
 Committee,  informed  of  all  the
 circumstances  in  which  the  con-
 cerns  function.  The  purpose  of
 our  recommendation  would  be  ad-
 versely  affected  if  either  the  Com-
 mittee  of  Parliament  becomes  im-
 bued  with  the  feeling  that  it  is  a
 fault  finding  body  or  that  it  is  a
 Super  Board  of  Management.  At
 the  same  time  there  cannot  be
 any  fettering  of  its  judgment  and
 the  expression  of  its  views  in  good
 parliamentary  traditions.  The
 Committee  would  also  no  doubt,
 bear  in  mind  that  any  public  ex-
 pressions  of  views  which  are  in-

 '  tended  to  correct  errors  or  to  pro-
 ‘vide  greater  incentives  in  respect

 of  any  concern  or  al]  of  them  are
 ‘not  of  such  a  character  as  would
 ‘have  the  opposite  result  of  lower-
 ing  the  concern  in  public  estima-
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 tion  or  affect  our  credit  or  capa-
 city  to  be  well  regarded  abroad.

 Parliamentary  control  will  be-
 come  more  real  with  the  know-
 ledge  that  Parliament  will  be
 concerned  more  with  policy  and
 with  the  advancement  of  the
 objectivés  of  production  as  a
 whole  and  that  it  would  take  a
 long  term  view  rather  than  con-
 cern  itself  with  the  minutae  of
 administration.  It  would  not  be
 the  intention  of  Parliament....”.

 श्रो  किशन  पटनायक  (सम्बलप्र)  :
 अध्यक्ष  मड़ोदय,  म/नतोय  मंत्री  लिखा  हुई bol
 स्पीच  पढ़  रह  हूँ  |
 Shrj  Kanungo:

 “It  would  not  be  the  intention
 of  Parliament  that  its  control
 should  be,  or  should  appear,  as  &
 challenge  or  hindrance  to  the  ini-
 tiative  of  the  man  at  the  bench
 or  at  the  desk.  Parliament  would
 desire  its  control  to  be  real  and
 gainful.  The  knowledge  in  the
 public  mind  and  even  more  of
 those  immediately  concerned,  that
 Parliament  is  jealous  of  the
 standards  of  public  conduct,  which
 includes  industrial  conduct  and
 that  any  scrious  breaches  of  them
 irrespective  of  the  immediate  con-
 tent  involved  woyld  attract  parlia-
 mentary  attention  is  at  once  a
 wholesome’  corrective  and  an
 inspiration,

 One  of  the  more  important
 factors  in  Parliamentary  interven-
 tion  being  at  the  optimum  is  that
 Parliament  should  be  well  inform-
 ed,  It  has  been  said  that

 ‘A  well  informed  Parliament
 would  choose  to  interfere  as
 little  as  possible  in  their
 (nationalised  undertaking)  day-
 to-day  working’.
 The  proposed  Committee  would

 be  the  new  machinery  for  this
 purpose.  Its  composition  should
 be  the  concern  of  Parliament  not
 only  from  the  point  of  view  of
 immediate  political  advantage  or
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 of  patronage  but  in  terms  of  long-
 term  vision  and  in  the  hope  that
 this  Committee  would  lay  down  a
 tempo  both  of  the  required  vigi-
 lance  and  the  restraint  and  take
 itself  seriously.  It  may  be  hoped
 that  Parliament  by  its  own  ap-
 proach  wflfP  also  encourage  both
 initiative  and  long  term  planning
 in  Government  concerns.  In  regard
 to  both  these,  the  Government
 undertakings  are  normally  back-
 ward  or  very  shy”.
 The  members  of  such  a  Committee

 will  be  elected  by  Parliament  much
 in  the  same  way  as  the  Public  Ac-
 eounts  and  the  Estimates  Committees
 are  elected.  These  two  committees,
 therefore,  will  cease  to  perform  their
 present  functions  in  regard  to  the
 working  of  the  concerns  that  come
 under  the  proposed  committee.

 Mr.  Butler  as  Leader  of  the  House
 of  Commons  in  introducing  a  similar
 motion,  gave  a  lead  on  the  guidance
 that  the  House  wished  to  give  to  the
 Committee:

 “The  reports  and  accounts  reveal
 wide  range  of  subject  matters  all
 affecting  the  finances  and  effici-
 ency  and  scope  of  the  industries
 which  the  Committee  can  usefully
 consider.  But  at  its  two  ex-
 tremes—  namely  where  the  issues
 involved  are  purely  matters  of
 day-to-day  administration  at  the
 one  extreme,  and  at  the  other
 where  they  are  matters  of  major
 government,  as  distinct  from  com-
 mercial,  policy—it  is  surely  right
 that  the  Committee  should  not
 seek  to  trespass  upon  the  autho-
 rity  og  these  bodies  respectively
 responsible,  namely,  in  the  one
 case  the  Corporations  themselves
 and  in  the  others,  the  Ministers
 of  the  Crown.”
 It  took  more  than  five  years  for  the

 British  House  of  Commons  to  set  up
 a  committee  of  this  nature  which  is
 Proposed  now.  It  is  curious  that  the
 leaders  of  the  Labour  Party  were  not
 in  favour  of  setting  up  such  a  com-
 mittee.  Their  main  ersument  was
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 that  the  enquiries  of  such  a  committee
 wouid  inhibit  initiative,  enterprise  and
 necessity  of  taking  commercial  risks,
 by  the  management  boards,  and  thus
 the  very  purpoSé  of  setting  up  these
 enterprises  would  be  defeated.  How-
 ever,  the  working  of  the  Committee
 for  more  than-  four  years  has  belied
 those  apprehensions.  The  reports  of
 ihe  Committee  have  steered  clear  of
 the  two  extremes  mentioned  by  Mr.
 Butter  and  have  been  found  fo  be  a
 very  useful  basis  for  the  debates  in
 the  House.
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 However,  we  have  to  remember
 that  conditions  in  the  UK  and  in  our
 country  are  entirely  different.  For
 one  thing  the  enterprises  which  were
 taken  over  by  Government  for
 management  like  transport,  power
 production,  coal  etc.,  had  been  work-
 ing  for  several  decades  under  private
 ownership.  The  general  industrial
 climate  and  experience  of  manage-
 ment  was  highly  developed  compared
 to  our  country.  And  all  the  public
 ‘ndertakings  in  the  UK  are  governed
 by  special  statutes  enacted  by  the
 Parliament,

 In  our  country,  barring  seven  cor-
 porations  established  by  statute  of
 Parliament  all  the  rest  of  the  under-
 takings  have  been  set  up  85  limited
 companies  governed  by  the  Companies
 Act  and  their  number  today  is,  3
 believe,  52  and  more  are  being  added
 up  every  year.  The  Companies  Act
 is  a  fairly  exhaustive  piece  of  legisla-
 tion  as  far  as  regulation  of  manage-
 ment  of  companies  igs  concerned  and
 all  Government  companies  have  got
 to  conform  to  all  the  regulations.
 Besides  there  is  a  special  chapter
 which  is  applicable  to  Government
 companies  only.  It  is  obligatory  on
 Government  companies  to  prepare
 their  annual  reports  and  audited  ac-
 counts  within  specified  time  limits  for
 submission  to  both  Houses  of
 Parliament,  The  accounts  of  the  com-
 panies  are  audited  by  auditors  ap-
 pointed  on  the  advice  of  the  Auditor
 Genera!  and  the  Auditor  General  has
 powers  to  give  instructions  to  the
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 auditors  so  appointed,  and  also  he  has
 the  power  to  conduct  supplementary
 or  test  audit  of  the  companies’  acco-
 unts.  Therefore,  there  is  double
 check  on  most  of  the  public  under-
 takings  in  our  country.

 Further,  the  autonomy  of  the  public
 undertakings  in  our  country  is  ensur-
 ed  by  the  company  form  of  organisa-
 tion  inasmuch  as  the  Government,
 though  they  are  hundred  per  cent
 shareholders  in  the  companies  than
 an  ordinary  shareholder  in  any  ordi-
 nary  company  in  our  country.  Of
 course,  the  Government  is  responsible
 for  the  appointment  of  the  Boards  of
 ‘nese  companies  and  250  for  the
 memorandum  of  association  which
 lays  down  the  extent  and  limitation
 of  the  operation  of  the  companies  and
 any  amendment  of  the  same.  Govern-
 ment  comes  to  the  Parliament  from
 time  to  time  when  additional  capital
 has  to  be  invested  in  the  companies
 but  those  occasions  are  rare.

 At  present  annual  reports  and
 accounts  of  60  undertakings  are  placed
 before  both  Houses  of  Parliament
 every  year.  The  number  is  likely  to
 increase  from  year  to  year.  Even  now
 it  is  difficult  to  find  time  in  the  tight
 schedule  of  both  Houses  for  discus-
 sion  of  more  than  four  or  five  reports
 per  year.  It  would  be  certainly  use-
 ful  if  the  House  is  he!ped  by  reports
 of  the  Committee  which  is  being  pro-
 posed  now.  The  Committee  will  ana-
 lyse  reports  and  accounts  of  the  parti-
 cular  undertakings  which  it  takes  up
 in  a  year  and  by  seeking  further  in-
 iormation  and  discussions  with  the
 Board  of  Management  of  the  under-
 takings  would  high-light  the  prob-
 lems  and  points  to  which  the  mem-
 bers  of  the  Houseg  can  devote  their
 attention  in  the  debates  that  would
 follow.  Thus  the  Parliament  will
 keep  itself  informed  through  its  Com-
 mittee  of  the  progress  or  regress  of
 public  undertakings  and  by  its  com-
 ments  and  criticism  encourage  and
 stimulate  the  efforts  of  the  Boards  of
 Management  for  better  performance.

 NOVEMBER  18,  963  Committee  on
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 To  enable  the  members  of  the  Com-
 miltee  to  discharge  their  responsibili-
 ties  to  both  Houses  of  Parliament,  it
 will  be  desirable  that  the  members
 of  this  Committee  are  able  to  function
 for  sufficient  length  of  time  ६०  get
 themselves  familiar  with  the  problems
 which  are  intricate.  Therefore,  it  has
 been  proposed  that  the  tenure  of
 membership  of  such  Committee  should
 he  five  years....

 Shri  Tyagi  (Dehra  Dun):  Sir,  I
 just  want  to  have  a  clarification.  How
 could  it  be  for  five  years?

 Mr.  Speaker:  For  the  life  of  the
 Parliament.

 Shri  Tyagi:  How  will  the  tenure  of
 five  years  continue?  We  have  a
 tenure  of  three  years  only,  Now  it
 is  being  made  five  years.

 Shri  Kanungo:  I  am  coming  to  it.

 Mr.  Speaker:  The  Minister  says,  he
 is  coming  to  it.

 Shri  Tyagi:  I  want  a  clarification.
 The  Members  of  the  Committee  shall
 hold  office  for  five  years  provided  that
 one-fiff!  of  fhe  Members  shall  retire
 every  year.  Even  if  in  the  beginning
 of  Parliament  it  is  elected,  the  Mem-
 ber  who  will  retire  after  the  fourth
 year  cannot  continue  for  five  years.
 This  is  something  illogical.

 Shri  Kanungo:  All  the  illogical
 aspects  can  be  pointed  out  in  the
 course  of  the  debate.  [  have  men-
 tioned  five  years  because  this  is  co-
 terminus  with  the  term  of  the  House
 itself,

 Therefore,  it  has  been  proposed
 that  the  tenure  of  membership  of
 such  Committee  should  be  five  years.
 (६  is  HOped  that  a  convention  will  be
 built  up  that  whenever  a  vacancy
 occurs  by  rotation  the  répresentation
 of  various  parties  should  not  be  dis-
 turbed.
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 A  word  ‘about  the  second  motion
 inviting  the  member  of  Rajya  Sabha
 to  associate  with  this  Committee.  Lest
 the  phraseology  of  the  motion  might
 be  misunderstood,  I  would  make
 clear  that  the  wofding  of  the  motio!
 is  exactly  the  same  as_  the

 adh, which  is  made  for  inviting  members
 of  the  Rajya  Sabha  to  the  Public
 Accounts  Committee.  It  has  been
 made  clear  by  the  Hon.  Speaker  of
 the  Lok  Sabha  and  the  Chairman  of
 the  Rajya  Sabha  that  the  membership
 of  the  Public  Accounts  Committee  for
 members  of  cither  House  carries  the  .
 same  responsibility  without  any  dif-
 ference,

 Shri  Tyagi:  The  Rajya  Sabha  does
 not  dissolve.

 Shri  Kanungo:  Therefore,  the  mem-
 be.siuip  of  this  Committee  will  be  on
 same  terms,  that  is,  without  difference
 or  distinction  but  subject  to  the  juris-
 diction  of  the  Hon.  Speaker  of  the
 House  of  the  Lok  Sabha,  as  this  Com-
 mittee  will  be  a  Committee  of  the
 luok  Sabha.

 By  setting  up  the  Committee  on
 Public  Undertakings,  we  are  taking  a
 firm  step  forward  in  the  process  of
 quicker  industrial  progress  and  parti-
 cularly  of  parliamentary  accountabi-
 lity  of  public  undertakings,  It  will
 be  the  privilege  of  the  members  of
 this  Committee  when  formed  to  allay
 the  fears  and  hesitations  of  meay  and
 ‘reate  a  bond  of  confidence  between

 the  Boards  of  public  undertakings  and
 the  Parliament  and  also  inspire  the
 public  undertakings  to  greater  efforts.

 Thank  you,  Sir.

 Shri  Tyagi:  He  has  not  given  any
 :larification.

 Mr.  Speaker:  He  has  given  an  ample
 clarification  that  all  these  illogics  can
 be  taken  up  during  the  debate.

 I  have  received  notice  of  some
 amendments  to  both  the  motions.  The
 hon.  Members  who  wish  to  move  them
 may  do  so.

 KARTIKA  27,  885  (SAKA)  Committee  on
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 Shri  A.  C.  Guha  (Barasat):  Sir,  I
 beg  to  move:
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 That  in  the  motion,—
 in  the  first  paragraph,—

 ~~ 5 भूने  “ten  members”  substitute—
 “fifteen  members’.  (l)

 Shri  S.  N.  Chaturvedi  (Firozabad):
 |  Sir,  |  beg  to  move:

 That  in  the  motion,—
 in  paragraph  (2),—

 after  clause  (b),  insert—

 “(bb)  to  examine  whether  the
 organisational  structure  and  pro-
 cedures  are  conducive  to  maxi-
 mum  efficiency  and  economy  and
 make  recommendations  for  their
 improvement;”  (2)

 Shri  A.  C.  Guha:  Sir,
 move:

 That  in  the  motion,—

 I  beg  to

 in  paragraph  (2),—
 after  clause  (c),  insert—

 “(ec)  to  suggest  alternative
 policies  in  order  to  bring  out
 efficiency  and  economy  in  admi-
 nistration;

 (ccc)  to  examine  whether  the
 money  is  well  laid  out  within  the
 limits  of  the  policy  implied  in  the
 estimates;”  (3).

 Sir, Shri  Bade  (Khargone):  I  beg
 {to  move:

 That  in  the  motion,—
 in  paragraph  (2),—

 after  clause  (d),  insert—
 “(e)  to  exercise  general  super-

 vision  and  contro]  of  those  indus-
 tries  in  which  Government  has
 whole  or  partial  interest  either
 financia]  or  otherwise.”  (4).

 Shri  A.  C.  Guha:  Sir,  I  beg
 move:

 That  in  the  motion,—
 omit  proviso  to  paragraph  (2).

 (5).

 to
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 Shri  8.  K.  Das  (Contai):  Sir,  I  beg
 tw  move:

 That  in  the  motion,—
 in  paragraph  (2),—
 jor  part  (i)  of  the  proviso,  sub-

 stitute—

 “(i)  matters  of  major  Govern-
 mental  policy  as  distinct  from  the
 principles  underlying  the  efficient
 and  economic  functioning  of  the
 Public  Undertakings  on  sound
 business  lines;”  (6).

 Shri  V.  B.  Gandhi  (Bombay  Central
 South):  Sir,  I  beg  to  move:

 That  in  the  motion,—
 in  paragraph  (3),—

 for  “five  years”  substitute  “two
 years’.  (7).

 Shri  A.  C.  Guha:  Sir,  I  beg  to
 move:

 That  in  the  motion,—
 in  paragraph  (3),—

 for  “five  years”  substitute  ‘one
 year”,  (8).

 Shri  8,  K.  Das:  Sir,  I  beg  to  move:
 That  in  the  motion,-—

 in  paragraph  (3)  ,—

 for  “fave  years”  substitute  “three
 years”.  (9).

 Shri  V.  B.  Gandhi:
 move:

 Sir,  I  beg  to

 That  in  the  motion,—
 omit  proviso  to  paragraph  (3).

 (10).

 Shri  S.  N,  Chaturvedi:  Sir,  I  beg  to
 move:

 That  in  the  motion, —

 in  the  proviso  to  paragraph  (3)  ,—

 for  “one-fifth”  substitute
 third”.  (11).

 “one-
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 Shri  V.  B,  Gandhi:  Sir,  I  beg  to
 move:

 I40

 That  in  the  motion,—
 in  PART  II  of  the  Schedule,—

 (i)  omit  “other  than  the  Public
 Undertakings  included  in
 Part  III  hereof;  and

 (ii)  after  the  existing  para-
 graph,  the  following  proviso
 be  inserted—

 “Provided  that  with  regard
 to  the  Public  Undertak-
 ings  specified  in  Part  I
 of  the  Schedule,  the  Com-
 mittee  shall  not  adopt  or
 pursue  any  procedures
 which  are  not  consistent
 with  the  interests  of  se-
 curity.”  (12).

 Shri  A.  C.  Guha:
 move:

 Sir,  I  beg  to

 That  in  the  motion,—
 in  the  Schedule,—

 PART  III  and  the  entries
 thereunder.  (13).

 Mr.  Speaker:  There  are  two  amend-
 ments  to  the  second  motion  also,  The
 hon.  Members  who  wish  to  move  them
 may  do  so.

 omit

 Shri  A.  C.  Guha:  Sir,  I  beg  to  move:

 That  in  the  motion,—
 “five  members”  substitute

 “seven  members”  (l),
 for

 Shri  S.  N.  Chaturvedi:  I  beg  to
 move:

 That  in  the  motion,—

 for  “five  members”  substitute
 “six  members”.  (2).

 Mr.  Speaker:  Now,  both  the  mo~
 tions  ang  the  amendments  thereto  are
 before  the  House,

 Dr,  L.  M.  Singhvi  (Jodhpur):  Mr.
 Speaker,  Sir,  I  have  submitted  to  yow
 a  letter  today.
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 Shri  Surendranith  Dwivedy  (Ken-
 drapara):  I  have  some  amendments.
 {  had  given  notice  previously  in  the
 last  session,  I  have  given  a  fresh
 notice  today  because  it  was  not  pos-
 sible  to  do  it  earlier.  It  was  already
 circulated  during  the  last  session.

 Mr,  Speaker:  The  hon.  Members
 have  been  giving  notices  even  of  ad-
 journment  motions  for  the  last  5
 days,  Could  he  not  give  notice  of  the
 amendment  earlier?

 Shri  Surendranath  Dwivedy:  On
 the  last  occasion  I  had  done  it,  You
 said  that  we  will  be  permitted  to
 move  the  amendments,

 Mr.  Speaker:  They  lapse.  The  hon.
 Members  ought  to  have  repeated
 them,  ‘FY

 Shri  Surendranath  Dwivedy:  In
 this  case  I  want  you  to  relax  the  rule
 because  it  was  already  circulated.

 Mr.  Speaker:  Dr.  Singhvi’s  case  is
 just  the  same.  He  has  also  given
 notice  today.  How  can  I  take  them
 up?  It  is  difficult  for  me.

 Shri  Surendranath  Dwivedy:  If  it
 was  not  circulated  before,  then  what
 you  say  is  reasonable.

 Mr,  Speaker:  If  the  House  so  de-
 sires,  I  will  accept  them.  Then,  it
 will  not  be  possible  to  circulate  them.
 But  they  must  be  admissible.  I  will
 accept  them  with  the  approval  of  the
 House,  if  they  are  otherwise  admis-
 sible.  I  am  not  waiving  that.  condi-
 tion.

 Shri  Daji  (Indore):  I  have  submit-
 ted  my  amendments  on  3-l-63  by
 post.  There  are  several  amendments.
 I  have  sent  them  in  one  bunch,

 Mr.  Speaker:  I  will  find  that  out.

 Shri  Daji:
 intervened.

 Holidays  might  have
 That  is  not  my  fault.

 Mr.  Speaker:  The  post  office  is  the
 agent  of  the  sender,  not  of  the  re-
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 ceiver.  That  is  the  difficulty,
 law  provides  like  that.  We  have  to
 take  precautions  that  the  things
 reach  in  time.  In  those  cases,  the
 amendments  or  the  substitute  motions
 had  only  to  be  repeated  and,  there-
 fore,  the  hon,  Members  concerned
 argued  that  the  House  had  already
 had  notice  of  those  amendments  and
 substitute  motions.  Therefore,  I  have
 waived  the  question  of  delay  in  the
 case  of  the  amendments  and  _  substi-
 tute  motions  of  those  two  Members,

 The

 3  hrs.

 Shri  Daji:  It  should  ordinarily
 have  reached  on  the  4th,  because  it
 was  posted  by  express  dclivery,  and
 it  must  have  reached  by  the  5th  in
 any  case,

 Mr.  Speaker:
 he  l6th  at  5  p.m.

 It  was  received  on

 Shrj  Indrajit  Gupta  (Calcutta  South
 West):  That  is  the  result  of  express.
 delivery!

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  On  this  particular  point,
 I  would  definitely  ask  the  House  to
 condone  the  delay.  The  situation  as
 far  as  the  Posts  and  Telegraphs
 Department  is  concerned  is  such  that
 it  is  absolutely  impossible  for  the
 sender  to  guarantee...

 Mr,  Speaker:  If  the  hon.  Member
 is  requesting  the  House  to  condone
 the  delay,  then,  her  mood  should  not
 be  such,

 Shrimati  Renu  Chakravartty:  I
 think  that  every  Member  will  condone
 it.  If  the  delay  could  be  condoned
 in  the  case  of  those  Members  who
 have  not  repeated  the  notices,  T  think
 it  can  be  condoneg  even  more  so  in
 this  case  because  the  Member  has
 taken  the  trouble  of  sending  it  on
 the  3th,

 Mr.  Speaker:  There  is  a  difference.
 Both  cannot  be  kept  on  the  same
 level.  The  House  can,  of  course,  con-
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 [Mr,  Speaker]
 done  delay,  and  I  have  no  objection
 at  all  But  the  two  should  not  be
 taken  together,

 Shrimati  Renu  Chakravartty:  The
 Member  has  taken  the  trouble  of
 sending  it  on  the  3th,  and  that  too
 by  express  delivery,  and  it  should
 have  reached  here  on  the  J5th.  If
 tt  does  not  reach  here,  then,  how  is
 the  Member  to  blame  for  it?  We  are
 not  in  a  court  of  law  here.

 Mr,  Speaker:  We  might  not  be  in
 a  court  of  law.  Then  too,  it  is  a
 simple  question  of  procedure,  Sup-
 posing  it  does  not  reach  us  at  all,
 then  what  can  we  do?  Then,  the
 Member  is  not  to  blame,  because  he
 has  posted  it....

 Shrimati  Renu  Chakravartty:  We
 are  only  asking  you  to  condone  the
 delay,  It  is  not  a  question  of  blam-
 ing,  but  it  is  only  a  question  of  con-
 doning  the  delay.

 Mr,  Speaker:  It  is  the  receipt  by
 the  office  that  is  to  be  considered  and
 not  the  despatch  by  the  Member
 which  can  be  considered.

 Shrimati  Renu  Chakravartty:  Then,
 it  is  impossible  for  us  to  function.

 Mr,  Speaker:  If  the  House  permits,
 {  have  no  objection.

 Shri  Tyagi:  Special  permission
 may  be  given.  If  there  is  any  Piece
 of  wisdom  there,  we  might  pick  it
 up.

 Mr  Speaker:
 eonsidered,

 That  also  might  be

 ett  यहापाल  सिह  (कैराना  )  :  मेरा

 अमैंडमैंट  भी  स्वीकार  कर  लिया  जाए  |

 वहू  शायद  दो  मिनट  बाद  पहुंचा  होगा  V

 उसको  बाई  हैंड  भेजा  था  t

 aera  महोदय  :  भ्रब  भाप  जाने

 दीजिए  बडुत  हो  चका  ॥|
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 Both  these  motions  as  well  as  the
 amendments  are  now  before  the
 House.

 Shri  Tyagi:  On  a  point  of  order.
 [  want  to  know  whether  this  motion
 is  a  resolution  of  the  House,  or  it  is
 a  standing  order.  I  would  like  to
 know  what  the  position  will  be.
 Definitely,  this  is  not  a  Bull,  I  want
 to  know  whether  this  motion  will  be
 treated  merely  as  gq  resolution  or
 whether  there  will  be  any  change  in
 the  standing  orders  and  this  will  be
 added  to  the  standing  orders.  For,
 my  fears  are  that  according  to  the
 convention  of  the  British  Parliament,
 resolutions  of  the  House  generally
 apply  only  to  the  session  in  which
 they  are  passed—the  term  ‘session’
 means  five  years—unless  they  are
 expressly  passed  ag  standing  orders,
 and  if  not  so  passed  but  intended  to
 have  continued  force,  are  voted  again
 every  session,

 So,  if  it  is  a  resolution,  it  will  have
 to  be  repeated  again  and  age2in.

 Mr,  Speaker:  Why  does  the  hon,
 Member  not  read  from  our  rules
 instead  of  reading  from  the  conven-
 tions  of  the  British  Parliament?

 Shri  Tyagi:
 pattern.

 Ours  follow  a  similar

 Mr,  Speaker:  No.

 Shri  Tyagi:  Resolutions  cannot
 have  standing  force  because...

 Mr.  Speaker:  We  are  not  to  repeat
 the  resolution  every  session,

 Shrj  Tyagi:  I  am  sorry.  The  reso-
 tutions  which  are  of  an  uperative
 nature,  resolutions  by  meang  of  which
 we  are  requireq  to  act  will  have  to
 be  repeateg  otherwise,  they  will  Fave
 to  be  added  to  the  standing  orders...

 Mr,  Speaker:  There  are  so  many
 committees  that  the  House  appoints
 every  day.  And  they  remain  in  force
 for  the  term  of  the  House.  It  weuld
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 be  a  motion  constituting  a  committee,
 and  it  would  last  up  to  the  ife  of  the
 House,  Of  course,  when  the  new
 House  comes,  the  old  committee  is
 dissolved,  and  the  new  House  -hall
 have  to  take  jt  up  again  and  consti-
 tute  the  committee.

 Shri  Tyagi:  All  right,  the  resolu-
 tion  for  the  election  of  the  committee
 alone  would  not  do....

 Mr,  Speaker:  The  motion  is  there,
 and  it  is  a  motion  pure  and  simple.
 Such  motions  are  provided  for  in  our
 rules.  Our  rules  provide  that  such
 motions  can  be  taken  up,  So,  there
 ig  nothing  peculiar  in  it.

 Dr.  L,  M,  Singhvi:  You  have  been
 pleased  to  observe  that  in  respect  of
 the  amendments  and  my  substitute
 motion,  the  delay  would  be  condcned,
 subject  to  their  being  otherwise
 admissible,  I  submit  that  so  far  as
 my  substitute  motion  is  concerned,  it
 hag  already  been  admitted  earlier,
 and,  therefore

 Mr.  Speaker:  The  earlier  admission
 was  also  subject  to  that  condition.

 Shri  Tyagi:  My  submission
 was  this,  The  Estimates  Committee
 and  the  Public  Accounts  Committee
 are  not  constituted  by  resolutions  of
 the  House,  but  their  constitution  has
 been  jncluded  in  the  standing  orders.
 Since  the  hon,  Minister  is  doing  a
 similar  thing  now,  why  not  include  it
 in  the  standing  orders?

 Mr.  Speaker:  When  he  gets  an
 opportunity,  he  might  raise  all  those
 points.

 eft  कांशोराम  गुप्त  (अलवर)  :  ये

 जो  संगोधत  एडमिट  किये  गये  हैं,  इतकी  कापी
 मेम्वरों  को  नहीं  भेजी  गई  है  1  अगर  यह  कहा
 जाए  कि  पहले  भेजे  जा  च्च्  हे  तो  पहले  तो
 प्रस्ताव  भी  भेजा  गया  था  लेकिन  यह  रह  हो
 चुका  1

 अ्रध्ययक्ष  महोदय  :  इतकी  कापीज  मेम्बरों
 को  भेजी  जाएंगी  ।
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 Shri  A,  C.  Guha:  On  8  point  of
 order.  Clause  2  (d)  of  the  first
 motion  provides  that:
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 “such  other  functions  vested  in
 the  Public  Accounts  Committee
 and  the  Estimates  Committee  in
 relation  to  the  Public  Undertak-
 ings  specified  in  the  Sche-
 dule....”

 These  functions  will  be  covered  by
 the  new  committee.  But  rule  308(3)
 lays  down  the  functions  of  the  public
 Accounts  Committee  as  follows:

 “Tt  shall  also  be  the  duty  of  the
 Committee—

 (a)  to  examine  the  statement
 of  accounts  showing  the  income
 and  expenditure  of  state  cor-
 porations,  trading  and  manu~
 facturing  schemes,  concerns  and
 projects  together  with  the
 balance-sheets  ang  statements
 of  profit  and  loss  accounts...

 (b)  to  exmine  the  statement
 of  accounts  showing  the  income
 and  expenditure  of  autonomous
 and  semi-autonomous  _  bodies,
 the  audit  of  which  may  bb
 conducted  by  the  Comptroller
 and  Auditor-General  of  India
 either  under  the  directions  of
 the  President  or  by  a  statute  of
 Parliament;  and

 (९)  to  consider  the  report  of
 the  Comptroller  an  Auditor-
 General  in  cases  where  the
 President  may  have  required
 him  to  conduct  an  audit  of  any
 receipts  or  to  examine  the
 accounts  of  storeg  and  stocks.”

 In  view  of  these  provisions  in  the
 Rules  of  Procedure,  I  do  not  know
 how  this  particular  clause  can  stand
 in  this  resolution.  I  would  like  to

 have  your  ruling  on  this  matter.

 Shri  Tyagi:  I  am  not  going  to
 surrender  the  rights  of  my  Commit-
 tee,  unless  the  standing  orders  are

 amended  by  Parliament,
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 Mir,  Speaker:  Hon,  Members  will
 have  those  opportunities,  If  the  House
 constitutes  that  committee  and  vests
 in  this  new  committee  certain  powers that  are  vested  in  the  other  commit-
 tees  by  our  rules  for  the  present,
 then,  of  course,  it  would  be  an
 indirect  repeal  of  those  rules  by  this
 House,  for  powers  must  have  been
 taken.  eae

 Shrj  A,  0.  Guha:  Would  it  not  be
 preferable  that  those  rules  should  be
 amended  first  and  then  these  motions
 moved  here?

 Mr.  Speaker:  This  is  what  I  am
 telling  the  chairmen  of  both  the  com-
 mittees,  namely  that  they  might  make
 their  points,  and  then  the  House  can
 decide,  because  if  these  motions  are
 passed  or  adopted  by  this  House,  then
 the  effect  would  be  that  this  House
 has  taken  away  certain  powers  from
 those  committees,  whuch  are  vested
 in  them  for  the  present  under  the
 rules.  Therefore,  the  House  should

 be  aware  of  all  that,  that  is,  by  adopt-
 in  this  motion,  the  effect  would  be
 that.  So,  the  two  hon.  Members
 might  make  their  speeches,  and  then
 the  Members  can  make  up  their  minds
 whether  they  are  prepared  to  pass
 this  or  not.

 Shri  A,  N.  Vidyalankar  (Hoshiar-
 pur):  But  nowhere  has  it  been  stated
 in  this  motion  that  these  powers  are
 being  taken  away  from  the  Public

 Accounts  Committee  and  the  Estimates
 Committee.

 Shri  A,  C.  Guha:  It  has  been  stated
 there.  There  is  also  another  point  of
 order  which  I  want  to  raise.  In  1953,
 when  the  Prime  Minister  moved  a
 resolution  inviting  the  Rajya  Sabha  to
 nominate  seven  Members  to  associate
 with  the  Public  Accounts  Committee,
 then  ihe  made  a  clear  distinction  bet-
 ween  the  Public  Accounts  Committee
 and  the  Estimates  Committee,  Objec-
 tions  were  raiseq  at  that  time  that
 the  Rajya  Sabha  Members  hould  not
 Participate  in  any  of  those  financial
 committees,  because  the  financial
 matters  were  the  exclusive  privilege
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 of  the  Lok  Sabha.  Then,  the  Prime
 Minister  met  that  objection  and  made
 the  following  observation:

 i48

 “But  the  main
 House  to  consider  is  this.  This
 Public  Accounts  Commitlee  has
 nothing  to  do  with  what  I  might
 call  the  financial  powers  of  this
 House  which,  of  course,  are  sup-
 reme  in  that  matter.  Thcre  is
 another  committee——the  Esti-
 mates  Committee.  A  distinction
 is  made  by  us  as  betwcen  the
 Public  Accounts  Committec  and
 the  Estimates  Committee,”

 point  for  the

 So,  he  admitted  that  as  regards  the
 estimates  the  Estimates  Committee  of
 this  House  was  the  supreme  body,
 ang  the  Estimates  Committee,  as  the
 mouth-piece  of  this  House  —  should
 consider  the  estimates  of  Government.
 The  Government  is  going  to  invest
 about  Rs.  200  crores  every  year  in
 these  public  undertakings,  Already
 the  investment  is  about  Rs.  2,000
 crores...

 Mr,  Speaker:  That  would  be  the
 speech  of  the  hon.  Member.  The
 Prime  Minister’s  statement  js  not  in
 cluded  in  this,

 Shri  A,  C,  Guha:  No,  Sir.  I  would
 like  to  point  out  that  paragraph  2  of
 the  Motion  will  take  away  the  rights
 of  the  Estimates  Committee  to  look
 into  the  estimates  which  will  be  voted
 by  tthis  House,  estimates  amounting
 to  about  Rs.  200  crores  a  year.  I
 would  like  your  ruling  on  this  matter
 also,

 It  is  not  a  case  where
 called  for.  He  may

 when  he  is
 I  will  give

 Then  the

 Mr,  Speaker:
 my  ruling  is
 make  all  these  points
 given  an  opportunity.
 him  that  opportunity.
 House  will  decide.

 Dr.  L.  M.  Singhvi:  Shri  Guha  is
 raising  a  constitutional  question.  He
 says  that  if  the  Estimates  Committee’s
 functions  are  also  vested  in  this  Com-
 mittee,  then  this  House  will  lose  its
 primacy  in  the  matter  of  estimates.
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 This  wag  the  purport  also  of  the
 earlier  resolution  brought  forward  by the  predecessor  of  the  present  Minis-
 ter  whercin  it  was  said  clearly  that
 80  far  as  the  Estimates;  Committee’s
 functions  were  concerned,  the  Mem
 bers  of  the  Rajya  Sabha  would  have
 no  right  to  participate,

 Mr.  Speaker:  That  does  not  need
 my  decision.  Members  can  take  it
 up.

 Dr.  L.  M,  Singhvi:  On  the  consti-
 tutionality,

 Mr.  Speaker:  Ever.  cy  the  consti-
 tutionality,  the  House  has  to  decide,
 not  the  Speaker.

 Shri  Tyagi:  There  igs  one  more
 Point,  I  would  appeal  to  you  to  look
 into  this  matter  because  you  are  ulti-
 mately  the  custodian  of  the  rights
 and  privileges  of  this  House  as  well
 as  of  the  taxpayers’  money.  The
 estimates  are  to  be  approved  by  this
 Committee.  I  can  well  understand
 the  position  thst  either  they  could
 take  any  Estimates  Committee's  busi-
 ness  or  they  could  take  any  work  of
 the  Public  Accounts  Committees.  A
 Committee  which  sanctions  expendi-
 ture  cannot  itself  sit  av’ain  to  re-
 examine  whether  that  was  sound  of
 not  therefore,  I  submit  that  both

 these  functions  must  be  separate,  The
 Auditor  General’s  position  has  been
 kept  absolutely  independent  with  a
 view  to  his  being  able  io  kicp  an
 Independent  eye  on  the  exper  “iture
 side,  So  combination  af  both  these
 functions  might  perhaps  not  be  very
 healthy,

 Mr.  Speaker:  I  have  all  sympathies
 with  the  two  Committees  as  well  as
 their  Chairmen.

 Shri  A.  C.  Guha:
 ing  as  Chairman  of  the  Estimates
 Committee.  In  ‘1961,  I  was  not  even
 a  member  of  that  Committee  and  still
 I  raised  this  objection,

 I  am  not  speak-

 Mr  Speaker:  That  would  be  dis-
 cussed  by  the  House  and  the  House
 ean  then  decide,
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 Shri  HN,  Mukerjee  (Calcutta

 Central):  May  I  make  a  submission? If  it  is  under  the  terms  of  the  Consti- tution  itself  that  this  House  has  a
 certain  primacy  in  regard  to  estimates
 of  revenues  and  if  because  of  that the  Estimates  Committee  is  appointed, and  is  responsible  solely  to  this  House, (f  that  is  the  basically  constitutional
 Provision,  is  it  open  to  the  House
 itself  at  this  present  point  of  time
 to  discuss  the  merits  of  a  suggestion which  objectively  means  that  esti-

 mates  in  regard  to  certain  matters
 may  be  examined  by  a  bodv  in  which
 there  would  sit  people  who  are  not
 Members  of  this  House?  If  that  ig  a
 basic  constitutional  proposition—am
 not  a  pundit—the  matter  should
 be  stopped  here  and  now  und  tha
 Government  should  come  forward
 with  its  legal  representatives  to  put
 forward  its  point  of  view,

 Mr.  Speaker:  First,  I  deny  that
 Shri  Mukerjee’s  statement  that  he  is
 hot  a  pundit,  He  is  a  pundit  in  this
 sphere  also.  But  he  must  know  that
 the  Speaker  docs  not  give  a  decision
 on  constitutional  points.  It  is  for  tha
 House  to  decide.  If  today  I  decide
 that  a  matter  is  constitutional  and  it
 foes  to  the  courts  and  they  decide  that
 it  is  not,  probably  the  House  will  not
 like  that  situation  to  arise.  “hat  is
 left  to  the  courts,  Both  the  constitu-
 tional  points  as  well  as  the  factual
 merits  are  before  the  House.  The
 judiciary  cannot  say  that  the  House
 was  wrong  in  this  or  that;  it  can  only
 give  its  own  judgment  taking  all
 things  into  consideration,

 Therefore,  the  House  takes  the  res-
 ponsibility.  It  has  the  power  to  pass
 constitutional  laws  or  measures  or
 even  to  amend  the  Constitution.  Let
 the  judiciary  decide,

 Shri  H.  N,  Mukerjee:  You  have
 put  the  position  correctly  but  my
 feeling  is  that  when  this  matter  comes
 before  the  House  and  the  members
 of  the  Government  party  as  well  as
 of  the  Opposition  express  their  cons-
 titutional  doubts  in  regard  to  this
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 proposition,  it  is  only  fair  that  in  the
 House  the  lega]  advisers  of  Ccvern-
 ment  should  be  present  in  order  to
 explain  these  difficulties  when  they
 are  formulated.  When  I  came  into
 the  House,  the  Chairman  of  the  Esti-
 mates  Committee  was  making  his
 submissions  to  you.  I  find  the  legal
 advisers  of  Government  are  nowhere
 in  the  picture,  We  can  do  whatever
 we  can;  the  law  courts  can  dcclare
 that  we  did  something  wrong—that
 is  a  hypothetical  matter.  But  tefore
 we  do  that,  we  are  merely  put‘ing  it
 before  you  so  that  you  can  adjure  the
 Government  to  do  its  duty  which  it
 is  neglecting.  They  are  not  present
 here  to  listen  to  the  lestal  and  consti-
 tutional  aspects  of  this  matter,  be-
 cause  one  of  their  spokesmen  has  put
 forward  this  proposition,  which  does
 seem  to  have  constitutional  implica-
 tions.

 That  is  why  I  submit  in  all  humility
 that  you  might  ask  Government  to
 do  something  in  regara  to  satisfying
 the  House—because  some  of  us  are
 in  some  doubt  over  this  matter—
 even  before  we  proceed  to  a  discus-
 sion  of  the  merits,  as  to  what  exactly
 their  interpretation  of  the  constitu-
 tional  position  is,

 Shri  U,  M.  Trivedi  (Mandsaur):
 rose—

 Mr.  Speaker:  This  does  not  require
 any  further  observation  at  this  stage.

 Shri  U.  M.  Trivedi:  No,  it  does,  I
 wish  to  make  my  submission.  Words
 have  come  out  of  your  mouth  which
 require  some  elucidation.  You  have
 been  pleased  to  say  that  we  can  make
 any  law,  constitutional  as  well  as  un-
 constitutional,  It  is  not  thet  we
 knowingly  make  an  unconstitutional
 law.  That  is  not  possible.

 Mr.  Speaker:  We  have  made  so
 many  laws  that  have  been  held  to
 be  unconstitutional.

 Shri  U,  M,  Trivedi:  May  be.  They
 have  been  held  to  be.  But  we  have
 knowingly  not  done  it.
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 Mr,  Speaker:  Who  said  that?
 are  not  doing  that,

 We

 Shri  ए,  M.  Trivedi:  Therefore,  the
 Plain  question  arises,  If  a  constitu-
 tional  point  has  been  made.  if  a  cons-
 titutional  difficulty  has  been  pointed
 out,  would  it  not  be  fit  and  proper  for
 Government  to  eome  ang  say  what
 they  are  doing  in  regarg  to  it  if  it
 comes  into  conflict  with  the  constitu-
 tional  position?  The  very  opening
 sentence  here  makes  it  very  clear...

 Mr.  Speaker:  Order,  order.  Again
 Members  are  arguing  on  that  point.
 Of  course,  there  may  be  many  things
 where  it  may  be  said  that  thcy  are
 unconstitutional  or  against  the  provi-
 sions  of  any  Jaw.  But  as  I  told  this
 hon.  House,  I  am  not  concerned  at
 this  moment  with  giving  my  decision,
 however  strong  the  case  may  be  and
 whatever  may  be  my  thinking  also  on
 the  subject,  That  is  not  my  pesition
 at  this  moment.

 So  far  as  Government  are  concern-
 ed,  their  spokesman  is  here.  He  is
 listening  to  all  the  arguments
 advanced.  Of  course,  the  presump-
 tion  is  that  before  bringing  forward
 this  motion,  they  must  have  consulted
 their  legal  advisers,  Otherwise,  they
 may  not  have  brought  this  forward,

 Shri  A,  0.  Guha:
 SO,

 I  do  not  think

 Shri  Tyagi:
 themselves.

 They  are  a  law  unto

 Mr,  Speaker:  The  Minister  is  lis-
 tening.  He  will  respect  the  wishes  of
 hon.  Member  and  bring  in  legal
 advise  also.  That  is  what  I  can  say.

 Shri  A,  com  Guha:
 point  of  order.

 I  have  another

 Mr.  Speaker:
 he  in  his  bag?

 Shri  3  C,  Guha;  I  am  not  in  the
 habit  of  raising  many  points  of  order
 in  this  House;  I  am  a  very  silent  and

 How  many  more  has
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 When  this  House  is
 dissolved  and  fresh  elections  take
 place  in  1967,  as  expected,  the  Lok
 Sabha  Members  will  cease  to  be  Mem.
 bers  of  the  Committee;  but  che  Raiya
 Sabha  Members  will  continue  to  be
 Members  of  the  Committee.

 quite  Member,

 Shri  Tyagi:  Not  of  the  Committee.

 Shri  A,  C,  Guha:  Surely,  they  will
 be  Members,  What  will  be  the  posi-
 tion  of  the  Committee  then?

 Mr.  Speaker:  These  are  questions
 that  should  be  put  to  the  Minister  so
 that  he  may  reply.  These  are  points
 that  should  be  made  in  the  debate.
 But  again  and  again,  I  am  being  asked
 to  answer  these  questions.  How  can
 I  answer  and  say  what  the  position
 of  Government  is?  Hon,  Members
 may  take  up  every.  objection  that
 they  have,  advance  their  argumerts
 in  support  and  then  the  Minister  shall
 have  to  reply  to  them.  Whether
 they  feel  satisfied  with  the  reply  or
 not  has  to  be  seen  afterwards.

 Shri  A,  C.  Guha:  My  apprehension
 fs  that  in  the  interim  period,  the
 Rajya  Sabha  Members  will  constitute
 the  quorum;  they  will  convene  a
 meeting  and  do  anything.  That  is  a
 possibility.  That  is  the  vacuum  that
 will  be  created.  That  is  why  I  am
 bringing  this  to  your  notice  and  say-
 ing  that  they  have  not  consulted  any
 legal  advisers,

 If  he  is  going  to  say
 shall  he  say

 Mr,  Speaker:
 everything  now,  what
 afterwards?

 Shri  Tyagi:  The  Ministers  can  go
 that  way  and  ridicule  themselves  by
 not  putting  it  in  logical  from.  But
 how  can  the  House  allow  it?  We
 are  considering  the  motiun  now.

 Mr.  ‘Speaker:  Order,  order,  The
 hon,  Member  will  realise  that  if  Minis-
 ters  are  ridiculing  themselves,  the
 House  can  throw  out  the  Government.

 Shri  Tyagi:  ‘How  can  we  permit
 this  thing  to  be  considered.
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 Shri  U.  M.  Triv  711  Should  we  not
 bring  it  to  the  notice  of  the  Minister
 that  such  a  constitutional  difficulty  is
 there,  and  should  not  the  Minister
 also  be  considerate  enough  to  give
 some  thought  to  what  has  been  ex-
 pressed?  He  seems  to  have  made  up
 his  mind,  in  the  sense  that  he  is  there
 and  mechanically  he  wants  to  proceed
 with  it  without  telling  us  that  he  has
 consulted  the  legal  advisers  and  taken
 their  advice,  that  it  is  a  constitutional
 measure,  that  it  does  not  come  into
 conflict  with  the  rules  of  procedure  of
 this  House,  that  it  is  not  a  measure
 which  is  just  being  shoved  along.
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 In  the  first  Parliament  there  was  a
 Bill  relating  to  Manipur  on  which
 Shri  Datar  went  on  saying  that  they
 were  giving  powers  to  loca)  bodies  to
 decide  civi]  disputes  whether  it  was
 of  One  rupee,  ten  lakhs  or  crores  of
 rupees,  and  then  the  Secretary  said
 it  was  a  mistake  and  wanted  to  cor-
 rect  it.  Instead  of  that,  why  not  the
 Minister  say  that  he  hag  consulted  his
 legal  advisers?

 Mr.  Speaker:  If  there  was  a_  mis-
 take  committed  by  one  Minister  at
 one  time,  I  cannot  presume  the  same
 thing  is  being  repeated  now.

 Shri  Tyagi:  It  is  drafted  by
 Rajya  Sabha,
 continuous  life.

 the
 because  they  have  a

 Mr.  Speaker:  J  have  again  and  again
 submitted  to  the  hon.  Members  that
 these  are  objections  that  they  can  take
 up  during  the  speeches  that  they
 make  here.  That  is  the  proper  time.
 All  points  must  be  made  then,  and
 the  Minister  then  shal]  have  the  op-
 portunity  to  answer  them.  Then  the
 House  would  make  up  its  mind  whe-
 ther  really  it  has  been  satisfied  by  the
 arguments  or  not.  What  they  expect
 from  me,  I  do  not  understand.

 Shrj  Tyagi:  We  always  draw  wis-
 dom  from  you.

 Dr.  M.  S,  Aney  (Nagpur):  You
 were  right  in  saying  that  in  constitu-
 tional  matters,  it  is  for  the  House
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 [Dr.  M.  S.  Aney}
 to  decide,  not  for  you.  That  is  so,
 but  the  question  that  you  as  the
 Speaker  of  this  House  have  to  guide
 the  discussions  on  this  matter.  If  you
 find  that  there  are  constitutional
 questions  raised  here  which  require  to
 be  properly  considered,  it  is  for  you
 to  say  that  those  questions  involve
 constitutional  points,  and  the  Minis-
 ters  should  be  given  an  opportunity
 to  explain,  and  then  you  should  de-
 cide  whether  those  points  can  be  de-
 cided  or  discussed  in  the  House  or  not.
 After  that,  the  other  part  of  the  Bill
 should  be  proceeded  with.  That  is
 my  humble  submission.

 Mr.  Speaker:  Can  we  proceed  now?

 Shri  Sonavane  (Pandharpur):  I
 have  to  place  my  point  of  view.

 You  were  good  enough  to  say  that
 by  passing  this  motion,  the  House
 automatically  would  divest  of  certain
 powers  vested  in  the  Estimates  and
 Public  Accounts  Committees  and  give
 them  over  to  the  new  committee.  That
 is  what  I  understood  to  be  your  in-
 terpretation.  But  I  feel  that  would
 not  be  a  correct  interpretation.  Un-
 less  the  House  passes  an  express  re-
 solution  divesting  the  Estimates  and
 the  Public  Accounts  Committces  of
 the  particular  powers,  and  the  House
 decides  to  form  a  new  committee  with
 those  powers,  it  would  not  be  in
 order.  That  is  my  interpretation.

 Shri  Indrajit  Gupta:  In  view  cf  all
 that  has  been  said  here  and  repeated
 by  so  many  hon.  Members,  would  you
 not  consider  it  once  again,  so  that
 the  debate  may  be  really  fruitful  and
 not  be  just  an  expression  of  sy  many
 doubts  and  speculations?  The  hon.
 Law  Minister  may  be  asked  by  you
 to  come  here  before  the  debate  pro-
 Per  commences  on  the  merits  of  the
 resolution,  to  state  before  us  what
 the  Government's  views  are  on  these
 very  weighty  constitutional  ques-
 tions.

 Mr.  Speaker:  It  is  for  the  Govern-
 ment,  when  such  doubts  are  express-
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 ed  by  so  many  Members,  to  get  the
 best  legal  aid  they  have  for  the  guid-
 ance  and  information  of  the  Mem-
 bers.  The  Minister  is  listening  to  it,
 as  much  as  I  am  doing.

 Dr.  L.  M.  Singhvi  (Jodhpur):  May
 I  request  you  now......

 Mr.  Speaker:  No,  I  will  not  allow
 any  more  ‘discussion.

 Shri  Bade:  What  is  the  time  allot-
 ted?

 Mr.  Speaker:  We  will  see.

 In  addition  to  the  amendments
 already  moved,  amendments  4  to  25
 and  No.  3  will  be  allowed  to  be  moved,

 Shrj  Surendranath  Dwivedy:  I  beg
 to  move:

 That  in  the  motion,—

 in  the  first  paragrarh.—

 for  “ten  members”  substitute
 “twenty  members”.  (l4).

 That  in  the  motion,—

 after  the  first  paragraph,  insert
 the  following  proviso,—

 “Provided  that  a  Minister  shall
 not  be  elected  a  member  of  the
 Committee,  and  that  if  a  member
 after  his  election  to  the  Committee,
 is  appointed  a  Minister,  he  shall
 cease  to  be  a  member  of  the  Com-
 mittee  from  the  date  of  such  ap-
 pointment.”  (15).

 Shri  Daji:  I  beg  to  move:

 That  in  the  motion,—

 in  paragraph  (2),  after  clause  (c)
 insert—

 “(ec)  to  suggest  measures  for
 better  and  efficient  functioning  in
 such  Public  Undertakings;”.  (16).
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 That  in  the  motion,—
 in  clause  (d)  of  paragraph  (2),

 omit—

 “and  as  may  be  allotted  to  the
 Committee  by  the  Speaker  from
 time  to  time”.  (17).

 That  in  the  motion,—
 omit  proviso  to  paragraph  (2).
 (18).

 Shri  Surendranath  Dwivedy:  I  5८४
 to  move:

 That  in  the  motion,—
 omit  part  (i)  of  the  proviso  to

 paragraph  (2).  (19).

 That  in  the  motion,—

 in  paragraph  (3),—

 for  “five  years”  substitute  ‘three
 years”.  (20).

 Shri  Daji:  I  beg  to  move:

 That  in  the  motion,—
 omit  proviso  to  paragraph  (3).

 Shri  Yashpal  Singh:  I  beg  to  move:
 That  in  the  motion,—

 in  paragraph  (3),  after  the  exist-
 ing  proviso,  insert—

 “Provided  further  that  the
 Chairman  of  the  Committee  be
 from  amongst  the  members  of  the
 Opposition  Party.”

 Shri  Daji:  I  beg  to  move:

 (i)  That  in  the  motion,—

 after  paragraph  (4),  insert—

 “(5)  (a)  That  the  Committee  shall
 have  the  power  to  examine
 witnesses  and  to  send  for  per-
 sons,  papers  and  records.

 (b)  That  the  Committee  _  shall,
 from  time  to  time,  report  to
 both  Houses  of  Parliament  in
 respect  of  all  or  any  of  mat-
 ters  examined  by  it.
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 (c)  That  as  from  the  constitution
 of  the  Committee,  the  Esti-
 mates  Committee  and  the  Pub-
 lic  Accounts  Committee  shall
 cease  to  exercise  their  func-
 tions  in  relation  to  the  Public
 Undertakings  specified  in  the
 Schedule  and  steps  shall  be
 taken  separately  to  make
 necessary  amendments  in  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  of  this  House.
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 (da)  That  a  Minister  shall  not  be
 elected  a  member  of  the  Com-
 mittee  and  that  if  a  member
 after  his  election  to  the  Com-
 mittee  is  appointed  a  Minister,
 he  shall  cease  to  be  a  member
 of  the  Committee  from  the  date
 of  such  appointment.”

 (ii)  That  in  the  motion,—

 after  item  7  of  PART  I  of  the  Sche-
 dule,  insert—

 “and  every  Public  Undertaking
 that  may  be  established  by  the
 Central  Acts  after  the  adoption  of
 the  motion  by  the  House”.

 Dr.  L.  M.  Singhvi:  I  beg  to  move:

 That  for  the  original  motion,  the  fol-
 lowing  be  substituted,  namely:

 “That  a  Committee  of  this  House
 to  be  calleq  the  Committee  on  Pub-
 lic  Undertakings  be  constituted  with
 twenty-one  members,  fourteen  from
 this  House  and  seven  from  Rajya
 Sabha,  who  shall  be  elected  from
 among  the  members  of  each  House
 according  to  the  principle  of  propor-
 tional  representation  by  means  of
 the  single  transferable  vote.

 (2)  That  the  functions  of  the  Com-
 mittee  shall  be:

 (a)  to  examine  the  reports  and
 accounts  of  the  Public  Under-
 takings  specified  in  the  Sche-
 dule;
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 (b)  to  examine  the  reports,  if  any,

 of  the  Comptroller  and  Audi-
 tor-General  on  the  Public
 Undertakings;

 (c)  to  examine,  in  the  context  of
 the  autonomy  and  efficiency  of
 the  Public  Undertakings,  whe-
 ther  the  affairs  of  the  Public
 Undertakings  are  being
 managed  in  accordance  with
 sound  business  principles  and
 prudent  commercial  practices;

 (d)  such  other  functions  as  are
 at  present  vested  in  the  Public
 Accounts  Committee  and  the
 Estimates  Committee  in  rela-
 tion  to  the  Public  Undertak-
 ings  specified  in  the  Schedule
 by  or  under  the  Rules  of  Pro-
 cedure  and  Conduct  of  Busi-
 ness  of  this  House  notwith-
 standing  the  foregoing  exami-
 nation  in  clauses  (a),  (b)  and
 (c).

 Provided  that  with  regard  to  the
 Public  Undertakings  specified  in  Part
 V  of  the  Schedule,  the  Committee  shall
 not  adopt  or  pursue  any  procedures
 which  are  not  consistent  with  the  in-
 terests  of  security.

 (8)  That  the  Committee  shall  have
 the  power  to  examine  witnesses  and
 to  send  for  persons,  papers  and  re-
 cords:

 Provided  that  Government  may  dec-
 line  to  produce  any  papers  and  records
 on  the  ground  that  such  _  disclosure
 would  be  prejudicial  to  the  safety  or
 interest  of  the  State.

 (4)  That  the  Committee  shall,  from
 time  to  time,  report  to  both  Houses
 of  Parliament  in  respect  of  all  or  any
 of  matters  examined  by  it.

 (5)  That  as  from  the  constitution  of
 the  Committee,  the  Estimates  Commit-
 tee  and  the  Public  Accounts  Commit-
 tee  shall  cease  to  exercise  their  func-
 tions  in  relation  to  the  Public  Under-
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 takings  specified  in  the  Schedule  and
 steps  shall  be  taken  separately  to  make
 necessary  amendments  in  the  Rules  of
 Procedure  and  Conduct  of  Business  of
 this  House.

 (6)  That  the  members  of  the  Com-
 mittee  shall  hold  office  for  a  period  of
 two  years:

 Provided  that  a  Minister  shall  not
 be  elected  a  Member  of  the  Committee
 and  that  if  a  Member  after  his  election
 to  the  Committee  is  appointed  a  Min-
 ister,  he  shall  cease  to  be  a  member  of
 the  Committee  from  the  date  of  such
 appointment.

 (7)  That  in  order  to  constitute  a
 sitting  of  the  Committee,  the  quorum
 shall  be  seven.

 (8)  That  in  other  respects  the  rules
 of  this  House  relating  to  Parliamentary
 Committees  shall  apply  with  such
 variations  and  modifications  as  the
 Speaker  may  make.

 (9)  That  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do  agree
 to  associate  with  the  said  Committee
 and  communicate  to  this  House  the
 names  of  the  Members  to  be  appointed
 by  Rajya  Sabha.

 SCHEDULE

 (List  of  Public  Undertakings)
 Part  I

 (Public  Undertakings  established  by
 Central  Acts)

 l.  The  Damodar  Valley  Corpora-
 tion.

 2.  The  Industrial  Finance  Corpora-
 tion.

 3.  The  Indian  Airlines  Corporation.
 4.  The  Air  India  International.
 5.  The  Life  Insurance  Corpora-

 tion,
 6.  The  Central  Warehousing  Cor-

 poration.
 7.  Oil  &  Natural  Gas  Commission.
 8.  The  Employees’  State  Insurance

 Corporation.
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 9.  The  Khadi  &  Village  Industries
 Commission,

 10.  The  State  Bank  of  India.
 ll.  The  Reserve  Bank  of  India.
 12,  The  Bombay  Port  Trust.
 13.  The  Calcutta  Port  Commission.
 14.  The  Madras  Port  Trust.

 Part  II

 (Public  Undertakings  which  are  Gov-
 ernment  Companies  formed  under  the
 Companies  Act)

 Every  Government  company  whose
 annual  report  is  placed  before  the
 Houses  of  Parliament  under  sub-sec-
 tion  (l)  of  section  6l9A  of  the  Com-
 panies  Act,  ‘1956,  other  than  the  Public
 Undertakings  included  in  Part  V  here-
 of.

 Part  III

 All  Departmental  Industrial  and
 Commercial  Undertakings  of  the  Gov-
 ernment  of  India.

 Part  IV

 All  companies  and  Undertakings  in
 which  the  Government  of  India  hold
 25  per  cent.  or  more  of  the  equity  capi-
 tal.

 Part  V

 j.  Hindustan  Aircraft  Ltd.  Banga-
 lore.

 2.  Bharat  Electronics  Ltd.  Banga-
 lore.

 3.  Mazagon  Docks  Ltd.,  Bombay.
 4.  Garden  Reach  Workshop  Ltd.,

 Calcutta.”

 Shrj  Surendranath  Dwivedy:  I  beg
 to  move:

 That  in  the  motion,—
 for  ‘five  members’  substitute  ‘ten

 members’.  (8).

 Mr.  Speaker:  These  amendments  ure
 before  the  House.

 KARTIKA  27,  885  (SAKA)  Committee  on  I62
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 Shri  Daji:  The  Committee  on  public
 undertakings  has  been  conceived  under
 an  inauspicious  constellation  of  stars,
 and  it  has  taken  more  than  a  conven-
 tional  nine  months  to  be  born.  It  was
 conceived  in  1959,  there  was  an  abor-
 tive  attempt  in  ‘1961,  then  again  some
 time  last  year,  and  finally  now,  almost
 at  the  fag  end  of  963  we  are  able  to
 debate  this  resolution  of  the  Govern-
 ment.

 5.26  hrs.

 (Mr.  Depury-SpeaKer  in  the  Chair.]

 I  think  there  would  be  almost  unani-
 mity  on  one  point,  namely  that  the
 undertakings  of  our  public  sector  need
 a  committee  of  Parliament  for  better
 review,  better  control,  better  gathering
 of  information  and  also  better  dis-
 charge  of  democratic  control  which  is
 the  sine  qua  non  of  democratic  owner-
 ship  in  the  public  sector  undertakings.

 Before  I  propose  to  deal  with  the
 merits  of  the  motion  before  us,  let  me
 say  a  word  about  the  performance  and
 prospects  of  our  public  sector.  Our
 public  sector  undertakings  are  under
 constant  pressures  and  constant  at-
 tacks.  Broadly  speaking,  the  attacks
 on  the  public  sector  are  directed  from
 two  opposite  ends.  One  angle  of  attack
 on  our  public  sector  is  that  so  ably
 championed  by  the  hon.  Member  from
 Rajkot  who,  when  he  spoke  last  time
 on  the  No-Confidence  Motion,  painted
 a  totally  dismal  and  negative  picture
 of  the  performance  of  the  public  sec-
 tor,  ran  it  down,  and  even  said  that
 instead  of  sinking  so  many  crores  of
 rupees  in  the  steel  plants,  it  would
 have  been  more  useful  and  fruitful  if
 that  amount  had  been  invested  in  some
 consumer  industries.  That  is  a  definite
 philosophy  which  he  reflects,  and  of
 which  he  is  the  spokesman.  That
 philosophy  represents  the  wound  that
 the  high  barens  of  the  private  sector
 feel  at  the  growth  of  the  public  sector.
 They  are  wounded  deeply,  and  I  say
 that  the  country  and  the  people  enjoy
 their  criticism.  The  more  vehemently
 the  public  sector  is  criticised  by
 gentlemen  of  the  private  sector,  the
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 more  people  are  convinced  that  there
 is  something  good  in  the  public  sector,
 because  the  people  have  come  to  know
 that  what  is  to  the  liking  of  the  big
 business  is  certainly  not  to  the  good
 of  the  country,  and  that  what  is  not
 to  their  liking  is  certainly  to  the  good
 of  the  country.  Even  this  sheer  logic
 of  exclusion  makes  us  enjoy  their  at-
 tacks  on  the  public  sector.  They  make
 an  all-out  attack  on  the  pulic  sector
 because  the  growth  of  the  public  sec-
 tor  means  the  abridgement  of  the  area
 of  loot  of  the  private  sector,  and  the
 more  the  public  sector  grows,  the  more
 they  fear  that  their  area  of  operation.
 their  area  of  loot,  which  they  claim
 has  for  centuries  been  their  sole  pre-
 serve,  is  being  slowly  abridged,  nar-
 rowed.

 If  things  go  according  to  our  Five
 Year  Plan,  with  a  little  modification
 here  and  there,  by  the  end  of  the  Third
 Plan,  out  of  the  total  industrial  life,
 public  sector  will  own  25  per  cent,  and
 over  33  per  cent  in  mineral  production.
 To  that  extent,  private  monopoly  loot
 is  being  restricted,  and  it  is  this  that
 hits  them,  and  the  more  it  hits  them,
 the  more  it  pleases  us.

 I  can  only  say  that  the  hon.  Member
 from  Rajkot  seems  to  have  forgotten
 even  the  ABC  of  economics  which  he
 wrote  some  years  back,  which  we  read
 and  learnt.  He  has  now  re-read  his
 economics  at  the  feet  of  mighty  ty-
 coons  of  the  private  sector,  and  there-
 fore  he  views  the  whole  economic
 growth  of  the  public  sector  with
 coloured  glasses.

 There  is  another  angle  of  criticism
 of  the  public  sector  which  does  not
 disparage  the  public  sector,  which  does
 not  want  it  to  cease  to  function  but  to
 prosper,  which  criticises  because  it
 feels  that  unless  the  public  sector  per-
 formance  is  improved,  unless  it  is
 tightened,  unless  better  managerial
 control  is  exercised  over  the  public
 sector,  unless  the  public  sector  is  able
 to  deliver  better  goods,  it  will  not  stand
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 the  test  of  competition  with  the  pri-
 vate  sector.  I  venture  to  offer  some
 criticism  on  the  working  of  the  public
 sector  solely  from  this  angle,  sharply
 dissociating  myself  from  whatever  may
 be  spoken  from  the  other  angle.

 It  strikes  us  that  not  only  the  philo-
 sophers  of  the  Swatantra  group,  not
 only  the  high  priests  of  the  private
 sector  but  the  Government  themselves
 have  a  rather  lukewarm,  step-mother-
 ly  attitude  towards  the  public  sector.
 To  begin  with  I  can  never  understand
 why  officers  found  not  fit  to  be  em-
 ployed  in  other  departments  of  the
 Government  by  reason  of  superannua-
 tion  are  supposed  to  be  fit  to  man  high
 posts  of  general  managers,  directors,
 resident  directors  and  chairmen  of
 these  undertakings.

 Shri  Tyagi:  Because  they  are  not
 through  Public  Service  Commission.

 Shri  Daji:  I  say  that  the  private  sec-
 tor  mentality  of  disparaging  and  look-
 ing  down  upon  public  sector  has  in-
 vaded  Government  that  is  clear  from
 the  sort  of  appointments  made.  It
 seems  public  sector  posts  are  being
 made  into  sinecure  for  persons  who
 can  dance  around  and  with  such  per-
 sonnel  you  cannot  expect  the  best  re-
 sults.  It  is  in  spite  of  these  officers
 that  some  of  our  public  sector  under-
 takings  have  given  the  best  results;  it
 is  because  of  the  dedication  and  deter-
 mination  of  the  workers  and  ordinary
 technicians  who  want  to  make  a  new
 India.

 In  addition  to  the  export  of  retired
 officials  from  the  Government  to  the
 public  sector,  there  has  been  an  export
 of  the  bureaucratic  administrative
 mentality.  I  am  glad  that  recently  our
 Minister  of  Heavy  Industries  has  been
 going  round  the  country  speaking  firm-
 ly  about  this  mentality  and  the  harm
 it  has  done.  It  ison  record  that  an  in-
 dent  for  spare  parts  required  imme-
 diately  takes  two  years  to  be  sanction-
 ed:  from  plant  to  Ranchi,  from  Ranchi
 to  Delhi,  from  Delhi  to  Ranchi,  Ranchi
 to  plant,  from  plant  to  supply  officer,
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 then  again  to  Delhi  for  tenders,  then
 back  again  to  Ranchi  and  then  to  plant.
 In  this  condition  no  public  sector  con-
 cern,  no  concern  worth  the  name  can
 be  expected  to  function  efficiently.

 In  many  cases  the  posts  in  the  public
 undertakings  are  treated  85  sinecure
 posts  to  be  offered  to  desired  persons.
 We  take  the  German  specification,  or
 the  Russian  specification  or  the  Swiss
 specification  and  ask  our  employees  to
 fulfil  them.  Very  good;  they  should  do
 it  and  in  many  cases  our  Indian  tech-
 nologists  have  done  it.  In  HMT  Ban-
 galore,  we  have  beaten  the  best  ten-
 ders  from  Europe;  we  are  proud  of  it.
 But  when  it  comes  to  officials,  J  may
 say  that  Rourkela  has  got  four  times
 more  headquarters  staff  than  any  other
 plant  anywhere  in  Europe.  Such  is  the
 over-burdening  of  the  headquarters
 staff.  It  is  stated  in  the  report.  It  is
 not  so  in  Rourkela  alone.  In  Bhilai  it
 is  like  that;  in  other  places  it  is  like
 that.  There  are  officers  and  officers.  If
 any  relative,  kith  and  kin  has  got  to  be
 provided  a  cushioned  job  and  paid
 money  for  doing  nothing,  plant  him  on
 @  public  undertaking  as  some  officer
 such  as  public  relations  officer,  labour
 adviser,  legal  adviser,  purchase  advi-
 ser  or  supply  adviser.  There  are  so
 many  advisers.

 There  is  another  aspect  also.  The
 hon.  Minister  says  that  things  are  go-
 ing  to  improve;  let  us  hope  so.  Initial-
 ly  I  said  that  I  did  not  subscribe  to  the
 Swatantra  ideology  and  I  did  not  work
 out  like  Mr.  Masani  and  did  not  say
 that  the  return  is  0.3  per  cent  return
 on  share  capital.  Many  other  aspects
 have  to  be  considered  while  talking  of
 the  efficiency  and  return  of  the  public
 sector  concerns.  There  are  the  social
 ends  and  needs.  Bhilai,  Durgapur  and
 Rourkela  may  not  make  profit  in  the
 normal  sense  during  the  gestation
 period.  But  the  saving  of  Rs.  300
 crores  in  foreign  exchange  effected  by
 them  is  a  national  asset.  Having  ac-
 cepted  all  that,  one  must  say  that  at  a
 certain  point  of  time,  at  optimum  effi-
 ciency,  normalisation  of  production
 costs  must  result.  If  that  did  not  hap-
 pen,  the  working  should  be  reviewed
 to  see  what  is  wrong  and  where.
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 Unless  we  are  able  to  do  that  we  will
 not  be  able  to  make  public  sector
 really  competitive  and  effective  force.

 The  difficulty  is  that  our  officers
 whom  we  have  _  inherited  from
 the  British  administration  are  not
 imbued  with  the  new  spirit  of
 public  sector.  Their  ideology  and
 thinking  is  such  that  results  in
 Serious  malpractices,  I  want  to  cite
 two  startling  malpractices.  There  are
 four  senior  officers  in  Heavy  Electri-
 cals,  Bhopal:  manufacturing  engineer,
 superintending  engineer  for  fabri-
 cations,  assistant  works  manager  and
 executive  engineer  of  works  depart-
 ment.  Their  relatives  have  got  a  pri-
 vate  sector  firm  just  near  the  H.E.L.
 Not  only  are  orders  placed  on  _  that
 firm—]  am  making  this  statement  with
 full  responsibility  and  I  am  ready  to
 substantiate  this  charge  in  any  enquiry
 that  may  be  held—but  workers  are
 marked  present  in  attendance  register
 in  H.E.L.  and  are  sent  to  work  in  the
 relative’s  industrial  concern  across  the
 street.  They  are  people  occupying  high
 posts  and  stores  are  also  transferred.
 In  Bangalore  the  brother  of  the  chief
 executive  of  a  public  undertaking  is  in
 collaboration  with  a  foreign  company
 and  there  the  some  thing  happens.  Parts
 are  manufactured  in  HMT  but  they  are
 meant  for  the  other  collaborating  com-
 pany  and  are  sent  there.  Because  of
 the  bureaucratic  attitude  of  the  Gov-
 ernment,  whenever  such  malpractices
 are  brought  to  their  notice,  instead  of
 instituting  an  enquiry  and  coming
 down  heavily  on  the  culprits,  they  just
 postpone  things  and  want  to  hide  them.
 Such  whitewashing  by  the  Government
 stifles  the  growth  of  the  public  sector.

 One  of  the  greatest  blights  of  public
 sector  unfortunately  is  the  very  bad
 industrial  relations:  industrial  re'a-
 tions  are  at  a  low  ebb  due  to  the
 bureaucratic  tendency  of  the  offi-
 cers  and  something  else  also.
 Politics  enters  the  industrial  re-
 lations  in  public  sector  plants  in
 a  much  bigger  way  than  even
 in  the  private  sector  plants.  The  ten-
 dency  to  boost  up  unions  which  subs-
 cribe  to  the  ideology  of  the  ruling
 party  is  so  much  in  the  public  sector.
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 It  is  not  so  much  in  the  private  sector
 because  ultimately  an  enlightened  em-
 ployer  in  the  private  sector  feels:  I
 must  get  my  work  done  and  so  let  me
 carry  on  with  whoever  is  there.  In  pub-
 lic  sector  it  is  not  so.  Industrial  rela-
 tions  in  the  public  sector  require  to  be
 studied.  In  fact,  I  suggest  that  the
 Labour  Minister,  Shri  Nanda,  who  is
 also  now  the  Home  Minister,  together
 with  Shri  C.  Subramaniam,  the  Minis-
 ter  of  Heavy  Industry,  should  imme-
 diately  call  a  tripartite  industrial  com-
 mittee  of  all  public  sector  undertakings
 to  discuss  threadbare  the  present  la-
 bour  relations.  Today,  I  have  got  a
 communication  from  a  union  at  Pimpri.
 The  other  day,  I  attended  the  function
 in  Vigyan  Bhavan  shen  Shri  Nanda
 distributed  some  prizes—the  Presi-
 dent's  Awards—andg  Pimpri  was  one
 of  them.  From  Pimpri  comes  the  com-
 munication  from  the  Union  represent-
 ed  by  none  else  than  Shri  Khadilkar,
 Congress  MP,  to  the  Members  of  Par-
 liament,  saying  how  the  public  sector
 undertaking  deals  with  its  own  em-
 ployees  whose  leader  is  a  Congress  MP,
 Shri  Khadilkar.  What  does  it  say?
 After  four  years  of  fretting  and  fight-
 ing  before  the  industrial  court  headed
 by  Justice  Mehr,  the  workers  got  an
 award  fixing  the  minimum  wages,
 scales  of  pay,  dearness  allowance,  etc.
 of  the  workers  at  Pimpri,  a  prospering
 concern.  The  award  was  given,  and
 after  three  and  a  half  years  the  work-
 ers  got  a  minimum  wage.  But  this
 Pimpri,  a  public  sector  company,  has
 decided  to  fo  in  appeal  to  the  Sup-
 reme  Court  over  the  award  of  the  in-
 dustrial  court,  and  thus  make  it  im-
 possible  for  the  workers  to  get  justice,
 because  this  union,  as  it  is  mentioned
 here,  consists  of  1,400,  workers,  paying
 8  subscription  of  four  annas  each;  for
 the  public  sector  company,  it  was  a
 Central  Government  might,  pitted
 against  the  union,  and  the  company
 went  in  appeal  just  because  the  work-
 ers  were  bold  enough  to  stand  up  to
 the  injustice  and  then  win  -the  award
 in  their  favour.

 Qur  hon.  Minister,  Shri  Nanda,  in
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 every  tripartite  meeting,  of  course
 gives  a  long  lecture  saying,  “‘do  not  go
 to  the  high  court  or  the  Supreme  Court
 against  the  award  of  the  industrial  tri-
 bunal.  Make  it  final  because  it  is
 modern  arbitration.”  But  the  preach-
 ings  of  Shri  Nanda  do  not  hold  good
 for  the  public  sector  and  the  employees
 there  must  go  from  pillar  to  post  to
 get  justice.  These  dfe  only  small
 examples.

 There  is  another  point  that  arises.
 The  tripartite  committee  came  to  a
 unanimous  decision,  and  it  was  agreed
 to  by  the  employers,  the  Government
 and  the  employees  that  contract  labour
 should  be  abolished  by  Ist  December,
 1962.  We  are  now  nearing  lst  Decem-
 ber,  1963.  While  contract  labour  has
 been  abolished  in  mines  owned  by  the
 private  employers,  the  Bhilai  stecl]
 mines  have  refused  to  abolish  contract
 labour.  While  the  private  employers
 have  been  forced  to  abide  by  _  this
 agreement,  the  public  sector  mines  re-
 fuse  to  do  away  with  the  contract
 labour.  What  does  the  worker  in  the
 mines  get?  He  gets,  even  in  these
 days,  only  Rs.  1-2-0  or  Rs.  4-0  per
 day.  In  these  conditions,  the  public
 sector  cacnoet  work  heeause  T  say  there
 is  n  challenge  to  th>  very  concept  of
 the  public  sector  from  the  tyeoons  of
 the  private  sector  and  ‘he  best  defen-
 ders  of  the  public  sector  are  the  work-
 ers.  Give  the  workers  a  fair  deal,  and
 give  them  encouragement  and  give
 them  the  opportunity  for  participation
 in  the  manage  nent;  give  every  demo-
 eratic  control  for  the  workers  over  the
 management.  With  one  stroke,  do
 away  with  bureaucratic  administration
 and  also  inspire  and  enthuse  the  wor-
 kers  with  a  new  vigour  to  see  that  the
 public  sector  undertakings  run  and
 prosper  and  are  successful.  It  is  only
 when  you  take  the  industrial  workers
 into  confidence  and  give  them  a  demo-
 cratic  control  of  the  public  sector  that
 the  public  sector  shall  really  be  a
 public  sector.

 The  point,  therefore,  is  how  we  are
 going  to  bring  about  a  democratic
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 control  of  the  public  sector.  Various
 views  have  been’  expressed.  The
 other  day,  in  a  seminar  helg  by  the
 FICCI,  a  really  novel  suggestion  was
 made  by  no  one  else  than  the  leading
 industrialist,  Shri  Sarabhai.  He  made
 a  very  novel  suggestion.  The  sug-
 gestion  was  that  to  improve  the
 management  of  the  public  sector
 plants,  the  management  should  be
 given  over  to  a  private  company  as  a
 holding  company,  so  that  the  owner-
 ship  will  be  of  the  State,  It  will  be  a
 public  ownership  under  private  man-
 agement.  So  he  pleaded  that  this
 will  give  better  results.  He  said  after
 all  even  in  the  private  sector  indus-
 tries  it  is  like  that;  the  owners  are
 not  shareholders  and  all  of  them  are
 not  under  a  managing  agency;  only
 one  holds  a  managing  agency  and
 runs  the  industry.  So,  he  saiq  that
 that  principle  should  be  applied  to
 the  public  sector.  That  was  the  sug-
 gestion  made  by  Shri  Sarabhai  in  the
 presence  of  Shri  Subramaniam  at  the
 seminar  of  the  FICCI  and  where  80
 many  of  our  illustrious  leaders  of
 the  public  sector  including  the  Chair-
 man  of  the  HEL,  Pimpri  Chairman
 ang  the  Secretary,  the  Finance  Minis-
 try,  Shri  Jha  werc  present.  But  I
 was  surprised  to  find  that  not  one  of
 them  stood  up  and  contradicted  him
 ang  say  this  is  humbug.  bogus  and
 bunkum  ang  nonsense,  this  sugges-
 tion  of  letting  the  private  sector  hold
 the  public  sector  as  a  holding  com-
 pany,  importing  the  principle  of
 ‘holding’  in  this  matter.

 Shrimatj  Renu  Chakravartty:  Mr.
 Jha  subscribed  to  that.

 Shri  Daji:  Not  one  of  them  sup-
 ported  it.  But  the  ex-Finance  Sccre-
 tary,  Shri  H.  M.  Patel,  who  is  now
 the  Chairman  of  the  State  Electricity
 Board,  Gujarat,  a  person  who  featur-
 eq  in  the  famous  Mundhra  kand,  of
 course,  supported  Shri  Sarabhai  and
 said  there  was  something  in  that  sug-
 gestion  which  should  be  examined.
 What  pained  me  is  this.  None  of
 these  managers  of  the  public  sector
 who  were  present  there  stood  up  and
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 crossed  swords  with  Shri  Sarabhai  on
 this  problem.  That  suggestion  was
 meant  absolutely  to  scuttle  the  prin-
 ciple  or  the  very  concept  of  the  pub-
 lie  sector:  to  invest  money  and  Pick  a
 company  to  hold  it  and  to  run  it  as
 a  private  company.  I  do  not  sub-
 scribe  to  it,  because  it  is  dangerous.

 There  were  other  suggestions  also
 in  this  regard:  for  example,  shares
 may  be  floated  in  the  market;  let  the
 shares  of  the  public  sector  be  put  in
 there.  On  this,  I  must  congratulate
 Shri  Bhagat  who  flatly  contradicted
 the  suggestion  in  the  Rajya  Sabha.  I
 think  the  Government  should  take
 this  opportunity  of  flatly  denying
 and  contradicting  this  suggestion  as
 absolutely  nonsensical,  the  suggestion
 of  Shri  Sarabhai,  who  wants  to  use
 public  money  and_  obtain  private
 management  of  the  public  sector  un-
 dertakings.

 When  we  say  all  this,  we  must  re-
 member  one  thing.  We  must  have
 full  faith  on  an  effective  democratic
 contro]  over  the  public  sector,  Demo-
 cratic  control  is  always  pitteq  against
 efficiency  by  these  bureaucrats  who
 want  to  run  the  undertakings  in  their
 own  way.  If  democratic  control  is
 denied,  then  public  ownership  is  also
 negatived.  The  very  concept  of  pub-
 lic  ownership  includes  the  concept  of
 democratic  control,  ang  democratic
 contro]  under  our  present  circum-
 stances  is  a  control  by  Parliament.
 But  Parliament  is  a  big  body;  to  have
 effective  control  of  the  growing  nexus
 of  public  sector  undertakings,  the
 Public  Accounts  Committee  or  the
 Estimates  Committee  had  searching
 eyes  to  go  into  the  question  of  the
 working  of  these  undertakings.  But
 the  Estimates  Committee  and  the
 Public  Accounts  Committee  have
 various  other  activities  also,  various
 governmental  activities.  With  al)  the
 burden  of  that  work,  it  is  very  diffi-
 cult  to  see  how  these  two  Committees
 coulg  have  a  continuous  watch  on
 the  work  of  the  public  sector  under-
 takings.  I  think,  therefore,  that  it
 is  the  function  of  separate  Commit-
 tee  like  this,  holding  powers,  both  of
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 the  Public  Accounts  Committee  and
 the  Estimates  Committee,  and  form-
 ed  by  this  Parliament,  to  keep  a  con-
 tinous  vigil  over  the  working  of  the
 public  sector  undertakings.  I  think
 that  there  should  be  no  misgivings
 about  such  a  Committee.  I  think
 even  the  Government  is  now  not
 very  sure  ang  not  very  clear  and  is
 not  very  confident  about  giving  full
 and  square  powers  to  this  Commit-
 tee.  It  is  miserly.  The  Minister  just
 now  said,  let  us  watch  and  see  how
 it  is  going.  There  is  nothing  to  fear
 or  lose  confidence  about  it.  After  all,
 the  Committee  shall  be  manned  by
 Members  who  are  responsible.  The
 Committee  shall  not  be  an  enemy,  it
 shall  not  be  a  critic,  it  shal]  not  be  a
 fault-finding  body,  but  it  shal)  be  a
 confider,  and  shall  be  a  protection
 against  irresponsible  pressures  aS
 well  as  the  guardian  of  public  inter-
 est.  It  will  be  a  Committee  which
 shall  be  responsible  and  shal]  func-
 tion  vis-a-vis  Parliament,  and
 correlate  information  regarding  the
 working  of  public  sector  undertakings
 vis-a-vis  the  management  of  public
 sector  undertakings,  anq  _  explain
 what  is  required  by  them  to  Parlia-
 ment,  ang  put  their  difficulties  before
 Parliament;  vis-a-vis  the  Government,
 they  should  examine  how  far  _  the
 Government  is  fulfilling  its  duties  by
 having  just  the  minimum  interference
 and  at  the  same  time,  the  necessary
 check  on  the  working  of  the  public
 sector  undertakings.

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  time  is  up.

 Shri  Daji:  I  will  take  some  more
 time.  These  are  the  aspects.  inte
 which  the  Committee  wil}  have  to  go.
 Now,  the  hon,  Minister  referreg  to
 the  Committee  in  England,  The  Com-
 mittee  in  England  itself  was  as  a  re-
 sult  of  another  Select  Committee
 which  was  appointeq  to  examine
 what  the  powers  of  the  Committee
 would  be,  and  the  Select  Committee's
 terms  of  reference  were  exactly  in
 terms  of  those  found  here.
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 Dr.  M,  S,  Aney:  They  have  copied
 it  here.

 Shri  Daji:  Not  wholly  copied.  They
 requesteg  full  powers  to  the  Com-
 mittee.  The  first  Conservative  Gov.
 ernment  gid  not  accept  that  advice,
 and  gave  the.  restricteg  term:  of  re-
 ference.  The  result  was  that  the
 Committee  came  back  to  Parliament
 and  said,  “We  refuse  to  work  with
 these  termg  of  reference;  we  cannot
 work.”  Then  a  second  Committee
 was  appointed  ang  that  Committee
 was  given  wider,  plenary  powers.
 The  first  sentence  of  that  resolu-
 tion  has  been  copied  here.  The
 powers  given  tothe  English  Com-
 mittee  were  “to  examine  the
 reports  and  accounts  of  public  under-
 takings  specified  in  the  Schedule.”
 That  was  the  only  one  sentence  that
 was  included.  Explaining  it,  Mr.
 Butler  saig  that  it  will  include  finan-
 cia}  outcome  of  operations,  working
 of  the  industry  with  reference  to  de-
 volution  of  authority,  working  of  the
 industry  with  reference  to  techni-
 ques  of  management,  recruitment
 ang  training  relations  with  consum-
 ers,  relations  with  outside  industries,
 unremunerative  responsibility  of  the
 Board  etc.  The  Government  of  Eng-
 land  left  it  to  the  good  sense  of  the
 Committee,  by  its  own  conventions,
 to  establish  the  conduct  of  non-inter-
 ference  in  day-to-day  administration
 or  in  government’s  policies.

 Here  we  fing  that  what  we  are  giv-
 ing  with  one  hand  we  are  taking  by
 the  other.  There  are  provisos  added.
 saying  that  the  Committee  should  not.
 do  this.  the  Committee  should  not  do
 that.  What  is  significant  is  that  the:
 Committee  has  not  been  given  clear-
 ly  the  powers  to  call  for  documents,
 reports  and  papers  and  also  to  take:
 evidence.  I  do  not  know  whether  it
 is  thought  that  this  Committee  being
 the  inheritor  of  the  rights  of  the
 Estimates  Committee  and  the  Public:
 Accounts  Committee  will  automati-
 cally  get  those  powers.  But  why
 shoulg  that  be  left  in  doubt?  With-
 out  the  necessary  power  for  summon-
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 ing  witnesses  or  for  requisitioning
 documents  from  the  undertakings  or
 departments  concerned,  this  Com-
 mittee  will  only  ‘be  an  ornamental
 committee.  If  you  do  not  give  full
 powers  to  the  Committee  ang  make
 it  only  an  ornamental  committee,  I
 say  it  wil)  be  a  nuisance  committte.
 With  divideq  powers  it  is  bound  to
 create  more  nuisance.  Give  it  more
 powers  ang  responsibility,  and  it  will
 function  in  a  more  responsible  way.
 That  is  why,  Sir,  I  have  moved  an
 amendment—Dr.  Singhvi  ang  others
 also  have  moved  similar  amendments
 to  that  effect—seeking  to  give  more
 powers  to  this  Committee.  The  power
 to  call  for  reports  is  absolutely
 necessary,

 I  have  also  suggested  that  the  re-
 ports  of  the  Committee  may  be  plac-
 ed  on  the  Table  of  the  House.  It
 shal}  be  placed  before  Parliament  for
 discussion  every  year.  That  is  the
 practice  in  England.  I  suggest  that
 that  provision  may  also  be  included
 here.  I  qo  not  understand  why  the
 Government  is  so  miserly  about  it,
 why  the  Government  is  so  nervous
 about  giving  powers  to  thig  Commit-
 tee.  Such  doubts  were  also  expres-
 sed  in  England.  After  a  review  that
 has  been  taken,  the  uniform  opinion
 now  is  that  the  committee  has  had  a
 salutary  effect,  it  has  posted  Parlia-
 ment  with  better  information,  for  the
 Minister  it  has  meant  a  closer  scruti-
 ny  ang  for  the  directors  of  the  boards
 it  has  meant  better  understar.ding.
 This  is  the  conclusion  of  Mr.  Davis,
 a  Member  of  Parliament,  given  in  an
 article  on  the  working  of  the  Com-
 mittee  in  England.

 Therefore,  the  first  point  is,  if  you
 want  this  Committee  to  be  really
 effective,  clothe  it  with  full  powers
 and  responsibility.  Trust  the  Com-
 mittee,  and  I  am  sure  that  trust  shall
 not  be  misplaced.  The  Committee  if
 trusted  ang  given  full  powers  shall
 be  able  to  really  work  as  the  consci-
 ence  of  the  nation  to  guard  against
 public  ‘misconduct  whether  il  be  in
 any  industry  or  Government,  Public
 conduct  in  a  public  industry  is  also  as
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 sacred  as  Government  conduct,  This
 Committee  can  become  the  watchdog of  that.

 Then,  I  personally  do  not  appre-
 ciate  this  provision  of  rotational  re-
 tirement  of  members.  I  gm  very  glad
 the  Minister  saiq  that  a  convention
 can  be  built  up  that  when  a  member
 retires,  a  member  from  the  same  party
 shoulq  be  elected  again.  I  do  not
 understand  this  clumsy  rotation  busi-
 ness  after  every  one  year.  There
 should  be  some  continuity.  Make  its
 life  two  years,  three  years  or  even
 five  years—of  course,  if  you  make  it
 five  years  there  is  the  difficulty  that
 Was  pointed  out  by  Shri  Tyagi.  But
 the  term  of  the  Committee  should  not
 be  too  short.  It  should  be  long
 enough  for  experience  to  be  accumu-
 lated.  At  the  same  time,  this  princi-
 ple  of  rotational  retirement  should
 not  be  there.  It  is  not  there  either  in
 the  Estimates  Committee  or  in  the
 Public  Accounts  Committee.  It  should
 not  be  there  because  this  rotation
 principle  is  boung  to  work  against
 smaller  groups,  ang  smaller  opposi- tion  parties  will  suffer.  It  may  not
 always  be  possible  to  follow  the
 convention.

 Shri  Bade:  It  may  exclude  opposi-
 tion  Members.

 Shri  Daji:  Any  time  it  may  exclude
 opposition  Members.

 There  is  another  point  on  which  I
 have  given  an  amendment.  We  want
 it  to  be  made  clear  that  Ministers
 shoulq  not  be  members  of  the  Com-
 mittee  and  any  member  who  becomes
 a  Minister  should  resign  from  the
 Committee.  This  is  a  Committee  of
 the  House.  We  do  not  want  any  mix-
 ing  up  of  the  Government  with  the
 Committee.  With  all  respect,  Sir,  I
 say,  let  the  members  function  with-
 out  the  overbearing  eyes  of  the  Mi-
 nisters  sitting  there.  I  do  not  want
 to  enter  into  any  controversy  about
 it,  but  I  have  found  how  sometimes
 the  presence  of  Ministers  has  affected
 the  independence  of  Members.  I  have
 moved  a  Clear  amendment  to  that
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 effect,  This  convention  is  also  there

 In  Englang  many  things
 are  done  by  conventions.  England
 has  no  written  Constitution  even.
 But  here  we  do  not  keep  our  conven-
 tions  so  sacred.  Therefore,  it  is  bet-
 ter  that  we  write  them  down  clearly.

 in  England.

 There  are  some  other  aspects
 which  I  am  sure  other  hon,  Members
 will  take  up,  but  I  want  to  say  only
 this,  that  this  Committee  should  have
 a  say  over  all  the  public  sector  un-
 dertakings.  Let  there  be  no  excep-
 tion  to  it.  Then  the  whole  cumber-
 some  scheme  of  the  schedule  may  be
 done  away  with  by  only  one  sentence
 that  al]  public  sector  undertakings,
 whether  they  are  corporate  bodies,
 other  institutions  or  companies  incor-
 porated  under  the  Companies  Act,
 shall  all  be  under  the  control  and
 scrutiny  of  this  Committee.  I  qo  not
 understand  why  there  should  be  this
 schedute.  Some  of  the  units  have
 been  omitted  ang  some  hon,  Members
 have  given  amendments  sceking  to
 adq  this  unit  and  that  unit.  Instead
 of  al]  that  I  suggest  that  with  one
 sentence,  as  I  have  submitted  earlier,
 we  can  bring  all  the  public  undertik-
 ings  under  the  control  of  this
 Committee.

 I  submit,  in  conclusion,  that  the
 public  sector  undertakings  are  going
 to  gain  in  importance.  J]  do  not  want
 to  gloat  over  it  and  say  that  public
 sector  means  socialism  as  some  hon.
 Members  claim  it  to  be.  At  the  same
 time,  I  do  not  say  that  public  sector
 is  a  negation  of  democracy  as  is  said
 by  the  Swatantra  Party.  I  do  say
 that  public  sector  has  helped  the
 growth  of  the  sinews  of  new  _  India,
 and  as  the  new  India  marches  on  the
 public  sector  has  to  expand  rapidly.
 It  has  got  to  expand  and  not  in  an
 apologetic  manner.  Even  now  the
 policy  followed  by  the  Governmert
 in  regard  to  public  sector  is  apologeti-
 cal.  When  a  certain  trade  or  indus-
 try  is  taken  in  the  public  sector,  the
 Government  is  apologetic  about  it.  If
 the  socialism  to  which  the  Congress
 has  sworn  and  tried  to  reaffirm  at
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 Jaipur  has  got  any  meaning,  the  pub-
 lic  sector  has  to  expand  80  fully  as
 to  become  the  main  fulcrum  of  eco-
 nomic  activity  ang  it  should  be  able
 to  account  for  the  major  produce  in
 our  industrial  undertakings.  It
 should  be  the  private  sector  which
 should  be  on  apologetic  terms,  it
 should  be  the  private  sector  which
 should  be  at  sufferance  and  it  should
 be  the  public  sector  which  should
 dominate,  which  should  be  at  the
 mounting  heights  of  our  economy.
 Whatever  the  spokesman  of  the  Swa-
 tantra  Party  might  say,  whatever  the
 prophets  of  doom  may  prophesy;  I
 do  say  that  India  has  to  march  on
 to  socialism,  march  on  to  a  welfare
 State,  march  on  to  a  new  India,
 developing  India  into  a  new  Indepen-
 dent  India,  ang  in  economic  terms  it
 has  got  to  take  to  the  form  of  public
 sector.  So  when  public  sector  grows,
 let  this  Committee  be  given  full
 power  and  responsibility  armed  with
 which  this  Committee  shal]  function
 as  the  watch-dog  both  of  the  interests
 of  the  public  sector,  the  public,  the
 Parliament  and  exercise  financial
 Control.

 Shri  Bade:  May  I  know,  Sir,  how
 much  time  is  fixed  for  this  discussion?

 Mr.  Deputy-Speaker:  Let  us  see.

 Shri  S.  M.  Banerjee  (Kanpur):  Tet
 us  fix  some  minimum  time  for  this.

 Mr.  Deputy-Speaker:  It  will  go
 over  to  tomorrow.

 Shri  A.  C,  Guha:  Mr.  Deputy-
 Speaker,  Sir,  while  speaking  on  thi:
 motion  of  the  Government,  the  first
 thing  that  strikes  my  mind  is  the
 attitude  of  indecision,  vacillation  and
 confuseg  thinking  on  the  part  of  the
 Government.  A  very  simple  proposal
 is  to  be  put  before  the  House  that  a
 Committee  of  this  House  is  to  be  set
 up  to  assist  the  Estimates  Committe?
 and  the  Public  Accounts  Committee
 in  regard  to  the  examination  of  the
 working  of  the  public  sector  under-
 takings.  That  simple  process  they
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 have  avoided,  and  year  after  year,  for
 the  last  three  years’  we  have  been
 experiencing  the  way  in  which  the
 mind  of  the  Government  has_  been
 working  on  this  question.

 Sir,  in  1961,  I  think  in  November,
 they  moved  a  motion  which  was
 couched  in  a  worse  form,  It  contain-
 ed  some  worst  clauses  and  I  raised  a
 point  of  order.  It  should  be  made
 clear  that  I  am  not  speaking  here  to-
 day  as  a  member  of  the  Estimates
 Committee,  not  to  speak  of  as.  the
 Chairman  of  the  Estimates  Com-
 mittee.  In  96]  I  was  not  even  a
 member  of  the  Estimates  Committee
 Yet,  I  raiseq  certain  objections  to  the
 motion  as  then  worded.  J  spoke  then,
 and  I  speak  now,  as  a  member  of  this
 House  to  safeguard  the  rights  and
 privileges  of  this  House  and  to  see
 that  any  Committee  of  this  House

 may  be  empowered  with  proper
 authority  to  conduct  the  business  and
 discharge  the  obligations  put  on  it.

 4  hrs.

 In  96l,  the  Speaker  gave  certain
 decisions  on  my  point  of  order  and
 the  Law  Minister  had  to  come  to  the
 help  of  the  then  Industries  Minister
 and  he  agreeg  to  modify  the  resolution
 according  to  the  directives  of  the
 Speaker,  So,  it  was  our  expectation
 that  he  would  come  before  this
 House  within  the  life-time  of  that
 session,  which  continued  for  about
 three  more  weeks  after  that  debate  on
 that  motion.  But.  for  reasons  _  best
 known  to  them,  Government  did  not
 bring  forwarg  the  resolution  in  the
 modified  form  in  that  session.  Then,
 last  year,  even  though  a  notice  of  a
 resolution  was  given  in  August,  they
 did  not  actually  move  the  resolution,
 ang  we  do  not  know  for  what  reason.
 Again,  this  year,  after  much  hesita-
 tion,  they  brought  forward  the  reso-
 lution  on  the  last  day  of  the  last
 session,  knowing  fully  well  that  the
 resolution  coulg  not  be  discussed  and
 passed  in  that  sesion.  Even  though
 it  was  repeatedly  expresseq  on  the
 floor  of  the  House  that  the  resolution
 should  be  brought  forward  in  an
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 acceptable  form  so  that  a  Committee
 of  this  House  may  be  set  up  to
 examine  the  working  of  the  public

 undertakingg,  Government
 delayed  the  matter  till  the  last  day
 of  the  previous  session.
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 Of  course,  there  have  been  some
 improvements  in  the  wording  of  the
 resolution  presenteq  today,  as  com-
 pared  to  the  one  given  notice  of  Jast
 year,  which  again  was  better  than  the
 one  brought  forwad  in  96l.  The
 main  objection  at  that  time  was  that
 it  was  to  be  a  Joint  Committee  ana
 this  House  had  to  share  with  the
 members  of  the  other  House  certain
 financial  obligations  the  discharge  cf
 which  is  the  absolute  privilege  of  this
 House.  Now  they  have  agreed  to  put
 forward  the  proposal  in  a  modified
 form,  under  which  the  members  of  the
 Rajya  Sabha  will  only  be  associate
 members,  as  they  have  been  in  tne
 case  of  the  Public  Accounts  Commit-
 tee.  I  do  not  know  what  the  status,
 rights  and  privileges  of  the  associate
 members  in  this  Committee  will  be.
 Even  in  the  case  of  the  Public  Ac-
 counts  Committce  it  remains  more  or
 less  undefined.  I  do  not  know  what
 will  be  the  reaction  of  the  members
 of  the  other  House  to  their  being  re-
 legated  to  the  position  of  associate
 members,  who  are  surely  not  full
 members.

 Here  I  go  not  like  to  make  any  as-
 persion  on  the  dignity  of  the  other
 House,  which  is  also  a  supreme  body.
 That  House  has  its  own  privileges,  as
 this  House  has  its  privileges.  The
 privileges  of  this  House  concern
 mainly  with  the  financial  matters  of
 the  Government  of  India.  So,  that
 position  should  be  clearly  understood
 and  clearly  maintained  in  whatever
 step  we  May  propose  to  take.

 In  the  preliminary  stage,  I  raised
 certain  points  of  order,  and  the  Spea-
 ker  was  good  enough  to  advise  me  to
 mention  them  in  the  course  of  my
 speech.  My  point  is,  firstly,  certain
 provisions  of  the  Rules  of  Procedure
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 ang  Conduct  of  Business,  particularly
 rules  308  and  3l0  go  counter  to  some
 of  the  provisions  of  this  motion.  It
 woulg  have  been  more  decent  for  the
 Government  first  to  have  approached
 the  Speaker  to  modify  the  rules  and
 then  to  have  brought  forward  the  re-
 solution  in  this  form  instead  of  adopt-
 ing  the  indirect  approach  of  taking
 away  some  of  the  powers  of  the
 Public  Accounts  Committee  and  the
 Estimates  Committee,  which  they
 have  been  enjoying  all  these  years.
 If  we  look  at  rule  308,  we  will  find
 that  sub-rule  308(3),  clauses  (a),  (b)
 and  (c)  refer  to  the  functions  of  the
 Public  Accounts  Committee  which
 clearly  this  motion  is  going  to  take
 away  from  the  purview  of  the  Public
 Accounts  Committee,

 Similarly,  the  Estimates  Committee
 has  been  examining  the  estimates  of
 the  public  sector  undertakings  all  these
 years.  Perhaps,  Members  of  the  House
 may  not  be  fully  aware  of  the  fact  that
 there  is  a  Sub-Committee  of  the  Esti-
 mates  Committee,  consisting  of  fifteen
 members,  to  look  after  the  working  of
 the  public  sector  undertakings.  Of
 course,  the  tentative  report  of  the
 Sub-Committee  has  to  be  placed  be-
 fore  the  full  Committee  and  aproved
 by  it  before  it  is  presented  to  the
 Lok  Sabha.  This  Sub-Committee  of
 fifteen  members  is  specially  charged
 with  the  duty  of  looking  after  the
 affairs  of  the  public  undertakings,  and
 every  year  four  or  five  public  under-
 takings  are  examined  and_  reports
 submitted  to  this  House.

 Dr  M.  S.  Aney:  This  Committee  will
 supersede  the  old  arrangement  of  the
 Sub-Committee.

 Shri  A  C.  Guha:  This  motion  would
 imply  or  mean  taking  away  the  rights
 and  privileges  enjoyed  by  the  Public
 Acounts  Committee  and  the  Estmates
 Committee,  My  submision  is  that  they
 should  have  first  moved  a  motion  to
 modify  the  rules  and  then  by  a  stan-
 ding  order  they  should  have  set  up  a
 committee  of  this  nature,  instead  of
 adopting  this  cumbersome  process  of
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 an  indirect  approach  of  curbing  the
 rights  already  enjoyed  by  these  two
 Committees.

 As  I  have  mentioned  in  the  course
 of  my  point  of  order,  when  in  953  the
 Prime  Minister  moved  the  motion  for
 associating  seven  members  of  the
 Rajya  Sabha  with  the  Public  Accounts
 Committee,  he  made  a  clear  distinction
 between  the  Estimates  Committee  and
 the  Public  Acounts  Committee.  He
 conceded  that  since  the  Lok  Sabha
 enjoys  the  exclusive  privilege  of
 financial  control  over  the  expenditure
 of  the  Government  of  India,  it  is  the
 Estimates  Committee  which  alone
 will  be  entitled  to  look  into  the
 estimates  of  the  Government.  The
 estimates  will  include  also  estimates  of
 expenditure,  investment  and  loans  to
 be  given  to  the  public  undertakings.
 Already,  near  about  Rs.  2,000  crores
 have  been  jnvested  in  the  public  un-
 dertakings,  about  Rs.  1,200  crores  in
 equity  capital  and  about  Rs.  800  crores
 as  loans.  The  target  of  the  Third  Plan
 is  to  invest  Rs.  1,200  crores,  which  in
 the  Fourth  Plan  will  increase  by  about
 00  per  cent.  So  every  year  nearly
 about  Rs.  400  crores  to  500  crores  of
 the  money  of  the  Government  of  India
 will  be  invested  in  public  undertakings
 and  if  we  are  to  have,  if  this  House  is
 to  have,  only  an  indirect  share  in  the
 control  of  the  expenditure  of  the  Gov-
 ernment  or  in  the  estimates  of  the
 Government,  I  think  it  will  not  be  fair
 for  us  to  agree  to  the  curtailment  of
 the  rights  and  privileges  of  this  House.

 Much  has  been  said  about  the  auto-
 nomous  character  of  the  public  under-
 takings.  They  are  very  sensitive  if  a
 question  is  asked  in  the  House  regard-
 ing  the  working  of  the  public  under-
 takings.  We  fully  share  the  idea  that
 public  undertakings  should  be  autono-
 mous  bodies,  that  is,  autonomous
 within  certain  limitations  to  be  decided
 by  the  Parliament.  But  our  experi-
 ence  is  that  the  autonomy  of  these
 bodies  is  more  a  fiction  than  a  reality.
 For  many  small  administrative  matters:
 of  somewhat  routine  nature  they  have
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 to  wait  upon  the  officers  here  to  get
 the  final  approval.  For  many  things
 they  have  to  keep  a  liaison  office  in
 Delhi  to  chase  their  files  and  to  pursue
 their  cases  with  the  respective  minis-
 tries.  This  is  the  autonomy  that  they
 have  been  enjoying.  So,  if  in  the  name
 of  autonomy  there  is  a  subtle  move  to
 curtail  the  right  of  scrutiny  by  this
 House,  we  should  surely  resist  that.

 This  motion  sets  certain  limitations.
 It  says  that  matters  of  major  Govern-
 ment  policy  and  matters  of  day-to-day
 administration  will  not  be  looked  into
 by  this  Committee.  I  do  not  know  what
 then  is  going  to  be  left  for  this  Com-
 mittee  to  do.  I  am  glad,  Shri  Kanungo
 mentioned  about  the  experience  in  the
 UK  and  Mr.  Butler’s  statement  in  the
 House  of  Commons.  But  I  think,  he
 has  conveniently  avoided  mentioning
 certain  unpleasant  things  which  would
 not  confirm  the  step  or  outlook  they
 are  going  to  take  about  this  motion.
 In  March  955  the  first  committee  was
 formed  in  England  and  certain  limi-
 tations,  just  as  we  are  having  in  this
 motion,  were  put  on  the  rights  of  that
 committee.  Then,  within  a  few  months
 the  Committtee  reported  that  its  terms
 of  reference  left  it—

 “insufficient  scope  to  make  en-
 quiries  or  to  obtain  further  infor-
 mation  regarding  the  Nationalised
 Industries  which  would  be  of  any
 real  use  to  the  House.”

 They  declined  to  proceed  any  further
 in  their  work,

 Then,  after  a  few  months  Mr.  Butler
 came  before  the  House  of  Commons
 with  another  motion  and  there  he
 said:

 “We  have  come  to  the
 sion,  for  that  reason,  that  it  is
 wiser  to  try  not  to  debar  the
 the  Committee  from  discussing
 certain  questions  by  a  series  of
 specific  prohibitions;  therefore
 we  have  learned  something  from
 experience,—but  simply  to  trust
 to  the  good  sense  and  good  will  of
 the  Committee  itself.”

 conclu-
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 But  I  am  sorry  to  say  that  this  Gov-
 ernment  is  not  willing  to  learn  by  ex-
 perience,  at  least  by  the  experience
 of  the  UK  Government  and  of  the  last
 two  years.  Even  now  they  have  put
 this  limitation  that  major  Government
 policy  and  day-to-day  administration
 are  not  to  be  discussed  or  scrutinised
 by  this  Committee.
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 What  is  major  Government  policy
 and  what  is  the  present  position  of  the
 Estimates  Committee?  If  you  look  at
 rule  3l0(b)  of  the  Rules  of  Procedure,
 you  will  find  that  one  of  the  functions
 of  the  Estimates  Committee  is:

 “to  suggest  alternative  policies  in
 order  to  bring  about  efficiency  and
 economy  in  administration,”.

 Then  again,  what  is  day-to-day
 administration?  The  Estimates  Com-
 mittee  very  often  examines  the  ad-
 ministrative  set-up  of  the  public
 undertakings  and  this  year  also  they
 have  taken  up  the  examination  of  some
 administrative  features  of  the  public
 undertakings.  The  Government  can
 ersily  say  that  this  is  day-to-day
 aduinistration  and  refuse  to  place  the
 papers  before  the  Committee.

 Shri  Daji  has  mentioned  many  cases
 of  pepotism.  I  may  not  fully  share  his
 view  about  the  enormity  of  nepotism
 but  surely  I  think  even  the  —  hon.
 Minister  will  not  say  that  there  are
 not  cases  of  pepotism  in  the  public
 undertakings  or  even  in  the  Govern-
 ment  services.  So,  if  there  are  cases
 of  nepotism,  will  not  this  Committee
 be  allowed  to  look  into  those  things
 on  the  plea  that  they  are  day-to-day
 administrative  matters?

 Last  year  the  Estimates  Committee
 submitted  a  report  on  some  of  the
 public  undertakings  and,  I.  think,  it
 mentioned  some  glaring  cases  of  ad-
 ministrative  lapses  for  not  disclosing
 which  to  this  new  Committee  the  Gov-
 ernment  or  the  public  undertakings
 can  now  surely  take  this  plea  if
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 matters  of  day-to-day  administration
 are  excluded.  It  is  qg  question  of
 trusting  the  Parliament  and  a  parlia-
 mentary  committee.  If  they  want  the
 Parliament  to  function,  they  must  have
 full  confidence  in  Parliament.  If  they
 want  a  parliamentary  committee  to
 function  efficiently,  they  must  trust
 that  parliamentary  committee  and  must
 not  shackle  its  powers  with  certain
 limitations.

 Regarding  the  five-year  tenure,  I
 think,  the  hon.  speaker  mentioned  that
 the  Government  must  have  consulted
 its  legal  advisers  while  framing  this
 motion.  I  have  never  studied  law
 and  I  can  approach  a  problem  simply
 as  a  layman  and  from  the  common-
 sense  point  of  view.  I  think,  the  five-
 year  provision  and  the  rotation  of  one-
 fiths  of  the  members  after  two  years
 will  put  them  into  serious  legal  diffi-
 culties.  Apart  from  the  position  of
 the  smaller  parties  which  Shri  Daji
 has  mentioned—I  think,  they  will
 safeguard  that—there  will  be  a  sort  of
 a  vacuum  after  the  dissolution  of  the
 House  at  the  end  of  the  General  Elec-
 tions.  Then  only  the  Members  of  the
 Lok  Sabha  will  cease  to  be  members
 of  the  Committee;  the  Rajya  Sabha
 Members  will  continue  to  be  members
 ef  the  Committee  and  will  have  full
 quorum  to  do  anything  they  like.  Of
 course,  I  have  full  faith  in  the  good
 sense  of  the  Members  of  the  Rajya
 Sabha;  I  know,  they  will  not  do  it.
 but  still  there  is  the  possibility,  There
 is  the  legal  flaw  in  that  there  would
 not  be  any  Member  of  the  Lok  Sabha
 on  that  committee  but  the  committee
 will  hang  on  in  vacuum  with  only
 five  Members  of  the  Rajya  Sabha.  I
 am  surprised  that  neither  the  Law
 Ministry  nor  the  Industries  Ministry
 have  considered  this  aspect  of  the
 question  while  for  these  two  or  three
 years  they  have  been  discussing  this
 matter  and  have  been  repeatedly
 coming  before  this  House  with  the
 motion  in  the  same  form.

 I  have  mentioned  also  that  this
 motion  will  mean  the  divesting  of  the
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 Public  Acounts  Committee  and  of  thc
 Estimates  Committee  of  certain  rights.
 I  do  not  kriow  how  far  this  House  can
 agree  to  this  indirect  way  of  curtailing
 the  rights  of  the  two  committees
 created  by  this  House.  The  two  com-
 mittees  are  the  creature  of  this  House.
 The  two  committee  are  the  mouth-
 piece  and  representatives  of  this
 House  and  it  will  not  be  proper  for
 hon.  Members  of  this  House  to  treat
 these  two  committees  with  this  scant
 courtesy  and  to  curtail  their  rights  in
 an  indirect  manner.

 I  have  stated  that  the  approach  of
 the  Government  is  perhaps  mainiy
 based  on  a  sense  of  distrust  or  mistrust
 af  the  Parliament  and  of  the  Estimates
 Committee  and  the  Public  Accounts
 Committee.  That  is  why  they  have
 put  all  those  limitations  and  that  is
 why  they  have  been  insisting  on  a
 permanent  body  whicn  may  be  set  up
 once  in  the  life-time  of  Parliament
 and  may  not  be  repeated  every  year.
 This  may  lead  to  a  very  convenient
 body  being  set  up  by  the  Government.
 I  belong  to  the  party  of  the  Govern-
 ment,  I  know  what  obligations  the
 ruling  party  owes  to  this  House  and
 to  the  country.  From  that  point  of
 view,  I  would  submit  that  it  may  not
 be  proper  for  the  Government  to
 insist  on  the  five-year  tenure  and  the
 rotation  of  i/5th  of  the  members  re-
 tiring  every  two  years,  ‘These  three
 Committees  should  enioy  the  same
 right,  the  same  privilege  and  the  same
 tenure.  There  should  not  be  any  dis-
 tinction.  Nothing  should  be  mention-
 ed  in  the  resolution  about  the  rights
 and  privileges  which  should  be  regula-
 ted  by  the  rules  of  procedure  about
 the  rights  and  privileges  of  the  Esti-
 mates  Committee.  Tha:  has  to  be
 decided  by  the  Speaker  and  the  good
 sense  of  the  Committee.

 Then,  about,  the  policy  matter,  in
 the  main  body  of  rule  310,  it  has  been
 stated  :  “within  the  policy  decided”.
 But  the  term  ‘policy’  referred  to  rule
 30(a)  relates  only  to  “policies  laid
 down  by  Parliament,  either  by  means
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 of  statute  or  by  specific  resolution
 passed  by  it  from  time  to  time.  It  shall
 be  open  te  the  Committee  to  examine
 any  matter  which  may  have  been
 settled  as  a  matter  of  policy  by  the
 Government  in  the  discharge  of
 executive  functions.”

 I  may  place  this  note*  before  the
 House—it  will  be  too  lengthy  for  me
 to  read  out—which  will  indicate  as  to
 on  how  many  occasions  the  Estimates
 Committee  made  recommendations  on
 policy  matters  even  on  matters
 affecting  certain  laws  passed  by  this
 House.  In  such  cases  when  ९  re-
 commendations  of  the  Estimates  Com-
 mittee  concern  certain  provisions  of
 the  Act  passed  by  this  House,  the
 Estimates  Committee  is  conscious
 enough  to  couch  its  language  in  pro-
 per  form  and  with  proper  accent.  So,
 I  may  place  this  note  before  the  House
 which  will  indicate  on  how  many
 occasions  the  Estimates  Committee  has
 made  recommendations  even  for  the
 change  of  certain  Acts  passed  by  this
 House,  not  to  speak  of  any  policy
 matter  decided  by  the  executive
 authority  and  the  Government.

 Then,  in  Part  III,  the  hon.  Member
 wanted  to  exclude  these  four  public
 undertakings  from  the  purview  of  this
 Committee.  I  think,  he  knows  _  that
 even  now  these  are  being  examined  by
 the  Estimates  Committee.  The  Esti-
 mates  Committe  has  already  submitted
 its  report  on  the  Hindustan  Aircraft
 Ltd.  and  also  on  the  Bharat  Electronics
 Ltd.  The  Estimates  Committee  can
 surely  take  up  the  examination  of  the
 Mazagon  Docks  Ltd.,  and  the  Garden
 Reach  Workshop  Ltd.  Anything  ex-.
 cluded  from  the  purview  of  this  Com-
 mittee  will  not  be  excluded  from  the
 purview  of  the  Estimates  Committee.

 Shri  Kanungo:  In  the  present  draft,
 it  is  not  excluded,

 Shri  A,  0.  Guha:
 excluded.

 This  Part  IJI  is

 Shri  Kanungo:  No.
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 Shri  A.  C.  Guha:  That  was  in  the
 962  resolution.  That  has  been  changed
 now,  Anyhow,  it  is  further  amended.

 Before  concluding,  I  would  like  to
 read  out  what  the  Hon.  Speaker  Mr.
 Mavalankar  mentioned  in  this  House
 in  950  before  the  Estimates  Com-
 mittee  was  set  up.
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 “Consequent  upon  the  provisions
 of  Article  116,  as  also  independent-
 ly  thereof,  it  was  felt  necessary
 to  constitute  a  Committee  on  Esti-
 mates  for  better  financial  control
 of  the  House  over  expenditure  by
 the  executive.  Provision  has,
 therefore,  beeen  made  for  a  sepa-
 rate  Committee  on  the  lines  of  a
 similar  Committee  in  the  House
 of  Commons  called  the  ‘Committee
 on  Esimates’.  The  chief  func-
 tions  of  this  Committee  will  be
 to  examine  such  of  the  estimates
 as  may  seem  fit  to  it  and  to
 suggest  economies  consistent  with
 the  policy  underlying  the
 estimates.  There  will  be  in  ad-
 dition,  the  usual  Committee  on
 Public  Accounts.  The  fuctions
 of  these  Committees  will  be
 mutually  complementary  and  it
 is  expected,  will  not  only  give  a
 picture  of  the  entire  financial
 position  but  the  committees  will
 be  mutually  helpful  in  examining
 the  finances  for  the  future  in  the
 light  of  the  expenditure  in  the
 past”,

 I  hope  there  shall  not  be  any  deviation
 on  the  part  of  the  Government  and  this
 House  to  curtail  the  rights  of  the
 Committees  of  this  House  in  financial
 matters  whether  it  is  in  the  public
 undertakings  or  in  the  administrative
 departments  of  the  Government.

 With  these  words,  I  conclude.

 शौ  बड़े  :  उपाध्यक्ष  महोदय,  माननीय
 मंत्री  जी  ने  जो  मोशन  हाउस  के  सामने  रखा
 है,  उसका  में  हादिक  समर्थन  करता  हूं  ।

 यह  मोशन  बड़े  महत्व  का  है  ।  लेकिन

 मुझे  एक  किस्सा  याद  आता  है।  एक  आदमी
 *The  Speaker  not  having  subsequently  accorded  the  necessary  permis-

 sion,  the  document  was  not  treated  as  laid  on  the  Table.
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 ने  भगवान  के  पास  से  लड़का  मांगा  ।  उसने
 कहा  तुझे  लड़का  जरूर  मिलेगा  लेकिन  काना,
 लंगड़ा  शौर  लूला  मिलेगा  ।  उस  आदमी  ने
 इसके  जवाब  में  कहा  कि  इससे  तो  लड़का  ही
 न  ही  हो  तो  ही  अच्छा  है।  इसी  प्रकार  से
 इस  मोशन  में  केवल  ग्यारह  इन्डस्ट्रीज़  को
 ही  इनक्लूड  किया  गया  है  जब  कि  अपने
 देश  में  इस  वक्‍त  ७३  स्टेट  एंटरप्राइज़िज्  हैं  |
 ७३  स्टेट  एंटरप्राइज़िज़  में  से  केवल  ग्यारह
 इंडस्ट्रीज  को  इनक्लूड  करना  कहां  तक  उचित
 है,  इसको  आप  सोचेगे।  इसका  कारण  क्‍या
 है,  इसके  पीछे  रहस्य  कया  है,  इस  पर  न  मंत्री
 महोदय  ने  अपने  भाषण  मैं  प्रकाश  डाला  है
 और  न  ही  इसके  बारे  में  मोशन  में  कुछ  कहा
 गया  है  |  जिस  तरह  से  उस  आदमी  को

 लूला,  लंगड़ा  और  काना  लड़का  मिला  था
 उसी  तरह  से  हमें  यह  चीज़  मिल  रहो  है  1

 ग्यारह  इन्डस्ट्रीज  पर  ही  यह  चीज़  लागू
 होगी  और  बाकी  इन्डस्ट्रीज  पर  लागू  नहीं
 होगी,  बाकी  सब  स्टेट  एंटरप्राइजिज्  को
 छोड़  दिया  गया  है  |  इससे  तो  अच्छा  यही  था
 कि  जो  पोल  खाता  अभी  चल  रहा  है,  उसी
 को  आप  चलने  देते  ।  इस  प्रकार  की  इन्डस्ट्रोज़
 कितनी  हैं,  इसका  उदाहरण  मैं  आपको  देंता

 हूं  और  जो  हालत  है  उसको  आप  देखें  ।

 ‘The  Explanatory  Memorandum
 annexed  to  the  Government  of
 Indig  Budget  for  ‘1962-63  disclosed
 that  of  73  state  enterprises,  only
 0  had  so  far  yielded  results,  On
 an  investment  of  Rs.  605.63  crores
 in  960-6l,  the  return  was  Rs,  .95
 crores  which  means  barely  0.3  per
 cent,  and  in  96l-62  the  yield  has
 fallen  to  Rs,  .95  crores  on  an  in-
 vestment  of  Rs.  709  crores.  During
 ‘1962-63,  the  investment  was  ex-
 pected  to  mount  up  to  Rs.  80l
 crores  and  profits  to  Rs,  3  crores.
 The  picture  of  enterprises  owned
 by  state  governments  is  no  better.
 For  instances,  the  fifth  report  of
 the  Madhya  Pradesh  Vidhan
 Sabha  Public  Accounts  Committee
 for  96l-62  noted  that  most  of  the
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 concerns  run  by  the  State  Govern-
 ment  were  working  ‘unsatisfac-
 torily’.

 मध्य  प्रदेश  में  हैवी  इन्डस्ट्रीज़  का  किस्सा
 श्रभी  माननीय  दाजी  ने  श्रापकों  सुनाया  है  |
 माननीय  मंत्री  जी  यदि  जाकर  वहां  देखें
 तो  उनको  पता  चल  जाएगा  कि  किस  प्रकार
 का  पोल  खाता  चल  रहा  है  |  लेकिन  शासन
 के  सामने  इस  प्रकार  के  रेजोल्यूशन  सन्‌  १६४३
 से  आते  रहे  हैं  ।  पहले  १६५३  में  आया
 फिर  १६५४  में  झ्राया,  उसके  बाद  १६५४  में
 आया  और  फिर  १६५६  में  आया  |  मगर
 १६५३  में  रेजोल्यूशन  पास  होने  के  बाद
 भी  अभी  तक  इसकी  तरफ  शासन  ने  नहीं
 देखा  ।  मैं  कहता  हूं  कि  जब  ७३  स्टेट  एंटर-
 प्राइजिज  हैं  और  शासन  उन  पर  पूर्ण  रूप  से
 पैसा  लगा  रहा  है  तो  उन  पर  पालियामैंटरी

 कंट्रोल  होना  जरूरी  है  -  इसके  लिए  सन्‌
 १६५२  मैं  आडिटर  जनरल  ने  जो  कहा  था
 मैं  आपकों  वह  बतलाना  चाहता  हूं  ।

 In  952  the  Auditor-General  had
 said  that  it  is  a  fraud  on  the  Consti-
 tution  to  spend  money  without  parlia-
 mentary  sanction.  The  Auditor-
 General  said:

 “These  ‘Private  Limited’  Com-
 panies  are,  in  my  opinion,  a  fraud
 on  the  Companies  Act  and  also
 on  the  Constitution,  because
 money  cannot  be  taken  away  from
 the  Consolidated  Fund  for  the
 establishment  and  transformation
 of  certain  concerns  into  Private
 companies  in  the  name  of  the
 President  and  Secretary  to  Gov-
 ernment.  Under  the  Companies
 Act,  a  Company  can  be  formed  by
 a  group  of  persons,  The  President
 or  the  Secretary  to  Government  is
 not  a  perosn.  These  officers  do
 nat  have  any  personal  financial
 interest  in  the  Company,  and  their
 joining  together  cannot  constitute
 a  Company  in  the  correct  sense
 of  the  term.  Further  to  convert
 a  Government  concern  into  a
 Private  Company  solely  by  excu-
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 tive  action  is  unconstitutional.
 While  recognising  that  the
 Management  of  industria]  and
 business  concerns  differs  from
 normal  day  to  day  activities  of  ad-
 ministration  and  that  special  or-
 ganization  and  delegation  of  autho-
 rity  more  in  accordance  with  the
 speedier  business  practices  may  be
 necessary,  the  Government  should
 have  the  backing  of  suitable
 Parliamentary  enactment  for  the
 setting  up  of  Corporations”.

 यह  जो  मेंने  इ डिटर  जनरल  का  कोटेशन
 पड़ा  है  उसमें  वे  कहते  हैं  कि  कैंपोलिडेटेंड
 फंड  में  से  पगा  लगा  कर  प्रेजिडेंट  के  नाम  में
 जेभर्स  लेते  हैं  श्रीर  कम्पनी  स्टार्ट  करते  हैं  ।

 यह्  कांटिट्यूजन  के  ऊपर  एक  फ्राड  है  क्योंकि
 पालियामेंटरी  बड़ी  का  उस  पर  कोई  कंट्रोल
 नहीं  है  |

 That  is  a  fraud  on  the  Constitution.
 And  according  to  article  114(3)  of  the
 Constitution:

 “No  money  shall  be  withdrawn
 from  the  Consolidated  Fund  of
 India  except  under  appropriation
 made  by  law  passed  in  accordance
 with  the  provisions  of  this  article”.
 And  according  to  article  266(3):

 “No  moneys  out  of  the  Consoli-
 dated  Fund  of  India  or  the  Con-
 solidated  Fund  of  a  State  shall  be
 appropriated  except  in  arcor-
 dance  with  law  and  for  the  pur-
 poses  and  in  the  manner  provided
 in  this  Constitution.”

 कांस्टिट्यूशन  के  अनुसार  यदि  कंसोलि-
 डंडे  फंड  में  स ेएक  पैसा  भी  किसी  कम्पनी
 में  ६म  डालते  हैं  तो  उसके  जो  शेम्नर्स  होते  हैं
 वे  प्रेजिडेंट  के  नाम  में  होते  हैं।  उसका  शेग्रर-
 होल्डर  प्रेजिडेंट  रहता  है।  जब  इत  प्रकार
 से  होता  है  तो  उस  पर  पालियामैंटरी  कंट्रोल
 भो  होना  व  ह्विएय  .  जब  हाउस  में  सन्‌  १६५१
 में  इसके  बारे  में  डिस्कशन  हुआ  था  तब  भी
 यही  डिस्कशन  हुआ  था  कि  जब  तक
 नेशनलाइज्ड  इंन्डस्ट्रीज़  पर  पालियामैंटरी
 कंट्रोल  नहीं  होता  तब  तक  कंसोलिडेटेड  फंड
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 में  स ेकोई  पैसा  किसी  इंइस्ट्री  में  नहों  लगना
 चाहिये  |  उस  समय  'बचिल  साहब  इंग्लैंड  के
 प्राइम  मिनिस्:रथे  1  उन्हेंने  खुद  रेजोल्यूशन
 रखा  था  एंड  देत  दो  कमेटो  चाज  झप्वाइंटेड
 जब  वह  कमेटी  अप्वाइंट  हुई  तो  उसे  पूरे
 अधिकार  सभी  इंडस्ट्रीज़  पर  दिये  गये  ।  मेँ
 नहीं  समझता  कि  उस  तरह  से  यहां  क्‍यों  नहीं
 किया  गया  |  आखिर  इतनी  ही  इडस्ट्रोज
 क्यों  रखी  गई,  वाकी  क्‍यों  नहीं  ली  गई  ।

 ग्रलग  झलग  इन्डस्ट्रीज़  हैं,  जैसे  डिफेन्स  मिनिस्टी
 हैं.  उसके  कारखाने  बाकी  हैं,  मिनिस्ट्रीज़
 के  भी  कारखाने  हैं,  कारपोरेशन्स  है  कम्पनियां
 हैं।  उन  सब  को  क्यों  नहीं  रखा  गया,  यह
 मालूम  नहीं  पड़ता  ।

 मैं  पी०  ए०  सी०  के  साथ  गैरे  में  गया
 था  ।  मेने  देखा  कि  पिपरी  में  पेनिसिलीन
 २  आ्रा०  में  तैयार  होती  है  और  ५०  नठ  Fo
 में  बेची  जाती  है  ।

 Shri  Kanungo:  I  am  sorry  to  inter-
 rupt  the  hon.  Member.  But  Part  II
 says  “every  Government  Company
 whose  annual  report  is  placed  before
 the  Houses  of  Parliament’.  It  covers  all
 the  companies.

 क्री  बड़े  :  लेकिन  आपने  जो  नाम  दिये
 हैं  वह  तो  ११  ही  हैं  ।

 Shri  Kanungo:  Those  are  not  under
 ‘Companies’.

 श्री  बड़े  :  बाकी  की  जो  ७३  इंडस्ट्रीज़
 क्या  वह  सब  इनकलूड  की  जायेंगी  |
 Shri  Kanungo:  I  have  read  out

 Part  II.

 श्री  बड़े  :  तो  ठीक  हैँ  ।  मिनिस्टर
 महोदय  ने  कहा  कि  सभी  इन्डस्ट्रीज़  शा  जायेंगी
 ऐसा  होता  है  तो  मैं  समझता  हूं  कि  दरगस्ल

 कुछ  काम  होंगा  और  उन  पर  पालियामेंटरी
 कंट्रोल  हो  जायेगा  ।  लेकिन  पालियामेंटरी
 बाडी  होने  की  जरूरत  क्‍यों  पड़ी,  वह  भी  मैं
 बतलाता  हूं  t  मैंने  पिपरी  की  पेनिसिलीन

 फैक्ट्री  देखी,  प्रागा  टूल्स  देखा,  एघर  इंडिया
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 री  बड़े]
 देखा  ।  मालूम  होता  हैँ  कि  वह  एक  छोटी  सी
 स्टेट  तैयार  हो  गई  है  ।  पिपरी  में  २  शाण
 में  पेनिसिलीन  तैयार  होती  है  लेकिन  कंज्यूमर्स
 को  Xo  न०  पैसे  में  बेची  जाती  हे  ।  उस  पर
 इस  तरह  से  प्राफिट  लिया  जाता  है,  कंज्यू मर्स
 की  तरफ  नहीं  देखा  जाता  ।  मैने  वहां  पर
 सवाल  पूछा  कि  तुम  इतना  प्राफिट  क्‍यों  लेते  हो,
 तो  कारण  यह  बतलाया  गया  कि  स्टेट  मनोपोली

 है  ।  इम्पोर्टेड  पेनिसिलीन  बहुत  सस्ती  पड़ती
 है  लेकिन  यहां  पर  स्टेट  का  सारा  पैसा  खर्च
 किया  जाता  है  एस  इफ  इट  इस  ए  स्टेट  विव-
 इन  ए  स्टेट  ।  मैं  आपको  बतलाता  हूं  कि
 डा०  लंकासुन्दरम  ने  क्या  कहा  था  :

 “There  is  absolutely  no  competi-
 tion  at  all,  with  the  result  that  the
 consumer  angle  has  been  comple-
 tely  forgotten,  I  would  like  to
 develop  this  p»int,  but  I  have  no
 time.  But  the  House  will  bear
 with  me  if  I  say  that  each  one  has
 become  an  imperium  in  imperio-
 small  kingdoms,  completely  assign-
 ed  to,  shall  we  say,  the  overlord-
 ship  of  the  Officer  who  happens  to
 be  the  Managing  Director  or
 Chairman”.

 वहां  मैनेजिंग  डाइरेक्टर  या  चेश्मरमैन
 राजा  समझा  जाता  हैं  7  वह  सभी  छोटी  छोटी

 स्टेट्स  हैं।  एरर  इंडिया  में  आप  देखिये  कि
 उसको  गवनंमेंट  ने  २२  करोड़  ु  लोन
 दिया  हुआ  है  और  १६६६  तक  उससे  कोई
 इंटरेस्ट  नहीं  लिया  जायेगा  |  मैं  कहना  चाहता
 हूं  कि  जब  इस  प्रकार  से  इंडस्ट्रीज  को  रुपया
 दिया  जाता  है  जैसे  कि  २२  करोड़  कुठ

 एझर  इंडिया  को  दिया  गया  हैँ  विदाउट  टेकिंग
 ऐनी  इंटरेस्ट  अपटू  १६६६  तो  उस  पर
 पालियामेंटरी  कंट्रोल  जरूर  होना  चाहिये  ।
 इतना  होने  पर  भी  वह  लास  में  जा  रहा  है  ।
 इसका  कारण  यह  है  कि  वहां  का  मैंनेजमेंट
 ठीक  नहीं  चल  रहा  है  ।  कंज्यूमर्स  को  वह

 बहुत  महंगा  पड़ता  है  भ्रोर  वह  इसलिये  कि
 देशर  इज़  नो  झदर  कम्पिटीशन  ।  कंज्यूमर्स
 का  इंटेरेस्ट  इस  तरह  से  सफर  करता  है
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 क्योंकि  उसके  इन्टरेस्ट  को  देखने  वाला  कोई
 है  ही  नहीं  ।  कंज्यूमस  का  इंटरेस्ट  तो
 पालियामेंट  ही  देख  सकती  है  ।  मैंने  देखा  है
 कि  प्रागा  टूल्स  में  सभी  शोत्र्स  जांच  प्रदेश  के
 हैं  -  देशर  आर  झोनली  सेवन  आन  दि  बोर्ड
 ग्राफ  डाइरेक्टर्स।  उसमें  अंध्र  प्रदेश  और
 अपने  प्रेजिडेंट  के  शेअर्स  हैं  और  थोड़े  से  दूसरे
 शेअरह्ोल्डर्स  हैं।  सात  में  से  चार  प्रेजिडेंट
 के  नियुक्त  किये  ह॒ये  हैं  ,  दो  बांध  प्रदेश  के  हैं
 शर  एक  पब्लिक  का  है  1  सात  बोर्ड  श्राफ
 डाइरेक्टर्स  हैं  और  दे  शार  नामिनेटेड  बाई  दि
 प्रेजिडेंट  ।  प्रेजिडेंट  मीन्स  मिनिस्टर  ।

 पूरी  ७३  इंडस्ट्रीज़  हैं  उनमें  से  जो  जिस
 मिनिस्टर  के  अन्तर्गत  है  वह  उनकी  किगडम
 समझी  जाती  है  ।  मैंने  प्रागा  टूल्स  देखा,
 पिपरी  देखा,  एगर  इंडिया  देखा,  मजगांव
 डाक्स  देखा  सभी  में  किस  प्रकार  से  भ्रप्वाइंट-
 मेंट्स  होते  हैं  यह  मैं  हाउस  के  सामने  नहीं
 कहना  चाहता  हूं,  लेकिन  वहां  सिफारिश  बहुत
 चलती  है  |  वहां  चार  चार  करोड़,  दस  दस
 करोड़,  ग्यारह  ग्यारह  करोड़  रुपया  कंसोलि-
 डेंटेड  फंड  में  से लगाया  जाता  है  फिर  भी  वह
 लास  में  रहते  हैं।  कारण  यह  है  कि  वहां  का
 मैनेजमेंट  ठीक  नरीं  है  |  मैनेजमेंट  इसलिये
 ठीक  नहीं  है  कि  उन  पर  पालियामेंटरी  कंट्रोल
 नहीं  हैँ  ।  देन्नर  इज़  झोनली  दि  मिनिस्टर

 टू  कंट्रोल  ।  मिनिस्टर  इज  ए  राजा  | अ
 मैनेजिंग  डाइरेक्टर  ऐंड  दि  चेझरमैन  श्रार
 दि  किग्स।  उनके  वादशाह  मिनिस्टर  ।  इस
 तरह  से  यह  कारखाने  चल  रहे  हैं  ैं  चाहता
 हूं  कि जब  इस  तरह  से  कंसोलिडेटेड  फंड  में
 से  पैसा  लिया  जाता  है  तो  पालियामेंटरी

 कंट्रोल  होना  चाहिये  ।  जिस  प्रकार  से  पब्लिक
 सर्विस  कमीशन  के  सामने  जाकर  सारे  भ्रप्वाइंट-

 मेंट्स  होते  हैं  उसी  तरह  से  एक  कमेटी  जिसे
 चाहे  अप्वाइंट  करे  |  कैबिनेट  की  एक  प्वाइंट
 कमेटी  होती  है  ,  वह  बड़े  बड़े  मैनेजिग  डाइ-
 रेक्टर्स  नियुक्त  करती  है  तीन  तीन,  चार  चार

 हजार  रुपये  पर,  लेकिन  उन  पर  पालिया  मेंटरी

 कंट्रोल  न  होने  से  उनके  भ्रकाउंट  नहीं  देखे
 जा  सकते  हैं  ।  जो  श्रकाउंट  छपे  होते  हैं
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 वही  मालूम  किये  जा  सकते  हैं  ।  एक  जगह
 मैं  गया  था,  इस  लिये  मैं  उसे  आपके  सामने
 रखना  चाहता  हूं  क्योंकि  पालियामेंटरी  बाडी
 का  कंट्रोल  सभी  जगह  होना  चाहिये  :

 Indian  Airlines  Corporation
 General  Manager  was  appointed  by
 tthe  Central  Government  in  Novem-
 ber,  957,

 शौर  एक  कमेटी  नियुक्त  की  गई  थी
 यह  देखने  के  लिये  कि  इंडियन  एमरलाइन्स
 कारपोरेशन  क्‍यों  लास  में  जाता  है  ।  उस  में
 जो  कारण  मालूम  हुए  वह  इस  प्रकार  थे  :

 general  lack  of  consciousness  through-
 out  the  organisation,  inadequate  plan-
 ning,  ineffective  control  of  budget,  cost
 accounting  not  propely  used,

 इसी  प्रकार  से  जब  भी  कहीं  पर  कोई
 लास  होने  लगे  तो  वहां  भी  पालियामेंटरी
 बाडी  को  देखना  चाहिये  कि  क्‍या  कारण  हैं
 लास  के  ।  मैं  समझता  हूं  कि  सभी  जगहों  पर
 यह  बातें  मिलेंगी  :

 inadequate  planning  ineffective  con-
 tro]  of  budget,  cost  accounting  not  pro-
 perly  used  and  pricing  policy.

 मैंने  देखा  हे  कि  जितनी  भी  इंडस्ट्रीज़
 हैं  उनमें  प्राइसिंग  पालिसी  के  बारे  में  पटि-

 कुलर  स्टेन्डर्ड  नहीं  रहता  हैं  -  वहां  मिनिस्टर
 साहब  ने  जो  कहा,  जेनरल  मैनेजर  ने  जो  कहा,
 चेश्ररमैन  जो  रहता  है  उसने  जो  कहा  वही
 प्राइसिंग  पालिसी  बन  जाती  हैं  1  उसके
 लिये  कोई  याईस्टिक  नहीं  है,  कोई  कंट्रोल
 नहीं  है  ।  मिनिस्टर  को  तो  कोई  चीज़  देखने
 की  फुर्सत  नहीं  है  क्योंकि  बह  तो  कामराज
 योजना  के  मारे  घबरा  गये  हैं  ।  मिनिस्टर  तो
 पालिटिक्स  पर  ध्यान  देते  हैं।  जनरल  मैनेजर
 जों  नियुक्त  होता  हँ  वह  चाहे  जैसा  काम  करता
 है  ।  इसलिये  एक  पालियामेंटरी  बाडी  होनी
 चाहिये  जो  कि  उसके  ऊपर  कंट्रोल  रख
 सके  |
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 एक  बात  मैं  श्लौंर  कहना  चाहता  हूं  कि

 चूंकि  आपने  पब्लिक  एकाउंटस  कमेटी  और

 एस्टीमेट्स  कमेंटीज़  का  जुरिस्डिक्शन  फिक्स
 नहीं  किया  है  इसलिये  दोनों  का  जुरिस्डिक्शन
 ग्रोवरलेप  होने  का  खतरा  है  इसको  फिक्स
 किया  जाना  चाहिये  ।

 पब्लिक  एकाउंट  कमेटी  जो  जांच  करती

 है  वह  तो  पोस्ट  मारटम  जांच  की  तरह  होती
 है  |  साल  दो  साल  वह  पूछती  है  कि  ऐसा  क्‍यों

 हुआ  और  अगर  उत्तर  संतोषजनक  नहीं  होता
 तो  वह  स्ट्रिक्चर  पास  करती  है  ।  लेकिन
 जब  एक  काम  हो  चुका  तो  उसके  बारे  में

 कुछ  नहीं  किया  जा  सकता  ।  इस  लिये  इन
 पर  कन्ट्रोल  के  लिये  एक  पालियामेंटरी  बाडी

 होनी  चाहिये  ।

 कहा  गया  है  कि  यह  जो  बाडी  बनेंगी

 यह  इन  उद्योगों  के  डे  टु  ड ेकारोबार  पर  ध्यान

 नहीं  दे सकती  ।  यह  ठीक  है  कि  वह  एक  एक
 बोल्ट  और  नट  को  नहीं  देखेंगी,  लेकिन  यह  तो
 देखेगी  कि  कैसा  काम  हो  रहा  है,  किस  प्रकार
 खर्चा  हो  रहा  है,  कितना  वेस्ट  हो  रहा  है
 झौर  कितना  स्टोर  पड़ा  है  जो  कि  फालतू
 है  ।  इसके  लिये  एक  पालियामेंटरी  बाडी

 होनी  चाहिये  ।  इस  पालियामेंटरी  बाडी  को

 यह  देखना  चाहिये  कि  यह  उद्योग  लास  में
 क्यों  जा  रहा  है  जब  कि  यह  मानापली  है  ।
 सिदरी  में  स्टाक  पड़ा  रहा  और  नुकसान
 होता  रहा  ।  बाद  में  उसका  पबलिक  एका-
 उन्ट्स  कमेटी  को  पता  चला  ।  पब्लिक

 एकाउन्ट्स  कमेटी  उद्योग  का  चालू  कारोबार

 नहीं  देख  सकती  ।  दो  साल  बाद  वह  कहती  हैं
 कि  यह  लास  क्‍यों  हुआ  ।  उसका  उत्तर  मिलता

 है  कि  आइन्दा  नहीं  होगा  और  कुछ  इसी
 प्रकार  का  उत्तर  दे  दिया  जाता  है।  इस  लिये
 मैं  चाहता  हूं  कि  इस  नई  बाडी  को  इतना
 अधिकार  दिया  जाना  चाहिये  कि  वह  देख
 सके,  दो,  तीन  या  छः  महीने  बाद,  कि  उद्योग
 में  क्यों  नुकसान  हो  रहा  है,  इसका  खर्चा
 कसे  चल  रहा  है  कैसे  इसका  बजटिंग  हो  रहा
 है  भ्रादि  ।
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 कि

 मैंने  भोपाल  में  देखा  कि  श्रगर  किसी
 से  मैनेजिंग  डाइरेक्टर  या  जनरल  मैनेजर
 नाराज  हो  जाये  तो  उसको  नौकरी  नहीं
 मिल  सकती  ।  जो  हैवी  इलेक्ट्रिकल्स  में  नौकर
 हैं  उनको  अन्य  जगह  नौकरी  नहीं  मिल  सकती
 क्यों  कि  बौर  जगह  ऐसा  काम  नहीं  है  -  इस
 लिये  जो  लोग  मैनेजिंग  डाइरेक्टर  की  चाप-

 लूसी  करते  हैं  उनको  नौकरी  मिलती  है  ।  इस
 लिये  लेबर  की  दृष्टि  से,  कन्ज्यूमर  की  दृष्टि  से
 और  इस  दृष्टि  से  भी  इन  उद्योगों  पर  कंसालि-
 डेटेड  फंड  का  रुपया  लगा  है,  इन  पर  कन्ट्रोल  के
 लिये  एक  पालियामेंटरी  बाड़ी  की  झावश्य-
 कता  थी  |  इसके  लिये  हम  सन्‌  १६५३  में  प्रस्ताव
 ला  रहेहैं।

 एक  और  उदाहरण  ग्रापके  सामने  रखना

 चाहता  हूं  ।  मैंने  प्रागा  टूल्स  में  पूछा  तो  पता
 चला  कि  जेयरमैन  और  मैनेजिंग  डाइरेक्टर
 को  प्रेसीडेंट  नियुक्त  करता  है  ।  सिदरी  में  भी

 यही  बतलाया  गया  in  प्रेसीडेंट  के  न,मिनेंट
 करने  का  अर्थ  यह  है  कि  इस  पर  मिनिस्टर

 साहब  का  कंट्रोल  है  |  इस  प्रकार  यह  अन्धा-

 धुन्ध  कारखाना  चल  रहा  है  ।  जो  इन  उद्योगों
 में  लास  हो  रहा  है  उसके  बारे  में  पालिया-
 मेंट  को  पूरा  कन्ट्रोल  होना  चाहिये  ।  इसलिये
 यह  जो  बाडी  आ  रही  है  यह  बहुत  उत्तम  हैं  1

 इसके  साथ  ही  मैं  फिर  कहना  चाहता
 हूं  कि  पब्लिक  एकाउंट्स  कमेटी  और  एस्टी-
 मेट्स  कमेटी  के  जुरिस्डिकशन  को  ठीक  तरह
 डिफाइन  कर  देना  चाहिये  ताकि  इनके  जु-
 रिस्डिक्शन  में  ओवरलैपिंग  न  हो  ।

 इस  प्रस्ताव  पर  जो  संशोधन  रखे  गये
 हैं  उन  पर  मंत्री  महोदय  को  ध्यान  देना  चाहिये  |

 Shri  Hanumanthaiya  (Bangalore
 City):  Il  wholeheartedly  welcome  the
 motions  moved  by  the  hon.  Minister.  I
 would  make  only  one  or  two  points.
 The  first  point  that  I  would  make  is
 that  this  committee  should  be  treated
 on  a  par  with  the  estimates  Com-
 rnittee  and  the  Public  Accounts  Com-
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 mittee.  The  work  of  Parliament  is  in-
 creasing  day  by  day.  With  the  imple-
 mentation  of  the  ideology  of  socialism,
 naturally,  governmental  activities  tend
 to  grow,  and  to  grow  to  such  an  extent
 that  they  may  ultimately  conprehend
 every  sector  of  public  activity.  There-
 by,  the  work  of  Parliament,  the
 nature,  the  tempo  and  the  extent  of
 work,  increase.

 There  was  a  time  when  the  field  of
 governmental  activity  was  restricted.
 Therefore,  the  two  committees,  namely
 the  Estimates  Committee  and  the  Pub-
 lic  Accounts  Committee  were  able  to
 look  after  the  work  of  Parliament  in
 their  respective  jurisdictions,  But  the
 work  has  now  so  increased  that  it  has
 become  almost  impossible  for  these
 two  committees  to  manage  all  these
 governmental  activities  effectively
 ang  in  time,  and  hence  the  necessity
 for  this  committee.

 It  has  now  been  recognised  on  all
 hands  in  this  House,  by  every  party,
 that  there  is  tue  seed  for  the  establish-
 ment  of  such  a  cammittee.  My  hon.
 friend  the  Minister  said  in  his  speech
 thet  there  was  a  committee  for  this
 purpose  in  the  United  Kingdom,  but
 the  conditions  in  India  and  the  United
 Kingdom  differed.  Yes,  they  differ,
 but  they  differ  in  order  to  give  more
 work,  power  and  prestige  to  the  com-
 mittee  on  public  undertakings  here,
 whereas  he  wa:  meaning  probably  the
 opposite  of  it.

 In  the  United  Kingdom,  as  you
 kuow,  the  Government  of  the  country
 for  the  last  tw+Ive  vears  or  so  has  not
 been  a  ;ocialisi  government.  They
 have  more  faith  in  private  enterprise
 than  in  public  cnterprise.  In  fact,  that
 is  their  political  ideology.  Therefore,
 the  accepted  principle  of  the  House  of
 Commons  today  is  against  socialism,
 and  aginst  pul.ic  undertakings  being
 managed  by  Government.  Even  the
 Labour  Party  in  its  annual  conferences
 is  fighting  shy  of  nationalisation  of
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 industries.  Even  if  perchance
 Labour  wins  and  forms  a  Government
 in  the  Uzited  Kingdom,  I  very  much
 doubt  whether  they  will  go  the  whole
 hog  towards  nationalising  every  public
 undertaking  in  that  country.  So,  what
 applies  to  the  conditions  in  U.K.  to
 the  circumstances  of  the  political
 ideology  and  its  implementation  there
 does  not  apply  to  Indian  conditions.
 At  any  rate,  in  this  Parliament,  ex-
 cepting  probably  the  Swatantra  Party,
 the  rest  of  the  parties  stand  for
 socialism,  In  fact,  the  competition
 is  as  to  who  could  more  effectively
 impiement  the  ideology  of  socialism.
 By  and  large  it  may  not  be  inaccurate
 to  say  that  the  accepted  policy  of  this
 House  is  sociaiism.  Therfore,  the
 governmental  activity  which  extends
 day  by  day  to  public  sector  has  to  be
 more  effectively  controlled  by  the
 represeniatives  cf  the  people  in  this
 House.  di

 Controversy  gues  un  even  in  this
 country  that  public  undertakings  are
 not  being  managed  so  efficiently,  50
 honestly  and  in  such  a’  businesslike
 manner  as  private  industires  are  being
 managed.  Here  lies  the  test  of
 socialism,  This  House  and  its  repre-
 sentatives  either  in  Government  or  in
 committees  have  tu  show  and  to  prove
 that  public  undertakings  can  be
 managed  better  from  the  point  of  view
 of  efficiency,  economy,  honestly,  profit
 and  social  welfare  than  private  enter-
 prise  or  private  undertakings.  It  is
 from  this  point  of  view,  the  imple-
 mentation  of  our  ideology,  building
 up  a  new  socialist  society,  that  the
 constitution  of  this  Committee  be-
 comes  very  imoortant.  It  is  from
 this  serious  point  of  view  that  we  have
 to  look  at  the  fo.mation  of  this  Com-
 mittee.  Therefore  9९४१  with  the  hon.
 Minister  that  this  Committee  must
 not  be  restricted  ir,  its  scope  or  ope-
 ration.  If  it  is  to  be  representative  of
 this  House,  it  rust  have  the  same
 powers  and  privileges  as  the  House
 has,  subject  of  course  to  the  rules
 framed  and  conventions  established
 of  this  House.  To  deprive  it  of  any  of
 its  functions  by  wry  of  restrictions,
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 I  envisage.

 98

 Therefore,  I  would  urge  on  my  hon.
 friend,  the  Minister,  to  omit  these
 provisos  altogether.  If  in  UK,  the
 House  of  Commons  imposes  _  certain
 conditions  and  makes  the  work  of  the
 committee  restrictive,  it  is  because
 that  House  is  not  wedded  to  the  idea
 of  socialism,  to  the  idea  of  bringing
 about  the  existence  of  a  new  order  of
 society,  Here  our  ideology  and  our
 accepted  principles  make  it  incumbent
 upon  us  to  make  this  Committee  work
 as  effectively  as  possible,  with  as  much
 power  and  prest:ge  as  possible.

 The  second  argument  is  this.  If  the
 other  two  Comniittees,  the  Estimates
 Committee  and  the  Public  Accounts
 Committee,  are  not  saddled  with  any
 of  the  provisos  and  conditions,  why,  I
 ask  in  the  name  of  reason,  should
 provisos  come  in  in  the  matter  of  this
 Committee?  After  all,  it  is  conceded
 even  by  the  hon.  Minister  that  some
 of  the  functions  of  the  Public  Accounts
 and  Estimates  Committees  are  being
 taken  over  by  this  new  Committee,  If
 so,  where  does  the  idea  of  proviso
 come  in?  Where  does  the  idea  of  con-
 ditions  being  superimposed  come  in?

 Therefore,  there  is  absolutely  no
 sense  in  restricting  the  scope  of  this
 Committee’s  work.  It  must  be  left,  to
 say  the  least,  as  free  as  the  other  two
 Committees  of  the  House  are.  The
 Chairman  of  the  Estimates  Committee
 has  already  spoken  and  given  his
 weighty  opinion.  I  am  _  sure  the
 Chairman  of  the  Public  Accounts
 Committee,  if  he  speaks,  will  express
 similar  views.  Members  of  other
 parties,  I  understand,  hold  like  views.
 So,  the  hon.  Minister  must  democrati-
 cally  concede  that  there  is  no  room
 for  these  provisos  in  the  motion.  They
 must  be  withdrawn.

 Secondly,  the  Committee,  in  my
 view,  should  be  a  little  bigger  in
 membership,  Here  we  are  500  Mem-



 99  Motions  re:

 [Shri  Hanumanthaiya]
 bers;  in  the  other  place,  they  are
 about  250.  The  Committee’s  work,  as
 I  said,  is  to  make  a  success  of  a  sector
 of  Government  which  ultimately  has
 to  prove  to  the  people  of  India  that
 socialism  could  be.a  success.  There-
 fore,  even  in  the  matter  of  its  con-
 stitution,  I  would  urge  that  the
 number  should  be  at  jeast  twice  the
 one  suggested.  This  is  for  two  reasons.
 Every  party  in  this  House  must  be
 properly  represented.  Secondly,  the
 best  talent  in  this  House,  people  who
 are  able  to  understand  these  problems,
 who  have  experience  of  these  prob-
 lems,  must  be  on  the  Committee,
 Though  legally,  we  elect  the  Members
 to  these  committees,  very  often  it  is
 not  the  rule  or  reason  tnat  matters.
 Many  a  time  what  matters  is  really
 the  choice  of  the  concerned  whip.
 Even  if  a  mistake  is  made  here  and
 there,  even  if  a  wrong  choice  is  made
 here  or  there,  in  the  ultimate  analysis,
 this  Committee  should  consist  of  com-
 petent  men  to  implement  this  all-
 important  comprehensive  idea  _  of
 making  public  undertakings  a  success.
 Unless  we  make  it  a  success,  no
 amount  of  ideological  fervour  will  be
 able  to  justify  the  formation  of  a
 socialist  society.  All  argument  will
 flounder  if  our  public  undertakings
 fall  in  efficiency,  honesty  and,  much
 more  than  everything,  in  the  matter
 of  the  price  that  people  have  to  pay
 for  the  goods  manufactured  in  these
 undertakings.  We,  Members  of  Par-
 liament,  by  and  large,  represent  not
 business  entrepreneurs,  not  capital,
 and  I  might  say,  not  even  labour,
 Even  the  labour,  big  as  it  is,  is  a  frac-
 tion  of  society.  We  represent  the
 people  of  India  who  constitute  mostly
 of  the  purchasing  and  consuming
 population.  It  is,  therefore,  from  the
 point  of  view  of  purchasers  ang  con-
 sumers,  things  have  to  be  measured,
 adjusted  and  ultimately  settled.  It  is
 not  from  the  point  of  view  of  capital
 or  labour.  They  are  two  constituents,
 and  in  the  bigger  context,  very  minor
 constituents.  If  profits  are  made  by
 public  undertakings,  that  by  itself
 does  not  prove  much;  it  has  to  be
 proved  that  in  public  undertakings  the
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 goods  and  services  are  sold  to  the
 people  at  cheaper  prices  and  of  better
 quality,  All  these  matters,  have  to
 be  examined,  as  I  said,  in  a  competent
 manner.  The  membership  of  this
 Committee  should  be  of  an  exemplary
 character.  It  must  be  selected  from
 every  party,  from  every  point  of  view,
 Often  it  is  the  fashion  now-a-days  to
 classify  persons  into  categories.  In
 fact,  I  am  of  the  view  that  even  if
 there  are  many  categories,  every  cate-
 gory  must  be  represented  because  it
 is  out  of  discussions  of  the  represen-
 tative  categories  that  angularities  will
 be  smoothened  and  truth  will  shine
 better  than  what  would  be  the  case
 if  only  one  category  of  people  ruled
 the  roost.

 Therefore,  I  support  this  Motion
 wholeheartedly  with  the  request,  as  I
 have  already  said,  that  these  provisos
 may  be  deleted  and  the  membership
 of  the  Committee  may  be  increased  to
 twice  the  number  proposed  at  present,

 Shri  Ranga  (Chittoor):  I  am  gene-
 rally  in  favour  of  the  establishment
 of  this  Committee.  But  I  am_  not
 satisfied  with  the  functions  that  are
 sought  to  be  given  to  this  Committee,
 especially  because  of  the  provisos  pro-
 vided  here.  As  my  hon,  friend,  Shri
 Hanumanthaiya,  has  said  just  now,  it
 is  not  right  to  condition  or  restrict
 the  powers  and  activities  of  this  Com-
 mittee.  I  am  particularly  anxious  that
 this  committee  should  have  all  the
 power  and  al]  the  sphere  of  influence
 that  today  have  been  given  by  Parlia-
 ment  to  the  Public  Accounts  Commit-
 tee  and  the  Estimates  Committee,  I
 would  like  to  look  upon  this  com-
 mittee  as  the  younger  brother,  if  not
 the  child,  of  the  Public  Accounts
 Committee  and  its  aid.

 5  hrs.

 Shri  Tyagi:  Not  था  illegitimate
 child!

 ‘Shri  Ranga:  It  is  just  because  these
 two  committees  today  have  come  to
 be  overworked,  and  would  like  to  be
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 assisted  by  a  committee  like  this,  that
 we  have  come  to  think  of  a  third
 committee  in  this  fashion.  But  let  us
 also  be  careful  to  see  that,  just  be-
 cauSe  this  committee  is  being  brought
 into  existence  in  this  manner  ang  not
 as  a  statutory  committee  like  the
 PAC,  this  committee  is  not  prevented
 from  doing  all  that  is  necessary  in
 order  to  hold  Parliament  in  seeing  to
 it  that  all  these  public  undertakings
 are  managed  efficiently,  honestly,  that
 they  do  serve  the  public  and  utilise
 public  funds  in  the  most  effective  and
 economical  manner.

 I  for  one  used  to  think  that  public
 undertakings  would  be  more  efficient,
 their  production  would  be  cheaper,
 and  their  utilisation  of  public  oppor-
 tunities,  materials  and  finances  would
 be  most  economical,  efficient  and
 honest.  But,  unfortunately,  the  ex-
 perience  that  we  have  had  in  our
 country  during  the  past  6  years  of
 the  working  of  these  public  under-
 takings  has  belied  all  these  hopes,  So
 many  of  us  came  under  the  influence
 of  British  socialists  like  H.  G.  Wells,
 Bernard  Shaw,  Sidney  Webb  and  his
 wife,  G.  D.  H.  Cole  and  various  others,
 ang  therefore  we  thought  that  public
 undertakings  would  serve  the  people
 better  than  private  enterprise,  We
 were  acquainted  with  the  follies,
 foibles  and  ‘failures  of  several  private
 entrepreneurs  and  their  institutions,
 factories  and  mills,  Therefore,  we
 thought  that  if  the  State  itself  were
 to  go  into  the  market  and  become  a
 trader,  a  merchant  and  a  manu-
 facturer,  public  interests  would  be
 best  safeguarded.  Because  of  this
 faith,  the  British  Labour  Party,  when
 it  came  to  power,  hastened  to  nationa-
 lise  quite  a  number  of  industries  and
 enterprises.  Under  the  same  influence,
 we  also  in  the  first  flush  of  the
 achievement  of  our  freedom,  went
 ahead  with  entrusting  more  and  more
 industrial  enterprises  and  industries
 to  the  public  sector  in  our  country.

 What  has  been  the  result?  In
 England  itself,  the  British  Labour
 Party  has  come  to  the  conclusion  that
 it  has  made  a  mistake  in  accepting
 mationalisation  as  such  ag  a  panacea

 KARTIKA  27,  885  (SAKA)  Committee  on
 Public  Undertakings

 for  all  the  ills  of  capitalism  and
 industrialisation,  and  therefore  it  has
 decided  to  approach  this  problem  of
 public  enterprises  entirely  on  the  basis
 of  experience  and  trial  and  error.
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 What  has  been  our  experience?  We
 have  also  found  that  our  public  enter-
 prises  have  not  succeeded,  have  not
 satisfied  the  nation,  have  not  utilised
 the  resources  placed  at  their  disposal
 as  honestly,  as  economically,  as
 efficiently  and  as  usefully  to  the
 nation  as  was  expected  of  them.
 Therefore,  there  arose  the  cry,  the
 demand,  long  before  the  Swatantra
 Party  came  into  existence,  from
 quite  a  number  of  us,  who,  then  were
 members  of  the  Congress  Party,  that
 there  must  be  some  careful  scrutiny
 into  the  working  of  these  public
 enterprises  and  that  Parliament  should
 arm  itself  with  special  powers.

 श्री  कछबाय  (देवास)  :  आन  ए  प्वांट
 आफ़  श्राडर  ।  मंत्री  जी  सो  रहे  हे  ।
 Shri  Gauri  Shankar  Kakkar  (Fateh-

 pur):  The  hon,  Minister  is  not  listen-
 ing,

 Shri  Ranga:  That  nas  become  the
 practice  of  the  Ministers  when  inside
 the  House.  You  remember,  Sir,  last
 time  when  you  were  presiding  over
 the  House,  there  was  another  Minis-
 ter,  Shri  A.  K.  Sen,  who  also  enjoyed
 the  same  privilege,  as  the  present
 Minister  does,  of  dozing  a  little  just
 because  he  finds  the  House  is  not  so
 very  interesting.

 Mr.  Deputy-Speaker:
 with  rapt  attention,

 Shri  Ranga:  I  am  glad  that  now  he
 has  begun  to  give  us  a  hearing.

 He  is  hearing

 Quite  a  large  number  of  us  who
 then  belonged  to  the  Congress  were
 pressing  upon  the  Government  the
 need  for  arming  Parliament  with
 additiona]  institutions  ang  procedures
 to  see  that  its  functions  were  properly
 fulfilled,  to  supervise  these  public
 undertakings,  to  see  that  the  moneys
 entrusted  to  them  were  properly
 utilised,  to  see  that  their  labour,
 Officers,  etc,  were  supervised,  con-
 trolled  and  utilised,  so  that  it  would
 all  conduce  to  the  welfare  of  the
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 nation.  It  was  in  response  to  that  I
 think  that  this  particular  committee
 came  to  be  conceived  by  Government.

 Now  that  this  committee  is  being
 proposed,  what  is  it  that  we  would
 like  to  see  done  by  Parliament  and
 Government?  As  I  have  already  said,
 I  would  like  Parliament  to  persuade
 and  to  press  this  Government  to  drop
 these  provisos,  so  that  the  powers  of
 this  committee  would  be  adequate.

 I  would  also  like  Government  not
 to  insist  upon  the  smal]  number  of
 Members  in  this  Committee,  They
 have  suggested  only  ten  from  this
 House  and  five  from  the  other  House.
 Tt  is  not  likely  to  give  sufficient  re-
 presentation  to  all  the  important
 groups  in  this  House,  ang  it  would  not
 be  sufficiently  representative  of  the
 various  shades  of  opinion  in  _  this
 House.

 Secondly,  I  would  like  the  strength
 of  the  representation  to  the  other
 House  also  to  be  increased.

 Thirdly,  they  propose  a  term  of  five
 years  for  this  Committee,  with  some
 members  vacating,  and  their  places
 being  filled  by  proportiona]  represen-
 tation.  If  they  pursue  this  means,  it
 is  quite  likely  that  after  some  time
 the  Opposition  parties  would  find
 themselves  unrepresented  on  this  com-
 mittee.  Therefore,  as  in  the  case  of
 the  other  two  committees,  I  would
 like  the  tenure  of  this  committee  to
 be  a  period  of  three  years,  and  I  do
 not  want  this  process  of  vacation  and
 all  the  rest  of  it,

 Iam  not  at  all  happy  over  the
 attitude  of  so  many  of  our  Members.
 As  pointed  out  by  Shri  Hanuman-
 thaiah,  so  many  of  them  are  in  favour
 Of  socialism,  and  therefore  more  and
 more  state  enterprise.  It  is  not  too
 late  for  them  to  consider  even  now
 whether  it  is  not  in  the  interests  of
 the  nation  to  approach  this  problem
 of  private  or  state  enterprise  from  the
 point  of  view  of  trial]  and  error.
 Rightly  or  wrongly,  the  country  as
 well  as  Parliament  have  chosen  to
 Place  so  many  of  these  industries  at
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 the  disposal  of  the  state  sector.  They
 are  there.  A  time  may  well  come
 when  it  should  be  possible  for  Parlia-
 ment  to  examine  whether  al)  of  them
 shoulg  continue  as  state  enterprises  or
 some  of  them  could,  with  benefit  to
 the  nation,  be  transferred  as  people’s
 enterprises  so  that  they  may  _  be
 managed  better  and  may  supply  better
 goods  at  economic  and  competitive
 prices,

 Sometime  ago  I  happened  to  be  a
 member  of  a  committee  appointed  by
 the  Congress  Party  and  it  was  presid-
 ed  over  by  my  friend  Shri  Krishna
 Menon  and  it  suggested  that  too  much
 control  should  not  be  exercised  by  the
 Ministers  and  by  Parliament  through
 them  and  that  more  autonomy  should
 be  given  to  the  industrial  managers
 ang  managers  to  prevent  recurrence
 of  scandals  such  as  the  Mundhra
 scanda]  in  L.LC.  and  also  that  jobbery
 and  nepotism  should  not  be  indulged
 in  by  Ministers,  Ministries  and  the
 ruling  party.  The  latest  statement  in
 this  direction  is  the  one  made  by  the
 Minister  of  Steel  and  Heavy  Indus-
 tries  who  wants  devolution  of  larger
 authority  to  plant  genera]  managers.
 In  multiplant  organisations  like  Bhilai
 and  Durgapur,  he  wants  to  allow  a
 high  degree  of  autonomy  in  the
 routines  at  the  plant  level,  reserving
 to  corporate  headquarters  the  very
 important  functions  of  broader  policy
 making  and  staff  services,  as  distin-
 guished  from  line  authority  and  so  on,
 By  ‘linc  authority’  he  means  that
 officers  give  directions  comparable  to
 the  orders  of  military  officers—the
 genera]  managers  to  departmental
 heads,  they  to  general  foreman,  they
 to  foremen,  and  so  on  so  that  they
 may  be  able  to  appoint,  promote  and
 discharge  persons  within  the  plant
 organisations.  When  authority  is
 given  like  this,  what  is  likely  to
 happen?  One  has  got  to  think  about
 it?  We  are  afraig  that  Ministers  may
 misuse  power  and  that  the  ruling  party
 may  misuse  its  power.  Is  there  not
 even  greater  dangers  of  these  officers
 and  directors  also  misusing  power
 once  all  these  restrictions  are  remov-

 ed?  We  are  not  in  favour  of  red  tape
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 and  we  cannot  allow  people  to  ride
 rough-shod  over  the  claims  of  their
 men,  of  officers  or  even  plant  mana-
 gers.  The  bossism  in  public  enter-
 prises  will  be  just  as  inefficient  and
 they  will  be  iust  88  arbitrarily  manag-
 ed  and  bureaucratic  as  the  present
 Government.  Therefore,  there  is  need
 to  see  that  this  devolution  of  power
 will  not  result  in  greater  harm  to
 the  country  than  is  the  case  now.  Who
 can  be  the  watchdog  on  beha'if  of
 Parliament  if  it  is  not  to  be  this  Com-
 mittee?  How  can  this  function  unless
 it  is  aided  by  the  Auditor-General?
 We  want  to  be  assured  that  the
 Auditor-General  would  assist  this
 Committee  in  the  same  manner  35  the
 Public  Accounts  Committee,  In  addi-
 tion  to  this,  this  Committee  should
 have  the  same  powcrs  and  =  same
 strength  as  the  PAC  and  Estimates
 Committee.

 Having  said  that,  I  woulg  now  turn
 to  a  very  relevant  point  made  by  Shri
 Hanumanthaiya.  Al]  these  state  and
 private  enterprises  will  be  judged  by
 the  quality  of  the  goods  they  produce
 and  the  price  at  which  they  sel]  them.
 Let  them  compete  and  if  they  cannot
 stand  the  competition,  it  is  high  time
 for  Government  to  take  drastic  mea-
 sures  to  change  the  management  or
 hand  them  over  to  people  enterprise.

 What  is  the  complaint  of  the  social-
 ists?  They  say  that  the  people’s
 enterprise  concentrates  only  upon
 making  profits.  Everybody  nuw
 admits,  even  socialists  admit,  that  the
 barometer  of  efficiency  of  any  enter-
 Prise  is  the  profit,  of  course,  with  due
 consideration  to  the  interests  of  the
 consumers  ang  of  the  workers  and
 other  staff  employed  by  them,  Unfor-
 tunately  most  of  these  public  enter-
 Prises  have  not  succeedeg  in  reducing
 their  prices  and  there  are  no  reason-
 able  profits  also.  Quite  a  number  of
 them  fai]  to  show  any  profit  whatso-
 ever,  Except  on  loans  granted  by
 Reserve  Bank  to  under  privileged
 sections  of  our  people  such  as  agri-
 culturists,  loans  given  by  the  State
 Banks  carry  not  less  than  6  per  cent
 interest—I  speak  subject  to  correction
 —while  I  find  that  many  public  enter-
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 prises  have  not  been  able  to  show
 more  than  2  per  cent  profit  some  एफ
 on  losses.  But  there  are  public  enter
 prises  which  make  _  unconscionably
 high  rates  of  profit  because  they  have
 been  given  monopoly  powers,  such  as
 the  State  Trading  Corporation.  One
 of  the  Ministers  said  the  other  day
 that  public  enterprises  belong  to  Gov-
 ernment  and  Government  belongs  to
 people—It  is  queer  logic—and  so  no-
 body  need  fear  the  evils  of  monopoly.
 My  friend  has  already  said  that  we
 judge  them  by  the  prices  they  charge
 for  the  services,  The  STC  has  made
 a  profit  of  0l  per  cent  on  the  paid-up
 capital.  Can  it  be  justified?  The
 gross  profits  on  the  capital  employed
 came  to  34.36  per  cent.  No  wonde2
 price  of  sugar  and  various  other  com-
 modities  with  which  it  deals  had  gone
 up  so  high.  What  is  the  use  of  the
 Government  or  the  people  crying
 hoarse  over  the  so-called  private  en-
 terprise  profiteering  over  the  people’s
 need  for  sugar?  Here  is  the  worst
 possible  offender.  Therefore,  we  have
 to  take  care  to  see  that  these  public
 enterprises  which  lose,  and  which  are
 not  able  to  show  up  or  come  up  to
 the  minimum  leve]  of  efficiency,  are
 re-organised,  and  they  must  be  con-
 trolled  and  supervised,  and  if  they
 become  incorrigible,  they  should  be
 handed  over  to  other  enterprises,  that
 is,  the  people’s  enterprises,  Also,  they
 must  see  that  those  enterprises  like
 the  State  Trading  Corporation,  which
 enjoy  monopolies,  are  also  suitably
 controlled  so  that  they  would  not
 exercise  such  monopoly  powers  detri-
 menta]  to  the  consumers  and  to  the
 customers  whom  they  have  to  serve.
 In  order  to  discharge  this  very  import-
 ant  function,  we  need  a  Committee
 like  this,  but  the  strength  of  this
 Committee  will  not  give  it  that  flexi-
 bility  in  its  activity  and  also  that
 degree  of  representative  capacity.  Sa,
 its  strength  should  be  increased,  and
 its  Powers  should  also  be  _  suitably
 enunciated  by  the  Speaker,  so  that  it
 would  be  able  to  serve  this  Parliament
 as  its  eyes  and  ears  in  a  very  effec-
 tive  and  wise  manner,

 Shrimati  Renuka  Ray  (Malda):  Mr.
 Deputy-Speaker,  Sir,  the  Government.
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 is  well-known  for  dilatory  tactics  or
 hesitations  or  doubts  in  many  matters,
 but  perhaps  the  history  of  this  parti-
 cular  Motion  is  one  that  beats  all
 record.  When  the  Krishna  Menon
 Committee  reporteq  sometime  back,
 it  drew  attention  to  the  need  of  a
 separate  Public  Undertakings  Com-
 mittee  of  Parliament  so  thet  the  ac-
 countability  to  Parliament  could  be
 well-maintained  with  the  ,  growing
 public  sector,  and  at  the  same  ‘ime,
 those  who  are  in  charge  of  the  actual
 administration  could  go  ahead  in  an
 autonomous  manner  which  does  not
 actually  take  place  under  tne  present
 circumstances,  One  of  these  Members
 who  spoke  before  me  drew  the  atten-
 tion  of  the  House  to  this  fact.  I  think
 it  was  Shri  Guha,  the  Chairman  of
 the  Estimates  Committce.  He  said
 that  while  much  is  talked  about  tak-
 ing  away  the  autonomy  of  all  ‘he  pub-
 lic  undertakings,  if  there  is  too  much
 accountability  to  Parliament,  very
 little  notice  is  taken  of  the  fact  that
 as  things  are  at  present,  in  the  case
 of  the  majority  of  such  undertakings,
 there  is  interference  trom  the  Gov-
 ermment  departments,  which  in  an
 inconceivable  manner,  is  still  going
 on.  The  public  sector,  I  would  main-
 ‘tain,  has  not  had  a  chance  yet  to  prove
 whether  it  is  good  or  bad  or  is  likely
 to  be  something  which  cun  really
 deliver  the  goods  in  this  country.  It
 is  true  that  in  the  Min'stry  of  Heavy
 Industry,  some  changes  have  been
 taking  place  today,  but  even  with
 these,  the  changes  are  not  of  such  a
 nature  that  we  can  say  that  autonomy
 is  there.  Therefore,  I  fail  all  the
 more  to  understang  the  hesitation  of
 Government  when  they  bring  a  resolu-
 tion  of  this  nature,  to  acprive  this
 new  Committee  of  a  power  that  is
 already  vestegq  in  the  Estimates  Com-
 mittee.  The  new  Committee  on  Public
 Undertakings,  is  required,  because  the
 public  sector  is  increasing  and  will
 increaSe  very  much  more  if  the  social-
 ist  society  is  to  come  in.  Bvt  I  cannot
 understand,  and  I  fail  to  understand,
 why  in  the  very  act  of  setting  up  such
 a  Committee  through  a  resclution  the

 ‘power  that  is  today  vested  in  the
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 Estimates  Committee  should  be
 sought  to  be  curtailed  to  so  great  an
 extent.  -For  instance  I  do  not  under-
 stand  why  the  day-to-day  administra-
 tion  has  been  inciuded  among  those
 matterg  in  which  the  Committee  is
 not  to  be  allowed  to  have  any  say,
 or,  why  it  should  be  a  major  pclicy
 of  Government.  could  understand
 even  if  it  were  major  policies  as  laid
 down  by  Parliament,  but  what  is  the
 meaning  of  major  Gcvernment
 policies.  Ig  no  policy  is  to  be  looked
 into  by  this  Committee,  I  do  not  see
 how  it  is  going  to  undertake  the
 function  of  the  Estimates  Committee
 at  any  rate.  I  personally  feel  that
 there  has  been  some  cunfuSion  in
 attending  the  work  cf  the  Estimates
 Committee  and  the  Public  Accounts
 Committee.  The  original  suggestion
 was  different.  It  was  to  take  up  the
 work  of  the  Estimates  Committee  and
 the  Public  Accounts  Committee  and
 not  restrict  the  functions  of  any  of
 these  Committees,  but  if  the  Govern-
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 ment  does  fecl  that  it  has  to  res-
 trict  the  Estimates  Cominitte2’s
 present  powers’  so  far  as  the
 Committee  on  Public  Undertakings
 is.  concerned,  merely  because  it
 the  Committee  on  Pubiie  Undertak-
 ings  is  concerned,  merely  because  it
 hangs  together  with  the  Public  Ac-
 counts  Committee,  I  suggest  that  it
 should  be  separated,  In  any  case  I
 would  particularly  like  to  draw  atten-
 tion  again  to  what  Shri  Guha  has
 already  pointed  out,  and  which  is
 absolutely  true.  That  is,  on  many  an
 occasion,  the  Estimates  Committee  in
 past  years—I  was  associated  closely
 with  it  from  its  very  inception  for
 very  many  ycars—was  able  to  point
 out  some  of  the  major  mistakes  made,
 which  found  a  way  into  Government
 policies,  such  ag  the  ways  in  which
 undertakings  were  put  up,  which  may
 spel]  disaster  or  even  ruin  in  the
 manner  in  which  they  were  running.

 I  would  refer  particularly  to  the
 Sindri  factory;  in  the  earlier  years,  it
 was  the  Members  of  the  Estimates
 Committee  who  went  round  and  found
 that  five  independent  authorities  were
 in  charge  of  the  factory  with  no  rela-
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 tion  or  contact  with  each  other.  There
 are  many  such  examples,  scores  of
 such  examples,  to  show  how  things
 went  wrong  due  to  inexperience  or
 whatever  be  the  reason.  It  was  the
 Estimates  Committee  which  was  able
 to  set  the  Government  right.  Under
 the  circumstances,  I  do  30०  understand
 this  attempt  to  curtail  the  powers,

 I  will  not  speak  much,  because  I
 have  spoken  even  before  this  Resolu-
 tion  came  this  time,  on  another.  matter
 which  deeply  touches  the  interests  of
 this  particular  House,  because,  this
 House  is  the  one  whicn  exercises
 financia]  contro)  on  money  matters
 regarding  the  Government  kusiness.
 As  Shri  Guha  pointed  out—and  I  am
 of  the  same  opinion  as  he  is—both
 the  Houses  are  independent  Houses.
 The  other  House  may  be  even  better
 than  our  House  in  many  ways.  I  grant
 them  that  position  and  maybe  it  is  of
 a  Much  better  standing  than  as  but
 the  point  is,  it  is  the  Lok  Sabha  which
 js  accountable  {o  the  country  and
 which  has  the  financial  control.  There-
 fore,  the  anomaly  arises,  and  the
 Government,  I  fear,  seeks  to  get  over
 this  by  curtailing  the  powers  of  the
 Public  Undertakings  Committee.  In
 doing  so,  it  forgets  that  the  very  pur-
 pose  which  has  been  suggested  by  the
 Krishna  Menon  Committee  is  being
 by-passed,  and  if  that  has  to  be  done,
 I  do  not  see  how  we  can  go  ahead,

 I  am  one  of  those  who  is  waiting
 impatiently  for  the  setting  up  of  this
 Committee,  because  I  do  fee]  that  it
 is  necessary  to  go  into  a  much  greater
 detail  to  fing  out  in  what  ways  these
 public  undertakings  can  be  placed  on
 a  footing  from  which  they  can  actually
 go  forward.  Today,  there  is  a  hue
 and  cry  raised  by  vested  interests  in
 regard  to  the  fact  that  many  of  the
 public  undertakings  are  not  yet  pay-
 ing  concerns.  If  a  Parliamentary
 Committee  is  fully  seized  of  the  mat-
 ter  and  could  report  to  Parliament  as
 a  whole,  I  feel  certain  hat  much  of
 the  doubts  that  arise  today  would  be
 overcome;  that  much  of  the  exaggera-
 tions  about  public  sector  undertakings
 that  are  now  existent  in  the  country
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 would  be  overcome  also.  I  feel  that
 much  of  the  difficulties  and  much  of
 the  delays  in  procedures,  many  of  the
 things  that  are  now  going  wrong  in
 the  public  sector  today,  could  be  set
 right.  I  know  that  this  Resolution
 has  been  brought  with  that  purpose,
 but  why  defeat  your  own  purpose  by
 putting  in  riders  through  which  you
 cannot  achieve  your  purpose?
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 One  hon,  Member  »ointed  out  that
 our  objective  today  is  the  socialist
 society,  and  in  building  it,  naturally
 the  public  sector  plays  3  very  import-
 ant  part,  Therefore,  these  compari-
 song  with  other  countries  like  the
 United  Kingdom  are  not  altogether
 relevant  because  in  the  United  King-
 dom  the  Estimates  Committee  has
 certainly  more  powers  than  what  was
 first  given  to  it  by  the  Conservative
 Government  at  one  time  but  it  has
 not  got  full  powers  as  we  have  en-
 visaged  here.  That  may  be  so  because
 they  have  no  particular  objective
 regarding  the  socicty  they  are  trying
 to  build  up.  But  we  have  laid  it  down
 and  this  House  is  wedded  to  that
 objective.  When  that  is  so,  is  it  not
 a  matter  which  we  should  treat  with
 greater  seriousness  ang  we  _  should
 have  no  hesitation  and  doubts  about
 it?  Let  the  Government  make  up  its
 mind.  Do  they  want  this  House  to
 be  seized  of  this  problem  through  a
 Committee  which  has  the  same  powers
 as  the  Estimates  Committee  or  do
 they  want  to  curtail]  those  powers?  If
 they  want  to  curtail]  the  powers,  I  am
 afraid,  as  Members  of  this  House  we
 cannot  be  agrecable  to  that.  I  do  feel
 that  the  amendment  suggested  by  Shri
 Guha  suggesting  that  the  Committee
 should  have  powers  to  suggest  alter-
 nate  policies  in  order  to  bring  about
 efficiency  and  economy  in  administra-
 tion  should  be  incorporated  in  this
 resolution,

 This  Committee  is  to  meet  under
 the  Speaker’s  direction.  Therefore,  it
 is  not  merely  the  question  of  the  good
 sense  of  the  Committee  but  the  good
 sense  of  the  Speaker  is  also  involved.
 If  the  Speaker’s  direction  is  not  good
 enough,  I  would  like  to  ask  the  Gov-
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 (Shrimati  Renuka  Ray]
 ernment,  whose  direction  is  good
 enough  to  suggest  the  way  a  parlia-
 mentary  committee  shoujq  act?  Sure-
 ly,  it  is  not  for  the  Government  to
 interfere  and  place  restrictions  on  the
 purpose  of  a  committee  of  Parliament
 which  is  to  work  under  the  direction
 of  the  Speaker.  Moreover,  this  Com-
 mittee  is  entitled  to  get  the  same
 courtesy  as  is  shown  to  the  present
 Estimates  Committee  of  Parliament.
 That  is  why,  again  and  again,  I
 reiterate  this  point  because  this  is  the
 most  important  point  in  the  whole
 resolution  as  it  stands  before  us  today,

 The  second  point  is  whether  the
 other  House  should  be  xssociated  with
 it.  So  far  as  the  functions  of  the  Pub-
 lic  Accounts  Committee  are  concerned
 certainly  they  are  associated  with
 them  and  they  should  remain  so.  So
 far  ag  the  Estimates  Committee  is
 concerned,  I  hope  this  Committee  of
 this  House  will  have  full  powers  as
 the  Estimates  Committee  as  it  func-
 tions  in  this  country  today.

 In  the  Public  Sector  loans  have  been
 advanced  to  a  very  large  extent—I
 think  it  is  about  Rs.  2,000  crores,  In
 the  next  five  years  and  in  the  Fourth
 Plan  much  more  money  is  going  to  be
 advanced  by  this  Parliament  to  the
 public  sector.  Therefore,  the  Parlia-
 ment's  contro]  on  the  public  sector  is
 one  thing  that  has  to  be  exercised.
 Accountability  to  Parliament  has  been
 envisaged,  and  is  perfectly  understood,
 by  the  report  of  the  Krishna  Menon
 Committee  which  was  the  first  report
 on  this  subject  and  which  drew  atten-
 tion  to  the  need  of  this  Committee  on
 public  undertakings.  Therefore,  if
 We  are  to  really  serve  the  purpose  in
 a  proper  manner,  not  only  must  be
 functions  be  as  they  are  of  the  Esti-
 mates  Committee  but  this  Committee
 must  also  be  given  a  chance  to  come
 into  existence  soon.

 I  hope  as  a  result  of  this  discussion
 the  Government  will  not  fee]  like
 withdrawing  the  resolution  once  more
 as  it  did  last  year.  In  that  case  per-
 haps  another  whole  year  will  go  by
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 before  we  have  another  resolution,
 whether  more  confusing  or  otherwise.
 before  this  House.  I  plead  with  the
 Gcvernment  on  this  matter.  As  the
 public  sector  is  growing  and  as  tha»
 criticism  on  the  public  sector  is  also
 there,  it  is  very  necessary  that  with-
 out  any  delay  this  Committee  be  set
 up.  Therefore,  if  there  is  any  hesita-
 tion  on  the  part  of  the  Government.
 if  again  the  Law  Minister  tells  the
 Government  that  in  view  of  what  this
 House  has  expressed  we  wil]  think
 over  the  matter  again  and  bring  a
 fresh  resolution,  I  hope  the  Govern-
 ment  wil]  not  succumb  to  it  except  if
 it  ig  for  a  day.  If  by  tomorrow  they
 will  let  us  know  in  an  unconfused
 way  that  the  functions  cf  the  Esti-
 mates  Committee  are  actually  being
 vested  in  the  Committee  on  Public
 Undertakings  we  would  be  satisfied.

 Certain  technical  points  have  been
 raised  by  Shri  Guha  and  others.  l
 do  not  very  much  mind  them.  Whe-
 ther  the  resolution  comes  first  or  the
 orders  come  first,  it  goes  not  matter,
 If  the  resolution  is  passed,  orders  can
 follow.  though  it  would  have  been
 better  if  the  orders  were  passed  first.

 Sir,  I  only  want  to  conclude  with
 these  words,  that  let  not  the  resolution
 be  postponed  again  because  of  the
 fact  that  we  as  Members  cf  this  House
 from  all  sides  have  voined  out  cer-
 tain  lacunae  in  the  resolution.  I
 would  also  suggest  to  the  Government
 to  think  over  the  matter  and  bring
 up  by  tomorrow  certain  changes  in
 this  resolution  or  else  at  least  accept
 the  amerdment  moveg  by  Shri  Guha
 by  which  this  Committee  will  have
 the  power  to  discuss  alternate  policies
 with  a  view  to  bringing  about  effi-
 ciency  and  economy.

 Sir,  I  support  the  formation  of  the
 Committee  on  Public  Undertakings
 with  these  changes.

 Shri  Surendranath  Dwivedy:  Mr.
 Deputy-Speaker,  Sir,  I  welcome  this
 motion  for  the  formation  of  the  Public
 Undertakings  Commitee,  In  fact,  a
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 decision  about  this  Committee  should
 have  been  taken  long  long  back.  This
 has  been  delayed  not  on  account  of
 the  unwillingness  of  the  Parliament  to
 give  its  support  to  such  a  measure,
 but  because  of  inter-party  differences.
 How  inter-party  differences  delay
 matters  of  such  public  importance  is
 clear  here.  If  an  example  is  needed,
 this  is  one.

 Even  today,  from  the  motion  that  is
 before  us  for  discussion,  I  am  not  sure
 whether  after  this  long  deliberation
 the  Government  has  been  able  or  the
 Congress  Party  leaders  have  been  able
 to  resolve  the  differences  inside  their
 own  party  in  regard  to  the  association
 of  all  members  of  the  Parliament  in
 this  Committee.  Views  have  been  ex-
 pressed  here  regarding  the  rights  and
 privileges  of  the  Lok  Sabha  and  Rajya
 Sabha,  and  also  whether  they  will  be
 associate  members  or  full  members.
 Even  this  resolution  says  that  they
 will  associate  themselves  with  this
 Committttee.  I  for  one  do  not  under-
 s‘and  these  technical  objections  to
 matters  of  such  great  importance.
 After  all,  the  Parliament  as  a  whole
 is  responsible  to  the  people,  be  it
 Rajya  Sabha  or  Lok  Sabha,  and  the
 taxpayer’s  money  is  invested  in  these
 public  undertakings  and  Parliament
 as  a  body  has  the  right  to  go  into
 these  questions  and  place  before  the
 public  what  they  think  about  the
 working  of  these  organisations,

 We  are  giving  this  Committee  the
 functions  of  both  the  Estimates  Com-
 mittee  and  the  Public  Accounts  Com-
 mittee.  There  should  be,  therefore,
 No  restrictions  whatsoever  and  equal
 rights  should  be  given  to  all  members
 so  far  as  the  rights  of  this  Committee
 are  concerned.

 ने  want  a  categorical  assurance  on
 this  point.  This  has  been  stressed  by
 the  previous  speaker  also.  The  Min-
 ister  has  not  clarified  this  matter,  I
 do  not  know  whether  the  members  of
 the  Rajya  Sabha  have  agreed  to  nomi.
 nate  their  representatives  to  this  Com-
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 mittee  in  the  manner  in  which  it  has
 been  suggested  in  this  resolution.  It
 they  do  not  agree  and  if  they  disso-
 ciate  from  this,  would  Government
 again  withdraw  this  motion?  We
 would  not  like  such  a  situation  to
 arise,  We  would  like  this  motion  to
 be  passed  in  this  session  itself  so  that
 the  Committee  could  come  into  being
 as  soon  as  possible,
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 Since  we  are  committed  to  a  socia-
 list  society,  public  undertakings  or  en-
 terprises  have  to  play  a  dominant  role
 in  the  economic  development  of  this
 country,  That  is  a  settled  fact  for
 which  Parliament  has  committed  it-
 self.  So.  public  sector  undertakings
 are  bound  to  grow  more  and  more.
 That  is  the  reason  why  it  becomes  still
 more  necessary  for  the  Government,
 when  they  constitute  a  Committee  to
 scrutinise  the  working  of  public  en-
 terprises,  to  give  more  serious  thought
 to  the  powers  and  functions  of  that
 Committee.  The  further  progress  of
 public  undertakings  in  this  country
 depends  very  much  upon  the  effici-
 ency  and  efficacy  of  such  enterprises.
 So,  we  have  to  consider  how  efficient-
 ly  they  run,  how  economically  they
 function  and  what  is  the  aet  effect
 on  the  genera]  economy  as  a  whole
 by  the  expansion  in  public  enterprises.

 Some  voices  have  been  raised  here
 in  the  course  of  the  discussion  as  if  it
 is  a  competition  between  public  enter-
 prise  and  private  enterprise.  Some
 people  argue  that  because  the  vublic
 sector  has  failed  in  some  fields,  there-
 fore,  we  should  never  go  in  for  the
 expansion  of  the  public  sector.  When
 that  is  the  position,  it  becomes  all  the
 more  imperative  for  Parliament  which
 has  taken  uv  this  responsibility  of
 supporting  such  expansion,  to  go  be-
 fore  the  people  and  explain  that  real
 economic  progress  on  the  basis  of
 socialist  objective  can  be  furthered  by
 having  more  and  more  of  public
 undertakings,  For  that,  a  close  scru-
 tiny  of  the  working  of  public  under-
 takings  is  necessary,  which  can_  be
 done  only  by  Parliament,
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 All  these  years  Government  have

 adopted  a  stepmotherly  attitude  to-
 wards  Parliament  and  it  has  been  kept
 in  the  dark  about  the  working  of
 public  undertakings.  No  real  infor-
 mation  about  their  working  is  given
 to  Parliament.  We  cannot  put  any
 questions  about  the  administrative
 failures  or  the  inefficiency  of  the  pub-
 lic  undertakings.  We  do  not  know
 what  is  happening  in  the  public  un-
 dertakings.  Always  information  is
 withheld  from  Parliament  on  the  plea
 of  autonomy  of  the  undertaking.  Real-
 ly  speaking,  there  is  no  autonomy  for
 these  undertakings.  It  is  the  bureau-
 crats  at  the  Secretariat  and  Ministe-
 rial  level  that  really  guide  the  func-
 tioning  of  the  undertakings,  sometimes
 even  to  the  detriment  of  their  better
 functioning.  Since  bureacracy  func-
 tions  in  this  manner,  it  is  but  right
 and  proper  that  Parliament  should
 have  the  right  to  criticise  the  bureau-
 cracy  and  curb  the  rights  of  bureau-
 cracy  so  that  the  public  undertakings
 may  function  efficiently.

 Now,  Parliament  is  not  provided
 with  the  budgets  of  these  undertak-
 ings.  Though  statutorily  reports  of
 these  undertakings  are  to  be  laid  on
 the  Table  of  the  House,  often  it  is
 done  only  after  many  many  years.  So,
 generally  we  cannot  get  any  idea  of
 what  is  happening  in  these  undertak-
 ings.  As  Parliament  is  such  g  big
 organisation  which  cannot  go  into  all
 the  details,  it  is  but  right  and  proper
 that  a  Committee  of  Parliament  is  set
 up,  which  would  have  sufficient  time
 to  go  into  the  details  of  the  working
 of  these  organisations.  But  why  should
 the  powers  of  this  committee  be  res-
 tricted  and  curbed?  I  do  not  under-
 stand  that.  If  the  Government  is  real-
 ly  anxious  that  Parliament  should  be
 helpful  in  furthering  the  aims  that  we
 have  in  view  then  Parliament  must
 have  the  right  to  go  into  matters  like
 these  properly,

 But,  again,  I  believe  there  is  hesi-
 tancy;  the  Government,  [  believe,  has
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 two  minds  even  now.  Probably  they
 do  not  want  to  meet  the  criticism  of
 the  private  sector  through  the  Parlia-
 ment,  by  saying  that  there  are  public
 enterprises  whose  working  has  been
 very  minutely  scrutinised  by  Parlia-
 ment  and  its  committee.  The  whole
 country  will  then  be  in  a  position  to
 judge  whether  such  enterprises  are
 necessary.

 They  are  saying  that  provisos  are
 there  about  which  references  have
 been  made.  But  I  cannot  for  a
 moment  understand  what  these  pro-
 visos  are.  They  specially  say  that
 matters  of  day-to-day  administration
 will  not  be  taken  into  consideration.
 Nobody  wants  to  dabble  into  appoint-
 ments  here  and  there.  But  is  it  the
 contention  of  Government  that,  when
 this  committee  is  set  up,  it  will  have
 no  authority  or  no  power  to  go  into
 all  these  matters  which  are  necessary,
 such  as—I  would  suggest—unit  cost  of
 production,  rate  of  output  per  man  or
 per  unit  of  capital  employed,  physical
 and  financial  programmes,  achieve-
 ment  relation  to  programme,  produc-
 tivity,  cost  of  production,  price  struc-
 ture,  employment  trends,  labour  rela-
 tions,  organisationa]  changes?  All!
 these  are  necessary.

 Shri  Tyagi:  They  are  all  included.

 Shrj  Surendranath  Dwivedy:  They
 are  not  included,  as  my  hon.  friend
 says,  because  the  provisos  would  not
 permit  this  committee  to  go  into  all
 these  things,  Take,  for  example,
 labour  relations,  It  is  a  vital  matter
 so  far  as  the  functioning  of  the  public
 undertakings  are  concerned,  Do  the
 Estimates  Committee  or  the  Public
 Accounts  Committee  have  any  power
 today  to  go  into  the  labour  relations
 of  the  public  undertakings  or  of  any
 other  undertaking?  No.  So,  what  I
 was  feeling  was  that  not  only  the  pro-
 posed  committee  is  not  given  all  the
 powers  that  are  enjoyed  by  the  Esti-
 mates  Committees  and  the  Public
 Accounts  Committee
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 Shri  A,  C.  Guha:  As  regards  labour
 relations,  we  do  not  discuss  any  indi-
 vidual  labour  dispute  but  surely  we
 discuss  the  general  employees-em-
 ployer  relations  in  the  public  under-
 takings  also,  That  is  frequently  dis
 cussed  and  also  commented  upon;  but
 we  do  not  take  up  any  individual  case.

 Shri  Surendranath  Dwivedy:  It  is
 not  a  question  of  taking  up  individual
 cases,  This  has  relation  to  the  effec-
 tive  functioning  of  the  undertaking  as
 well.  So  far  as  that  is  concerned,  I
 do  not  know  which  report  of  the
 Estimates  Committee  or  af  the  Public
 Accounts  Committee  has  really  best-
 owed  any  thought  or  has  gone  into
 this  question  thoroughly  and  has
 shown  that  these  have  been  the  lacu-
 nae  which  should  be  removed  so  that
 the  public  undertaking  or  any  under-
 taking  that  has  come  under  review
 functions  _  efficiently.  Therefore  I
 would  have  thought  that  more  power
 should  have  been  given  to  this  com-
 mittee,  not  only  the  powers  that  are
 enjoyed  today  by  the  Estimates  Com-
 mittee  and  the  Public  Accounts  Com-
 mittee  but  wider  powers  so  that  this
 committee  would  have  been  under  no
 limitation  for  going  into  all  these  mat-
 ters.  But  that  has  not  been  done.
 Even  now  the  Government  would  do
 well  if  they  amend  this  very  motion.
 There  are  amendments  moved  and,  I
 think,  if  they  accept  the  amendments
 and  do  away  with  the  provisos  and
 add  some  of  the  clauses  given  in  the
 amendments,  as  has  been  suggested  by
 my  hon,  friend,  Shri  Guha—I  have
 also  given  an  amendment  of  like
 nature—then  this  work  would  be
 really  worth  having.

 I  have  then  to  press  for  increasing
 the  membership  of  this  committee.  A
 single  transferable  vote  is  there.  For
 election  of  members  to  the  Estimates
 Committee  and  the  Public  Accounts
 Committee  also  we  have  the  same
 procedure.

 Now,  here  is  a  Committee,  as  I  have
 already  stated,  which  is  going  to  per-
 form  an  important  function  of  Parlia-
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 ment.  It  is  necessary  that  all  groups
 and  all  interests,  so  far  as  it  is  possi-
 ble,  should  be  represented  on  this
 Committee.  Therefore,  I  think,  the
 membership  should  be  increased.  At
 least,  this  Committee  should  have  the
 same  strength  as  that  of  the  Estimates
 Committee.  I  object  and  I  oppose  the
 provision  wherein  it  has  been  stated
 that  the  Members  of  this  Committee
 should  hold  office  for  five  years.  It
 has  already  been  pointed  out  that  al-
 ready  two  years  have  almost  passed;
 the  life  of  this  Parliament  is  only
 three  years  more,  Not  only  that,  it
 provides  that  /5th  of  the  members
 will  retire  every  year,  That  means,
 there  will  be  continuous  election
 every  year.  It  is  suggested  that  this
 Committee  should  by  experience  have
 some  expert  knowledge.  That  is  ad-
 mitted.  But  it  should  be  like  the
 Estimates  Committee  or  the  Public
 Accounts  Committee.  You  may  in-
 crease  it  to  three  years.  It  does  not
 matter,  But  let  there  not  be  any  re-
 tirement  of  members  in  between.  We
 may  elect  the  Committee  after  three
 years,  This  retirement  would  actual-
 ly  work  against  the  interests  of  the
 Opposition  and  small  groups,  As  we
 find  in  Rajya  Sabha,  because  of  the
 strength  of  the  ruling  party  in  the
 Assemblies,  the  membership  of  the
 Opposition  is  gradually  becoming  thin.
 That  is  because  after  retirement,  they
 have  not  the  requisite  strength  to  get
 them  elected.  Nobody  can  give  an
 assurance  here  that  our  men  will
 come.  That  is  not  so.  We  cannot  be-
 lieve  in  the  assurances  and  in  this
 manner  of  proceeding  in  this  matter.
 Therefore,  I  suggest  the  Government
 should  accept  that  it  should  be  three
 years  so  far  as  this  Committee  is  con-
 cerned,  and  this  proviso  should  be  re-
 moved,  I  have  already  stated  about
 the  association  of  Rajya  Sabha  with
 this  Committee,  I  feel  that  the  Rajya
 Sabha  should  also  have  the  power  to
 nominate  not  only  five  but  ten  mem-
 bers  for  this  Committee.

 28

 Lastly,  I  will  again  point  out  that
 the  Public  Accounts  Committee  or
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 [Shri  Surendranath  Dwivedy]
 committees  like  that  almost  play  a
 negative  role.  My  hon.  friend  Mr.
 Tyagi  will  excuse  me  for  that.

 Shri  Tyagi:  [  am  negative

 Shri  Surendranath  Dwivedy:  They
 have  to  scrutinise  the  amounts  which
 have  already  been  spent.  Now,  this
 Committee  is  quite  different  in  the
 sense  that  this  Committee  should  have
 the  power  of  a  guiding  function  which
 would  exercise  the  functions  of  Parlia-
 ment,  if  necessary,  to  take  initiative  to
 suggest  changes,  alternatives  and  new
 methods  for  the  running  of  public  un-
 dertakings,  This  is  what  is  needed
 most  and  I  would  suggest  that  the  Gov-
 ernment  should  also  accept  amend-
 ments  of  that  nature  that  this  Commit-
 tee  should  have  the  power  to  suggest
 measures  for  better  and  efficient  func-
 tioning  of  public  undertakings.  Other-
 wise,  I  do  not  think,  the  appointment
 of  such  a  committee  is  going  to  benefit
 us  in  any  way  better  than  that  we  are
 having,  the  Estimates  Committee  or
 the  Public  Accounts  Committee.

 Shri  S.  N.  Chaturvedi:  This  long-
 awaited  resolution  regarding  the  com-
 mittee  on  public  undertakings  is  very
 welcome,  although  it  is  hedged  round
 with  a  number  of  limitations,

 The  public  sector  in  this  country  has
 come  to  stay.  It  is  growing  and  will
 continue  to  grow,  and  there  must  be
 some  body  to  which  it  should  be  ac-
 countable.  Parliament  as  a  whole  can-
 not  exercise  that  close  scrutiny  which
 these  public  undertakings  require.

 Today,  we  hear  different  views  about
 the  comparative  merits  of  the  private
 sector  and  the  public  sector,  Quite  a
 number  of  things  are  saiq  which  have
 no  substance,  On  the  other  hand,  we
 are  also  hesitant  to  say  that  the  public
 sector  has  made  good.  The  contribu-
 tion  which  was  expected  of  it  to  the
 public  exchequer  during  the  Plans  has
 not  been  forthcoming.  There  have  been
 other  complaints  of  too  much  of  red
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 tape,  bureaucracy,  interference  and  the
 like.  The  management  has  been  top-
 heavy.  There  has  been  interference
 at  all  levels  which  has  not  been  con-
 ducive  to  efficient  management.

 The  Estimates  Committee  and  the
 Public  Accounts  Committee,  of  which
 this  committee  is  a  counterpart  so  far
 as  the  public  undertakings  are  con-
 cerned,  have  proved  their  efficiency  in
 the  administrative  sphere.  In  a  large
 number  of  cases,  they  have  drawn  at-
 tention  to  the  fanlts  and  failings  to
 which  our  administration  has  been
 susceptible.  And  it  is  very  necessary
 that  the  same  scrutiny  should  be  ap-
 plied  to  our  public  ventures,  because
 they  cannot  be  themselves  the  judge
 of  what  they  do,

 As  regards  the  faults  that  have
 been  discovered,  a  number  of  bodies
 have  made  their  comments  about  it.

 The  World  Bank  Mission  which
 visited  carly  in  960  to  study  India’s
 developmental  plans  remarked  as
 follows;

 “That  present  organisation  of
 the  publicly  owned  steel  industry
 is  felt  to  be  unsatisfactory  by
 many  of  those  responsible  for  try-
 ing  to  make  it  work.  It  certain-
 ly  satisfies  few  of  the  criteria  that
 have  been  found  elsewhere  to  be
 applicable  to  the  efficient  opera-
 tion  of  public  enterprises,  and  the
 Mission  believe  that  it  ought
 promptly  to  be  re-examined.”.

 Further  on,  it  has  remarked:

 “An  inordinate  amount  of  time
 and  energy  is  spent  by  the  man-
 agement  of  enterprises—public  as
 well  as  private,  small  as  well  as
 large—in  negotiating  ‘their  way
 through  Government  regulations.
 Many  of  the  main  controls,  in-
 cluding  those  over  investment  and
 imports,  unquestionably  have  to
 be  -continued  for  the  time  being
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 in  view  of  the  overall  shortage  of
 resources.  On  the  other  hand,  the
 Mission  has  the  impression  that
 the  multiplication  of  controls  has
 been  carried  in  recent  years  to
 quite  unnecessary  lengths  and
 that  many  of  the  existing  con-
 trols  do  not  contribute  mate-
 rially  either  to  the  better
 functioning  of  the  economy  or  the
 fulfilment  of  the  Government's
 social  objectives.  The  experience
 of  other  countries  has  shown  the
 damage  that  can  be  done  by  ex-
 cessive  controls  exercised  by  re-
 mote  Government  officials  over
 the  operations  of  business  enter-
 prises,  even  though  each  regula-
 tion,  taken  by  itself,  can  be  justi-
 fied  in  terms  of  public  policy.”.
 Similarly,  there  has  been  comment

 about  the  appointment  of  administra-
 tive  officers,  who  have  no  experience
 of  managing  any  business  concerns,
 as  managing  directors  or  chairmen  of
 the  boards  of  these  managements.
 Managerial  capacity  in  this  country  is
 very  scarc  ably  the  most  scarce
 commodity,  even  more  so  than  foreign
 exchange,  Even  so,  the  appointments
 which  are  made  to  these  undertakings
 must  be  of  persons  who  had  some
 background  of  business  management.
 १6  hrs.

 Secondly,  the  appointment  of  off-
 cials,  service-men,  on  the  boards  of
 management  make  them  almost  a  part
 of  the  ruling  hierarchy.  Prof.  Gal-
 braith  has  remarked:

 “The  presence  of  officials  on  the
 boards  of  public  enterprises  vir-
 tually  destroys  the  autonomy  of
 the  enterprise  and  the  board  be-
 comes  a  link  in  the  civil  service
 hierarchy”.

 These  defects  have  been  pointed  out
 and  we  should  try  to  set  them  right
 because  if  these  undertakings  do  not
 make  good  progress,  nationalisation
 of  certain  strategic  industries  in  this
 country  will  receive  a  set-back.  Pri-
 vate  enterprise  has  its  own  shortcom-
 ings  and  deficiencies.  We  know  that
 383  (Aji)  LSD—9,

 KARTIKA  27,  885  (SAKA)  Committee  on
 Public  Undertakings

 they  judge  everything  by  the  criterion
 of  profitability.  Here  the  criterion
 should  be  service.  But  under  the  garb
 of  service,  public  undertakings  must
 not  fall  a  prey  to  inefficiency,  waste,
 extravagance  and  the  like  to  which
 the  other  enterprises  are  so  suscepti-
 ble.  As  a  matter  of  fact,  with  the
 advantages  that  these  public  under-
 takings  enjoy,  in  the  matter  of  ample
 funds  at  their  disposal  and  in  some
 cases  monopoly  in  production,  they
 should  serve  as  models  to  others  in
 regard  to  prices,  efficiency,  the  status
 they  give  to  their  workers,  the  atten-
 tion  they  pay  to  their  wages  and
 welfare.

 The  constitution  of  the  Committee
 is  welcome  and  I  hope,  as  others  have
 done,  the  motion  will  be  passed  and
 implemented.  I  have  submitted  a  few
 amendments.  The  feeling  has  been
 voiced  in  this  House  that  the  number
 of  0  from  this  House  will  not  be  ade-
 quate.  It  will  not  give  representation
 to  all  sections,  Therefore,  I  have  rais-
 ed  it  by  an  amendment  to  ‘15.  At  the
 same  time,  I  have  suggested  raising
 the  number  of  members  of  the  Rajya
 Sabha  to  six.  JI  think  that  rotation
 will  not  be  harmful,  The  Opposition
 parties  have  some  apprehensions,  but
 if,  as  pointed  out  by  the  Minister,  a
 convention  is  adopted  that  future
 vacancies  will  be  filled  from  the  same
 group  to  which  the  retiring  me
 belonged,  should  reassure  them.

 I  want  that  a  larger  number  of
 Members  from  our  House  should  have
 the  ex  rience  of  the  working  of  this
 Comm  oe.  They  should  be  able  to
 jook  more  closely  into  the  working  of
 those  undertakings,  so  that  the  House
 is  benefited  and  is  enabled  to  exercise
 better  vigilance  on  the  working  of
 these  undertakings.  I  am  glad  my
 view  to  increase  the  number  of  mem-
 bers  on  this  committee  has  been  ghar-
 ed  by  others,

 TI  have  also  suggested  an  amendment
 to  paragraph  (2)  to  include  the
 words:
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 “to  examine  whether  the  orga-
 nisational  structure  and  proce
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 dures  are  conducive  to  maximum
 efficiency  and  economy  and  make
 recommendations  for  their  im-
 provement,”

 What  I  have  said  before  goes  to  show
 that  a  number  of  organisational  de-
 fects  persist,  because  of  which  these
 undertakings  are  not  working  as  effi-
 ciently  as  they  should.  There  are
 other  matters  also  which  probably
 will  be  remedied  if  this  organisational
 aspect  is  taken  into  account,  I  think
 the  addition  that  I  have  made  is  not
 covered  by  the  terms  of  reference
 given  in  the  body  of  the  motion,  and
 therefore  I  hope  it  will  be  accepted.

 Shri  A.  N,  Vidyalankar:  In  spite  of
 what  Shri  Ranga  says,  the  public
 sector  in  India  is  bound  to  expand.
 The  drawbacks  he  has  pointed  out  in
 the  public  sector  are  not  inherent  in
 the  system,  but  are  due  to  the  un-
 healthy  influence  of  the  private  sector.
 Certain  traditions  have  developed  in
 the  private  sector  all  over  the  world,
 which  are  imitated  by  the  public  sector
 fn  some  places.  But  generally  our
 experience  shows  that  the  public  sector
 is  coming  into  its  own,  giving  a  good
 account  of  itself,  and  slowly  and  gra-
 dually  improving.

 In  the  last  session,  the  Minister  of
 Steel  and  Heavy  Industries  explained
 certain  measures  that  the  Government
 has  taken  in  order  to  improve  the
 management  of  the  public  sector  and
 the  recent  reports  that  have  appeared
 show  that  the  public  sector  has  made
 a  lot  of  improvement,  and  that  soon
 many  of  these  undertakings  are  going
 to  yield  profit.

 The  experience  of  other  countries
 shows  that  the  public  sector  is  a  source
 of  huge  incomes.  In  our  country  also,
 certain  public  undertakings  like  rail-
 ways,  although  they  do  not  come  under
 the  purview  of  this  proposal,  are  a
 source  of  huge  income  to  the  State.
 Therefore,  I  have  no  doubt  that  if
 efficiently  managed,  if  properly  man-
 ned  by  technical  personnel,  the  pubtic
 undertakings  can  be  run  successfully.
 IT  am  sure  that  the  proposals  now  before
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 this  House  would  help  in  improving  the
 efficiency  and  in  better  control  of  the
 public  sector  by  this  august  House,

 The  public  sector  has  expanded
 much.  In  959  the  investment  was
 Rs.  29  crores  in  public  sector;  it  rose
 to  Rs.  8l  crores  in  955  and  to  Rs.  956
 crores  in  960-6l,  almost  the  end  of
 the  Second  Plan.  At  the  end  of  96l-
 62,  it  stood  at  Rs.  33  crores,  and
 with  the  estimated  investment  of
 Rs.  520  crores  during  the  Third  Plan
 period,  the  total  investment  will  stand
 at  about  2500  crores  at  the  end  of  the
 Third  Plan  period.  Similarly,  the
 number  of  public  sector  industries
 stood  at  6  in  1947;  it  rose  to  4  in  1951,
 and  to  3l  in  955  and  at  present  there
 are  about  65,  including  companies
 where  Government  has  majority
 shares.  There  are  besides  companies
 in  which  Government  holds  minority
 shares.

 The  public  sector  is  bound  to  expand
 and  so  it  is  essential  that  this  House
 should  have  proper  control.  J  do  not
 think  that  this  Bill  casts  any  reflection
 or  the  work  of  the  Public  Accounts
 Committee  or  Estimates  Committee
 wisi  have  been  examining  their
 Teports  and  accounts  and  other  things.
 Since  the  public  sector  is  expanding,
 it  is  possible  for  those  Committees  in
 future  to  exercise  proper  control  and
 so  this  House  desires  that  in  order  to
 check  their  reports  and  accounts  this
 House  should  have  a  committee.

 This  proposal  is  welcome.  Every
 section  of  this  House  has  welcomed
 this  proposal.  But  the  powers  of  this
 Committee  should  not  be  restricted.  It
 should  enjoy  all  the  powers  that  are  at
 present  enjoyed  by  the  Public  Accounts
 Committee  and  the  Estimates  Com-
 mittee;  the  powers  should  ratheer  be
 expanded  and  not  restricted  because
 the  tendency  in  these  public  under-
 takings,  rightly,  ig  to  have  more  and
 more  autonomy  and  independence.  I
 refer  to  the  statement  our  hon.  Minis-
 ter  for  Steel  and  Heavy  Industries
 made  in  the  last  session.  He  says:
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 “As  in  the  case  of  the  Personnel
 Manager  so  also  I  consider  it
 essential  to  emphasise  the  staff
 and  service  functions  of  the  Plant
 Financial  Adviser  and  Chief
 Accounts  Officer  and  eliminate  the
 control  aspects  of  this  office.”

 “Historically  this  officer  has
 often  been  regarded  as  having  veto
 powers  over  the  General  Manager
 or  has  sometimes  exercised  such
 powers  in  practice.  I  have  myself
 made  efforts  to  correct  this  situa-
 tion,  having  authorised  General
 Managers  to.  overrule  financial
 advice  when  they  disagree.  But
 the  traditional  prestige  of  Finance
 has  lingered  so  tenaciously  that  a
 new  outlook  is  needed.  An  aggres-
 sive  Financial  Adviser  can  _  find
 occasion  to  intervene  in  almost
 anything  and  even  a  strong  Gene-
 ral  Manager  will  in  the  end  take
 the  easy  way  of  submitting  to
 prior  financial  concurrence  with
 respect  to  too  many  of  his  deci-
 sions.  The  result  may  be  delay”
 and  so  on.

 He  has  suggested  that  the  control
 ef  the  Financial  Adviser  is  to  be  re-
 duced.  Similarly,  he  has  further  said:

 are  we  must  trust  our  public
 sector  projects  to  managers  with
 full  authority  and  accord  to  such
 managers  that  same  trust  and  con-
 fidence  which  we  repose  in  our
 leaders  in  other  fields,”

 Be  has  further  said:
 “Consistent  with  these  observa-

 tions,  at  Durgapur  and  Sindri,  the
 functions  of  the  Financial  Adviser
 and  Chief  Accounts  Officer  will
 be  to  assist  the  General  Manager
 with  internal  plant  accounting,
 cost  accounting  and  financial
 advice,  In  fact,  at  these  plants  we
 should  think  in  terms  of  a  top
 plant  management,  a  plant  staff
 cabinet,  so  to  speak,  comprised  of
 Chief  Plant  Accountant,  Commer-
 cial  Manager  and  _  Personnel
 Manager.  But  it  is  clearly  under-
 stood  that  the  functions  of  the
 Chief  Plant  Accountant  or  Finan-
 cial  Adviser  is  a  staff,  not  an
 eperating  function.  He  shoulq  be
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 and  indeed  is  no  more  than  ore
 of  the  trusted  lieutenants  of  the
 General  Manager.”

 This  shows  that  in  the  management—
 and  it  is  rightly  so—the  powers  of
 accounts  officers  and  financial  advisers
 are  being  reduced.  After  all  the  Gene-
 ral  Manager  should  exercise  those
 powers  and  he  should  have  a  free  hand
 in  the  management.  But  where  these
 powers  are  being  reduced,  naturally
 the  Finance  Ministry  will  not  get
 al]  reports.  I  am  not  very  clear
 whether  the  financial  advisers
 and  other  officers  of  the  Finance
 Department  would  be  allowed  or  be
 expected  to  submit  their  reports,
 wherever  financial  irregularities  occur,
 to  the  Finance  Ministry.  So,  I  think
 the  general  tendency  is  to  reduce  the
 powers  of  the  financial  officers  in  these
 undertakings.  If  that  is  so,  and  the
 Finance  Ministry  is  not  going  to  exer-
 cise  all  these  financial  powers  which
 till  recently  it  has  been  exercising,
 then,  it  is  very  clear  that  this  House
 should  have  a  Committee  which  should
 at  least  have  the  power  to  fully  and
 thoroughly  examine  all  the  financial
 undertakings  and  commitments  of
 these  enterprises.  Therefore,  I  think
 that  from  that  point  of  view,  the  Minis-
 ter  will  consider  this:  that  this  House
 would  like  to  see  that  financial  control
 and  supervision  should  be  _  properly
 exercised.

 I  am  one  with  the  Minister  of  Steel
 and  Heavy  Industry  that  the  General
 Manager  shoulg  have  a  free  hand,  and
 in  the  day-to-day  working  the
 financial  advisers  and  accounts  officers
 should  not  interfere  too  much.  At
 present  jit  is  true  that  they  do  inter-
 fere.  Sometimes,  non-technical  per-
 sonnel  who  know  only  finance  inter-
 fere  so  much  that  it  becomes  a  very
 difficult  thing  for  the  General  Mana-
 gers  to  run  these  undertakings  pro-
 perly  and  profitably,  I  think  under
 these  circumstances,  when  this  tend-
 ency  is  there,  this  Committee  should
 have  more  financial  powers,  and  it
 shoulg  have  the  power  to  control  and
 supervise  whatever  financial  commit-
 ments  there  might  be.  I  agree  with
 many  of  the  Members  who  have  sug-
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 gested  that  this  Committee  should  have
 full  powers  to  call  for  and  examine
 witnesses  from  all  the  depariments.
 They  should  have  the  power  to  view
 all  aspects  of  management,  even  to  see
 whether  the  undertakings  ure  run
 efficiently  or  not.  In  a  general  way,
 they  should  go  into  the  details,  and
 they  should  have  a  gencral  supervision.
 In  these  undertakings,  wherever  there
 are  failures,  the  causes  are  not  inherent.
 But  they  should  be  considered  as
 human  failures  because  there  are
 certain  errors  committed  by  those  who
 run  those  organisations.  For  instance,
 there  is  the  complaint  about  over-
 staffing  in  most  of  these  undertakings.
 The  tendency  to  over-staff  is  there.
 Nepotism  is  also  there.  Even  the
 Estimates  Committee  in  its  earlier
 reports  has  referred  to  some  of  these
 defects.  I  think  these  defects  must  be
 removed  if  we  have  to  run  these  under-
 takings  in  a  proper  manner.  There-
 fore,  in  these  matters  and  matters  of
 administration,  powers  to  have  a
 general  examination  of  the  administra-
 tion  must  be  vested  in  this  Committee.
 Otherwise,  if  we  curb  the  powers  of
 this  Committee  under  the  exuse  that
 day-to-day  interference  shou!d  be
 avoided,  all  these  matters  about  ap-
 Pointing  persons  and  increasing  the
 staff  etc.  may  be  considered  to  be
 within  the  purview  of  the  General
 Manager.  Thercfore,  all  these  matters
 should  come  within  the  purview  of
 this  Committee.

 Then,  from  the  motion  as  it  is  before
 us,  it  is  not  clear  whether  we  are  with-
 drawing  the  powers  from  the  Public
 Accounts  Committee  or  the  Estimates
 Committee.  It  is  implied,  just  as  the
 hon.  Speaker  pointed  out  this  morning,
 but  I  think  it  is  very  necessary,  in
 order  to  be  very  clear  about  it,  this
 House  must  decide  while  approving
 this  resolution  whether  these  powers
 ere  to  be  taken  away  from  these  two
 committees.  Otherwise,  Sir,  a  confu-
 sion  might  arise  and  both  these  com-
 mittees  also  might  exercise  these
 powers.

 About  the  number,  I  think  the  num-
 ber  should  be  increased  and  the  num-
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 ber  of  members  from  Rajya  Sabha
 should  also  be  proportionately  in-
 creased,  About  the  duration  of
 the  Committee,  I  think  the  dura-
 tion  of  five  years  as  proposed  is
 correct,  but  it  should  be  stated  that  the
 members  appointed  will  continue  to  be
 members  so  long  as  they  continue  to  be
 Members  of  Parliament.  If  a  member
 ceases  to  be  a  Member  of  the  Lok
 Sabha  or  the  Rajya  Sabha,  either  due
 to  defeat  in  the  election  or  otherwise,
 he  automatically  goes  from  the  Com-
 mittee  also.  Otherwise,  he  should  con-
 tinue  to  be  a  member  for  five  years.
 I  think  some  such  amendment  should
 be  brought  in  so  that  the  difficulty
 pointed  out  by  my  hon.  friend,  Shri
 Tyagi,  may  be  removed.

 In  the  end,  Sir,  I  welcome  this  pro-
 posal.  I  hope  that  no  effort  will  be
 made  to  curb  the  powers  of  this  Com-
 mittee  and  it  will  at  least  enjoy  full
 powers  as  are  enjoyed  by  the  Public
 Accounts  Committee  and  the  Estimate
 Committee  at  present.  Because  the
 functions  of  both  these  committees  are
 combined  in  this  Committee  the  res-
 ponsibility  of  this  Committee  is  very
 much  enhanced.  When  its  responsi-
 bility  is  so  enhanced  and  when  there
 is  no  other  agency  to  exercise  proper
 control  over  these  undertakings,  it  is
 very  necessary  that  this  Committee
 should  be  given  full  powers  and  _  its
 powers  should  not  be  restricted  in  any
 way.

 श्री  काशीराम  गुप्त:  उपाध्यक्ष  महोदय,
 यह  जो  प्रस्ताव  सरकार  की  ओर  से  आया

 है  वह  बहुत  इन्तिजार  के  वाद  और  उनकी
 शोर  से  बहुत  ही  सोच  विचार  के  बाद  आया
 है  ।  क्तु  इस  सदन  में  माननीय  सदस्यों
 ने  जो  विवार  प्रकट  किये  हैं--विशेष  कर
 कांग्रेस  दल  के  सदस्यों  ने--उनसे  यह  साफ
 प्रकट  होता  है  कि  सरकार  को  जितने  गहरे
 विचार  के  साथ  इस  बात  को  लाना  चाहिये  था
 उस  प्रगगर  से  वह  नहीं  ला  सकी  और  शब
 भी  इसमें  बहुत  ही  बड़े  हेर  फेर  की  आवश्यकता
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 है  ।  यह  बात  यह  जाहिर  करती  है  कि  हमारी
 सरकार  जो  काम  भी  करती  है  उसमें  कोई
 भीतरी  दृष्टिकोण  दूसरा  ही  होता  है  ।  इसमें
 जो  इतनी  देरी  हुई  उसका  कारण,  जैसा  कि
 मुझ  से  पहले  श्री  द्विवेदी  जी  ने  बतलाया,
 कांग्रेस  के  भीतर  का  संघर्ष  है,  अन्यथा  इतनी
 देरी  की  कोई  श्रावश्यकता  नहीं  थी  ।

 मंत्री  महोदय  ने  बार  बार  यह  कहा  है
 कि  भ्रब  क्‍योंकि  सरकारी  कारखानों का  काम

 बहुत  बढ़  रहा  है  इसलिये  इसकी  झ्रावश्यकता
 पड़ी  कि  एक  कमेटी  बनायी  जाये  t  किन्तु
 कृष्णा  मैनन  कमेटी  की  रिपोर्ट  तो  बहुत
 पहले  की  है,  फिर  इसमें  इतनी  देरी  लगने  का
 क्या  कारण  था  |  और  अगर  केवल  यही  करता
 था  कि  इस  कमेटी  को  एस्टीमेट्स  कमेटी
 और  पब्लिक  एकाउंट्स  कमेंटियों  का  काम
 सौंपना  था  तो  यह  तो  इस  तरह  बहुत  श्च्छी  तरह
 हो  सकता  था  कि  इस  काम  के  लिये  अलग
 से  एक  एस्टीमेट्स  कमेटी  और  एक  पब्लिक

 एकाउंट्स  कमेटी  बना  देते  ।  तो  फिर  इतना
 भारी  वादविवाद  भी  न  उठता  और  इतनी
 देरी  भी  न  लगती  ।

 अब  भी  रोज  के  कार्य  में  इसको  किस
 प्रकार  की  कठिनाइयां  आवेंगी  उनमें  जाने
 से  पहले  मैं  आपके  द्वारा  मंत्री  महोदय  का
 विशेष  ध्यान  दिलाना  चाहता  हूं,  शर  वह  यह
 कि  उन्होंने  जो  पांच  वर्ष  की  अवधि  रखो  है
 बह  तो  किसी  भी  हिसाब  से  पूरी  नहीं  होती  ।
 झ्राज  इस  सदन  की  मियाद  लगभग  साढ़े  तीन
 साल  है शौर  इसलिये  तीन  साल  से  अधिक
 समय  रखना  किसी  भी  प्रकार  उपयुक्त  नहीं
 हो  सकता  ।

 इसके  अतिरिक्त  उन्होंने  जो  यह  आधार
 माना  है  कि  इसमें  से  कुछ  लोग  प्रति  वर्ष
 बापस  जायेंगे  यह  बिल्कुल  निर्थंक  है,  गलत

 है  भर  इसका  नतीजा  कभी  लाभदायक  नहीं
 हो  सकता  |  इसका  केवल  एक  ही  नतीजा

 @  सकता  है  कि  न्त  में  कुछ  समय  के  बाद
 कांग्रेस  पार्टी  क ेलोग  ही  इसमें  रह  जायें  t
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 यदि  वास्तव  में  सरकार  ईमानदारी  से  इस
 काम  को  करना  चाहती  है  तो  उनको  चाहिये
 कि  वे  इस  संशोधन  को  मान  लबें  जो  कि  सदस्यों
 ने  रखा  है  कि  यह  कमेटी  तीन  वर्ष  की  हो
 और  जिस  प्रकार  से  कि  पब्लिक  एकाउंट्स
 कमेंटी  और  एस्टीमेंट्स  कमेटीज़  के  चुनाव
 होते  हैं  उसी  प्रकार  से  इसके  चुनाव  हुमा
 कर  I

 3  यह  भी  दलील  दी  जाती  है  कि  इसमें
 लोगों  को  अनुभव  होना  चाहिए  |  जब  उनको
 श्राप  काम  ही  सीमित  रूप  में  देते  हैं  तो  उनके

 श्नुभव  का  प्रश्न  कहां  पैदा  होता  है  7  इसलिए
 श्रगर  एस्टीमेट्स  कमेटी  का  मेम्बर  एक  वर्ष
 के  बाद  बदला  जा  सकता  है  यदि  पब्लिक

 एकाउंट्स  कमेटी  का  मेम्बर  एक  वर्ष  के  बाद
 बदला  जा  सकता  है  तो  फिर  इस  के  मेम्बर
 क्यों  नहीं  बदले  जा  सकेंगे  यह  बात  समझ  में

 नहीं  भश्राती  है  |

 इसमें  लिखा  है  पांच  साल  ।  लेकित
 पांच  साल  तो  इस  सदन  की  मियाद  भी  नहीं
 रही  है  ।  अभी  मंत्री  महोदय  जो  कुछ  रखने
 जा  रह  हैं  उसका  नतीजा  क्या  होगा।  उसका
 नतीजा  यह  होगा  कि  जिस  मंतव्य  से  हम
 इसको  कर  हे  हैं  वह  मंतव्य  सफल  नहीं  होगा
 श्रौर  स्वयं  में  नष्ट  हो  जाएगा  ।  मंतव्य  यह  है
 कि  इन  कारखानों  में  स्च्छें  ढंग  से  काम  चले,
 उनमें  झपव्यय  न  हो,  उनमें  धींगा  धांगी  न  हो,
 उनमें  जो  मजदूर  हैं  उनके  साथ  श्रत्याचार
 न  हो,  इनमें  जो  कुछ  रुपया  लगा  हैं  उसका
 उचित  फल  मिले  और  लोगों  को  सही  चीज
 मिलें  ।  यह  सब  मंतव्य  इसका  है  जैसा  कि
 ढांचा  बताया  गया  हूँ  उसमें  क्या  इस  कमेटी
 से  यह  मंतब्य  पूरा  हो  सकेगा  ?  इस  ढांचे  में
 दस  श्रादमी  लोक  सभा  के  होंगे  शौर  पांच
 भ्रादमी  राज्य  सभा  के  होंगे  ।  राज्य  सभा
 उनको  चुन  कर  भेजेगी  या  नामिनेट  करके  यह
 इसमें  उल्लेख  नहीं  है  ।  राज्य  सभा  के  मेम्बर

 एसोसिएट  मेम्बर  कहलायेंगे  ।  एसोसिएट
 भेम्बरों  भौर  बाकी  भेम्बरों  में  क्‍या  फर्क
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 होगा  यह  इसमें  नहीं  बतलाया  गया  है  ।
 नतीजा  यह  होगा  कि  जब  काम  करने  बैठेंगे
 तो  लोग  इन  बातों  में  फस  जायेंगे  शौर  जो
 झसली  काम  है  वह  रह  जाएगा  ।  जो  ढांचा
 बनाया  जा  रहा  है  वह  पहले  से  ही  गलत  Ft
 इससे  ऐसा  लगता  है  कि  सरकार  का  शासन
 तंत्र  यह  चाहता  है  कि  पालियामेंट  का  यह
 प्रयास  'प्रसफल  हो  जाए,  शर  यदि  मंत्री

 महोदय  इस  असफलता  के  लिए  जिम्मेदार

 कहलाएं  तो  श्रचरज  की  बात  न  होगी  ।  इसलिए
 मेरा  निवेदन  हे  कि  इन  सब  बातों  पर  मंत्री

 महोदय  को  ध्यान  देना  चाहिए  7

 कहा  जाता  है  कि  इंगलेंड  में  जो  ऐसी
 कमेटियां  हैं  उनमें  एक  प्रभावशाली  आदमी
 झाडिटर  जनरल  की  शोर  से  होता  है  ।  श्गर
 इस  कमेटी  के  साथ  यहां  भी  एक  ऐसा  श्रादमी
 न  जुड़ा  २हेगा  तो  बहुत  सी  पेचीदगियां  श्रायेंगी
 झौर  उनको  हल  करने  में  बड़ी  कठिनाई  पैदा

 होगी  ।  इसलिए  जब  हम  इंगलेंड  का  हवाला
 देते  हैं  तो  वहां  के  काम  काज  की  प्रणाली  को
 देखना  चाहिए  और  उसमें  जो  भच्छी  बातें  हों
 उनको  हमें  भ्रपनाना  चाहिए  ।  पहले  यह  देखा

 जाए  कि  क्‍या  केवल  यह  कमेटी  बन  जाने  से
 झौर  इस  प्रकार  का  ढांचा  बन  जाने  से  हम
 कामयाब  हो  सकते  हैं  1  मैं  समझता  हूं  कि  हम
 इस  प्रकार  कामयाब  नहीं  हो  सकते  ।

 मेरे  मित्र  श्री  हनुमन्तैया  ने कहा  कि  हम
 को  यह  देखना  चाहिए  कि  वहां  पर  कन्ज्यूमर्स
 की  दृष्टि  से  चीजें  शौर  सामान  बने  ।  प्रश्न  यह
 है  कि  व  तक  जो  सरकार  के  कुछ  कारखाने
 हैं  उन  में  बहुत  सा  सामान  ऐसा  बनता  है  जिन
 की  कि  स्वयं  सरकार  ही  कंज्यूमर  है  ।  सरकार
 ही  स्वयं  ठन  की  खपत  करतो  है  भोर  सरकार
 ही  उन  को  पैदा  करने  वाली  है  इसलिए  फेवल
 एक  दृष्टिकोण  हमारा  नहीं  होना  चाहिए
 अपितु  सर्वांगोण  दृष्टिकोण  को  श्रपने  सामने
 रखते  हुए  हमें  भ्रागे  बढ़ना  होगा  ।  उत्पादन
 शौर  खपत  के  जो  मूलभूत  सिद्धांत  हैं  उन  के
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 झनुरूप  हम  को  चलना  होगा  ।  भ्रब  मूलभूत
 सिद्धांतों  के  प्रनुसार  यदि  हम  चलेंगे  तो  निश्चित
 रूप  से  हमें  यह  देखना  पड़ेगा  कि  उसके  प्रबन्ध
 के  ऊपर  उचित  व्यय  हो  और  वह  उचित  मात्रा
 से  ग्रधिक  न  हो  ।  उसकी  जो  क़िस्म  बने  वह
 बहुत  सही  बने  ।  उन  में  जो  काम  करने  वाले
 हैं  उनको  उचित  मज़दूरी  मिले  ।  उस  का  कुल
 मिला  कर  जो  खर्चा  बैठे  और  जो  उत्पादन
 व्यय  बैठे  वह  ठीक  हो  ।  ऐस्टिमेट  में  जो  बेस्ट
 होता  है  झौर  फ़ालतू  चीजें  जो  खराब  होती  हैं
 बह  ने  हों।  उसमें  काम  करने  वाले  लोग
 ईमानदार  और  कुशल  हों  और  वे  देश  के  प्रति
 वफ़ादार  हों  ।  शब  इन  सब  बातों  को  देखने  के
 लिए  १५  आदमियों  की  इस  कमेटी  के  पास  क्‍या
 सेंकशन  होगी  ?  जिस  प्रकार  से  उन  के  हाथ
 पैर  बांध  दिये  गये  डे  तो  इस  तरह  से  हाथ  पैर
 बंधे  हुए  वह  कमेटी  क्‍या  काम  कर  सकेगी  ?
 पबलिक  पग्ंडरटेकिग्स  के  वास्ते  कमेटी  वाले
 मोशन  में  कमेटी  के  वास्ते  यह  लिखा  हुआ  2:

 “(i)  matterg  of  ‘major  Govern-
 ment  policy  as  distinct  from  busi-
 ness  or  commercial  functions  of  the
 Public  Undertakings,”

 यह  बातें  इस  कमेटी  के  भ्रधिकार  में  नहीं  होंगी  ।
 मेजर  गवर्नमेंट  पालिसी  के  भाधार  पर  कमेटी
 बनाते  हैं  लेकिन  मेजर  गवन मेंट  पालिसी  का
 प्रण्न  ही  यहां  जुड़ता  नहीं  हैं  ।  फिर
 लिखते  हैं  —

 “(ii)  matters  of
 administration;”

 day-to-day

 मैटसं  झाफ़  डे  टु  डे  ऐडमितीस्ट्रेशन  का  जहां
 तक  ताल्लुक़  है,  किसी  एक  कारखाने  में  इस
 बारे  में  जाने  का  कोई  प्रश्न  ही  नहीं  होता
 लेकिन  जब  ऐस्टिमेट्स  कमेटी  जाकर  उन
 कारखानों  की  बातों  को  देखती  थी  कि  उन  में
 किस  प्रकार  का  जोड़  तोड़  बिठा  रहे  हैं  और
 कंसे  उनका  इंतजाम  होता  है,  उनके  श्ंदर
 कोई  कोझआरडिनेशन,  सामंज्त्य  या  नहीं
 जब  यह  शब्द  जो  कि  मैं  ने  मोशन  में  से  पढ़  कर,
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 ward  ऐ  स्टिमेट्स  कमेटी  के  लिए  नहीं  हैं  तो

 यहां  इस  कमेटी  के  लिए  इन  को  क्यों  जोड़ा  जा

 रहा  है  यह  मेरी  समझ  में  नहीं  आता  है  ।  जब

 एस्टिमेट्स  कमेटी  डे  टु  डे  कामों  में  नहीं  श्राती  है
 तो  यह  विशेष  व्याख्या  क्‍यों  की  जा  रही  ?  बौर
 इस  प्रकार  की  विशेष  व्याख्या  करने  का  क्‍या
 तात्पय  है?  क्या  यह  व्याख्या  इस  लिए  की
 जा  रही  है  कि  सरकार  के  दिनाग  में  यह
 बात  है  कि  ऐसी  सम्भावनाएं  होंगी  हालांकि
 वास्तव  में ग्रौर  व्यवष्टारिक  रूप  में  वह
 अम्भावनाएं  नहों  होंगी  ।

 तीसरी  बात  उसमें  यह  लिखी  हुई  है  —

 “(iii)  matters  for  the  considera-
 tion  of  which  machinery  is  esta-
 blished  by  any  special  statute
 under  which  a  particular  public
 undertaking  is  established.”

 यह  एक  रुकावट  इसमें  शौर  डाल  दी  गई  है  ।

 यह  जो  इस  प्रकार  की  रुकावट  डाली  गई  है
 गहे  साफ़  ज़ाहिर  करता  हैं  कि  सरकार  स्वयं
 स्पष्ट  नहीं  हैँ  7  सरकार  को  डर  लग  रघ्दा  है
 कि  पारलियार्मंट  को  जो  कमेटी  बनेंगी  वह  उन
 सब  कामों  में  शायद  हमें  उलटा  घप्तीट  कर
 वापिस  ले  जाना  चाहती  है  या  वह  उस  की
 प्रगति  में  योग  देगी  ।  सरकार  स्वय  इस  बारे  में
 संपाय  में  है  ¢  wa  सरकार  का  संशय  में  रहना
 यह  कोई  बहुत  भ्रच्छी  निशानी  नहीं  है  i

 राज्य  सभा  के  जो  पांच  सदस्य  आापेगे
 भौर  हमारी  लोक  सभा  के  जो  दस  सदस्य  होंगे,
 तो  झब  तीन  साल  के  बाद  लोक  सभा  तो  सारी
 की  सारी  बदल  जाती  हूँ  लेकिन  राज्य  सभा
 सारी  की  सारी  नहीं  बदल  जाती  तो  राज्य
 सभा  का  जो  ढांचा  है  उस  ढांचे  से  जो  पांच
 सदस्य  आयेंगे,  हो  सकता  हैँ  कि  नये  चुनाव
 के  बाद  या  नये  चुनाव  होते  के  पहले  या  चुनाव
 समाप्त  होकर  जो  दूसरे  लोग  चुन  कर  बायें
 'उस  दरमियान  में  वही  पांच  रह  जायें  भौर  उन
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 पांचों  के  आधार  पर  यह  अंडरटेकिंग  कौ
 कमेटी  चलती  रहे  |  इसलिए  इन  दोनों  का  मेल
 बैठता  नहीं  है।  ग्रच्छा  यह  होता  कि  ऐस्टिमेट्स
 कमेटी  अभ्रलहदा  बना  देते  और  पबलिक

 एकाउंट्स  कमेटी  अलग  बना  देते  या  अन्यथा

 यह  स्पप्ट  होना  चाहिंए  कि  राज्य  सभा  के  जो
 मैम्बर  आयेंगे  वह  और  हम  मिल  कर  जैसे
 पबलिक  एकाउंट्स  कमेटी  का  चुनाव  है  उसी
 प्रकार  से  एक  नियत  समय  के  लिए  यहां  भी

 चुनाव  होगा  और  उस  नियत  समय  के  बाद
 सारी  की  सारी  वह  कमेटी  बदल  जायेगी  t
 इस  प्रकार  का  जो  एक  तरीक़ा  रक्खा  है  यह  उन
 लोगों  के  लिए  होता  हे  जहाँ  पर  कं.  बहुत
 थड़े  से  नियम  बने  हुए  हों,  जहां  पर  एक
 निश्चित  तरीक़ा  बना  हुमा  हो  और  जो  लोग

 श्रतृभव  के  आधार  पर  वहां  बैड  हैं  उन  के

 अनु तव  से  फायदा  होता  हैं  |  लेकिन  जो  यह
 सदन  है  उस  में  इस  प्रकार  का  काम  वह
 सफलता  नहों  ला  सकता  है  क्योंकि  जो  लोग  भी
 ग्रायेंगे,  किसी  भी  पार्टी  के  हों,  वह  नये  ञ्  सकते

 हैं,  उन  का  प्रन॒भव  कुछ  और  प्रकार  का  हो
 सकता  है,  इसलिए  यह  ज़रूरी  नहीं  है  कि
 उनका,  पुराना  अनुभव  उस  वक्त  के  मौक़े
 के  मुताबिक  मौजू  बैठ  ।  बहुत  सी  ब्तें  इस  में
 ऐसी  आयेंगी  जिनसे  नये  आते  वाले  लोग
 ज्याद।  ल।भदायक  सिद्ध  हो  सकंगे  |  इसलिए
 जिस  प्रकार  से  हमारा  ढांचा  दोनों  सदनों  का
 चल  रहा  है,  इस  प्रकार  की  चुनाव  प्रणाली

 ही  उसमें  उपयुक्त  होगी  ।

 झब  प्रश्न  यह  रह  गया  जैसा  कि  बतलाया
 गया  ७३  अंडरटेकिग्स  चल  रही  हैं  -  इत  के
 दो,  तीन  हिस्से  हैं  ।  पार्ट  वन  में  कारपोरेंशन
 जो  सरकार  ने  बनःई  है,  दामोदर  वैजी  कार-
 पोरेशन,  इंडरिटू पल  फ़ाइपेंस  कारपोरेशन
 शौर  इंडियन  ऐथरलाइन्स  कारपोरेशन,  झादि,
 इनका  तरीका  झौर  तौर  दूसरा  है  झ्ौर  कम्पर्न।ज
 ऐक्ट  के  तहत  जो  कम्पनीज़  बनाई  हैं  उनका
 तरीका  दूसरा  है  |  तीसरी  चीज़  जो  पार्ट  थर्ड  में
 रक्‍्खी  हूँ,  इन  तीनों  में  भी  कम्पनीज  ऐक्ट
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 के  तहत  जो  कमानी  बनी  हैं  वह  उसमें  शामिल
 नहीं  की  जायेंगी  जिसमें  कि  सरकार  का  ५१
 प्रतिशत:  हिस्सा  नहीं  होगा  ।  ग्रथात्‌  ५१
 प्रतिशत:  हिस्सा  जिन  कम्पतियों  में  सरकार
 का  नहों  होगा  वह  सम्भव:  इसमें  शामिल
 नहीं  होंगी  ।  इसलिए  जब  वक्त  एक  निश्चित
 नीति  की  घोष  ग।  न  हो  जाग.  सरकार  की  स्रोर
 से  स्पष्ट  घोषगा  ग  हो  जाय,  इस  प्रस्ताव  में  तो
 बह  बिल्कुल  निहित  नहीं  है,  तब  तक  यह
 मामला  झागे  चल  कर  खटाई  में  पड़ने  वाला
 हैँ  1

 36°36  hrs.

 (Mr,  SPEAKER  in  the  Chair.]

 प्रध्यक्ष  महोदय,  आपके  द्वारा  मेरा  मंत्री
 महोदय  से  निवेदन  है  कि  जो  कुछ  विचार  इस
 पर  माननीय  सदस्यों  ने  प्रकट  किये  हैं  वहं  बहुत
 ठोस  हैं  और  जो  कुछ  भी  संशोधन  उहोने  पेश
 किये  हूँ  वह  भी  बहुत  ठोस  हैं।  में  समझता
 हूं  कि  उसमें  यह  नहीं  देखा  जायेगा  कि  सरकार
 ने  एक  पक्ष  उपस्थित  कर  दिया  इसलिए
 सरकार  को  झशपने  उस  पक्ष  को  ही  चलाने  की
 कोशिश  करनी  हैँ  बौर  उस  के  लिए  व्हिप  जारी
 होना  चाहिए  |  जब  इतने  स्पप्ट  तौर  से  माननीय
 सदस्यों  ने  अपने  अपने  विचार  प्रकट  किये  हो
 सास  कर  कांग्रेस  दल  के  बड़े  बड़े  लोगों  ने  अपने
 विचार  प्रकट  किये  हैं  तो  मैं  यह  निवेदन  करूंगा
 कि  सरकार  को  व्यवह्वारिकता  के  आधार  पर
 इसमें  आमूल  चूल  परिवर्तन  करने  चाहिंएं  ny
 सदि  वह  परिवत्तंन  नहीं  किये  गये  तो  यह  बनी
 हुई  कमेटी  और  भी  ज्यादा  खतरनाक  होगी
 बनिस्बत  उस  स्थिति  के  जो  दो,  तीन  वर्ष  में
 शब  तक  नहीं  बन  पाइ  है  ।  कही  यह  जाता  है
 कि  जो  काम  शुरू  किया  जाय  भले  ही  वह  देर
 से  शुरू  किया  जाय,  लेकिन  वह  किया  अच्छे
 ढंग  से  जाये  जिससे  कि  उसका  नतीजा  ग्रच्छा
 निकले  ।  यह  जिस  प्रकार  से  शुरू  किया  जा  रहा
 है  वह  अच्छा  ढंग  नहीं  है  ।  वह  ग़लत  ढंग  है
 भौर  ज़ाहिर  हैँ  कि उसका  नतीजा  सही  नहीं  हो
 सकता  हैं,  यह  मेरी  एक  निश्चित  धारणा  है  ।
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 अन्त  में  मुझे  एक  बात  और  कह  कर
 प्रपने  भाषण  को  समाप्त  कर  देना  है  |  हम  को
 जिस  प्रकार  के  नतीजे  इस  से  ला  हैं,  उन  ग्रंडर-
 टेकिग्स  के  बारे  में  कुछ  लोग  यह  कहते  हैं
 कि  प्राईवेंट  झंडरटेकिग्स  उन  के  मुकाबले  में
 होती  चाहिये  ।  मैं  नं!  समझ  पाया  कि  जब

 हमारी  सरकार  की  नीति  निश्चित  है  कि  हमारा
 प्राइवेट  सैक्टर  ग्रलग  है  और  पत्रलिक  सैक्टर  में
 विष  विशशेष  काम  के  लिये  कारखाने  हेँ
 तो  बार  बार  उस  को  बताने  की  आवश्य
 कता  क्या  पड़ती  है।  जो  प्राइवेट  सैक्टर  वाले
 हैं  बे  यह  कहें  कि  हम  श्राप  को  बहुत  ग्रच्छा
 काम  कर  के  दिखा  सकते  हैं  और  हम  प्राइवेट
 सैक्टर  वालों  को  ही  इस  प्रकार  की  कम्पनियां
 दी  जायें,  इस  प्रकार  से  उन  का  कहना  मैं  समझता

 हूं  कि एक  राजनीतिक  चाल है  और  राजनीतिक
 चाल  होने  के  अ्रलावा  एक  दलीय  चाल  भी  है  b
 राजनीतिक  शौर  दलीय  चाल  होने  के  श्रलावा
 और  कुछ  नहीं  है।  हर  एक  की  अपनी  अपनी
 सीमायें  हैं।  जो काम  सरकार  का  है  उसे  सरकार
 कर  सकते  है।  सरकार  की  सीमायें  ग्रलग  हैं  ।

 उदाहरण  के  तौर  पर  मैं  बतलाऊं  कि  जितने
 भी  हमारे  स्टील  के  कारखाने  हैं  वह  शाज
 प्राइवेट  सैक्टर  वालेचलाने  में  असमर्थ  हैं  क्योंकि
 उस  में  बहुत  देर  तक  मुनाफा  नहीं  होता  है  ।

 एक  लम्बे  झसे  तक  |  यह  भी  कहना  कि  मुनाफा
 नहीं  हो  रहा  है  या  पब्लिक  सैक्टर  की  इंडस्ट्रीज
 में  मुनाफा  नहीं  हो  सकता  है  यह  सही  बात  नहीं
 है।  किन्हीं  कामों  में  जल्दी  मुताफा  होना  चाहिये,
 बहां  मुनाफा  अवश्य  है  ।  लेकिन  किन्हीं  कामों
 में  मुनाफा  देर  से  होगा,  मुनाफा  जल्दी  नहीं  होगा
 या  मुनाफा  नहीं  होगा  क्योंकि  उन  की  अपनी

 एक  ्रलग  ही  परिस्थिति  है  1  इसलिये  कोई  एक
 लाइन  खींच  कर  हम  फँसला  नहीं  कर  सकते  हैं  1
 कि  अमुक  प्रगति  ठीक  हो  रही  है  भ्रथवा  श्रमुक
 प्रगति  ठीक  नहीं  हो  रही  है  |  हां  वह  जो  फैसला

 हो  सकता  है  उस  के  आधार  को  देखें,  लकिन
 किस  भ्राधार  पर  हम  उस  को  तोलना  चाहते  में
 तोलने  का  भ्राधार  निश्चित  हो  श्रौर  उसे  हहैं
 निश्चित  करना  चाहिणे  उस  मामले  में  खास
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 र  से,  जिस  से  cs  जो  To  मार्गदर्शन  इस
 कमेटी  को  मिले  उस  के  आधार  पर  वह  सही
 काम  कर  सके  1  धन्यवाद  I

 Mr,  Speaker:  Shri  Banerjee,

 Shri  Kanungo:  May  I  know,  _  Sir,
 till  what  time  will  this  debate  con-
 tinue?

 Mr.  Speaker:  That  I  am  enquiring
 from  the  House  now.  I  was  asked
 again  and  again  to  fix  some  time.  १
 thought  that  the  debate  might  go  on
 for  some  time  and  then  we  will  decide
 what  time  is  to  be  allotted  to  this
 debate.

 Shri  P.  K.  Deo  (Kalahandi):  There
 are  so  many  Members  who  are  likely
 to  take  part  in  the  debate.

 An  Hon.  Member:  Four  hours  more.

 Mr.  Speaker:  Don’t  the  hon,  Mem-
 bers  feel  that  the  same  points  are  being
 made  again  and  again?

 Shri  P.  K,  Deo;  Every  Party  has
 its  own  angle  of  approach.

 Mr,  Speaker:  Of  course,  that  angle
 I  will  certainly  allow  to  be  brought
 before  the  House.  Then,  tomorrow  we
 might  conclude  by  about  2-30  p.m,
 Will  that  be  all  right?

 Shri  Radhelal  Vyag  (Ujjain):  “et
 it  go  on  upto  4  P.M.  at  least.

 Mr,  Speaker:  There  is  one  thing
 that  I  have  to  disclose  to  this  House
 that  certain  hon.  Members  have  got
 engagements  tomorrow  at  5  O’  clock.
 They  had  not  known  that  the  ad-
 journment  motion  would  be  admitted.
 Therefore,  they  had  fixed  up  certain
 other  engagements.  So,  they  suggest
 that  the  adjournment  motion  might  be
 taken  up  at  2-30  p.m,  and  finished  by
 5'O  clock—those  24  hours  that  are  to
 be  allotted  to  it  might  be  taken  there.
 We  will  try  to  finish  it  by  2-30.  If
 there  is  a  demand,  we  will  take  it  up
 afterwards.  Mr.  Banerjee.
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 श्रो  स०  मो०  बनर्जो  :  प्रध्यक्ष  महोदय,
 मैं  इस  कमेटी  के  निर्माण  का  समर्थन  करता  हूं।
 श्राप  को  याद  होगा  कि  इस  सदन  में  बार  बार
 यह  कोशिण  बी  जाती  रही  है  कि  जितनी  जल्दी
 हो  सके,  यह  बहस  इस  सदन  में  शाए  और  इस
 कमेटी  का  निर्माण  हो  ।  मुझ  से  पहले  जिन
 माननीय  सदस्यों  ने  इस  डिस्कशन  में  भाग  लिया
 है,  जन्हों  ने  इस  बारे  में  वुछ  सुझाव  रखे  हैं
 बौर  कुछ  संशोधन  भी  पेश  किये  गये  हैं  I

 मैं  समझता  हूं  कि  अगर  इस  वक्‍त  लोक
 सभा  और  राज्य  सभा  का  झगड़ा  न  ही  झाए,
 तो  शायद  अच्छा  हो,  हालांकि  मैं  खुद  भी  यह
 महसूस  करता  हूं  कि  सिर्फ  इस  मामले  में

 ही  नहीं,  बल्कि  हर  एक  मामले  में  लोक  सभा
 की  श्रावाज  ज्यादा  होनी  चाहिये,  बयोंकि  लोक
 सभा  लोगों  के  चुने  हुए  नुमाइददों  की  संस्था  है
 श्रौर  इसलिये  उस  की  श्रावाज  ज्यादा  होनी
 ही  चाहिये  |  खेर,  हम  चाहते  हैं  कि  दोनों
 हाउसों  की  एक  मिली  जुली  कमेटी  बने,  जिन  में
 कोई  फर्क  न  हो,  ताकि  यह  न  कहा  जा  सके  कि
 लोक  सभा  और  राज्य  सभा  के  सदस्य  एक  साथ

 नहीं  बैठ  सकते  ।  फिर  भी,  जैसा  कि  कुछ  मान-
 नीय  सदस्यों  ने  कहा  है,  इस  मामले  पर  दोबारा
 विचार  किया  जाये  ।

 पबलिक  अंडरटेकिग्स  के  बारे  में,
 जिन  को  हम  राष्ट्रीय  उद्योग  कहते  हैं,  हमारे
 प्रधान  मंत्री  जी  ने  कहा  था  कि  बे  प्लेसिज
 झाफ  पिल्य्रिमेज  हैं,  तीर्थ  स्थान  हैं  ।  लेकिन
 जब  हम  वहां  पर  तीर्थ  करने  के  लिये  जाते  हैं,
 तो  कुछ  चीजें  ऐसी  नजर  पाती  हैं  जिन  से
 दिल  कुछ  बैठ  जाता  है  |

 क्री  बड़े  :  वहां  पर  बड़े  बड़ें  पंडे  रहते
 हैं  1

 शौ  स०  मो०  बनर्जो  :  प्रध्यक्ष  सहोदय।
 मैं  आशावादी  हूं,  और  मैं  आ्राज  भी  यह  विश्वास
 करता  हूं  कि  भ्रगर  हमारे  देश  ने  सही  तरीके  से

 समाजवादी  दृष्टिकोण  ले  कर  आगे  बढ़ना  है,
 तो  राष्ट्रीय  उद्योगों  का  विस्तार  और  विकास

 अनिवार्य  है  Lt  प्राइवेट  सैक्टर  को  बुरा  लगें,
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 या  प्रच्छा  लगे,  लेकिन  प्रगर  हम  चाहते  हैं  कि
 देश  फले  फ्ल  और  वह  समाजवाद  की  तरफ
 जाये,  तो  उन  उद्योगों  का  विकास  करना
 साजिमी  है  ।

 हमारे  देश  में  तीन  इस्पात  कारखाने  लगें,
 हैवी  इलैक्ट्रिकल्न  का  कारखाना  बना,  लेकिन

 यह  दे  ख  कर  मुझे  ताज्जुब  होता  है  कि  उन  को
 इस  कमेटी  के  अन्तर्गत  नहीं  रखा  गया  है  1

 शिडयूल्ड  के  पार्ट  १  में  दामोदर  वैली  कारपो-

 रेशन,  इंडस्ट्रियल  फिनांस  कारपोरेशन,
 इंडियन  एयरलाइन्ज  कारपोरेशन,  एयर
 इंडिया  इन्टरनेशल,  लाइफ  इंश्योरेंस
 कारपोरेशन,  सैन्द्रल  वेयरहाउसिंग  कारपोरेशन
 झौर  पायल  एण्ड  मैंचुरल  गैस  कमीशन
 को  रखा  गया  है  और  पार्ट  ३  में  हिन्दुस्तान
 एयरक्राफ्ट  लिमिटेड,  भारत  इनेक्ट्रानिक्स
 लिमिटेड,  मैजागान  डाक्स  लिमिटेड  वगैरह
 को  रखा  गया  है  यह  बड़ी  खुशी  की  बात  है
 कि  इन  कारखानों  को  इस  में  रखा  गया,
 लेकिन  भाखिर  विस्तृत  रूप  से  सब  राष्ट्रीय
 उद्योगों  को  क्‍यों  नहीं  रखा  गया  ?  भोपाल  के

 हैत्री  इनैक्ट्रिकलज  को  इस  में  शामिल  क्‍यों

 नहीं  किया  गया  ?

 शो  काननगो  :  शिड्यूल्ड  २  पढ़  लीजिये  |

 Shri  Morarka  (Jhunjhunu):  It  is
 included.

 Shri  Bade:  But  some  are  not
 included,

 Shri  S.  M.  Banerjee:  All  are  not
 included.

 Shri  Morarka:  All  the  limited
 companies  are  included  except  those
 which  are  named.

 श्यो  ao  Mo  arm:  कभी  कभी  यह
 ख्याल  होता  है  कि  क्‍या  वाकई  इन  बातों  के
 बारे  में  श्भी  हमारे  दिमाग  साफ  नहीं  हुए
 हुए  ।  यदि  नहीं  हुए  तो  हमें  साफ  कर  लेने
 चाहियें  ।  जब  हम  समाजवादी  दृष्टिकोण
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 से  प्रागें  बढ़ना  चाहते  हैं  प्रौर  हम  चाहते  हैं
 कि  पबलिक  सैक्टर  की  प्रंडरटेकि  में
 एफिशियन्सी  प्राये  शौर  उन  में  करपण्शन
 भी  न  हो,  तो  फिर  यह  जरूरी  है  कि
 हम  इस  बारे  में  अपने  दिमागों  को  साफ  करें  t
 'झक्‍्सर  कहा  जाता  है  कि  पबलिक  सैकटर
 इनएफिशियन्ट  हैं  और  प्राइवेट  संवटर  करप्ट
 हैं  प्रौर  मैं  समझता  हूं  कि  कुछ  हद  तक  यह  बात
 सही  भी  है  ।

 लाइफ  इंश्योरेंस  कारपोरेशन  के  बनने  के
 बाद  देश  भर  में  यह  फीलिंग  फैलाने  की  कोशिश
 की  गई,  पालिसी-होल्डर्स  के  दिमाग  में
 कुछ  ऐसी  बातें  जमाने  की  कोशिदा  की  गई
 कि  उन  की  पालिसीज  का  क्‍या  होगा  ।  जब
 लाइफ  इंप्योरेस  को  नशनलाईज  किया  गया,
 तो  उस  की  बाग-डोर  उन  लोगों  के  हाथ  में
 दे  दी  गई,  जो  कि  बुनियादी  तौर  से  राष्ट्रीयकरण
 में  यकीन  नहीं  करते  थे  ।  मैं  काई  नाम  नहीं
 लेना  चाहता  हूं,  लेकिन  कुछ  लोगों  ने  सटे  ्स
 भेन  श्ौर  दूसरे  भ्रखबारों  में  बाकायदा  बयान
 निकाले,  प्राटिकिल  लिखे  कि  लाइफ  इंश्योरेंस
 का  नेशनलाइजेशन  नहीं  होना  चाहिये  |
 लेकिन  उन्हीं  लोगों  के  हाथ  में  लाइफ  इंदयोरेंस
 की  नेशनलाइज्ड  इंडस्ट्री  सौंप  दी  गई,  जिस  का
 नतीजा  यह  हुआ  कि  बहुत  से  ऐसे  कांड  हुए,
 जिन  का  जिक्र  इस  सदन  में  भी  प्राया  प्रोर
 बहस  भी  हुई  ।

 इस  लिये  मैं  यह  कहना  चाहता  हूं  कि
 पब्लिक  सैक्टर  प्राजैव्ट्स  को  चलाने  की
 जिम्मेदारी  उन  लोगों  की  होनी  चाहिये  ो
 समाजवादी  ढ़ांचे  पर  विध्वासन  करते  हैं,
 जो  समाजवादी  तरीके  से  इस  देश  को  भागे
 ले  जाना  चाहते  हैं  7  पब्लिक  प्रंडरटेकिंग्स
 के  माने  यह  नहीं  होने  चाहियें  कि  जिस  को  कहीं
 नौकरी  न  मिले,  जो  हर  जगह  से  रिटायर  हो
 गया  हो,  जो  पेशनर  का  ज॑वन  व्यतीत  करना
 चाहता  हो  उस  को  इन  प्रंडरटकिग्स  का  चेयरमैन
 या  'ैनरेल  मैनेंजर  या  चीफ  पर्सोनल  प्राफिसर
 बना  दिया  जाये  ।  इस  विषय  में  भोपाल  की  बात
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 बार-बार  श्राती  है  ।  मैं  नहीं  चाहता  कि  मैं
 इस  पर  ज्यादा  कहूं,  लेकिन  यह  मिसाल  हमारे
 सामने  है  कि  वहां  पर  जितने  भी  बड़े  बड़े
 अफसरान  हैं,  चाहे  वह  चयरमैन  हो,  रेजिडेंट
 डायरेक्टर  हो,  या  जैनरल  मैनजर  हो,  वें
 सब  रिटायर्ड  आफिसर  हैं।  वे  बेचारे  पेन्शनर
 हैं,  जिन्दगी  का  बहतरीन  हिस्सा  वे  रेलवेज  में

 गुजार  चुके  हैं  ।  उन्हों  ने  वहां  मेहनत  की  है
 श्रोर  उन  की  एफिशियेंसी  में  कोई  शक  नहीं
 है,  लेकिन  अगर  हम  साठ  साल  की  उम्र  में
 उन  से  एफिशियेंसी  की  ग्राशा  करें,  तो
 यह  गलत  है  ।  वे  लीगल  एडवाइजर  या

 कनसल्टेंट्स  की  हैसियत  से  रहें,  इस  में  कोई
 एतराज  नहीं  है,  लेकिन  वे  जैनरल  मैनजर  या
 चेयरमैन  आफ  दि  कारपोरेशन  या  चीफ  इंजी-
 नियर  या  वर्क्स  मैने  जर  की  हैसियत  से  एक्टिवली
 काम  करें,  यह  बिल्ककुल  गलत  बात  होगी |

 एस्टीमेट्स  कमेटी  “के  सभी  सदस्यगण
 भोपाल  के  हैवी  इल॑क्ट्रिकल्ज  कारखाने  में
 गए  थे  ।  वहां  पर  अस्सी  परसेंट  केसिज  में
 यह  देखा  गया  कि  मैटीरियल  एवलेबल  नहीं
 है।  यह  बात  प्राम  कही  जाती  है  कि  हिन्दुस्तान
 का  सब  से  पहला  ट्रान्सफामंर  जो  वहां  बना,
 वास्तव  में  वह  वहां  बना  ही  नहीं,  बल्कि  वहां  पर
 केवल  एसेम्बल  किया  गया,  हालांकि  प्रधान
 मंत्री  जी  उस  को  हिन्दुस्तान  के  सब  से  पहले
 ट्रांसफामेर  के  रूप  में  इनागुरेट  कर  केआए  ।
 में  समझता  हूं  कि  इस  से  पब्लिक  सैक्टर  की
 बदनामी  होगी  झौर  इन  हालात  में  प्राईवट
 सैक्टर  को  यह  कहने  का  मौका  मिल  रहा  है
 कि  ग्रोथ  श्राफ  पब्लिक  सैक्टर  के  मानें
 होंगे  मोर  करप्शन,  फविरिटिज्म  नैपाटिज्म,
 इन-एफिशियन्सी,  मैं  राष्ट्रीय.  उद्योगों
 का  समर्थक  हूं  भोर  झगर  मेरा  बस
 चले,  तो  मैं  टिस्को,  इसको  शौर  टेल्को  को
 नहानलाईज  कर  दूं,  क्‍योंकि  मैं  समझता  हूं
 कि  जब  तक  स्टेट  सैक्टर  का  विकास  नहीं  होगा,
 स्टेट  मानापली  डेवलप  नहीं  करेगीं,  तब  तक

 देक्ष  में  समाजवाद  स्थापित  नहीं  हो  सकता
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 है,  देश  का  उत्थान और  प्रगति नहीं  हो  सकती
 ’  2

 जहां  तक  स्टील  प्लांट्स)  का  सम्बन्ध
 है,  राउरकेल  के  बारे  में  कहा  जाता  है  कि  वह
 सिक  चाइल्ड  है  |  श्रगर  वह  सिक  चाइल्ड  है,
 तो  प्रइन  यह  है  कि  उस  को  बीमारी  क्‍या  है  ।
 श्रगर  तपेदिक  या  कन्सर  हो,  तो  उस  बच्चे  का
 बचना  मुश्किल  है,  लेकिन  अ्रगर  कोई  मामूली
 बीमारी  है,  तो  वह  क्यूर  हो  सकती  है
 भ्राखिर  क्या  वजह  है  कि  भिलाई  में  प्राइक्शन
 टारगेंट  से  भी  ज्यादा  हुई  श्रौर  इस  के  लिये
 मजदूरों  ने  इतनी  कोशिश  की  ।  इस  की  तुलना
 में  राउरकेला  की  यह  हालत  क्‍यों  है  ?  वहां
 की  इरेंगुलिरिटीज  के  बारे  में  माननीय  सदस्यों
 का  ध्यान  आकर्षित  किया  जा  चुका  है  और
 माननीय  सदस्य,  श्री  होमी  दाजी,  ने  उन  बातों
 को  सफाई  के  साथ  इस  सदन  में  रखा  था
 माननीय  मंत्री  जी  को  उनका  गंभीरता
 से  विचार  करना  चाहिये  V

 अ्रब  मैं  कारपोरेशंज  के  जो  चेयरमैन

 नियुक्त  होते  हैं,  जिस  तरह  से  उनके  सिलेक्शन

 होते  हैं,  उसके  बारे  में  कुछ  कहना  चाहता  हूं
 हिन्दुस्तान  में  न  अक्लमन्द  आ्रादमियों  की  कमी

 है  शोर  न  ईमानदार  भ्रादमियों  की  कमी  है  ।
 जब  आपकी  तरह  से  इस  कमी  की  बात  की  जावी
 है  तो  इसको  सुन  कर  मैं  दंग  रह  जाता  हूं  t
 एक  एक  श्रादमी  को  दो  दो  कारपोरेंशंज  दे
 दिये  जाते  हैं  ।  मेरे  एक  मुग्नज्जिज़  दोस्त  जो
 इस  सदन  के  मैम्बर  थे  ओर  जो  अब  नहीं  हैं
 धौर  जिन  का  नाम  नहीं  लेना  चाहता  हूं,  उनको
 दो  कारपोरेशंज़  का  चयरमैन  बना  दिया  गया,
 ब्रिटिश  इंडिया  कारपोरेशन  का  श्रौर  इंडियन
 एयर  लाइन्स  कारपोरशन  का  भी  ।  यानी

 यह  समझ  कर  कि  उनका  तजुर्बा  बहुत  ज्यादा

 है,  उनको  दोनों  का  चयरमन  बना  दिया  गया  t

 हवाई  जहाज  किस  तरह  से  चलते  हैं,  यह  भी
 थे  जानते  थे  और  जूता  किस  तरह  से  बनता

 है  यह  थे  वह  जानते  थे  क्योंकि  कूपर  एनज
 उस  में  एक  बहुत  बड़ा  कंसने  दे  i  हस  तरह  की
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 [श्री  स०  मो०  बनर्जी]
 बात  जब  होती  है  तो  उसको  देख  कर  मैं  हैरान
 रह  जाता  हूं।  जब  इस  तरह  के  काम  क्य
 जाते  हैं  तो  लोगों  को  अंगुश्तनुमाई  करने  का
 मौका  मिल  जाता  है  और  वें  वैसा  करने  लग
 जाते  हैं।  बार  बार  कहा  जाता  है  कि  जो  डि-
 फोटिड  मैम्बर्ज़  हैं,  जों  डिफीटिड  मिनिस्टर्ज

 हैं,  जिन  को  उतार  दिया  गया  है  गद्दी  से  उनको
 रखन  के  लिये  ये  तमाम  कारपोरेशन  बनाये
 गये  हैं  ।  इस  तरह  के  जो  कार्य  होते  हैं,  उनका
 मैं  विरोध  किये  बगैर  नहीं  रह  सकता

 हूं  |  अगर  ऐसी  अ्ंगुतनुमाई  होन  लग  जाये
 तो  मैं  समझता  हूं  कि  हमारे  देश  में  पब्लिक
 सैक्टर  का  पनपना  दुृश्वार  हो  जायगा  ।  श्राप
 जानते  ही  हैं  कि  हमारे  देश  में  कुछ  लोग  ऐसे
 हैं  जो  हमें  समाजवादी  रास्ते  से  खींच  कर
 सामन्‍्तवादी  युग  में  ले  जाना  चाहते  हैं  t
 झगर  समाजवादी  ढांचा  रहना  है,  जिस  को
 चर्चा  ग्रावडी |  में  हुई  हें  और  उसके  बाद  जिस
 की  जर्चा  जयपुर  में  दुबारा  हुई  है  और  यह
 मालूम  हो  सका  है  कि  समाजवाद  की  परिभाषा
 क्या  है  ओर  उसकी  कुछ  झलक  जयपुर  में
 नजर  आई  है,  तो  इस  तरह  के  गआ्राक्षेप  करने
 का  लोगों  को  मौका  नहीं  दिया  जाना  चाहिये
 यह  कमेटी  तो  बन  और  इसके  साथ  साथ  इस
 कमेटी  को  ज्यादा  से  ज्यादा  श्रखत्यारात
 भी  हों,  एस्टीमेट्स  कमेटी  या  पब्लिक  एका
 उंट्स  कमटी  के  भ्रखत्यारात  को  लेकर  नहीं  ।

 यह  कमटी  होली  एड  सोली  पब्लिक  सैक्टर
 झंडरटेंकिग्स  की  तरफ  ध्यान  दे  7  इस  में
 रेलवेज़  नहीं  हें,  डिफेंस  की  बहुत  सी  चीजें

 नहीं  हैं  |  पी०  wo  सी०  और  एस्टीमेट्स
 कमेटी  उसको  देखगी  ।  लेकिन  इस  कमटी  को
 मैं  चाहता  हूं  कि  काफी  अखत्यारात  मिलें
 जहां  तक  मैम्बरशिप  का  ताल्लुक  है,  यह  न

 हो  कि  हर  साल  रोटेशन  चला  करें  ;  यह  गलत
 होगा  ।  कम  से  कम  दो  तीन  साल  के  लिये

 रहेंग  तो  उनको  तजुर्बा  होगा,  और  तजुर्बा
 हासिल  करने  के  बाद  उस  तजुर्बा  का  फायदा
 लोगों  को  होगा  ।
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 लेकिन  इसके  अलावा  मैं  यह  चाहता  हूं
 कि  एक  जांच  कमटी  का  फौरन  निर्माण  किया
 जाय  जो  पब्लिक  सेक्टर  अंडरटेंकिग्स  में
 करप्शन  चल  रही  है,  उसको  दें  और  उसको

 दूर  करें  ।  अगर  इस  करप्णन  को  बन्द  नहीं
 किया  गया  तो  नतीजे  अच्छे  नहीं  निकल  सकते

 हैं।  वह  कमटी  देखे  कि  परचेज्ञ  सेल  |  या

 दूसरे  दूसरे  डिपार्टमेंट  कैसे  चल  रहे  हैं,  किस
 तरीके  से  लोकल  परचेज  चल  रहा  है,  किस
 तरीक  से  मैटीरियल  की  कमी  है,  किस  गलत
 तरीके  से  जिस  मशीनरी  की  हमें  १६६७  में
 जरूरत  होगी,  उसको  १६६२  में  ही  मंगा  कर
 रख  लिया  गया  है  ।  य  जो  चीजें  हैं,  ये गलत
 हैं  गौर  जांच  कमटी  को  इसे  देखना  चाहिय  ।

 इंडस्ट्रियल  रिलेशंज  की  बात  कह  कर
 मैं  समाप्त  कर  दूंगा  |  यह  कहा  गया  है  कि
 डे  टु  डे  मैटर्ज  में  यह  कमेटी  जायेगी  |  अब  आप

 इंडस्ट्रियल  रिलेशंज़  को  द्खें  ।  श्राप  देखें
 कि  भिलाई  में  या  भोपाल  में  जो  कारखाने

 हैं,  वे  सेंट्रल  गवर्नमेंट  के  भ्रन्दर  में  हैं,  हैवी
 इंडस्ट्रीज  मिनिस्ट्री  के  अन्डर  में  है,  मंत्री

 महोदय  के  अंडर  में  हैं  वहां  पर  अगर  कोई  बात

 होती  हैं  तो  वह  डिसाइड  होती  है  मध्य  प्रदेश

 इंडस्ट्रियल  रिलशेंज  एक्ट  के  तहत  |  इस  चीज़
 को  देख  कर  मुझे  ताज्जुब  होता  है  ।  ग्राखिर

 इसका  कारण  क्या  है  ?  जिन  लोगों  के  पीछे
 एक  भी  झ्ादमी  नहीं  है,  जिन  की  यनियन
 का  कोई  वजूद  ही  नहीं  है,  जिन  को  तलाश  के
 लिय  टार्च  हाथ  में  ले  कर  जाना  पड़ता  है,
 उनको  तो  रिकगनिशन  दे  दिया  जाता  है  और
 जो  असल  में  यूनियन्ज  होती  हैं,  उनको  नहीं
 दिया  जाता  है  ।  एप्टीमेट्स  कमेंटी  के  कहने
 के  बावजूद  भी  आज  तक  बक्से  कैमेटी  जो  है,
 वह  इलेक्टिड  बाडी  नहीं  बनाई  गई  है  ।  इसकी
 जांच  हो  1  भ्रगर  सही  तरीके  से  मालिक-मजदूर
 का  रिश्ता  श्रच्छा  हो,  बाईपारटाइट  एग्रीमेंट
 हो,  रिप्रिजेंटिटिव  यूनियंज्ञ  को  रिकग-
 निशन  मिले  तो  काम  ठीक  ढंग  से  चल  सकता

 है  ।  प्रगर  मालिक  मजदूर  का  रिद्ता  खराब
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 हो  तो  कोई  फायलदा  नहीं  होगा  ।  श्रगर  किसी
 हालत  से  कोई  गड़बड़ी  वहां  हो  जाती  है  तो
 उससे  धक्का  सारे  देश  को  लगेगा  ।  प्रधान
 मंत्री  जी  ने  कहा  है  कि  प्लेसिस  आफ  पिल-
 ग्रिमेज  हैं,  ये  तीर्थ  स्थान  हैं  ।  मैं  आ्राशा  करता
 हूं  कि  तीर्थ  स्थानों  की  पवित्रता  को  देखते

 हुए  वहां  उनके  बीच  में  ऐसा  अच्छा  रिश्ता
 कायम  किया  जायगा  जिस  की  कोई  दूसरी
 मिसाल  न  हो  और  वह  प्राइवेट  सैक्टर  के
 लिये  एक  मिसाल  हो  जाये  ।

 श्राज  ही  सुबह  जवाब  देते  हुए  हमारे
 श्रम  मंत्री  महोदय  ने  कहा  कि  वेज  बोर्ड  का
 जो  एवार्ड  है  इंटरिम  रिलीफ  जो  है,  वह
 पब्लिक  सैक्टर  के  जो  तीन  स्टील  प्लांटस
 हैं,  उन  में  कुछ  कुछ  लागू  नहीं  है  ।  इस  तरह
 की  जो  चीजें  हैं,  इनका  फायदा  क्‍या  टिस्को

 नहीं  उठायगा,  इस्कों  नहीं  उठायेगा  ?

 इसका  मैं  समर्थन  करता  हूं  लेकिन
 यह  भी  चाहता  हूं  कि  कमेटी  की  पावजं  ज्यादा
 होनी  चाहिये  |  पावर्ज  के  साथ  साथ  लोगों
 को  ही  लाया  जाय  जो  पब्लिक  सेक्टर  में  वि-
 इवास  करते  हें,  जो  मिक्स्ड  इकोनोमी  के
 नाम  से  प्राइवेट  सेक्टर  को  क्र  अप  न  करना
 चाहें  ।

 Mr.  Speaker:  Shri  Jashvant  Rai
 Mehta,  Shri  Sinhasan  Singh,  Suri
 Venkatasubbaiah,  Shri  Gajraj  Singh
 Rao,  Shri  Heda.

 श्री  हेडा  (निजामाबाद)  :  ग्रध्यक्ष

 महोदय,  मुझ  खुशी  है  कि  यह  प्रस्ताव  यहां
 आया  है  और  इसके  उपर  गम्भीरता  से  चर्चा
 चल  रही  है  ।  मैं  यह  कह  बगेर  नहीं  रह  सकता

 हूं  कि  इस  प्रस्ताव  के  आने  में  काफी  देर  हुई
 है  और  काफी  समय  हमारा  नप्ट  हुआ  है  |

 वस्तृत:  जो  समय  नष्ट  हुआ  है  उसके  लिए
 किसी  को  दोष  देता  उचित  नहीं  होगा  ।  इसके
 कारण  कुछ  तो  मनोवैज्ञानिक  थे  और  कुछ
 जो  प्रक्रियायें  हैं,  जो  प्रोस/जज्ज  हैं,  उनके  ग्रन्दर
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 दिक्कत  महसूस  हुई  और  इस  प्रकार  से  इस
 प्रस्ताव  की  अवधि  बढ़ती  गई  ।  कुछ  माननीय
 सदस्यों  ने  आशंका  प्रदर्शित  की  है  कि  शायद
 यह  प्रस्ताव  इस  सेशन  में  भी  स्वीकृत  न  हो
 बौर  अगले  सेशन  तक  चला  जाए  |  परन्तु  मैं
 श्राशा  करता  हूं  कि  ऐसा  नहीं  होगा  श्रौर  इसी
 सेशन  में  यह  स्वीकृत  हो  जाएगा  ।  इसका  कारण
 यह  है  कि  इसके  बारे  में  आपका  और  राज्य
 सभा  के  जो  चेयरमन  हैं  तथा  जो  इससे  सम्बद्ध
 सज्जन  हैं  उन  सब  का  परामर्श  ले  लिया  गया  है
 श्र  उसके  वाद  ही  इस  की  यह  रूपरेखा  बती

 हैं...

 श्रच्यक्ष  मगद :  मालूम  नहीं  आपके
 कहने  का  क्‍या  मतलब  है  कि  हम  से  परामर्श
 कर  लिया  गया  है  1  हमने  अपनी  कोई  पसन्द
 नहीं  दी  है  ।  यह  तो  हाउस  के  लिए  है  ।

 श्रीहेडा:  बीच  में  ऐसी  बात  हुई  थी
 कि  आप  शरीर. ...

 अ्रध्यक्ष  महोदय  :  हुई  थी  कि  करेंगे  ।

 श्री  हेडा :  हां  जी  1

 अ्रध्यक्ष  महोदय  :  आपने  कहा  है  कि
 कर  लिया  गया  है  ।

 श्री  हेडा:  मैंने  कहा  है  कि  मैं  आशा  करता

 हूँ  कि  आपका  परामश  ले  कर  ही  इस  प्रस्ताव
 की  वर्तमान  रूपरेखा  वनी  है  |

 भ्रध्यक्ष  महोदय  :  ऐसा  न  कहिये  |

 श्री  हंडा:  श्रगर  यह  जो  मेरा  ख्याल  है,
 यह  गलत  है  तो  मुझे  इसका  अफसोस  है  कि

 ऐसा  नहीं  हुआ  है  ।  उसके  बावजूद  भी  मैं  ग्राशा
 करता  हुं  कि  जो  रूपरेखा  इस  प्रस्ताव  को  दी
 गई  है  वह  ऐसी  है  जो  कि  इस  सदन  को  तथा

 दूसरे  सदन  को  भी  स्वीकार्य  होगी  और  इस
 प्रकार  यह  जो  हमारा  काम  है,  यह  आगे

 बढ़गा  और  जो  रोढ़ा  सा  दिखाई  देता  है  वह

 नहीं  रहेगा  ।
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 [श्री  हेडा]
 अब  जो  इस  समिति  को  पावज्  दी  गई  हैं,

 जो  प्रधिकार  दिये  गये  हैं,  उन  पर  प्रब  मैं  आता

 हूं  ।  प्रधिकारों  के  सम्बन्ध  में  इसके  भ्रन्दर

 कुछ  मैटल  'रिजकेशंज़  कुछ  मानसिक  कठिनाइयां
 हैं,  ऐसा  दिखाई  देता  है  t  यह  कहा  गया  है  कि
 प्राककलन  समिति  या  लेखा  समिति  जो  हैं,  उन
 के  अधिकारों  पर  इसका  कोई  झसर  नहीं
 होगा  ।  बहुत  से  माननीय  सदस्यों  ने  इस  पर
 झार्पत्त  उठ,ई  है  |  मैं  समझता  हूं  कि  जैसा  इस
 प्रस्ताव  में  दर्ज  है  वह  ज्यादा  मुनासिब  है  ।
 इसलिए  ज्यादा  मुनासिव  है  कि  भाव  रूप  में,
 नोशनली  जो  भी  अधिकार  प्राककलन  समिति
 के  या  लेखा  समिति  के  हैं,  वे रहने  चाहियें,  लेकिन
 ब्यवहार  रूप  में  यह  समिति  ऐसी  होगी
 जो झपना  काम  बगैर  किसी  हिचकिचाहट  के,
 बगर  किसी  भी  तरह  के  बंघनों  के  अपने  तरीकों
 से  करती  रहेंगी  ब्रौर  साथ  साथ  ही
 यह  भी  हमारा  व्यवहार  चलना  चाहिय,  एसे
 तरीके  को  खोज  निकाला  जाना  चाहिये  कि  जो
 काम  यह  करे  उस  में  प्रक्कलन  समिति  या  लेखा
 समिति  अपना  अधिकार  होते  के  बावजूद  भी

 हाथ  न  डालें  ।  यह  काम  ये  समितियां  स्वेच्छा
 से  कर  सकती  हैं  ।  इस  प्रकार  से  जो  इस,  तरह
 के  कार्य  हैं,  उनको  यह  समति  करती  रह  सकती

 है  |  यह  भी  हो  सकता  है  कि  कार्य  विभाजित
 कर  दिये  जायें  ।  यह  भी  हो  सकता  है  कि  इस
 समिति  का  यह  काम  होगा  कि  पब्लिक  सक्टर
 में  जो  भी  कम्पनियां  हैं  या जो  भी  काम  हो  रहा
 है,  वह  फ्सि  प्रकार  हो  रहा  है,  क्या  हो  रहा,
 उस  के  बारें  में  यह  समिति  अ्रपना  निणय  दे
 झौर  प्राककलन  समिति  उसकी  नीति  के  सम्बन्ध
 में,  मूलभूत  त्तप्वों  के  बारे  में  अपने  विचार  प्र
 करे  तथा  लेखा  समिति,  जो  व्यय  हुआ  ,है  वह
 कहां  तक  उचित  ढंग  से  हुआ  है  और  कहां  तक

 भनुचित  5ग  से  किया  गया  है,  उसके  बारे  में
 झ्रपनी  राय  ज़ाहिर  करे  इस  प्रकार  का
 विभाजन  भी  हो  सकता  है  ।  परन्तु  मैं  इसको
 भ्रधिक  पसन्द  करूंगा  कि  सारे  अधिकार  इसी
 स्रमिति  को  रहें  और  लेखा  सामति  और  प्राककलन
 समिति  के  अ्रधिकार  रहने  के  बावजूद

 Public  Undertakings

 भी  वे  इनके  प्न्दर  हस्तक्षेप  न  करें  भौर  इस
 प्रकार  इस  समित्ति  को  पूरी  स्वतंत्रता
 हो  भौर  यह  स्वतंत्रता  के  साथ  भपने
 काम  को  आगे  बढ़ायें  ।

 प्रध्यक्ष  महोदय  :  श्राप  कल  जारी  रखना
 घाहेंगे  ?

 थ्रौहेंडा:  जीहां।

 प्रष्यक्ष  महोदय  :  शव  मिनिस्टर  साह्  एक

 एमेंडमेट  मृव  करना  चाहते  है  ।

 The  hon.  Minister  wishes  to  move
 an  amendment  to  the  motion  regard-
 ing  the  constitution  of  a  Committee
 on  Public  Undertakings.

 Shri  EKanungo:  I  beg  to  move:

 That  in  the  motion,  for  paragraph
 (3),  substitute—

 “(3)  that  the  members  of  the
 Committee  shall  hold  office  for  the
 durutien  of  the  present  Lok
 Sabha.”  (Interruption).

 Mr,  Speaker:  Objection  was  taken
 to  the  period  of  five  years  that  that  is
 not  possible,  Therefore,  the  amend-
 ment  has  been  brought.  It  is  only  for
 the  duration  of  the  present  Lok  Sabha.

 Shri  Ranga;  Three  years.

 Mr,  Speaker:  Whatever  remains.

 श्री  राधेलाल  व्यास  “ड्यूरेशन  भ्राफ  दि
 लोक  सभा”  इतना  होता  तो  वह  हमेशा  के  लिये

 लागू  होता  |

 अ्रध्यक्ष  महोदय  :  हां,  वह  हमेशा  के  लिये

 लागू  होता,  लेकिन  अभी  तो  इतना  ही  है।

 17  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  the
 November  19,  963/Kartika  28,  885
 (Saka),
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 QUESTION  S—contd.

 S.Q.  Subject
 No.

 26  Indians  in  Mozambique
 27  Missing  Indian  soldiers
 28  Afro-Asian  Conference

 Nicosia.
 29  Attack  by  Pakistanis

 in  Moyel  village  (J.  &
 K.)  .  °  .

 30  Indian  Air  Adviser  in
 Pakistan  {

 3  Arrest  of  a  Naga’  with
 Chinese  currency  notes

 32  B.O.A.C.  Emplovees
 Union,  New  Delhi,

 33  Leeches  trouble  on
 borders

 34  Indians  in  Kenya
 35  Aid  to  Nepal

 6  Per  Capita  expenditure in  States
 37.  Food  pricesin  NEFA
 38  Welfare  fund  for  iron

 ore  workers
 9  Indians  from  Burma

 and  Ceylon
 40  Recruitment  of  p/lots
 बा  Foreiga  language  schools!
 42  Foreign

 assinance
 for

 ordinance  factories
 43  Enginecring  labour  in

 Calcutta
 4  Chinese  Embassy  in

 New  Delhi
 45  Land  for  Jawans
 46  Naga  rebels
 47.  Raid  by  Pakistan  on

 Assam  border
 48  Production  of  aircraft

 Hindi  programmes  from
 A.LR.,  Calcutta

 Dethi  textile  mill  wor-
 kers

 Welfare  of  children
 53  Sainik  schools

 Defence  exhibition
 Workers  education  cen-

 tres  in  Punjab
 Film  on  removal
 untouchability

 Transmitting  station  in
 the  border  area  of  U.P.

 48  Indian  libraries  in  East
 Pakistan.

 of

 DAILY  DIGEST

 CoLuMns
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 72
 72-74

 74

 75-76

 76-77

 77-78

 78

 78-79
 79-80

 80

 80-8r
 8  I-82

 83
 83

 83-04

 84

 84-85

 85-86
 85-87
 87-88

 88-89
 89

 89

 90
 90-97
 97-92
 92-93

 93

 94

 94

 95

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 S.Q.  Subject
 No.

 Zonal  Committees  for
 collieries

 New  Model  Standing Orders  for  collieries
 61  Arbitration  of  disputes

 in  collieries
 Bankola  colliery

 63  Central  Government
 Industrial  Tribunal,
 Dhanbad

 Khas  Chalba'pur  Col-
 liery  in  West  Bengal

 Programme  _  executives
 for  the  A.LR.

 OBITUARY  REFERENCES
 The  Speaker  made  references

 to  the  passing  away  of  Shri
 Deshpande  and  Shri  U  .M
 Thev  who  were  sitting
 members  of  Lok  Sabha.  Shri  R
 S.  Rao  who  was  a  member  of
 the  First  Lok  Sabha,  Dr.  G.V.

 Tis  mitt  was)  mem-
 ber  of  the  Central  Legislative
 Assembly  and  Shri  Amo-

 akh  hand  who  was  a  mem-
 ber  ona  Puar-

 Thereafter  members  stood
 in  silence  for  a  short  while
 as  a  mark  of  respect.
 ADJOURNMENT  MOTION

 The  Speaker  gave  his  consent
 to  the  moving  of  an  Adjourn-
 ment  motion  given  notice  of
 by  Shri  Nath  Pai  regarding
 the  escape  of  Mr.  Walcott
 in  a  plane  from  the  Safdar-
 jung  Airport

 Shri  Nath  Paithenaskedforleave
 of  the  House  to  the  moving of  the  motion.  The  Icave
 was  granted  and  the  Speaker
 directed,  with  the  concurren-
 ce  of  the  House,  that  the  mo-
 tion  be  taken  up  onthe  r9th
 November,  1963.

 PAPERS  LAID  0४7  THE
 TABLE
 ()  A  copy  of  ‘Statistical

 Information  regarding the  working  of  the  Preven-
 tive  Detention  Act,  1950,
 during  the  period  30th  Sep-
 tember,  3962  to  30th  Sep-
 tember,  963

 (2)  A-copy  each  of  the  fol-
 lowing  papers  under  sub-
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 97
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 98-99

 99-I00

 I00-Or
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 PAP  RS  LAID  ON  THE  TABLE  -

 section  (2)  of  section  6
 of  the  Tariff  Commission,
 Act,  I95I

 (a)  (f)  Report  (1963)  of  the
 «riff  Commission  on

 the  continuance  of  pro-
 tection  to  the  Automobile
 Spark  Plug  Industry

 (i)  Government  Resolutio
 No.  8  (r)-Tar/63,  dated
 the  27  September,
 I95°  .

 Gir}  Government  Notifi-
 cation,  No.  8(2)-Tar/63,
 dated  the  27th  September
 7963

 (@v)  Statement  explaini
 reasons  why  a  ea
 of  the  document  at

 © to  at  above  could  not
 laid  on  the  Table  within
 the  period  prescribed  in
 the  said  sub-section

 (ी  Report  (  63)  of  the

 (०)

 (it)  Government

 Tariff  Commission  on  the
 continuance  of  protection
 to  the  Engineer’s  Steel
 Files  Industry

 Resolu-
 tion  No.  7(2)-Tar/63,
 dated  the  27th  September,
 963  .  .

 fai)  Statement  explaining
 the  reasons  why  a  copy
 each  of  the  documents  at
 ()  and  (if)  above  could
 not  be  laid  onthe  Table
 within  the  period  pres-
 cribed  inthe  said  sub-
 section  .  :

 Report  (1963)  of  the
 ari  Commission  on

 the  continuance  of  pro-
 tection  to  the  Piston
 Assembly  (Pistons,  Pis-
 ton  Rings  and  Gudgeon
 Pins)  Industry

 Gi)  Government  Resolu-
 lution  No.  35  i)  Tar,63,
 dated  the  24th  October.
 7963  5

 (ii)  Statement  explaining
 the  reas"ns  why  a  copy
 each  of  the  documents  at
 (7)  and  (ii)  above  could
 not  be  laid  on  the  Table
 with n  he  period  prescri-
 bed  in  the  said  sub-sec-
 tion

 [DatLty  Drarst]

 CotumNs

 (3)  A  copy  each  of  the  fol-
 lowing  Reports  under  sub-
 section  69)  of  section  6I9A
 of  the  Companies  Act,
 I956  i=

 @  Annual
 Repo

 rt  of  the
 Mazagon  D:  Limited.
 Bombay,  for  the  year  en-
 ded  3Ist  March,  1963,
 along  with  the  Audited
 Accounts  and  the  com-
 ments  of  the  Comptroller
 and  Auditor  eneral
 thereon

 dm  Annual  Report  of  the
 ‘Sarden  Reach  Work-
 shops,  Limited,  Calcutta,
 for  the  year  ended  3Ist
 March,  1963,  along  with
 the  Audited  Accounts
 and  the  comments  of  the
 Comptroller  and  Auditor
 General  thereon.

 (4)  (व)  A  copy  each  of  the
 Notification:  under  sub-
 section  (2)  of  section  7
 of  the  Employees’  Pro-
 vident  Funds  Act,  7952

 @)  The  Employee’s  Pro-
 vident  Funds  (Fifteenth
 Amendment)  Scheme,
 1963  published  in  No-
 tification  No.  G.S.R
 igor  dated  the  24th
 August,  963

 (i)  The  Employees’  Pro-
 videntFunds  (Seventeen-
 th  Amendment)  Scheme
 963  published  in  Notifi-
 eation  No.  G,  Ss  R.  2433
 dated  the  29th  August.
 963  नि  .

 (b)  Acopy  of  Notification
 No.  (5.  8.  R.  1605,  dated
 the  sth  October,  7963
 under  sub-section  (2)  of
 section  4  ofthe  Employ-
 ees’  Provident  Funds
 Act,  ‘1952,  extending  the
 said  Act  to  the  distil  ling
 and  rectifying  of  spirits
 (not  falling  under  indus-
 trial  and  pewer  alcohol)
 and  blending  of  spirits
 industry

 (८)  Acopy  ofthe  Central
 Apprenticeship  Council
 (Amendment)  Rules,
 963  published  in  Moti-
 fication  No.  G.  $,  R,
 1465,  dated  the  mth
 September,  1963,  under
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 PAPERS  LAID  ON  THE
 TABLE—contd.

 sub-section  (3)  of  section
 37  of  the  Apprentices
 Act,  r96I

 @  Acopy  of  Government
 Resolution  No.
 WB-5  (16)/63,  dated  the
 27th  September,  7963
 accepting  the  recommen-
 dations  of  the  Central
 Wage  board  for  Jute
 Industry  .

 PRESIDENT’S  ASSENT  TO
 BILLS

 Secretary  laid  on  the  Table
 copies  of  the  following  Bills
 passed  by  the  Houses  of  Par-
 liament  and  assented  to  by  the
 president  .
 @  The  —  Export  (Quality

 Control  and  Inspection)
 Bill,  7963  .  .  न

 (2)  The  All-India  Services
 (Amendment)  Bill,  7963

 (3)  The  Institutes  of  Tech-
 nology  (Amendment)
 Bill,  7963  .  .  5

 (4)  The  Special  Marriage
 (Amendment)  Bill,  3963

 (5)  The  Indian  Sale  of
 Goods  (Amendment)
 Bill,  7963  .

 (6)  The  Warehousing  Cor-
 porations  (Amendment)
 Bill,  7963

 (7)  The  Dramatic  Per-
 formances  (Delhi  Repeal)
 Bill,  .963

 (8)  The  Limitation,  Bill,
 i963  ‘  हर

 (9)  The  Constitution  (Fif-
 teenth  Amendment)
 Bill,  7963

 (0)  The  Constitution  (Six-
 teenth  Amendment)
 Bill,  7963

 (Ip  The  Personnel  Injuries
 (Compensation  Insurance)
 Bil,  —  7963

 (12)  The  Major  Port  Trusts
 Bill,  7963

 (Damy  DicEst]  256
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 SUPPLEMENTARY  DEMANDS
 FOR  GRANTS  (GENERAL)
 FOR  1963-64  7
 The  Minister  of  Finance  (Shri

 T.  T.  Krishnamachari)
 presented  a_  statement
 showing  the  Supple-
 mentary  Demands  for
 Grants  (General)  for  the
 year  1963-64)

 DEMANDS  FOR  EXCESS
 GRANTS  (RAILWAYS)
 FOR  396i-62  II7

 The  Minister  of  Railways  (Shri
 H,  ८.  Dasappa)  presen-
 ted  a  statement  showing
 the  Demands  for  Excess
 Grants  in  respect  of  the
 Budget  (Railways)  for
 I96I-62

 EXTENSION  OF  TIME  FOR
 PRESENTATION  OF
 REPORT  OF  JOINT  COM-
 MITTEE

 The  time  for  presentation  of  the
 Report  of  the  Joint  Com-
 mittee  on  the  Constitution
 (Seventeenth  Amend-
 ment)  Bill  was  exten-
 ded  upto  the  last  day  of  the
 first  week  of  the  next
 session  II7-22

 MOTON  RE:  COMMITTEE
 ON  PUELIC  UNDERTA-
 KINGS  ‘122-48

 The  Minister  of  Industry  (Shri
 Kanungo)  concluded  his
 speech  on  the  motions  re:
 Comittee  on  Public  Under-
 takings  moved  by  him
 on  the  28  September,
 3963  The  discussion
 was  not  concluded

 AGENDA  FOR  TUESDAY
 NOVEMBER  I9,  1963/
 KARTIKA,  28,  i885(SAKA)

 Further  discussion  on  the
 motions  re  i  Committee
 on  Public  Undertakings
 Discussion  on  Adjournment
 Motion  re:  escape  of
 Mr.  Walcott  in  a  plane
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